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LOK SABHA DEBATES

LOK SABHA

Friday, August 1, 1980/Sravana 10,
1902 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair].
ORAL ANSWERS TO QUESTIONS

Revision of daily allowance of Gov-
ernment servants

*798. SHRI RAMAVTAR SHASTRI"
Wil] the Minister of FINANCE be
p'etsed to state:

(a) the date on which the Darly
Allgwance of Government servants on

tour was revised last;

(b) the cost of living index at the
time of revision of daily allowance
then;

(c) the relative cost of living index
nnw,

(d) whether in view of the facl that
the cost of living index has gone
substantially high, Government con-
. tgmplate to revise the rates of daily

allowance; and

(e) if not, the reasons.thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (e) A
stalement 1s laid on the Table of the
House

Statement

(a) and (b) The existing rates of
daily allowance admissible to Central
Government employees were prescrib-
ed on the recommendations of the
Third Pay Commission with effect
from 1st June, 1974, The 12-monthly

1796 Ta. Q¥.—1

2

average of the Working Class Con~-
sumer Price Index Number (1960=
100) wag then 266.25. A further im-
provement in these rates wag effected
from 1-2.78 on the recommendatiohs
of a Task Force set up for simplifica~
tion/rationalisation of rules, by which
the higher rates of daily allowance
applicable at Bombay/Calcutta were
made admissible at all ‘A’ Clasg cities
and Delhi/Simla rates at all ‘B-¥
Class cities.

(c) The 12-monthly average of the
Working Clasg Consumer Price Index
Number (1960=100) for the month of
May, 1980, for which the information
is available at present, is 366.50.

(d) and (e) The rates of daily allow-
ance are not linked with the price
index as such, though the general rise
in priceg is borne in mind by the Gov-
ernment while revising these rates.
Even g moderate increase in the rates
of daily allowance involves heavy
financial implications. Having regard
to the difficult resourceg position there
is no proposal under consideration of
the Government for upward revision
of the rateg of daily gllowance. The
question of upward revision of the
rateg of daily allowance was also
raised by the Staff Side in the National
Counci] of the J.C.M. at ity meeting
held on 18-19th July, 1980. The
matter will be discusseqd in that forum
at its next meeting,

St TATIATR WEat | 3eqe Agiea,
TAF qFqen § 4g g ¥4y NS g %
FE il & A s w0
It 9 FIT W@ F ogwa a9
foar mar a1 1 fox 99% a1’ W
wE ¥ T & qaas fee ey
foar mar | &feq g wET Farom
gafeg Agr &A1 Sgy g fv qad
ATfaF qIF G 9 qgF AT 99
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gt Y 6 gy wrAr g e ST

wg, 1980 ¥ 366,50 & AT
g o f5 T & av fear ot fa
3T gHT 266. 2597 | W g TIDIE
T3 AT & W T 9 § Wy FAE!
;N wErdaw ¥ RE AW wa F
w7 ¥ ) QY UF ar § g8 STAAT T
g fir sy oY SofY qerTaRy FAfAUTIT FRE
"I FTA AT ¥ 347 W § W 59
YR F1 @A Y WS 79 AgWE T
s T AT THTSW I Y HY T Y
wgTs &7 | gl AW oY § qgr A
lgeft 8, @Y ooy swER Fm @
& TSR a7 F w7 7

SHR1 MAGANBHAI BAROT: As
stated in the gtatement, this change in
the index of price rise was taken into
account by the Third Pay Commis-
sion.

So far ag the Task Force is concern-
ed it hag only revised and simplified
the thing. I can only say that so far
as al] these problemg are concerned,
the National Council of the JCM is at
the moment seized of them. So far as
the gtaff are concerned, their repre-
sentation is before the National Coun-
cil,

ot TWIRATT WEAY: W {AT ST
§ Fr WY W 5 fomr W gEn & fF o
@rouHoF TT9 39 faerfaar ¥ wrast argt
I G AW WA s fammaedty 2, at
& gg st =g f So & gHo
W EW I F FAT @ g, S a0
afifag § e gt @ a@ =

@ g’

SHRI MAGANBHAI BAROT: We do
not pre-suppose the decision of the
JCM to whom we have assigned the
work.

o THTEAR AT WA AL,
T T STETH ALY AT | Fo Yo THo 7
N @ WG [ @ grm |
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I want to know the point of view of
the JCM regarding Daily Allowance.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): The
practice ig that the staff representa-
tives on the Committee discuss this
matter and make 3 recommendation
and, after the recommendation comes,
the Government takes a decision, My
hon, friend wants me to take a deci-
sion even before the recommendation
comes.

SHRI RAMAVTAR SHASTRI: I am
asking what their point of view 1s.

SHRI R. VENKATARAMAN; I have
saig that my point of view will be
expressed only after the recommenda-
tion comes.

WEOR AT © THA AT FAT JOA
Fraag ?

St TARAT wRA:  TIF G
F1 ST @RT W% [ O R

ot AW WY TOU oS A ST
FE FATY AVEE A(HEE § I9% 919
G TG FT ST HEH gerdT g
SERT @F & fAaw &1 F@ T
vesF fawar § ag faamn fawar
MY G Frg wmiea< &1 fFam
fawar & v 3ar ag afefige g 7

[ ]

SHR; MAGANBHA] BAROT: Whe-
ther it is sufficient or no!, I would not
say anything. But I can only give the
facts. It is not separate as regards
food bill, etc. I can show the diffe-
rence. The difference falls in two
categories: one is category of services,
their pay scales; and the other one is
cities—the categories are mentioned.
I can give the hon, Member the list
of cities g5 well ag the classifications.
But 1 can only say this much that, so
far ag Class IV is concerned, it iz Rs.
450, Rs. 6 and Rs, 7.50 as per the
categories, and so far ag cities are
concerned, they are Rs, 6, Rs. 8 and
Rs. 10, respectively.
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St AW ww IO AT AN &
WA § W3 AT AT 6 ¥UQ ¥, W
I W, A e g @
wFar § 9T 98 W @1 awar § 7
SHRI MAGANBHAI BAROT: That

:xactly is the matter before the Na-
ional Council.

ot W wEE qrEw ;AT AE
AZEA A FY FAOFA F qefro da
" A ifaw war fafesa @<y qun
U GIAH(F T 57U fqarT <@ a7 ?
T WF APeT TY A7 9 Fasrv w9
& fom o am gewis = @
SEF WaI 93 $fRF w9 aw feer
T AT AT g Goq gAwiw WA 93
Tar  at dfas war s s sgmn
Smg ?

SHRI MAGANBHAI BAROT: They

are generally borne in mind,

SHRI R, P. YADAV: Whether it was
Under the consideration of the Third
Pay Commission while fixing the
DA.....

MR. SPEAKER: That is all right.
Next Question.

wen ww ¥ fafam § areita svront
* %1 fawtg

*799. 5t wam wr, wwi 77 wieR
T qme famAm wet Ig T FY
FT FO %

() =1 7 3w ¥ faatos
TR fafewr & o9 @ gk qme
WO & A F AT T aggen
'S g

(@) afz &, & so=r =i 747
? X T wEY W T FY gfer
fawre @ & fog e wraar 34
I FA W fER ;R
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(7) fafzwr fadr & ateer aeete
¥ Siwx (SIAR) wfae @1, &
1600 3% JTAT &ATUT 97T §, jtaTT
FO F fow, e s agqr aiomr § 7

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR); (a) No, Sir.

(b) Does not arise. = The Central
Govt, have presently no proposals for
developing tourist facilities at Vidisha

(c) The Udayeshwar Mahadeva
temple at Udaypur in Vidisha district
is a monument protected under the
Ancient Monuments and Archaeologi-
cal Sites and Remains Act, 1958 and
the Archaeologica]l] Survey of India
take steps from time to time to con-
serve the monument

SHRI PRATAP BHANU SHARMA:
No supplementary.

SHRI ARVIND NETAM: The city of
Vidishg 1s a historical place. Near
Vidisha, we have thig famoug Cave
Udayagiri, which, due to lack of pro-
per approach road and publicity is
completely unknown to the whole
country. May I know from the Gov-
ernment what steps Government would
take to develop thig place ag a tourist
centre?

SHRI CHANDULAL CHANDRA-
KAR: The question was about Vidisha

SHRI ARVIND NETAM: It is a part
of Vidisha city itself.

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA). The question is regarding
the monument and its protection. My
friend has now put 3 question about
development of tourism near Udaya-
giri temple. About development of
tourist facilities the proposals are
made by the State Government, and
when guch proposals ¢come before us,
we consider them.



7 Oral Answers
Improvement of EKanyakumari

*301. SHRI N. DENNIS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are proposals
under the consideration of the Gov-
ernment to convert Kanyakumari into
an important Tourist Centre; and

(b) if so, the facilities that would
be provided for its improvement?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I CHANDULAL
CHANDRAKAR): (a) and (b) The
Tourism Plan is being reviewed with
a view to gearing up facilities to meet
a likely two-fold increase in tourist
arrivals in the next five years. Among
the measures contemplated to achieve
this objective are (i) identification and
development of trave] circuits, and
(ii) provision of adequate infrastruc-
tural facilitieg at the centres falling
along these travel circuits. For this
purpose discussions were held with the
State Tourist officials, and the details
are being worked out by the Depart-
ment of Tourism, Government of
Tamil Nadu. Their proposalg are
awaited.

SHRI N. DENNIS. In the answer,
general proposals are given. Thousands
of nationa] and internationa} tourists
and pilgrims and d&thers are visiting
thig southernmost part of India to sec
the sunset and sunrise ang also to see
the place where the three scas meet,
the Vivekananda Memorial Rock and
other placeg of tourist interest, But
the tourists face lot of difficulties.
There is water scarcity. There is no
Expresg train service. There ig no
aerodrome and no adequate hotel faci-
lities. May 1 know from the hon.
Minister whether the government
would take immediate steps to provide
these and other facilitieg and develop
the Kanyakumari township into an
attractive international tourist centre.

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHR] A. P.

AUGUST 1, 1980
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SHARMA): I can straightaway tell the
hon, Member and the House ag 1o
what are the facilities provided there
at Kanyakumari,

Then Central Department of Tourism
hag donateq a 100-seater launch to the
Vivekananda Memoria] Committee for
carrying visitorg free of cost between
Kanyakumari and the Vivekananda
Rock. There ig also a Tourist Bunga=
low and the expenditure on this tourist
bungalow ig shared by the Central
Department of Tourism and the State
Government on fifty-fifty basis.

These are the facilitieg provided
there and if any other facilities in this
respect are required, we expect g pro-
posal from the State government and
whatever proposals are received, will
be consideredq by us,

SHRI BHAGWAT JHA AZAD:
There is only one bungalow.

SHR] N. DENNIS. Kanyakumarij 1s
now in an undeveloped gtage. It has
got all the potentialitieg for develop-
ment into g best place of tourist attrac-
tion. May I know from the hon.
Ministey whether the Government will
take immediate steps to develop it
through a Master Plan?

SHRI A. P. SHARMA: 1 have
already answered this question, What-
ever further tourisy development is
required there in regard to that we
have already had a discussion wish,
the Tamil Nadu government and we
are expecting their proposals and
when we receive them, we will con-
gider.

SHRI C. T. DHANDAPANI: I
would like to know what are the
details of the discussiong that took
place between the Minister and the
State Government representatives
and what were the reactions of the
State Government.

SHRI A, P, SHARMA: I am sorry
1 will not be able to give the exact
date. During the Tourism Ministers’
Conference in November, 1978 in
Delhi the representative of the gov-
ernment of Tami] Nadu wag present
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ang the discussion took place, Till
now the State Government has not
sent us any proposalg in this regard.
The moment they send the proposals
to us, they will be considered,

St TATAET WrEE @ Wew S
& wat wgRa § ag sraAar Jgar g %
fagsras 1< &1 g7+ foq awit &
U AU T ag A 99 & f g
NgH] § HIoQyoTHo &7 Wl FIE
g4 g 7

SHRI A. P. SHARMA; Sir, 1 think
thig does not arise out of thig ques-
tion. But, I take a note of this ques-
tion and ] shal] furnish the informa-
tion,

Regional Rura) Banks, Orissa

*802. SHRI LAKSHMAN MAL-
LICK: Will the Minister of FINANCE
be pleaged to state;

(a) whether Government propose
to set up more Regional Rural Banks
during the current calendar year in
the State of Orissa; and

(b) if so, what are the getails in
this regard?

THE MINISTER OF FINANCE
(SHR1 R. VENKATARAMAN): (a)
Yes Sir.

'(b) Two Regional Rural Banks
have already been set up in the cur-
rent calendar year covering the dis.
tricts of Kalahandi, Mayurbhanj and
Keonjhar. It ig expected that three
more banks will be established in the
State in near future covering the dis-
tricts of Ganjam, Balasore and Dhen-
kanal,

SHR} LAKSHMAN MALLICK: 1
would like to know from the hon.
Finance Minister the total number of
regional rural banks opened so far
in the State of Orisgsa and also the
total population of the district-wise
coverage 80 far ag thegse regional
rural bankg are concerned.

SHRI R. VENKATARAMAN: Sir,
there gre thirteen districts in Origsa;
eight havie already been  covered.

SRAVANA 10, 1802 (SAKA)
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The Reserve Bank hag agreed to open
three more. Therefore, Orissa has
an excellent record of rura] banks,

MR, SPEAKER: No second sup-
plementary? Mr. Das,

SHRI A. C. DAS: In view of " the
economic backwardnegs in the dis-
trictg like Koraput, Phulbani, Sunder.
garh Bolangir ang Cuttack which are
thickly populated with adivasis and
harijans, may I know from the hon.
Finance Minister whether more rural
banks are likely to be opened in the
near future and whether Jicenceg will
be issued to the other nationaliscd
banks to open their branches in those
areas?

SHR] R. VENKATARAMAN: So
far as Ganjam District ig concerned,
the Reserve Bank has already agreed
that regiona] rural banks should
be opened. So far as opening of
branches in the placeg mentioneq by
the hon. Member is concerned, a list
may be submitted to the Orissa Gov-
ernment so that they may take that
into account when they select the
places. So far as the opening of the
branches are concerned, 1 would
require separate notice because this

ig not connected with the main ques-
tion,

SHRI RAJESH PILOT: May I know
from the hon. Minister about the
achievements and failures of rural
banks? Have any stepg been taken
t_o improve the performance and the
Impact of the existing rural banks?
Have these ideas been incorporated
in the objectives of old and new
banks which are being opened.

SHRI R, VENKATARAMAN: As a
matter of fact the question qf utility
of the regional rural banks was re-
ferred by the previous Goverament to
an expert economist, Prof. Dantawala
He hag gone into the whole matter
and has said that thf regional rural
banks will gerve g very usefu) pur-
POSe in the economy., The Congress
Government originally started this
idea. We are going ahead with this.
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So far as the performance is concern-
ed, it has been gatisfactory. Actually,
the rura] banks which have been
established in Orissa, for which I
have figures, in the last three years,
were not yielding profits. To-day
they, are working satisfactorily and
they have even earned a profit.
Therefore, this ghows that the re-
gional rural bank idea is catching up
with the rura] population ang that it
is g success.

Gulf marketg fiooded with Lungis and
Bedspreads under Indian Brand
names

*803. SHR] JANARDHANA POQO-
JARY: Wil} the Minister of COM-
MERCE be pleasefl to state:

(a) whether Government are aware
that China and Thailand are flooding
the Gulf markets with lungis and
bedspreads under popular Indian
brand names;

(b) whether Government have
taken up this matter with the Govern-
mernts of China and Thailand; and

(c) it so, the details in this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAR MUKHERJEE): (a) to (o)
Government have not received any
specific complaint from the trade in
this regard; nor hag any Indian Mis-
siong in the region reported market-
ing of lungis and bedspreads under
Indian brand names by China and
Thailand, However, on the item
appearing in some newspapers in
India, Indian Missiong in the regions
have been requested to ascertain the
facts.

SHRI JANARDHANA POOJARY:
Sir, it ig crystal clear that Indian
lungig ang bedspreads are very popu-
lar in the Gulf countries. May I
know from the hon. Minister as to
what iz the worth of lungis and bed-
spreadg that has been exported in
this year and what steps have been
taken to increase the exports in order
to meet the supply of the same in the
Gul coumtrieg and in order to pro-
mote the export of these lungis? l

AUGUST 1, 1980
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SHRI PRANAB MUKHERJEE: Sir,
we export a large number of items
in the handloom sector gnd it is not
possible for the Ministry to keep the
statistics item-wise and even coun-
try-wise. As many ag 121 countries
consume these items. If the hon'ble
Member is ceriously interested to
know the actual number of lungis,
and how much amount we have re-
ceiveq as foreign exchange then ¥
require a separate notice for that.

SHRI JANARDHANA POOJARY:
While complimenting the Minister
for taking immediate action on re-
ceipt of the press report, may I know
from the Minister whether our em-
bassies in Gulf couniries have been
contacted to ascertain the facty re-
garding the alleged mal.practices
adopted by these countries?

SHRI PRANAB MUKHERJEE: It
has been ascertained and sometimes
it may happen but I have ascertained
the facts. They have been requested
to check up from the local market
and let ug know the actual position.

SHR] M. SATYANARAYAN RAO:
Sir, in gulf countries not only our
consumer goods but also other goods
are quite popular because of the good
quality, The Chairman, Engineering
Export Council stated that there is
great demand in those countries for
our goods but unfortunately we arg
not in a position to meet their re-
quirements, They are demanding
goods worth 100 crores but Commerce
Ministry is not in a position to meet
their requirements. In view of this
I woulq like to know what steps do
you contemplate to take to see that
more exports take place to these
countries?

SHRI' PRANAB MUKHERJEE.: Sir,
this particular question relateg to
handloom exports. go far as the total
exports are concerned we have fixed
a target of 16 per cent growth for the
current year and I do hope it would
be posgible to reach the traget and
naturally we will have proportionate
share from the gulf countries which
is a growing market to our products.
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SHRI M. RAM GOPAL REDDY: I
want to know from the Minister if
exports from China and Thailand are
true and whether he will instruct our
embassies to check up the prices?
Whether they are lower than our
Prices or equal to our prices,

SHRI PRANAB MUKHERJEE: Sir,
So far as handloom sector is concern-
ed China is not our competitor. China
ig our competitor in machine fabrics.
In regard to the quality and the price
unless our goods are competitive the
foreign buyers are not going to pur-
chase the same.

Payment of Income-tax Share to
Maharashtra

*805. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that State’s
share of Maharashtra of Income-tax
rroceeds has not been paid from
1972_73 onwards;

(b) if so, the reasong for the same;

(c) the amount of arrears to be
paid to the State of Maharashtra; and

(d) whether repeated requests
have been made in this connection and
when the amount will be paid?

THE MINISTER OF FINANCE
(.SI;IRI R VENKATARAMAN): (a)

to (d) A statement is placed on the
Table of the House,

Statement

(a) and (b) In accordance with
the provisions of article 279(1) ot
the Constitution, the net proceeds of
Income-tax distributable between the
Union and the States are to be as-
certained and certified by the Com-
ptroller & Auditor General of India,
whose certificate is final, Pending re-
ceipy of such certified figures, the
snares due to the various States are
released to them jn instalments dur-
ing each financial year on the basis
of Budget Estimates and Revised
Estimates, subject to such adjust-
ments of short or excess payments as
may be necessary with reference to

Oral Answers 14

certified figures when received, Pay--
ments to Maharashtra and all other
States have thus been made on a
provisional basis for the years 1972-73
and onwards. The payments could
not be finalised so far, since certified
figures in respect of the years 1972-73
to 1975-76 have been received from
the Contptroller & Auditor General
only recently and the certified figures
for the subsequent years are awaited
from him.

(c) On the bais of the certified
figures for years 1972-73 to 1975-76
received from the Comptroller &
Auditor General, a sum of Rs, 2.37
crores is recoverable from the State
Government of Maharashtra with re-
ference to the provisional payments
already made to them towards chare
of jncome-tax for these years. For
later years, the arrears, if any, pay-
able to the State Government will be
determined and released to them on
receipt of certified figures from the
Comptroller & Auditor General.

(d) The Government of Maharash-
tra have from time to time requested
payment of arrears of their share of
income-tax. Ag explained above in
the absence qof certified figures from
the Comptroller & Auditor General,
the amounts finally payable to the
various States including Maharashtra
could not be determined. Final ad-
justments will now be made for the
years from 1972-73 to 1975-76 and
those of subsequent year: on the re-
ceipt of certifieq figures from the
Comptroller & Auditar General,

SHRI BAPUSAHEB PARULEKAR:
Sir, I have gone through the state-
ment which has been laid on the
Table of the House by the hon'ble
Minister,

The Maharashtra Government claims
that there are arrears due to the tune
of Rs. 25 crores from the Govern-
ment of India for their ghare in
income-tax proceeds from 1972 ta
1975 On the other hand Government
of India not only claifis'to have set
it off but also makes a counter-claim
of Rs, 2.24 crores. I will not touch
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that dispute. | will restrict myself
to the further period,

In this background I would like to
know whether it is not a fact that the
share of central tax proceeds is pro-
visionally released to the States on
the basig of estimated collections pro-
vided in the annual budget ¢f Cent-
ral Government angd this js done
usually in the second year after the
close of the year subject tq the fina-
lisation by the CAG?

Secondly, whether it is g fact that
on the basis of estimated collections
provided in the budget the amount
that should have been released to the
State of Maharashtra for 1976-77 is
Rs  17.33 crores; for 1977-78 is Rs.
1.67 crores and 1977-78 is Rs, 6 crores
and whether any provisian has been
made or releases made with reference
to these three years? 1 am leaving out
the first year, because, on that some
dispute is going on,

SHRI R. VENKATARAMAN: In
order to explain the position, I would
like to point this out. For the years
1972—76, there hag been a mix-up in
the accounts, on account of the fact
that the surcharge which is entirely
due to the Central Government and
the Corporation tax which ig also en-
tirely due to the Central Government,
both, got mixed up with the Income-
tax. Therefore, certain allocations
were made which were very much
more than what they were entitled
to. Now the C&AG is the final au-
thority, with regard to the allocation
of the shares of the States. He had
gone jnto the whole accounts from
1972 to 1976. He has given a certiti-
cate on the basis of which the Gov-
ernment of Maharashtra owes to the
Centre Rs, 2 crores and odd.

Now, as far as the second periad is
concerned, that js to say—from 1976
to the current period, 1979,—releases
are made in advance on the basis of
both B.E. and.R E. But these are
not final figures, The whole calcula-
tion is made on the basis of the
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figures which are tentative and the
share of the respective State Govern-
ments are given on the basis of thase
tentative figures, If the hon. Member
wants more information I can give; 1
have got a statement here and I can
place it on the Table

SHRI BAPUSAHEB PARULEKAR:
I asked for three years.

SHRI R. VENKATARAMAN: For
that you must put a separate question.
Your original question was different.
The amount given to State Govern-
ments isg advance releases based on
B.E. and R.E. and we give this
tentative allocation but the State
Government,—I repeat jt,—is not en-
titled to ask for any particular figure
or claim any particular figure. These
figures as I said are only tentative
until they are certified by the C&AG.
It is only payment-on-account which
has to be adjusted either way. If
my hon. friend wants for any parti-
cular year I will have to go into that
particular year and find out whether
a certificate has been jssued or not
and whether it is on the basis of the
provisional calculations that the
amount has been released,

SHRI BAPUSAHEB PARULEKAR:
My second supplementary is  this.
Just ag the Central Government has
been releasing some amountg to States
during 1972—75, may 1 know, whes
ther any such amount has been re-
leased for the period from 1976 up to
this year on tentative basis? If not,
will the Government give ad hac free
of interest loan on 75 per cent basis?
If so what will be the amount that
will be released? And lastly, how
much time the C&AG will take {0
calculate these things and finalise the

accounts?

SHR! R. VENKATARAMAN: 1
said about that in the beginning. I
expected this question and that is
why I said in the beginning that there
wag 5 confusion and a mix-up in res-
pect of the surcharge and the Corpora-
tion Tax. That is why this has taken
somé time. The Comptroller and Au-
ditor Genera] always gives certificates
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as early as possible as soon g5 the
accounts are finalised. Now, my hon,
friend wanted to know how much has
been releaszd for the years 1977-78,
1978-79 and 1979-80. So far as Maha-
rashtra in concerned, for 1977-78 it is
Rs. 74.64 crores, for the year 1978-79,
it is Rs. 78.08 crores and for the year
1979-80, it js Rs. 94.73 crores. For the
curréent year up till now, Rs. 17.0
crores has been released.

Fabrics blended with Polynosic

*806. SHRI R. K MHALGI: Will
the Minister of COMMIRCE be
pleased to state:

(a) whether polynosic a new man-
made fibre has entered the fabric
composition in a big way and cloth
blended with polynosic is exempted
from price stamping; and

(b) do Government propose to re-
view the price stamping policy and
make price stamping compulsory for
all fabiicg blended with polynosic?

THE MINISTER FOR COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b) A statement is laid on the Table
of the House.

Statement

Polynogic is the brand name  for
® stiperior modificd viscose fibre which
blends better with cotton for pro-
ducing blended fabrics. At present
production of cotton fabrics blended
with polynosic is around 16 per cent
of the {otal quantum of fabrics
blendeq with cotton and viscose, The
price stamping scheme is applicable
mainly to cotton fabrics, where art
silk content js less than 60 per cent
by weight. Art silk fabrics, being
mainly from the decentralised sector,
and catering generally to affluent sec-
tions are exempted from the price
stamping scheme.

SHRI R. K. MHALGI: It has been
stated in the statement that the
price stamping scheme is applicable
mainly to cotton fabrics where art
silk content is less than 60 per cent
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by weight. May I know from the
hon, Minister what is the proportion
of art silk content in polynosic and
whether Government treat . polynosic
as art silk fabrics? ’

SHRI PRANAB MUKHEERJEE: It
is treated as art sik fabric and so
far as the content is concerned, 1
have explained in the statement. It
is up to or around 16 per cent But
I am told that it can be used to the
extent of 25 to 30 per cent,

SHRI R. K. MHALGI: The price
stamping scheme is in existence since
long to protect the intecrests of the
consumers so that they may not be
exploited May I know from the hon,
Minister how Government has corme
to the conclusion that the art  silk
fabrics are mainly catering to  the
alfluent gsection so that they get ex-
emption from the scheme? Has any
survey been conducted to this effect?

SHRI PRANAB MUKHERJEE: If
the hon. Member looks at the state-
ment he would know that where the
content is less than 60 per cent, the
price stamping is compulsory. Where
the content is 60 per cent or more,
naturally, the price stamping scheme
is not applicable, That is exempted
from the stamping scheme,

SHRI NIREN GHOSH: As a matter
of fact, 1 would like to say that this
fabric, particularly, man-made fabric,
is mainly purchased by the affluent
section and the industry makes en-
ormous profits. The hon. Minister says
that there will be no stamping for
those fabrics whose content of art
silk is 60 per cent and above. It is
open for them to charge any amount
of price. T want to know whether
ithis practice will pe stopped and whe-
ther it is not necessary that prices
should be stamped on all varieties of
this cloth. If the stamping is not
applicable to this particular brand of
cloth, then you are open to suspician
that shady deals are being allowed.

SHRI PRANAB MUKHERJEE:
The hon. Member gulpécts that there
will be shady deal everything. T can-
not tell anything about this, So far as
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the point raised by him is concerned,
it is just a suggestion,

SHRI NIREN GHOSH: I wanted to
know whether there will be stamping
of prices on those fabrics Why are
these varieties not stamped?

SHRI PRANAB MUKHERJEE: 1f
the hon, Member has made a sug-
gestion I have accepted it that it is
a suggestion,

ITDCs Projects in Kerala

*807. SHRI A. A. RAHIM: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) which are the new tourist spots
proposed to be developed in the coun-
try by the Central Government dur-
ing the current plan;

(b) what are the tourism develop-
ment projects planned to be taken up
by ITDC in Kerala during the Plan
period; and

(¢) whether the unique Ponmudi
Hills near Trivandrum are included
among the spots which are to be deve-
loped as major tourist centres in the
country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) For de-
termining tourist centres for develop-
ment during the Five Year Plan 1980-
85 ,discussions have recently been held
on g regional basis with representa-
tives of the State tourist Organisations.
They have been requested to draw
up a blue-print of tourism develop-
ment in their respective States,

(b) No projects have been planned
to be taken up by the ITDC in Kerala.

(c) No, Sir.

SHRI A, A. RAHIM: Ponmudi
Hills in Kerala is the loveliest place
and it is very close to Trivandrum
and Kovalam., It should be develop-
ed as an internatienal tourist centre.
Hag the Government given any prio-
rity for this tourist centre because it
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is very close to Trivandrum and
Kovalam? It needs hardly half-an<
hour drive to reach from Kovalam’
beach site to the hill top. This should -
be given priority. It is the most
beautiful place in Kerala and a beauti-
ful mountain spot. Will the ITDC take
up its development on a priority
basis? This is a very important cen-
tre.

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): In the main answer to
the question. my friend has stated
that we are awaiting a blueprint from
the Keraly Government. The work-
ing group set up by the Planning
Commission recommended an outlay
of Rs, 95 lakhs for the tourism deve-
lopment for 1980-81. The final minuteg
of the Planning Commission, although
have not yet come to wus, but, of
course, this is what has been agreed
to. Whatever development my hon.
friend wants. I would suggest to him
to tell the Kerala State Government
to come with a proposal and we will
consider it.

SHRI A. A. RAHIM: The hote] at
Kovalam is almost a five-star hotel
and it attracts a lot of foreign touriste.

I would request the Minister to cons-
truct a medium type hotel at Kovalam
so that tourists from our country ¢
could also come and live there, At
present, the Kovalam hotel is very
costly.

MR. SPEAKER: Tt is a suggestion
for making a note of it.

SHRI A. P. SHARMA: There is no
such proposal at present. We have
got only one project, Yatri Niwas
hotel which is being constructej at
Delhi only. T cannot note the sug-
gestion also, because it is only after
the evaluation of this hotel that we
would consider setting up such hotels
at other places and for that also, this
has next to go to the Metropolitan
cities like Calcytta. Bombay and
Madras ' .
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DR. KARAN SINGH: It is sur-
prising that a new plan ghould be
necessary to find out what the tourist
spots in Kerala are. It is one of the
most beautiful States in the country
anqd it is well known what the tourist
spots are, We developed the Kovalam
resort as one of the finest beach re-
sort in the world. As the hon. Mem-
ber earlier said, will the hon. Minis-
ter tell us, whether along with the
development of Kovalam  beach,
special efforts are going to be made
to develop lower cost tourist facilities
in Kovalam itself so that this magni-
ficent beach can really be utilised
more.

Secondly, we have in Kerala the
Periyar game sanctuary which is a
unique sanctuary, because in other
sanctuaries you are on the land, here
you go on the lake, the viewer is on
the lake, and the animals are on the
land. It is a unique sanctuary any-
where in the world except East Africa.
What steps are being taken to develop
tourist facilities in Kovalam Periyar
sanctuary. and Kaladi, the birthplace
of Shankaracharya ang one of the
holy places in India? Why do you
need a plan for it?

SHRI A. P. SHARMA: So far as
Kovalam is concerned, we are deve-
loping it by providing a yoga-cum-
massage centre and a beach centre, so
that the complex can be developed in
an integrated manner. Accordingly,
financial sanctions for Rs, 8 lakhs and
Rs. 11.29 lakhs were issued for yoga-
cum-massage centre and beach centre
respectively. The work is in progress.
There is, however, no such proposal
for periyar.

STl FOUT WY : HEQE WRT,
w1 wgRy ¥ Fam@r 91 f& weat a7
frdw frar war @ f5 o =gk &
qdzT Al & faww ¥ fog, &g e
I FT A ¥ SA w qg W
fadw fagr wor & f5 6 7Y, CF QI AT
ANT qr ar oiw T § Peaw ey F
HTL qE T HT AAT FL WA ! HIE
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IEH AT T F AT S99 3g
W 9 & fRw faar aqr § ?

St v sav wf o AY Qar
Fo fagw 7l faar mar & | s 7Y
It @ f6 w9y NIeT aw a9
Il

SHRI KRISHNA CHANDRA HAL-
DER: Of course, I want development
of the Kerala tourist spots. The hon.
Minister in his reply said that the
blueprint is under way for different
regions. I would like to say that the
eastern region has been neglected in
the matter of tourism and civil avia-
tion. Bihar is also in the eastern
region and the hon, Minister comes
from there. West Bengal Meghalaya,
Manipur, Assam etc., al] these areas
have been neglected in the matter of
development of tourism and ecivil
aviation. In the foreign countries, as
you know, through the foreign em-
bassies, not so much publicity has
been given regarding the eastern re-
gion. I would like to know what steps
the Government are going to take for
development of tourism and civil
aviation in the eastern region to at-
tract foreign tourists.

SHRI A. P. SHARMA: This ques-
tio~ relates to development of tourism
facilities in the country and not the
civil aviation facilities. For develop-
ment of tourism and other facilities,
I have stated time without number
that the proposal has to come from
the State Government, they have to
identify the places. When the proposal
comes from the State Government,
definitely we will consider that We
have not prepared any blueprint our-
selves,

SHRI DIGVIJAY SINH: It seems
as if there are no plans and as if all
these plans are to be made de novo.
There are these plans surely. Each
State has got a perspective planning,
why say that plang have to be created
now? I do not knowe Nevertheless,
the reply given is that the States have
been requested to draw up a blueprint
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of the development of tourism in
their respective States. The main
bugbear is the lack of coordination.
‘To what extent does the Central Gov-
ernment wish to implement forceful-
ly thig through the National Toursim
Development Corporation. They can
coordinate various activities of the
State and plan more effectively.

SHRI A. P, SHARMA: My friend
should understand the position of the
Central Government. All develop-
ment of the tourist facilities is being
done as planned by the State Gov-
ernment. And for that purpose, re-
cently we hag a discussion with the
State Government’s representatives
in the month of June, We have not
received any plan. How can we pro-
ceed? If we do something from the
Centre directly at a particular place,
it may either be objected to or the
State Government may say that this
is not the proper place, there is some
other place, where they have to de-
velop the various tourist centre, there.
fore, it is necessary that we must re-
ceive the buleprint from the State’
Government and accordingly we will
proceed.

TF WA qEq . FIHigAnT 3
faq 7ar fear g 7

Nt v wate wat o FEnEanT
& fag, Sa@ g & 8, feewww
faar 8, M a7 FEnfedos wifge ?

Credit from ILMF. under Special Qil
Facility

+

*808. SHRI M. V. CHANDRASHE-

KHARA MURTHY.
SHRI P. M. SAYEED:;

Will the Minister of FINANCE
be pleased to state:

(a) whether India has approached
International Monetary Fund for a
credit of about *Rupees 300 crores
under the Special Oil Facility;

(b) whether thiy request is in
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addition to Rs. 540 crores loan from
the I.M.F. Trust Fund;

(¢) if so, whether Government have

been compelled to go to the LM.F.
for the second time;

(d) what are the main reasons

therefor; and

(e) whether IM.F. has agreed 1o
India’s request?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
No Sir. There is no oil facility in the
International Monetary Fund at pre-
sent.

(b) to (e). Do not arise.

SHRI M. V.. CHANDRASHEKHARA.
MURTHY: I am surpised at the reply
given by the hon. Minister. The hon.
Minister had indicated on 3rg May,
1980 that our country was compelled
to go for a loan before the IMF 1o
the tune of Rs. 550 crores just to solve
the problem of balance of payment
arising out of the import of crude oil.
In the reply now that he has given,
he has said: ‘No’. It is quite con-
tradictory. I want to know whether
the Press report or the reply given by
the Minister is correct; which one is
correct.

SHRI R. VENKATARAMAN: There
hag been misunderstanding on the part
of the hon. member. The question
here asked is whether India has
approached the International Mone-
tary Fund for the credit of about
Rs. 300 crores under the special oil
facility. It has nothing to do with
Rs. 540 crores which we have arrang-
ed under the IMF; that is on a trust
funq borrowing. The oil facility is
one which the International Monetary
Fund provided to countries—develop-
ing and developed countries—particu-
larly afflicted by adverse balance of
payment on account of hike in oil
prices. For two or three years, the
International Monetary Fungd gave
assistance to the developing countries.
This facility started in 1975-76 and
went on till 1976-77, 1977-78 and it
has since been stopped. That is why
when I answered, I emphasised that
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there ig no cil facility at present.
Indig did borrow from the Internation-
al Monetary Fund in respect of oil
facility in 1974-75 to the tune of
Rs. 192 crores and in 1975-76 to the
tune of Rs. 207 crores. Now, there is
no oil facility at present. The loan
which we have raised from the Inter-
nationa] Monetary Fund of Rs. 540
crores from the trust fund again given
to countries which are entitled to it as
members of the trust fund for meet-
ing balance of payment deficit, this is
different from the oil facility.

SHRI M. V. CHANDRASHEKHARA
MURTHY: Our country is exporting
labour to countries like Pakistan,
Middle East and gulf countries and
our migrates are earning nearly 15,000
dollars every year in the foreign coun-
tries and it was totally about Rs. 1400
crores in 1977 to 1979. In view of this
fact, I want to know {rom the hon.
Minister, is the government prepared
to evolve a policy to invest remit-
tances of the foreign migrates into
productive investment; if so, the
details thereof?

SHRI R. VENKATARAMAN: This
iy a different quecstion from the IMPF.
1 would require notice.

SHRI P. M. SAYEED: I 4o not know
how far my supplementary is also
within the »urview of the question.
Anyvhow, he has encouraged me to put
a supplemenfary. I want to know
ofmom the hon. Minister, are there any
other international financing agencies
which will meet some of our expendi-
ture on oil purchase and have the
Government of India availed them-
selves of it and the amounts received,
if any?

SHRI R. VENKATARAMAN: I used
to help my friend, Mr. Sayeed when
he was gitting on the other side to put
supplemeniary. I cannot do now.
Now I can give some information, if
the House wants. The International
Monetary Fund has other facilities:
one is supplementary financing and
the other is compensatory financing.
In respect of compensatory financing
facility, some loans are gvailable. The
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Government of India are just consider-
ing whether we can approach the
International Monetary Fund for assis-
tance from what is known as the
compensatory financing facility.

SHRI CHANDRAJIT YADAV: The
hon. Minister hag said that Rs. 540
crores are from the trust fund. Now
India happens to be a member of the
IMF. Therefore, India was entitled to
get this amount. Whether the IMF
has given any indication that for how
many years this kind of aid can be
given; whether you have got any
indication so that the Government of
India can plan on the basis of the fund
available in future; (a) what is the
ratet of interest; (c) whether this ten-
dency to depend more and more on
the World Bank and IMF ig not going
to lead out dependence totally on this
international fund and creating a very
serioug complication in future, pecause,
normally, they attach so many strings,
conditions. Our experience is that
whichever country has relied more
and more on the World Bank and
IMF, has landed itself into trouble?
Whether the Government of India is
taking into consideration all these
factors and whether the Minister will
let the House know what are the con-
ditions of this trust fund and what are
the facilities?

SHRI R. VENKATARAMAN: The
amount is repayable at the end of ten
years with a moratorium of six years
and the rate of interest is one half of
one per cent on the outstanding
balance. So far as the question of
strings are concerned, I may assure
the hon. Members that there were no
strings attached. We are members of
the International Monetary Fund and
to the IMF we have contributed gold;
we have also contributed capital to
the IMF. IMF sold part of the gold
and made a profit; that profit has been
made into a trust fund and out of that
trust fund, members are entitled to
borrow. There are no strings attached
and I assure the House once again—
I saig this last evening—that India
will not borrow from ,apy agency or
any country under conditions which
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are derogatory to its dignity and self-
respect and its sovereignty.

SHRI CHANDRAJIT YADAV:
Whether Rs. 540 croreg js available
only for the current year?

SHRI R. VENKATARAMAN: You
ask whether it is recurrent. It is not.
Every year, it depends whether you
are getting or not.

Licensing Policy for Textile
Industry
*811, KUMARI KAMLA KUMARI:

Will the Minister of COMMERCE
be pleased to siate:

(a) whether Government propose
to liberalise the licensing policy for
the textile industry and particularly
man-made fibre industry to reduce
the monopoly of Birlas; and

(b) if so, the details thereof; and
the details of textile policy for 1980—
827

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). Requirement of capacity in tex-
tile industry (including man-made
fibre industry) is under review and is
linked with the draft 6th Plan for
198085 presently under preparation.
The detailg will become available only
when 6th Plan document ig finalised
by the Planning Commission and
placed before Parliament.

AT FAAT KA . AL TG RT;
# weft AERT A 98 WAAT W4T § @
foras Semfagt & wag i wTer
S & argqy & fou geand far @ ?
w& favaeq g § qar a5
fazar g5 @MW &1 AEEF 9T
FTEATWRE , TaT 91 ?
SHRI PRANAB MUKHERJEE: The

hon. Member js aware that a decision
wag taken by the earlier government
in September 1978. It wasg decided
that expansion in the organised mills
sector will mnot be permitted. Till
date that decision has not been chang-
ed. But I have mentioned in the
reply that we will have to take a
view thereof. We shall have to take

AUGUST 1, 1980

Oral Answers 28

a view what capacity we would like
to create both in gpindlage and loom-
age in the organjsed sector, power-
loom sector, handloom sector. When
all this exercise is over there may be
a clear picture before us.

FAT] wWA ®RIQ . HeAw
gy, & Wt AgRT ¥ g WY SrAAr
Tt g R oY B serhmafaet & ergda
& fou wea frar 8, SA9 w1 W
fodr aw@ F1 fagg aw w E, faga
g wrwrfeaa g @& !

SHRI PRANAB MUKHERJEE: The
hon. Member has not understood my
reply. I have said that in the orga-
nised sector we will have to create
some capacities and also create capa-
cities in the powerloom sector and
handloom sector. But till date no
new licence has been given and the
old textile policy is under review and
when we finalise it, it will be possible
for me to indicate how much will the
organised sector éet, how much the
powerloom sector will get and how
much the handloom sector will get.

SHRI NARAYAN CHOUBEY. Hon.
Minister has given a reply that the
picture js not yet clear to him. He
has stated that he is following the
directive principles of the o0ld govern-
ment in this matter, even though the
new government has come seven
monthg earlier. Is it a fact that so
long as the picture does not come ih
front of him, Birla house will be
allowed to continue to remain in this
affair?

SHRI P. K, MUKHERJEE: Where 18
the question of Birla house coming
here?

PROF. N. G. RANGA: Can we have
an assurance that the decade long
policy of the Government of India to
ensure that handlooms do not suffer
by allowing any more loomage to the
textile mills except for exporting
their production to other countries
would continue?

SHRI PRANAB MUKHERJEE: Yes,
Sir; I can assure the hon. Member that

it would not only continue; we will
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rather like to enhance the growth in
the handloom sector. The present
growth rate ag projected in the orga~
nised mill sector may be 8 per cent,
in the power loom sector it may be
32 per cent and in the handloom sec-

tor it may go up to 40 per cent.

SHRI T. R. SHAMANNA: Question
No. 815.

(Interruptions)

AN HON. MEMBER: Where 1s the
Minister?**

¥ FAICIR AN : A5 AEET,
gz geA # waq g, fafqEcgm
T W @ g . . . (wmaumm)

MR. SPEAKER: I have taken note
of 1t.

SHRI AMAR ROY PRADHAN:
where is the Minister?

SHRI CHANDRAJIT YADAV: The
Prime Minister should explain to the
House why the Minister is absent, why
a Minister of the Cabinet is taking this
House so casually. Is it because he
thought perhaps this question may
not come up and therefore he has
absented himself? This has happened
for the first time. If one Minister js
very busy, the other Minister should
have been asked to reply.

(Interruptions)
e ©

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): I wil] reply.

SHRI CHANDRAJIT YADAV: I
rise on a point of order,

MR. SPEAKER: There is no point
of order. Please take your seats. I
have noted the concern of the House
I am concerned over this; I will do
whatever is necessary. I am very
seriously seized of the gituation.

(I nterruption%

MR. SPEAKER: Question Hour is
over,

WRITTEN ANSWERS TO QUES-
TIONS

Developmental Activities by
Sector Steel Plants

*800. DR. B. V. DESAI:" Will the
Minister of STEEL: AND MINES be
pleased to state:

(a) whether it ig a fact that public
sector steel plants have been asked to
extend and speed up developmental
activities in the peripheral areas;

Publle

(b) if so, what are the main features
of the proposed schemes;

(¢) how many villageg will be deve-
loped under the scheme in  Bhilai,
Bokaro, and Rourkela;

(d) the total expenditure involved;
and

ve) what are the schemeg prepared
by the Rourkela Steel Plant in this
regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). Yes, Sir. To fulfil their social
commitment to enrich the quality of
life in the rural area surrounding
their place of operations, public sector
stee] plants have undertaken develop-
mental activities like provision of
drinking water, educational and medi-
cal facilities, construction/repair of
roads, culverts and school buildings,
improvement of irrigation facilities,
agricultural and dairy development
programmes, adult education pro-
gramme and other works of 1local
nature having impact on the economic
and social development of the peri-
pheral areas.

(c) and (d). SAIL have approved
a plan for developmental activities
amounting to Rs. 72 lakhg for a period
of three years 1980-81 to 1982-83 for
Bhilai, Rourkela and Bokaro Steel
Plants. Each of these three plants
has been authorised to spend Rs. 24
lakhs during the aforesaid period.
Bhilai is likely to cover 106 villages
under developmental programmes,
while Rourkela will csver 63 villages
and Bokaro will undertake program-
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meg in 81 villages during the above
mentioned period.

{e) The schemes prepared by the
Rourkela Steel Plant include provi-
sion of drinking water facilities, con-
.struction/repair of school buildings,
link roads, medical aid centres, re-
creation centres, development of agri-
culture, animal husbandary and vil-
Jage industrieg ete.

Aerodrome in Tirunelveli District of
Tamil Nadu

*804. SHRI ERA MOHAN. Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether steps have been taken
4o acquire lang for the construction
ot the Aerodrome at Vagaitkulam near
Tulicorin in Tirunelveli Distriet in
Tamil Nadu; and

(b) if not how long will it take to
acquire the land and to take up fur-
ther work?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) There is no proposal at present
1o acquire land for construction of an
aerodrome at Vagaikulam.

Collection of Sales Tax from actual
users on import of L.-Base

*809 SHRI CHANDRA BHAL
MANI TIWARI:

Will the Minister of COMMERCE
be pleased to state:

(2) whether under the current im-
port policy, issue of letter of autho-
rity by actual user amounts to change
of ownership of goods and the actual
user is thus absolved of all actions
under Import Export Rules; and

(b) whether the State Chemicals
and Pharmaceuticals Corporation of
fndia Limiteq collects sales tax from
actual users who have given their
jetter of authority to the canalising
agencies for import of L-Base and if
80, the consigegations for this, having
regarg to (a) above?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) The State Chemicals & Phar-
maceuticals Corporation of India Ltd.
collects sales tax from Actual Users
for whom they import L-Base. The
question whether sales tax is actually
chargeable in guch cases or not is be-
ing looked into, by the Corporation.

Setting up of Ferroug Scrap
Committee

*810. SHRI BANWARI LAL: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have set
up a Ferrous Scrap Committee under
the Iron and Steel (Control) Order,
1956;

(b) if so, what are the functions of
the Committee;

(¢) how the work of the Commit-
tee 15 going to be financed;

(d) whether the functions entrust-
ted to the Committee are not possible
to be performedq by the Iron and Steel
Controller as the supreme authority
under the Iron and Steel (Control)
Order, 1956; and

(e) how it is proposed to finance
the expcnse of the Committee?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) The functiong of the Committee
in brief are to review the availability
of scrap, coordinate working of main
stee] producerg for common proce-
dures and joint action in the matter
of distribution and pricing of ferrous
scrap arisings in the steel plants, to
formulate schemeg for development of
scrap handling and processing facili-
ties and to endeavour to stabilise mar-
ket prices oﬁ ferrous scrap.

(c) It™is a deliberative committee
which is provided with secretarial
assistance by the Metal Scrap Trade
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Corporation Limited (MSTC). The
Committee does not therefore incur
any expenditure on its work.

(@) No, Sir.

(e) The Committee ig not likely to
incur any expenditure on its establish-
ment or work.

wiatla qaewt & wfa et w v
qata
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Domestie Synthetic Yarn Producers

*813. SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased
te state:

(a) whether it is a fact that Gov-
1796 THo THo—2

ernment are against the import of
polyester filament yarn and still
ignore the interests of domestic syn-
thetic yarn producers; ang

(b) it so, what steps Government
have taken for protecting the inte-
rests of domestic synthetic yarn pro-
ducers?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Import of Polyester Filament
Yarn under OGL is subjected to an
import duty @ 200 per cent advalo-
rem plus a countervailing duty of
Rs. 66.15/Kg., which provides enough
protection to indigenous producers.

Declaration of ‘Selection Posts’ as
‘Non-Selection Posty in Income.tax
Department

*814, SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state; -

(a) whether Central Board of
Direct Taxes have recently declared
all Ministerial Posts except Inspectors
in the Income-tax Department as
‘Non Selection posts’ where seniority
will be the sole criteria for next pro-
motion;

(b) whether Wanchoo Commitiee's
recommendation in para 6.55 of their
report has been accepted by Govern-
ment according to which merit alone
should be the criterion for appoint-
ment to higher posts;

(¢) if so, what prompted the Cen-
tral Board of Direct Taxes to declare
‘Selection Posts’ as  ‘Non-Selection
Posts' in the Ministerial cadre in the
Income-tax Department; and

(d) whether Government propose
to review the decision taken by the
Central Board of Direct Taxes ard
maintain the status-quo so that meri-
torious persons should not suffer?

THE MINISTER DF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir, y
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(b) The recommendation of the
‘Wanchoo Committee as contained in
para 6.550 of their report refers to
appointments to Group ‘A’ and higher
posts on merit basis. Promotions to
Group ‘A’ and higher posts in the
Income-tax Department are already
being made on merit basis. There-
fore, no specified orders regarding its
acceptance were considered necessary.

(c) Government decision to declare
‘Selection Posts’ ag ‘Non-Selection
Posts’ in the Ministerial cadre was
taken independent of the recommen-
dations of the Wanchoo Committee,
which concern only the Group ‘A’ and
higher posts.

(d) No, Sir.

Uniform procedure for sale of com-
modities at Fair Price Shops

*815. SHRI T. R. SHAMANNA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) is there g uniform procedure to
be followed by all States regarding
sale of commoditieg at the Fair Price
Shops;

(b) if not, whether it is proposed to
have a uniform mode of distribution;
and

(c) what is the basis on which al-
lotment is made to States while fixing
quota of (1) sugar (2) cement (3)
kerosene and (4) petrol?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA): (a)
to (¢). The procedures followed by
the States regarding distribution of
essential commodities through Fair
Price Shops are generally the same,
in accordance with instructions issued
by the concerned Ministrieg from time
to time.

The allotment of essential commodi-
ties for the Public Distribution Sys-
tem js being done by the concerned
Ministries of the Government of India.
Monthly allgtr®ents of levy sugar are
based on the monthly quotas which
were operative during the partial
control period prior to de-control of
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sugar on 16th August, 1978. The
quarterly allocationg of cement to the
States are fixeq on normg of past con-
sumption and overall availability of
cement. The allocation of kerosene is
based on various relevant aspects
including product availability, move-
ment capacity and historical saleg of
the product. Petrol is not covered by
the Public Distribution System and
the requirements of various supply
zones are worked out by the oil com-
panies on the basis of historica]l gales
and other relevant factors.

Written Test for Applicants Appear-
ing in Banking Service Commission

*816. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that writ-
ten test in English is compulsory for
the applicantg appearing in the ex-
amination held by the Banking Ser.
vice Commission (Regional Recruit-
ment Board—State Bank Grouv);

(b) if so, whether Government are
aware that the students, who have
not taken English in their Matricula-
tion examination, are deprived to
qualify in such examinations;

(¢) if so, do Government propose
considering  their case and exempt
them from the written test in Engy
lish and allow them for practical
examination only; angd

(d) if not, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) to (d). A Matriculate with 60
per cent marks is eligible to take exa-
mination for a clerical job in the bank
irrespective of the fact whether he
had taken English as a subject in his
Matriculation examination or not.
Work in bankg is mostly done in Eng-
lish. Knowledge of English is, there-
fore, considered necessary for proper
working in a bank. The test in Eng-
lish language is only a qualitying test
and it is not considered necessary to
exempt any candidate from thig test.
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Liabilities of Oertificate holders in

Wembley Chit Fund Finance
Private Limited

6388. SHRI RAM SINGH SHAKYA:
Will the Minister of FINANCE be

pleased to state;

(a) the amount of total liabilities of
the certificate holders in “Wembley
Chit Fund Finance Private Limited,”
in Government custody,

(b) the amount invested by the
Company in Government securities
and in the nationalised bank (sepa-

rately);

(c) the total business given by the
Wembley Chit Fund and Finance
Private Limited till the end 1979-80;
and ~

(d) what 1s the security of the
money of certificate holders invested
i the Wembléy Chit Fund?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Reserve
Bank has reported that this Company
is conducting only conventional chit
business and it does not issue certifi-
cates to its members/public.

(b) This Company has not made
any investment in Government secu-
rities. As on 31-3-80, it had Rs. 2.38
4dts in fixed deposit in a nationalised
bank with a lien in fayour of Regis-
trar of Chits as required under the
law. It had also Rs. 3.59 lacs in cur-
Tent account with a nationalised bank
on the same date.

(e) Total chit busin2sg conducted
by the company till 31-3-80 i.e. its
total turnover is Rs. 83.90 lacs.

(d) Does not arise in view of the
answer of part (a) of the question.

Liquor preparation from Cashew
Apple in Goa

6387. SHRIMATT SANYOGITA
RANE: Will the Minister of COM-
E be pleaseq to state:
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(a) whether it is a fact that the
‘liquor preparation from cashew apple
in Goa has potential for export in
foreign Market;

(b) whether Government propose
to provide technical and financial
assistance in refinement ip taste and
smell and improvement in packing to
the producers of this alcohol beverage
for foreign Markets; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES (SHRI Z. R.
ANSARI): (a) Because of the estab-
lished predominant position in the
liquor market of popular brands of
liquor manufactured in the developed
countries, it is difficult to assess the
export potential of liquor preparation
from cashew apple in Goa.

(b) and (c). Financial assistance is
available on export of Indian made
foreign liquor including liquor pre-
paration from cashew apple @ 15 per
cent of the f.0.b. value. There is no
proposal at present under the Market
Development Assistance Scheme to
provide technical assistance in refine-
ment in taste and smell and improve-
ment in packing to the producers of
this alcoholic beverage for foreign
markets.

Coffee Production
6388. SHRI S. B. SIDNAL: Will the

Minister of COMMERCE be pleased
to state:

(a) the quantity of coffee produced
in India during 1979-80;

(b) the share of Karnataka therein;

(¢) whether there is any proposal
under consideration to bring more
areas under coffee production, im-
provement in yield and offer of assis-
tance to the producers; and

(d) if so, the detailg thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
estimated production of coffee during
1979-80 is 1,50,000 tonnes,

(b) The share of Kagnalaka in the
above production is around 1,02,000
tonnes.
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(e) and (d). Yes, Sir. The Coffee
Board hag drawn up a perspective,
Plan for coffee development which
envisages expansion of coffee to the
extent of 1,30,000 hectares by 1993-94,
of which 72,000 hectares would be in
non-traditional areas and 58,000 in
traditional areas. Of this, 38,400 hec-
tares of expansion is env:saged under
the Sixth Plan. The Coffee Board has
supporting programmes for improve-
ment in yield and assistance to pro-
ducers which comprise supply of in-
puts, extension services, ensuring cre-
dit facilities, establishment of coffee
demonstration farms and research
stations and provision of interest: sub-
sidy, replanting subsidy and expan-
sion subsidy, as also improvement of
the marketing infrastructure like sto-

rage, warehousing and curing capa-
cities.

Upgrading of Cities
6389. SHRI DAULATSINGHJI JA-

DEJA: Will the Minister of FINANCE
be pleased to state:

(a) whether any representation has
been received for upgrading of cities;

(b) whether any Committee has

been appomted to look into the mat-
ter;

(c) the criteria adopted for up-
grading cities;

(d) whether Gujarat State has also
recommended for upgrading of Jam-
nagar city;

(e) if so, the decision taken by
Government: and

(f) if not, whether Government pro-
pose to consider for its upgradation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Repre-
sentations have been received from
time to time for upgradation of diffe-
rent cities for the payment of House
Rent Allowance and Compensatory
(City) Allowance to the Central Gov-
ernment employees posted there.

(b) No, Sir.

(c) to (f). Cities are classified for
the payment of these allowances on
the basis of their population, accord-
ing to the 197% €ensus Report. Certain
cities whose 1871 population wag mar-

AUGUST 1, 1980

Written Answers 40

ginally short of the minimum required
for such classification have, however,
recently been classified/upgraded on
the basis of their mid-census popula-
tion estimates furnished by the Regis-
trar General and Census Commis-
sioner of India. As the population of
Jamnagar urban agglomeration accord-
ing to the 1971 census was only
2,27,640 which falls far short of the
minimum of over 4 lakhs required for
classification ag a B-2 class city, it
could not be upgraded to B-2 class.

System for Rotating Customs Airport
Staff

6391. SHRI R. L. P. VERMA: Will
the Minister of FINANCE be pleased
to state:

(a) whether there is any system
under which the Custom Airport Staff
are rotated at large Airporis like
Palam and Bombay from Departure
to Arrival Lounges to ensure favouri-
tism being extended to the passengers;

(b) if so, what and what is the time-
lag after which such rotations are
made;

(¢) whether there is any check on
the Airlines staff who are not on duty
to enter the Arrival and Departure
Loungeg 'where they help interested
parties in customg clearance in collu-
sion with the Customs Staff; if so,
the details and if not, the reasons
therefor: and

(d) whether there is any check on
the Customg staff in Departure Lounge
carrying gifts received by them from
alighting passengers in consideration
for the assistance renderedq to them in
customs clearance; if so, the dctails and
if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) It is pre-
sumed that the Question is regarding
a system of rotalion to ensure against
favouritism being extended to the
passengers. Having regard to the ex1-
gencies of work and other relevant
considerations, the Customs staff post-
ed at the airports is rotated between
Departure and Arrival Lounges and
the pther posts manned by Customs
officers, There is also sometimes a
surprise element in such rotations.

e
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(b) It will not be in the interest of
the proper working of the Customs
organisation at the airport to indicate
the details ag to the exact frequency
and the manner in which such rota-
tions are made.

(¢) Regulating the entry into the
restricted areas at the jnternational
airports is the function and responsi-
bility of the International Airport
Authority of India which issues passes
to the personnel of the various agen-
cies functioning at the airports, and
has itg own security staff to check
and regulate the entry. There are no
reports to jndicate that the airlines
staff, who are not on duty, enler the
arrival and departure lounges of the
airport to help the interested parties
in customs clearance in collusion with
the customs staff.

(d) The Customs gtaff at the air-
ports functions in the open and under
continuous supervision of higher offi-
cers,

If the details of anything specific,
which may be in view in Part (c¢) or
Part (d) of the Question are inti-
mated, the matter can be looked inio
for appropriate remedial or such other
action as may be calleq for.

Transfer and Posting Policy in De-
partment of Tourism

~6892. SHRI CHANDRA PAI, SHAI-
LANI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether there is any policy in
the Department of Tourism for trans-

- fer and posting of Clags I and III
Staff (Non-Gazetted) in various Divi-
sion Section within the Headquarters;

(b) if so, the details thereof with
the date of is formulation and
whether it is being strictly followed;

~ (e) whether it is g fact that des-
pite this policy certain employees/
officers have been continuing to work
1 the same geat in the same Sec-
ion for the last more than 10 years;

(d) it so, the number of such per-
sons; and

(e) the purpose of formation of the
transhfer policy when it is not being
strictly implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (e)
There is no definite policy formulated
to regulate periodic transfers and
postingg of the staff in Class II and
Class III (non-Gazetted) in various
divisions/sections at the Headquarters
of the Department of Tourism. How-
ever, inter-section/division trasfers/
postings are made from time tg time
on administrative grounds to meet the
exigencies of work.

» .

Steps to improve India’s Gross
National Product

6393. SHR] BALASAHEB VIKHE
PATIL:
SHRI CHANDRABHAN
ATHARE PATIL:

Will the Ministey of FINANCE
be pleased to state:

(a) whether it is 3 fact that accord-

ing to the World Bank Atlas 1979
issued recently India’s GNP (Gross
National Product) per capita is less
than that of Pakistan and Sri Lankz;

(b) what has been comparative
position of GNP per capita for the last
five years in respect of India, Fakis-
tan and Sri Lanka; and

(c) what steps are being token to

improve India’s position in this behali?

P
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

MAGANBHAI BAROT): (a' Zes, S
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(b) GNP+ Per Capita
(U.S. Dollars)
1974 1975 1976 1977 1978@
India . . [ —.-120 -140 140 160 1Bo
Pakistan . . < 140 180 180 200 230
Sri Lanka . . L 170 180 190 160 130

#At market prices
@Provisional.

(¢) The steps being taken to im-
prove India’s GNP have been des-
cribed in the Economic Survey 1979-
80, copies of which were placed on the
Table of the Lok Sabha on 13th June,
1980 as well as in the Budget speech
on 18th June, 1980. The country’s
development plans are all geared to
improving India’s GNP.

Seminar on Aircraff, Airworthiness

and Air Safety held in New Delhi

6394. SHRI M. RAMGOPAL RED-
DY: Will the Minister of TOURISM
AND CIVIi, AVIATION be pleased to
state:

(a) whether a seminar on aircraft,
airworthiness and air safety wag held
in New Delhi during April, 1980; and

{(b) if so, the main features of the
recommendationg made at the seminar
and Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir

(b) Does not arise
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e AL 13.00 13.50 13.50 12.50
qut 13.50 13.50 13.50 13,50

Development Scheme for the uplift
of Tribals adjoining Bailadila
6396, SHRI LAXMAN KARMA:
Will the Minister of STEEL AND

MINES be pleased to stale:

(a) whether the Government of
India prepared an integrated deve-
lopment scheme for the socio-econo-
mic uphitment of tribals adjoining the
Bailadila Iron Ore of Madhya Pradesh;

(b) if so, the details thereof;

(c¢) the impact of the Iron Ore Pro-
ject of tribals and total number om
vadlages and the tribals affected due
to the Iron Ore Complex; and

(d) rehabilitation schemes undet-
taken by the Government of Madhya
Pradesh and the result so far?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d)
The information 1s being collected
and will be laid on the Table of the
House.

Raid on Mills at Bauria in Distriet
Howrah (West Bengal)
6397 SHRI NIREN GHOSH:
SHR] JYOTIRMOY BOSU:
Will the Minister of FINANCE
be pleaseq to state:
(a) whether any raid was conducted
o 3rd May, 1980 on Port Gloster New

Mill and North Mill at Bauria in the
district of Howrah, West Bengal,

(b) if so, particulars of matenals,
in cash and kind seized;

(c) whether Government are aware
that lavish food and drinks were giver
to the searching party; and

(d) what are the other details about
the said raid including a complete list
of seizures?

THE DEPUTY MINISTER IN THE
MINISTRY QF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
Central Excise Officers of Calcutta
Collectorate visited the New Mill and
North Mill of M/s. Fort Closter Indus-
tries to verify the finished stock of
jute manufactureg ang jute twines, on
2-5-1980

(b) 42 bales of jute manufactures
and oue package of jute twine valued
collectively at Rs, 74,610.44 and two
carrier lorries valued at Rs. 40,000,
were seized from the New Mill for
contravention of the Central Excise
Rules,

Jute wmanufactures valued at Rs
15,120 which were found, on verifica-
tion, to be unaccounted for in the
stocks, were seized from {he North
Mill

(c) Government have deen inform-
ed that this was not the case.
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(d) Bifferent varieties of jute manu-
factures valued at Rs. 3766 and 25,476
were found short on physical verifica-
tion of the stocks of the New Mill
and the North Mill respectively.
Offence cases have been booked
againsy the Mills, ‘

Indian Traders deflecting Indian Tar-
meric for Export via Nepal through
Calcutta Port

6398. SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government are aware
that certain Indian traderg have been
deflecting Indian turmeric for export
via Nepal through Calcutta port;

(b) whether some cases of mal-
practices have come into the notice ot
Government also; and

(¢) if so, the details therect and
the steps Government have taken in
thiz regard to check malpractices?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (¢)
In 1978, some turmeric consignments
meant for export from Nepal weigh-
ing about 420 tons were held up at
Calcutta Customs on the suspicion
that the furmeric was of Indian origin.
The Collector of Customs on adjudi-
catio,, disallowed export of consign-
ments weighing 174 MT and ordered
confiscalion ag on the basis of expert
opinion he was satisfied that the goods
were of Indian origin, An option for
redeeming these consignments on pay-
ment of fines and penalties leviable
under the Customs Regulationg was
offered to the exporters. The remain-
ing consignments were released for
export om extension of benefit of
doubt.

Income-tax concealment cases detected
in Orissa

6400. SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased
to state:

(a) the nurher of caseg of conceal-
ment of inCome-tax which were detec-
ted in the State of Orissa during last
three years;

(b) the amount invelved in eacn
cose; snd

(c) the actign taken against each
such person or firm?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (¢)
The requisite information is being
collected and will be laig on the Table
of the House.

Losses suffered by State Trading cor-

poration in Expori and Import

6401. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be
pleased to stale:

(a) whether losses bave been suffer-
ed by the State Tradiig Corporation
n its export and import transactions
auring the last three years;

(b) if so, the detuils thereof, year-
wise; and

(c) whether Government  have
fixed any individual responsibility for
such losses and if so, the reaction of
Government in thic regard against the
persons responsible in this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINEsS (SHRI
PRANAB MUKHERJEE): (a) In the
overall export and import transac-
tions, STC did not suffer any losses
during the last three years.

(b) and ¢) Do not arise,

Production Value of Good, produced
by Nationalised Industries

6402, SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) what are the detiils regarding
the production value in rupees of
goods produceq by industries which
were nationalised in the last threp
years;

(b) the details regarding the ratio
of labour employed in these industries
and the value of goods produced and
what is the per capita production of
these industries during last three
years; and

(c) what is the same per capita
labour production value in these indus-
tries in three years prior to their
nationalisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (¢)
A statement is laid on the Table of
the House giving information to the
extent available. Information relating
to the year 1979-80 is provisional.
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Upgradation of Jaipur, Kota and
Ajmer

6403. SHR1 SATISH AGARWAL:
Will the Minister of FINANCE be
pleagsed t, state:

(a) whether at a conference held in
Jaipur recently the Central Govern-
ment employees had demanded that
Jaipur should be declared as B-1 city
and the cities of Kota and Ajmer be
declared as B-2 cities;

(b) if so, the criteria followed by
Government for declaring cities as B-1
and B-2 for the purposes of giving city
compensatory allowance to the Central
Government employees; and

(c) whether Government  have
considered the above demand and if
so, their reaction in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No in-
formation has been received about
this.

- (b). Cities are classified as B-1 and
B-2 class for purposes of grant of
compengatory (City) allowance if the
population within their urban agglo-
merations where they exist, or other-
wise the municipal limits, exceeds 8
lakhg and 4 lakhs respectively, Cer-
tain cities whose 1971 census popula-
tion fell marginally short of 4 lakhs,
have also been classified as B-2 class
cities on the basis of mid-census esti-
maleg furnished by the Registrar
General of India. Cities are also con-
sidered for payment of compensatory
(city) allowance at B-2 class rates to
the Central Government employees
posted there on the basis of their
abnormal expensiveness in the light
of the norms laid down in consultation
with the Staff Side of the National
Council (Joint Consultative Machi-
nery).

(c) On the basis of abnormal ex-
pensiveness Central Government em-
ployees posted in Ajmer have been
allowed CCA at B-2 class rates with
effect from 1-8-1979, As tae 1971 popu-
lation figures of Jaipur and Kota fall
far short of 8 lakhg and 4 lakhs res-
pectively, they «%nnot be considered
for upgradation to B-1 and B-2 class
respectively.
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Absorption of surplus Staff Members
of Farakka Barrage Project, West

Bengal
640¢. DR. A, U, AZMI: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 5015 on the 31st March,
1978 regarding absorption of surplus
staff members of the Farakka Barrage

Project, West Bengal by the Controller
of Defence Accounts (Factories) Cal-
cutta and state:

(a) whether the question of geniority
heg not yet been decided in favour of
thoge employees whose qualifications
Question was relaxed by earlier Gov-
ernment orders;

(b) if so, the facts thereof and
number of representations received
from these employees; and

(c) what effortg are being made to
bring ali employees at par who jained
the CDA factoriez Office in respect to
their seniority being maintained from
the date of joining at Farakka Bar-
rage Project, West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) and (b)
No, Sir, The seniority of employees in
question hag been glready decided as
per the existing rules,

(c) Does not arise.

Closure of Bengal National Textile
Mills Limited, Faridabad

6405. SHRI SUSHILL BHATTAw
CHARYYA: Will the Minister of
COMMERCE be pleased to state.

(a) whether the management of
Bengal Nationa) Textile Mills Ltd. of
Faridabad hag decided to close down
the factory; and

(b) if so, the reasons thereof?

THE MINISTER OF COMMERCA
AND STEEI, AND MINEs (SHRI
PRANAB MUKHERJEE): (a) aad

(b) The management of the Bengal
National Textile Mills, Faridabad has
given notice, under the Industrial
Disputes Act, 1947, to the State Gov-
ernment of Haryana for the clogure
of the mill for the reasons of heavy
financial losses and over-all market
conditions, according to which there is
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little prospect of the unit becoming
viable in the foreseeable future,

Violation oy Foreign Exchange Regu-
Jation Act by CM. of Tamil Nadn

6406. SHRI ERA ANBARASU: Will
the Minister of FINANCE be pleased
to state: /

(a) whether it is true that the legal
proceedings against the Chief Minis-
ter of Tamil Nadu for the violation of
Foreign Exchange Regulation Act were
dropped by Janata Government;

(b) if so, on what ground the action
was dropped; and

(c) will the Minister order for a
fresh probe into it for legal proceed-
ings against the Chief Minister?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): (a) and (b)
No prosecution or departmental adju-
dication proceedings were initiated
against Shri M. G. Ramachandran, the
present Chief Minister of Tamil Nadu,
for violation of the Foreign Exchange
Regulation Act, by the Directorate of
Bnforcement, However, on receipt of
information alleging violation of Fore.
igmn Exchange Regulation Act by M/s.
Emgeeyar Pictures (P) Ltd. and its
Managing Director Shri M. G. Rama-
chandran, enquiries were undertaken
by the Directorate of Enforcement
but the allegationg could not be subs-
tantiated, The matter was, therefore,
trgated as closed in March, 1979.

(¢) In ciew of (a) and (b) above,
the question does not arise.

Central Aid to States

6407. SHRI CHITTA MAHATA:
Will the Minister of FINANCE be
pleased to state:

.(a) whether Government have de-
cided to curtaij central aid to States;
and

(b) if so, what measures Govern-
™Ment propose to take to meet the nom-

Plan revenye gaps of the State Gov-
€raments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (s) Bulk
of the transfers of financial resources

the Centre to the States is in
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the shape of share in Central taxes
and grants-in-aid of the revenues of
the States and is governed by the re-
commendations of the Finance Com-
mission, The 7th Finance Commission’g
recommendations in this regard were
accepted by the Central Government
and the transfers are taking place
accordingly in addition, Central gssis-
tance is given to the States for the
States’ Plans. Provision for Central
assistance for the States’ Plans in the
current year’s budget marks a sub-
stantial step up over the last year’s
provision. There is no proposal under
the consideration of the Government
to curtail Central assistance to the
States.

(b) In the assessment of the 7th
Finance Commission, eight States were
found to have pon-Plan revenue gaps
for the period 1979-80 to 1983-84. The
Commission recommendeq that grants-
in-aid of the gtates equivalent to the
amount of deficit on the Revenue Ac-
count should be paid to them. The
recommendations of the Commission
were accepted by the Centra] Govern-
ment and grants-in-aid are being
paid accordingly.

Share in Centra] tax assigned teo
States

6408. SHRI R. R, BHOLE: Will the
Minister of FINANCE pe pleased te¢
state:

(a) whether the share in Central
tax to be gssigned to the States is
provisionally released to the Stafes om
the basis of estimateg collection shown
in the Annua] Budget of the Central
Government for the year ag may pe
modified in the revised estimate;

(b) whether fing] adjustment of the
share of each State is made when the
certified amount of the collections be-
come available, by additiona] payment
to the State and ig done in the next
year;

(¢) whether such adjustment in res-
pect of income tax of a sum of
Rs. 41.09 crores hag not been made
from 1972-73 to 1977.78;

(d) whether such adjwstment in res-

pect of excise duties has also not been
made from 1075-78; and
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(e) it so, when do the Union Gov-

ernment propose {0 pay all the arrears?

EPUTY MINISTER IN THE
mTl‘f"IingY OF FINANCE (SH:BI
MAGANBHAI BAROT): (a) Yes, Sir,

On receipt of certified figures
fré;:z) the gomptroller & Auditor
General of India, the amount finally
payable to edth State is determined
and necessary adjustments are made.

(c) The certified figures of net pro-
ceeds of income tax for the years 1972-
73 to 1975-76¢ have recently been
furnished by the Comptroller &
Auditor General, On the basig of these
figures, a tota]l sum of Rs. 20.97 crores
ig recoverable from all the State Gov-
ernments, with reference to the provi-
sional payments already made to them
for the four years 1972-73 to 1975-76.
Necessary adjustments will be made
in the current year. The certified
figures in respect of the years 1976-77
and 1977-78 are awaited from the
Comptroller & Auditor General,

(d) The shares out of net proceeds
of excise duties, payable to the States
for 1975-76, have been finalised and
paid to them. For the subsequent
years, certified figures are awaited
from the Comptroller & Auditor
General and necessary final adjust-
ments will be made on receipt thereof.

(e) On receipt of certified figures,
the arrears, if any, payable to the
various States will be released to
them.

Employment in Steel Authority,
Visakhapatnam

6409. SHRI K. A. SWAMI: Will the
Minister of STEEL AND MINES be
pleased to ctate:

(a) whether the Government of
India are aware that the Steel Autho-
rity, Visakhapatnam, appointed about
20 graduates in its office without call-
ing names from the employment ex-
change Visakhapatnam;

(b) whether Government are aware
that the ab®® persons were directly
recruited from one or two depart-
ments of the Andhra University; and
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(¢) if so, what cerrective action
Government contemplate to take?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b)
Twenty one graduateg belonging to
different, disciplines were recruited by
the Visakhapatnam  Steel Project
(VSP) from the Andhra University,
Visakhapatnam, and were appointed
as Technical Assistants in the scale
of pay of Rs. 650—1142, without call-
ing for names from the Employment
Exchange.

(c) According to the policy for
recruitment to  public sector enter-
prises laid down by the Government
of India, recruitment to posts carrying
scales of pay the maximum of which
exceeds Rs, 800/-, is not required to
be done through an Employment Ex-
change, although an intimation of
vacancies is to be made to it. Gov-
ernment  have issued appropriate
instructions to SAIL so that the correect
procedure is followed in future in
terms of Employment Exchange
(Compulsory Notification of Vacancies)
Act, 1959.

Steel Allotment for use by Electricity
Boards and for irrigation projects

6410. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the tota] quantity of steel all¥c-
ted for use to Electricity Boards and
for irrigation projects, with the State-
wise break-up;

(b) the quantity of stee] allotted to
Kerala for the above purpose:

(¢) whether it is a fact that the
steel ingots supplied to the State of
Kerala was through private parties as
a result of which Government suffer-
ed huge loss; ang

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). (a) and
(b) In the absence of any distribution
contro] there is no system of allocation.
However, supplies during 1979-80
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these sectons totalled 557,400 tonnes.
The State-wise break-up was as
below: —

(.000 tonnes)

‘A BLECTRICITY BOARDS

Name of the State Quantity

1. Madhya Pradesh fo 7
2, Karnataka 3 2
3. Mahrashtra 62 1
4. Orissa 16 5
5. Punjab 171
6. Rajasthan 34 3
7. Uttar Pradesh 41 8
8. West Bengal 144
9. Tamil Nadu 24 7
10. Andhra Pradesh 27 6
11. Bihar 131
12, Gujarat . 37 8
13- Kerala . . . . 57
14. Himachal Piadesh 48
15. Meghalaya . 02
16. Assam 43
17. Haryana . 13 4
817

B. IRRIGATION PROJECTS
Name of the State Quanuty
I- Andhra Pradesh 85
2. Assam 11
w3+ Bihar 26 7
4. Delh: 19
5. Gujarat . 0qg 2
6. Himaclial Piadesh —
7. Haryana . . . 35
8. Jammu & Kast.mir 8 7
9. Kerala 13
10. Karnataka 17
11, Madhva Pradesh O 4
12. Maharashtra 7 8
13. Origga 52
14. Punjab 58
15. Rajasthan 44
16. Tamil Nadu 03
17. Tupura o 8
18. Uttar Pradesh - 44 4
19. West Bengal I2 0
175 7
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(c) and (d) No steel ingots have
been gupplied to any private party
in Kerala, Somg private parties
received supplies of other materials
from the stockyards on the basis of
Essentiality Certificates from the
Electricity Boards and Irrigation Pro-
jects for execution of workg of such
Boards/Projects. No loss to the Gov.
ernment due to these supplieg i
reported.

Caravelle Service between Bombay

and Madras

6411. SHRI NAVIN RAVANI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(8) has Indian Airlines decided to
allow a private company to operate a
daily Caravelle Service between Bom-
bay and Madras;

(b) if sc, is this not a departure
from Government policy; the details
of such agrecment;

(c) why IA sold away the aircraft
despite heavy demand on some routes;

(d) which is the private company,
its aviation pusiness record and other
details; gnd

(e) are Government proposing to
open other routes too for private sec-
tor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL, AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b)
In order to cater the demands of
traffic on the route Bombay-Madras,
Indian Airlineg temporarily took a
Caravellg aircraft from M/s, Pushpaka
Aviation Pvt, Ltd., Bombay, on lease,
which was earlier sold to them by
Indian Airlines, for operating four
timeg 3 week with effect from 17th
June, 1980, with its own flight num-
ber. The lease arrangements have
since been terminated.

12N
(c) Indian Airlines phased out the

Caravelle aircraft, ag it wag found

uneconomical for operations.
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(d) The Company is Pushpaka
Aviation (Pvt.) Ltd., Bombay, a non-
scheduledf operatory This Company
is engaged in Aviation businesg since
1970. The Company is possession of
three Helicopters which are being
used for crop spraying and general
aviation.

(e) No private party will be per-
mitted to operate on a roule
operated by Indian Airlineg but
whenever there is a shortfall in the
capacity of the Indian Airlines, Indian
Airlines may lease aircraft from pri-
vate operators to make good the
shortfall,

Reconstitution of Boards of Directors
of Nationalised Banks

6412. SHRI CHHITTUBHAI GAMIT:
Wik the Minister dof FINANCE be
pleased to state:

(a) whether the Boards of Directors
of nationalised banks are to be recon-
stituted;

(b) if so, the details; and

(c) what standard is applied before
making such appointments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b)
The boards of the 14 Notionalised
Bankg were last reconstituted in
October—December, 1977 in accord-
ance with the provisions of the
‘Nationalisation Scheme’ after consul-
tation with the Reserve Bank of India.
The present tenure of these boards is
due to expire in October-December,
1980. These boardg will be reconsti-
tuted in due course,

In respect of the 6 newly nationa-
lised banks, the first Boards of Direc-
tors constituted by the Government
under section 7(3) of the Banking
Companies (Acquisition gnd Transfer
of Undertakings) Ordinance, 1980 are
still  functioning. These will be
replaced by “®road-based Boards of
Directors ag soon gs Nationalisatio
Scheme for these banks ig finalised.
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(c¢) The appointments of directors
on the boards of the 14 Nationalised
Banke are made in accordance with
the provisions contained in clause 3
of the Nationalised Banks (Manage-
ment and Miscellaneous Provisions)
Scheme, 1970. An extract of clause 3
of the Schemg ig laid on the Table
of the House. [Placed in Library, Se-
No. LT-1203/801].

Decline in prices of minor spices

6413. SHRI K. KUNNHAMBU:
Will the Minister of COMMERCE be
pleased to ctate:

(a) whether it is a fact that the
prices of minor spices like clove,
nutmeg and cinnamon have declined
by as much as 40 to 60 per cent;

(b) if so, the reasons thereof; and

(¢) the steps taken to arrest the
decline in prices?

THE MINISTER OF COMMERCE
AND STEEL: AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
prices of clove have increased. The
prices of nutmeg and cinnamon are
not compiled by fhe Directorate -~
Economicg & Statistics of Ministry of
Agriculture.

' b) and (c) Do not arise.

Prices of dried Ginger, Nuitmeg and
cloves «.

6414, SHRI GEORGE JOSEPH
MUNDACKAL: Wil] the Minister of
COMMERCE be pleased to state:

(a) whether Government are aware
that the priceg of dried ginger, nutmeg
and cloves are crashed to 30 per cent
in value within 3 years; and

(b) the reasons why GQGovernment
are not coming to protect the interests
of cultivators by fixing 3 minimum
price and purchase these spices
through S.T.C. or marketing federa-
tion?

THE MMWETER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
price of dried ginger hag declined, the
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price of nﬁtmeg has remained statio-

nary, Whereag the price of eloves hag

appreciated in the domestic market
during the last three yearns.

(b) The Government have been
fixing Minimum Support Prices for

- major agricultural commodities, such
ag cotton, jute, groundnut, syoabean,
mustered s€ed; etc. which are grown

over large areas covering many
States, on the recommendation of
APOC,
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Reinsurance of General Ingurance in
India and Abroad

6416. SHRI S. A. DORAI
SEBASTIAN:
SHRI INDRAJIT GUPTA.:

Will the Minister of FINANCHE be
pleased to gtate:

(a) have the General Insurance
Corporation and its subsidiarieg their
own machinery to direetly reinsure
general insurance in India and ab-
road;

1796 LS—3,

(b) if so, why was it done through
brokers/agents;

(c) whether it iz g fact that subs-
tantial part of reinsurance in foreign
markets for 1973 onwards was done
through M/s. J. B. Boda & Co. (Pvt.)
Ltd, of Bombay; and

(d) what is the Commission/broke-
rage paid to it every year since 1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR}
MAGANBHAI BAROT): (a) and (b)
G.I.C. and its subsidiaries do not
employ any broker for their reinsur-
ance fransactiong in India.

Reinsurances oufside India are
placed by the G.IC. anq its subsi-
diarieg either directly with reinsur-
ance companies or through brokers,
depending upon the type of business,
the availability of the market for such
reinsuranceg and the prevailing inter-
national practice.

(c) The following table gives the
tota] reinsurance premiums placed
outside India and the reinsurance
premiums placed through M|s, J.B.
Boda.

(In crores of Ruppees)

Year Total Amount
amount placed
of Rein- through
surance M/s |.B.
Premiyms Boda
placed
outside
India

1973 . . . 24°3 30
1974 . . . 365 4t
1975 . . . 419 44
1976 . . . 54°0 6y
1977 . . . 6o -2 71
1978 . . . 60-8 74
1979 . . wj0'7 74
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(d) No Commission or brokerage is
paid by Indian insurance companies
for reinsuranceg placeq through bro-
ker, because such payments are made
by the accepting foreign companies.

Spinning Millg taken over by
Government in Bihar

6417. SHRIMATI KRISHNA SAHI:
Will the Minister of COMMERCE be

pleased to state:

(a) how many spinning mills have
been taken over by the Central Gov-
ernment in Bihar;

(b) what is the level of present

production and the sanctioned  pro-
gramme of installaticn of additional

spindles; and

(c) what steps Government pro-
pose to itake to expand the existing
mills and put up new ones to meet
the growing demand of yarn ;n the
State?

THE MINISTER OF COMMERCE
AND STEEL: AND MINES (SHRI
PRANAB MUKHERJEE): (a) Natio-
nal Textile Corporation had taken
ever one spinning mill in Bihar, in
addition to a composite mill.

(b) and (¢) The average monthly
production of yarn of existing cotton
milly i Bihar is about 4% lakh kgs.
The State Government have estab«
lished a Textile Corporation for
setti up more spinning units in the
State and this Corporation along with
Bihar State Industrial Developmeny
€©orporation have taken stepg to set up
three spinning units of 25,000 spindles
each. These measures will help in
meeting the growing demangd of yarn
in the State,

ufsfon = sein Wt ga: s
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Vigilance Clearance for Promotion in
Group ‘A’ Ceniral Government
Services

6419, SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it ig a fact that Cent-
ral Vigilance Commissioner is requir-
ed to give vigilance clearance to all
officers in the Group ‘A’ Central Gb.
vernment Services before they can be
considered for promotion to higher

levels;

(b) whether this procedure was fol-
lowed scrupulously in 1877, 1978
and 1979 when Ministry of Finange
made promotions to the grade of Di-
rector (Collector-Level II) in various
Directorates of Central Excise and
Customs from the grade of Deputy
Collector of Central Excise and Cus.
toms;

(¢) whether the report of CVC im-
dicates that the procedure was not
scrupulously followed in cagse of some
officers falling in category (b) abeve
and if so, reasons therefor; and
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(d) action proposedq to be takem
against the delinquent officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI!
MAGANBHA] BAROT): (a) and (b)
There are no instructions requiring
the Central Vigilance Commissioner
%e give vigilance clearance to all the
efficers in the Group ‘A’ Central Gov-
ernment Services before they can be
eonsidered for promotion to higher
Jevels. However, according to the
prescribed procedure, the Ministry/
Department concerned is required to
furnish integrity  certificate to the
DP.C. in respect of all the officers in
the consideration zone for promotion
%o higher level. In case the integrity
of any officer in the consideration zone
is in doubt, this fact ig brought to the
notice of the D.P.C. The prescribed
procedure has been followed in
vespect of the D.P.Cs held in 1977,
1978 and 1979 on the basig of which
premotions were made from the grade
of Deputy Collector of Customs &
Central Excise to the grade of Collec-
vor of Customs & Central Excise,
Level-II.

(¢) The Government have notcome
aérosy any such reference in the
reports of the CVC covering the
period in question,

6d) Doeg not arise,
wiferwla qwtr § gw H T ug
W ®Y T suferat & AW
6420. &t W fasrra qraan : aar
o Wt 78 qa T a9 FL9 0¥
(%) #a1 97 frgas, s e
rata & st &, faviw wv 9§ aife-
9a fawmr 7§ FHI FE AT § oF @
W TTEE
(&) 71 gaw qfony Ty @i
wensne § afg gE ¥ 5 W
(w) afg g, & ¥ WA
T w1 wrgagr sraf § 7
afory war gEE@ WX G S
(%t yom wanlt) (%) Aew o,

ga aar fagla & @wsw ¥,
foaw wifersa wqr W) mirw
g, 5 aul wgar 9Ed mhaxr W@y
TF OF & amg T FH W
qfFqal & FO I § 7
(F) 39 AT F HLWA FY
i sgad # fag $1 gaq 7 ¢
(%) wrgt fafre faa=nay fawesr-
gl g & TRU QFAT  mEwEw
BT B AT wgl FH F HQTEeEEay
wferd et & a1 gEEgE WA
F qe ¥ sreaw Sfww awdr-
afy & Ik @ B qQErd @
e & yaw feg ow@ g .
" aeert sl & wdwfad W T
fasi Wt gier -
6421, S AWET PO ;AT
wiferew wa ag wald & gm A
(¥) w3 a7 agt & Fua
g wai? faww w7 sfaw c«r
oig A famw d§ §@RY ST
5 saarf B fafaear sfaufa
¥ ¥ § fagdr ufm @ ag g
(@) o¥ fead afFedi @1 qar
ot g forgid et faw wgd
w3 Afagfa s w & AR
(%) sa% fawrs @1 FOEN
FAIEr Y wf § 7
wiver a1 ream Wit W@ Wab

1

(vt worw weeff) : (F) ST
ST farafefer W@t §:

g fy (FE¥o #)

LMo HTo TowWle

fao ammofae

19'/‘7—"8 21.89 24,47

1978-79 26_‘..69 20.54

19' g0 (wnfiaw) 31.80 33.79

w———




21 "Written Answers

(&) <aT BNE THAT TARTE
F I mrav
(W) wea afl s=qr |

Foreign Tours by Ministers

6422 SHRIMATI PRAMILA
DANDAVATE: Will the Minister of
FINANCE be pleased to ctate:

{a) whether the wives of Ministers,
State Ministers and Deputy Ministers
thave been permitted to accompany
their husbandg on the officia] tours
abroad;

(b) whether this facility is also
allowed to them for trave] by air;
and

(c) if not, the names and numbers
of tours carried out by the Mimgters,
State Ministers and Deputy Ministers
since January, 1980 abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): (a) and (b)
The rules do not provide for Ministers
of any rank taking along with them
their wives at Government expense
while going on official tours abroad.
However, permission to do so could
be given in specific cases. Information
regarding the latter type of cases is
beéing collected and will be 1laid on
the Table of the House as soon as
possible, ;

{c) The required information for
The period 1st January, 1980 to 3ist
July, 1980 is being collected and will
be laid on the Table of the House a3
Soon as possible,

Chinese offer of Machinery

6423. SHRI R. L. BHATIA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether China has offered a
large number of machinery items of
warious types for export to India soon;

Aand
-

«b) if so details thereof?
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THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir,

(b) Doeg not arise.

English Teleprinters in ITDC Hotels
in the Capital

6424. SHRI H. N. NANJE
GOWDA:
SHRI K. LAKKAPPA,

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that in
ITDC hotels in the capital no English
teleprinters have been installed for
the benefit of non.Hindi knowing

people;
(b) if so, reasons therefor; and

(c) whether it is proposed tp instal
English teleprinters for the benefit of
non-Hindi knowing people and if so,
when, and if not, the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b)
No, Sir. ITDC have proyided English
teleprinters in two hotels and Hindi
teleprinter in one hotel out of 6
hotels presently run by the Corpora-
tion in Delhi. -

(¢) No, Sir. For reasons of econo-
my.

Calcutta Customs House

6425. SHRI MUKUNDA MANDAL:
Will the Minister of FINANCE be
pleased to lay a statement showing:

(a) whether Government are aware
of the cases of corruption and irregu-
larities in Calcutta Customs House;

(b) if so, full details thereof dur-
ing the last three years; and

(c) what action has so far been
taken by Government in regard there.
to?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAlI BAROT): (a) to (c¢)
The required information is being
collected and will be laid on the table
of the House.

Irregularities in Purchase of Materials
in LT.D.C. Hotels

6426. SHRI BRAJI MOHAN
MOHANTY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) how many cases of irregulari-
ties in purchase of materials in ITDC
Hotels and Public Sector Hotels have
been brought to the notice of the Go-
vernment during the years 1977-78,
1978-79, 1979-80;

(b) how many such cases are ynder
investigation and details of each
such case; and

(c) steps, if any taken to intro-
duce uniform purchase pfocedure in
all the hotels?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR.: (a) 7 cases of
irregularities in purchase of materials
in ITDC Hotels only have been
brought to the notice of the Govern-
ment.

(b) Only one case regarding allega-

tions of corrupt practices in regard to
purchase of fresh supplies for hotels
in Delhi is under investigation.

(¢) Uniform purchase and stores
procedure is in force. Whenever any
irregularities are noticed, remedial
action is taken,

Evaluation of Plant and Machinery
installed py Barmalt (I) Pvt. Ltid,
Gurgaon

6427. SHRI VIJAY KUMAR
YADAV: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
1496 on 20th June, 1980 regarding

imposition of penalty by Central Ex-
cise authéflties on Barmalt (I) . Put.
Ltd., Gurgaon and state:

(a) whether the income tax autho--
rities have compared the value of the
plant and machinery installed at
Barmalt (I) Pvt. Ltd., Gurgaon, with
the figures and details given by the
Central Excise Authority; and

(b) if so, whether the figure given
by the Central Excise have been
found to be correct?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Six-

(b) Does not arlse.

L

Applications for fresh Ratiom Cards

6428, SHRIMATI GEETA MU~
KHERJEE: Will the Minister of CIVIL
SUPPLIES pe pleased to state:

(a) the conditions which an apph-
cant for a fresh ration card lLas to
fulfil in Delhi;

(b) the number of applications for
fresh ration cards received by ihe
Zonal Office of Food and Civil Depart-
ment Curzon Road, New Delhi, in 1986
from January to June (month-wise);

(c) number of applicants givesn
ration cards;

(d) whether Government are gware
that applicants who go with their
applications for fresh ration cards or
for any changes are asked irrelevant
questions, harassed and asked to come
again and again; and

(e) whether Government propose
to have a check and the necessary
steps to ensure that applicants are-
given Ration Cards without delay?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V, C. SHUKLA): (a»
The issue of food cards in Delhi ic:
governed by the Delhi Specifiedi
Food Articles (Regulation and Dis—
tribution) Order, 1968, according tor
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which any person permanently resid-
ing or intending to do so in the Union
TPerritory of Delhi ang desiring to
have a householq food carg jis requir-
ed 1o apply in the prescribed form to
4the Circle Office in which he resides
or intends to reside and the food
amrd iy issued after making necessary
werification. Further, a hameless per-
#on, who has no fixed or identifiable
place of dwelling is also issued a tem-
porary household food card (Home-
lems). Such food cards are valid for
& period of not exceeding three
months at a time and can be revali-
dated for three months ay 5 time or
for lesser period ag may be appro-

priate.
(b) and (c). A statement is annex-

.

{d) and (e). No such complaint hasg
dome fo the notice of the Government
#a the recent past. Instructions have
already been issued by the Delhi Ad-
ministration for issue of Food Cards
49 applicants without delay.

Statement
- K40tk Number of Number
appl cations of appli-
for fresh ra-  cants

tion cards re~ given
ceived b the ration
Z.onal Office of cards
Food and Civil
Department,

Dethi Adminis-
tration, Cur-

ron Road,
New Delhi in
1980
Javuary, 1980 . 502 50;.—
¥ebruary, 1980 446 413
March, 1980 604 571
April, 1980 . =10 493
May, 1g80 . 598 580
Jame, 1980 - :8_3~ _4?2—
Total . 9144 $025
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Production of Crude Mica

6429. SHRI A. K. ROY: Will the
Minister of COMMERCE be pleased
to gtate: T T

(a) whether production of crude °
mica (other than scrap or wasted
dwindled to negligible level since
canalisation of processed mica in 197¢;

(b) whether mica mining and pro-
cessing was employing half-a milliom
workers and home splitters im 10Y1
and the industry now employs only
a few thousand woarkers;

(c) whether inappropriate policies
adopted by Government including dis-
proportionate increases of 300 per cent
in floor prices prevailing before can-
alisation and introduction of 40:68
formula are responsible for this
debacle; and

(d) whether Government propose
to decanalise export of processed mica
and save it from ruination; if not the
reasons therefor? ’

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
reported production of mica has beea
declining since 1970, ie. before cana-
lisation.

(b) No, Sir. According to the
Indian Labour Statistics, the total
number of workers engaged in mica
industry during 1971 wag 29,000. The
level of employment hag not declined
since,

- (c) and {d). No, Sir. Mica exports
have shown 5 gradual increase over
the last three years.

Service Charges for Import Camalisa-
tiom of Foreign Flag and Indian Flag
Vessels

6430. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of COM-
MERCE be pleaseg to state:

(a) whether the Pricing Committee

has approved the service at 4 per ceat
for import canalisation of foreign-flag
and Indian-flag vessels after proper
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scrutiny or the cost details submitted
by the canaliser,

(b) is it true that the shipbreakers
had submitted that the canalisation
service charge at 4 per cent in excess
of the service rendered and cost in-
velved; and

(c) it so, is it not the intention of
Government to ask the Pricing Com-
mittee to review the service charge?

THE MINISTER OF , COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). (a) The
Pricing Committee fixed the canalis-
ing agency’s service charge at 4 per
cent after considering all relevant
factors.

(b) Representations were received
that service charge in respect of
Indian-flag vessels may be reduced or
appropriated from the gale proceeds.
In the case of Foreign-flag vessels, it
was suggested that no specified
amount be fixed as service charge but
the canalising agency may appropriate
an amount equal to their actual ex-
penses out, of the total profit realised
on the sale of the imported vessel

(c) No, Sir.

Beranches ang Credit Deposit Ratio
of Banks in Madhya Pradesh

#31. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCH
be pleased top state: -

(&) whether it is a fact that while
el the national agverage there is one
bank per 20,000 people, the average
in MP. is very low;

(b) if &o, the reasong thereof;

{¢) whether it is also a fact that
against the credit deposit ratio of
metional average of 35 per cent and
4% per cent of the rural and semi-
rural banks, the average jn M.P. is
far below;

() if so, the reasons thereof: and

(e) what steps are proposed to be
taken by Government to remove both
tke above disparities?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) As at
the end of December, 1979, on an ave-
rage, there wag one bank branch for
every 24,000 people in Madhya Pra-
desh. The corresponding All-India
average wag one branch Yo every
17,000 people. However, exclusive of
the brancheg at urban and Metropo-
litan centres and tie population of
such centres there wads 6re rural/
semi-urban branch for every 28,000
rural/semi-urban people in Madhya
Pradesh and for every 22,000 people
for the country as a whole.

(b) Severa] factorg such ag the
heavy backlog of neglect of rural and
semi-urban areas by the banks in the
pre-nationalisation days, limited capa-
city of the banks to undertake branch
expansion programme in rural areas
and limited availability of growth
centres with adequate infra-structural
facilities and good business potential
had contributed to the poorer bank-
ing coverage of the rural areas in
Madhya Pradesh,

{(¢) and (d). No, Sir. The credit:
deposit ratiog of the rural anq gemi-
urban branches in Madhya Pradesgh
were 65.9 per cent and 55.3 per cent
respectively as at the engq of June,
1979. The corresponding All-India
ratiog were 54.4 per cent and 47.3 per
cent respectively.

(e) The branch expansion efforts of
the banks during 1979—81 are pri-
marily being devoted to the opening
of branches at unbanked rural and
semi-urban centres in underbanked
districty having poorer coverage than
1 pranch for every 20.000 rural semi-
urban people. In terms of thig Pro-
gramme, 730 brancheg at rural/semi-
urban centres are required to be
opened in deficit districts of Madhya
Pradesh. The Reserve Bank of India
hag reported that authorisations te
open offices at 758 centreg have al-
ready been issued im consultation with
the State Government.
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Banks have also been asked to de-
vote gpecial attention and effort to-
wardg ensuring larger credit assis-
tance to the priority sectors in gene-
ral and to the beneficiaries of the 20-
Point Programme in particular ang to
endeavour to step up the credit: De-
posit Ratio of their rural and semi-
urban branches.

Loam sanctioned to private industries
by Nationalised Banks in Orissa

6432. DR. KRUPA SINDHU BHOLI:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of loan sanctioned
to various private industries by the
nationalised banks in Orissa during
the past two years;

(b) whether Government have en-
sured that the loans have been pro-
perly utilised;

(¢) the number of companies which
have defaulted in repayment of loans
during the last two years in Orissa;
ang

(d) the action taken against them?

THRE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAT BAROT): Presum-
ably Hon’ble Member has in
view the advances granteq to Small
Scale Industries. Public Sector
Banks' outstanding advances to such
industries in Qrissa as at the end of
December, 1977, December, 1978 and
June, 1979 (latest available) are as
under:

Public sector banks advances to
Small Scale Industries in Orissa.

As at the end of No. of Amt. out=

units standing)
(Rs. in lakhs)

December, 1977 - 10947 1206 35
Pecember, 1978% . 16570 1620 37
June, 1979¥ ‘- 19289 1861 04

- d———— e —
e et e

*Data provisional.
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(b) to (d). Banks take adequate
measures 1o ensure that the advan-
ceg are ullllsed for the purpese for
which they are granted. These in-
clude payments being made by the
banks directly to the partieg supply-
ing the material to the “borrower,
periodical verification by the banks
of the securities charged to it by the
borrower, etc. Wheneve, there is de-
fault in payment, the matter is taken
up with the borrower concerned, Ex-
tension of time for repayment/resche-
duling of the loang is granted if the '
default is due to genuine reasons.
Legal action is initiateg as a last re-
sort when all efforts to recover the
loang by persuasion fail. Information
regarding units in Orissa which have
defaulted in repayment of loang dur-

ing the last two years ig not readily
available.

Construction of Airport at Surat City

6433. SHRI C. D. PATEL: Will the
Minister of TOURISM AND CTVIL
AVIATION pe pleased to gtate:

(a) whether Government propese
to construct an airport at Surat city
of Gujarat State; and

(b) if so, the time they are likely
to take for its completion?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.
A State Government airstrip already
exists there.

(b) Does pot arise.

Geologica]l Survey of City of Nainital
in TP,

6434. SHRI JITENDRA PRASAD:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that =a
geological survey of the «city of
Nainital in Uttar Pradesh is in pre-
gress; and

(b) what are the findings of the
survey? C
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir, Geotechnical evaluation of Na-
tional area, in general anq landslide
prone (safe and dangerous) areas, in
particular, i now in progress in con-
sultation with and assistance of
P.W.D. authorities, Uttar Pradesh.

(b) Results of Geotechnica] investi-
gationg carried out g0 far have reveal-
ed that crackg and subsidence in
buildings and roads have further de-
veloped. Monotoring Pillars on Sher-
Ka-Danda Hill jndicate continuous
creep. The areg in genera] is unsafe.
Other hil] slopes are being studied.
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Dandekar Committee on Promotion of
Employment

6436. SHRI SATYASADHAN CHA-
KRABORTY: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that
Dandekar Committee on Promotion of
Employment has recommended a ban
on import of harvestor combine; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) ang (b).
The report of the Expert Committee on
Tax Measures to Promote Employ-
ment (popularly known ag Dandekar
Committee) containing their recom-
mendations was laid on the Table of
Lok Sabha on 1-7-1980. The recom-
mendationg of the Committee on the
impact of mechanisation in agricul-
ture are contained in paragraphs 7.37
to 7.42 of the Report.

Proposal to bhoost Coffee Output
6437. SHRI G. M. BANATWALLA:

SHRI CHIRANJI LAL
SHARMA: -

Will the Minister of COMMERCE
be pleaseq to state:

ﬁ-’rm Wa'{h‘ﬂ' 1
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(a) whether there is any proposal
wtider consideration of Government
te boost coffee output in the country;

(b) if so, the estimated produc-
Sion likely to be increased in the
mext five years; and

(¢) financial implications thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) With a yiew to achieving a pro-
duction level of 2 lakh tonneg by 2000
.AD, Coffea Board has envisaged a
production target of 2,39,450 tonnes
by the end of the next five years ie.
by 1984-85.

(¢) The nancial outlay for conti-
muing the varioug ongoing schemes
and for taking up new schemes for
extension and development would be
of the order of Rs. 56.34 crores during
the VIth Five Year Plan. In addition,
Wae expansion programme under the
various state governments in the tra-
ditional and non-traditiona] areas
would require 5 total investment of
®s. 90.34 croreg during the VIth Plan

Terminal/retirement Benefits to
Central Government Servants

8438, SHRI BABU LAL SOLANKI:
Will the Minister of FINANCE be
pleased to state:

(a) the terminal/retirement bene-
fits available to those permanent Cen-
tral Government servants who apply
against press advertisements through
proper channel and get permanently
absorbed in public sector undertakings;

(b) whether these benefits are also
available to those who get absorbed
. public sector nationaliseq banks;

(e) if so, the details thereof; and
(d) it not, the reasons therefor?®

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
information is given in the attached
statement.

(b) and (¢). The quantum of pro-
rata terminal/retirement benefity ad-
missible tg those who get absorbed in
Public sector nationalised bankg is
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also the same as in the case of absor-
ption in Public Sector, Undertakings.
However, the pension and gratuity
become payable to them from the
date of absorption or from the date
on which they would have been eli-
gible for premature voluntary retire-
ment, whichever ig later.

(d) Nationalised banks are not
treated at par with the public gecter
undertakings but rather as autone-
mous bodieg controlled and financed
wholly or substantially by the Cen-
tral Government,

Statement
Pro-rata retirement benefits admisei-
ble to permanent Central Government
employees absorbed in public secter
undertakings,

1. Pension and Gratuity

In addition to the pay in, the pub-
lic enterprise, a permanent Govern-
ment employee on absorption in a
public gector undertaking 15 entitled
to pro-rata pension and gratuity earn-
ed by him for the qualifying gervice
rendered under the Central Govern-
ment prior to such absorption. If the
qualifying service is lesg than 10 years,
pro-rata service gratuity is payable
in lieu of pension; Death-cum-Retire-
ment Gratuity ig also payable. These
benefits are payable immediately after
absorption.

2. Earned Leave

Absorbed employees are entitled
to carry forward earneq leave aj.their
credit on the gate of absorption of
their new leave account in the pub-
lic sector undertaking,

3. Family Pension

Government bears the liability for
family pension in the case of those
who are absorbed in the puBTic gec-
tor undertakings after completing 10
years qualifying service.

4. Commutation ¢y Pension

Every absorbed employee hag an
option, exercisable within 8 months
of hig absorption, to receive the
monthly pension or to receive a lump-
sum amount in lieu oy pension work-
ed out with reference to commutation
table.
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Amgistance from Aid India Consortium

8439. PROF. MADHU
DANDAVATE:

SHR] DIGVIJAY SINH:

SHRI CHITTA BASU:

SHRI MOHD. ASRAR
AHMED:

SHRI MADHAVRAO
SCINDIA:

Will the Ministey of FINANCE be
pleased to state:

(a) whether it is true that the
World Bank’s Aid-India consortium
has offered a meagre assistance of
3.4 billion dollars for the fiscal year
1980-81,

(b) if so, making allowance for the
exwting inflation, is this volume of
assistance not inadequate to meet the
evelopment needs of India; and

(¢) it so, whether further efforts
are being meade to increage the quan-
1um of assistance?

THE DEPUTY MINIS1®%IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c¢).
At the India Consortium meeting held
im Paris on July 3-4, 1980, the mem-
¥erg of the Consortium pledged eco-
momic assistance of $3.4 billio, for
the year 1980-81, subject to necessary
approvals under thei, respective laws
and regulations. This marked an in-
greage of 2.3 per cent over the cor-
responding figure of $3.3 billion for
the previous year. Though the pledge
“for 1980-81 impljed some reduction 1n
real terms, it has to be viewed in the
sontext o¢ general aid climafe and
difficult economie gituation in several

wountries.

To meet the worsening balance of
payments gsituation discussiong have
already been concluded with the In-
‘ernationa] Monetary Fund for drawal
of assistance under the Trust Fund
and the Compensator, Financing
Yactlity, Steps have also been ini-
fiated for close monitoring of exter-
aally aideq proiects with a view to
intreasing the pace of drawal of ex-
Wrmal assistance during the year.

Momorandum from All India P and T
and other Cemtral Governmeny Pem-
siomery Aassociation

6440. SHRI RATANSINH RAJDA:
Will the Minister of FINANCE be

Pleaseq to state:

(a) have Government received a
memorandum from All India Posts
and Telegraphs and other Central
Government Pensioners’ Association
on the subject of stoppage of cut of
1/4th pension and thereby restora-
tion of pension to 3/8 level—pre 1938
entrant old age pensioners;

(b) is it a fact that in the case of
pre-1938 pensioners the Government,
in giving Death-cum-Retirement Gra-
tuity reduces pension from half their
salary to 3/8 of their salary and
whether jt 15 a fact that in case of
new pensioners  they are given gra-
tuity without any reduction in their
pension i. e. the pension js fixed at
half their salary; and

(c) what steps Government proposz
to take to remove this discriminaticn?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT). (a) Yes,
Sir.

(b) A Jump sum payment in the
form of death-cum-retirement gratuity
wag carved out by reducing the pen-
sion 'from 1/60 to 1/80 of average
emoluments fo. each completed year
of gervice, the maximum pension
being reduced from 40/80 to 30/80 of
emoluments. Thig was done as per
recommendation of the First Pay
Commission. Thus, the pattern of re-
tirement benefits was changed, and an
element of lump sum payment on ra-
tirement or death in service wag in-
troduced in addition to pension at the
reduceq rate. This revised pattern
was applicableg to all Central Govern-
ment employees on pensionable es-
tablishment except those holding
permanent posts on 30-9-1938 who
were given an option.

Over the years, retirement benefits
have been increagsed. The present
rate of death-cum-retirement gratu-
ity is half a month’s \fay fo, each com-
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pleted year of gervice subject to a
maximum of 164 months’ pay or
Rs, 30,000)- whichever is less The
pension is now determined on a slab
basis which allows pension equal to
half the average emoluments for a
large majority of employees.

(¢) A Government servant’s retire-
ment benefits are determine with re-
ference to rules 1n force on the date
of retirement. Any liberalisationg in
the retirement benefitg are, as a mat-
ter of policy allowed only prospec-
tively. It is, therefore not possible to
give o'd pensioners the benefit of the
latest liberalisations in the retire-
ment benefits. However, pre—1-1-73
retirees have been allowed an ad hoc
relief ranging from Rs. 15 to Rs. 35
per month depending on the quantum
of pension, in addition o jnstalments
of dearness relief ag recommended by
the Thirg Pay Commissian., The num-
ber of instalments of relief uplo in-
dex level 360 admissible {0 persons
retiring on different dates is ag fol-
lows:—

—ten jnstalments totalling 50
per cent of pension subject to a mi-
nimum of Rs. 50 and 5 maximum
of Rs. 250 per month, to those re-
tiring before 30-9-1977.

—six instalments totalling 30 per
cent of pension subject {6 a mini-
mym of Rs. 30 and a maximum of
Rs. 150 per month to those retiring
on or after 30-9-1977 with the benec-
fits of merger of dearnesg allow-
ance with pay at index level 272.

Price of Jute falling in North Bengal

6441. SHRI K. P. SINGH DEV: Will
the Minister of COMMERCE be
pleased o state:

(a) whether it is a fact that the
price of jute in North Bengal has
started falling and reached Rs. 150
per quintal in the first week of July,
1980;

(b) whether failure of Jute Cor-
poration to enter the market in this
area encouraged the activities of
‘Farias’ (Middlgmen); and

(c) it so, what steps Government
proposed to take in this regard?

THE MINISTER OF COMMERCE
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AND STEEL ANp MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
According to the reporty received
from the fielg offices of the Jute Cor-
poration of India, prices in most mar-
kets of North Bengal are still ruling
above statutory level. The Corpora-
tion anq the Cooperatives are already
in position to commence operations.
National Policy on Tourism

6442. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
TOURISM AND CIVII, AVIATION
be pleased to gtate:

(a) whether the new national policy
on tourism has been formulated; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir,
the matter is being examined.

(b) Does not arise.

Memorandum from Indiam Phonogra-
phic Industry

6443, SHRI ARIF MOHAMMAD
KHAN: Will the Ministe; ot COM-
MERCE be pleased to state:

(a) whether Government have re-
ceived a memorandum from Indian
Phonographic Industry (IPI) on Feb-
ruary 26, 1980 complaining against
sales ot pirated cassets; and .

(b) if so, what action Government
have taken or propose to take in the
matter?

THE MINISTER OF COMMERCE
AND STEEL ANp MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The Memorandum, in question,
wag received in the Ministry of In-
dustry, and is under consideration.

AT fa W Ao e ¥
sfem aT Wt ger
6444, 57 WW AEW I ¢
F11 wmfos qff =@t oy S F
g w9 f& sgar o WM< jv-
aFr @ § 3fE@ aT A gl
gy gaarns Sfawaar @ g 7



89 Written Answers SRAVANA 10, 1002 (SAKA) Written Answers 90

arrfer qfe sfr (st faen
W PR © G &F 7 60,689
3fag &T F 3FA & 9 W F
fazmm & 2,58,669 sfra g
3T &7 27.3 wfgwg § 1 A9
1,87,980 #q1q 72,7 fgwg s=g
al &1 za1d mfgxal fasft &g
¥ § AT g9 gxw Afw qf
fraat g aaid st WY &

Iugidents of hijacking in India
After 1976

6445. SHRI B. D. SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of Hijacking inci-
dents that took place in India after
1970 (giving particulars of thy Hi-
jackers);

(b) whether any reason were given
by the Hijackers for the crime and if
80, details thereof; and

(& whether any punishment was
awarded to the Hijackers, if go, de-
taillp thereof in each case?

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b) After 1976,
three hijacking incidents took place

from/the Indian airports, as per
following Jetails.
(i) On 28-9-1977, a Japan Air-

lineg DC-8 aircraft was hijacked to
Dacca after it took off from Bombay
airport by flve Japanese Redq Army
activists (Osanu Marucka, Jun
Nishikawa, Kunio Kando, Norie
Sasaki. and one unidentified) on its
scheduled flight from Paris to Tokyo
via Athens. Cairo, Karachi, Bombay
and Bangkok.

The hijackers demand ransom of
six million dollarg and release of
six Japanese Red Army Terrorista
from Japanese jails, Which the

. Japanese Government ultimately
conceded.

(i) On 20-12-1978, Indian Alr-
lines Boeing 737 aircraft was

hijacked by Devendra Pandey and
Bholanath Pandey after it took oft
from Lucknow airport to Varanasi
on ity scheduled flight from Calcutta
to Delhi. .

The demandg of the hijackers
were the release of Smt. Indira
Gandhi from prison and withdrawal
of cases against her, and Shri
Sanjay Gandhi.

(e) The hijackerg also stated that
the passengers were like their
brothers and sisterg and that they
were quite happy. The delay was
causing inconvenience to passeners
which they regretted.

(iii) On 25-7-1979. a Bangladesh
Fokker Friendship aircraft, while
on itg internal flight from Jessore
to Dacca was hijacked by one
Mohd. Syed Nazrul Islam, and it
landed at Calcutta airport.

The main demand of the lone
hijacker was a ransom of one
million US dollars. He was arrested
and deported to Bangladesh.

(d) It is not known as to what
punishment was awarded to the
hijackers of JAL and Bangladesh
aircraft. However. the case against
the hijackers of Indian Airlineg air-
craft i3 pending in the Court of the
Sessions Judge, Lucknow

., Check on import of more melting
scrap than allocation

6446. SHRI BHOLA RAUT: Will
the Minister of STEE[, AND MINES
be pleased to gtate:

(a) whether Government have a
machinery to check up that an actual
users of melting scrap does not use
more imported scrap than hag been
allocated;

(b) what wag the quantum of im-
ported melting scrap consumed by
each of the arc furnace units during
1977-78 and 1878-79; and

(c) whether it is a Jact that some
of the larger arc furnace units com-
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samed more imported serap than was
Reensed to them?

THE MINISTER OF COMMERCK
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Import Trade Control Authorities, im
eemsulation with the Sponsoring
Authorities, carry out random veri-
#Scation on selective basis of the
extent and manner in which the
actua] user has utilised the imported
goods. The sponsoring authorities are
also required to make a check. Specific
eages of contravention of the Import
Control Regulations that came to
notice are brought to the notice of
Jmport Trade Control Authoritiea.

(b) This information is not avai-
Jable.

(¢) No such case has recently come
%o Government’s notice yet.
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Ferrous Scrap Export Polioy

6448. SHRI RAM SWAROOP_RAM:
Wi} the Minister of STEELL AND
MINES be pleased to state:

(a) whether the scrap industry has
expressed disappointment with the
1980-81 ferrous scrap export policy;

(b) whether it is a fact that there
Is some confusion in regard to the
export of high speed steel scrap as
per the current policy; and

(¢) whether it is the intention of
Government to favourably consider
the guggestion for modification made
by the scrap industry?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Iron
and Steel Scrap Association of India
hag represented to the Ferrous Scrap
«Committee in April, 80 requesting
for inglusion of High Speed  Steel
Scrap in the merit list of export
through Metal Scrap Trade Corpora-

tion in  the current year’s Export
Policy.
(b) No. Sir.

(c) Based on the suggestion receiv-
.ed from Iron and Steel Scrap Asso-
ciation of India, Government have
already permitted export through
Metal Scrap Trade Corporation of
certain tatpgories of high Speed Steel
Scrap.

- -

Survey for mineral in U.P.

6449. SHRI ZAINUL BASHER:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the District of Mir-
zapur 1n Uttar Pradesh has been
surveyed to find out minerals;

(b) which minerals are expected
to be found out; and

(¢) the details thereof?

THE MINISTER OF COMMERCE
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) and (c¢) According to Geological
Survey of India. as a result of surveys
carried out in Mirzapur District major
mineral deposits located include 1173
million tonnes of Coal, 312 million
tonnes of Limestone mainly of
Cement and B. F. grades, 5.94 million
tonnes of Limestone mainly of Ce-
ment and B/F. grades, 5.94 million
tonnes of CMS grade Dolomite and
3.5 million tonneg of China Clay. Be-
sides, four primary pipe racks were

located on Jungel area. One Ppipe
rock was foundg to be Diamond
bearing. ‘

Appointment of full time Chairman
for National Textile Corporation

6450. SHRI SURYA IN
SINGH: Will the Minister COM-
MERCE be pleased to state:

(a) the reasong why a ful] time
Chairman is not appointed for the
National Textile Caorporation;
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(b) why the present Chairman of
the National Textile Corporation is
being allowed to continue even
though his tenure of office expired
long back; and

(c) is 1t true that the expenses
incurred towards him by way of allo-
wances 1s much greater than the pay
and allowances of a full time Chair-
man?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
existing arrangement of g part-time
Chairman and full-time Managing
Director is working satisfactorily.

(b) The tenure of the present
Chairman hag been continued in
public interest, until further orders.

(¢) No. Sir.
Import of Rubber

6451. SHRI AMARSINGH RA-
THAWA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether rubber is being im-
ported;

(b) whether it hag any effect vm
the growers; and

(c) if so, the steps taken by Gov-
ernment for the safeguard of the
grouw ers?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b) Import of rubber jg allowed on a
careful review of the demand and
supply position of rubber and the
quantum of import is limited to the
minimum necessary to bridge the gap
between demand ang supply.

(c) Does no arise
Prohibition of parking outside
Tajmahal

6452. SHRI AMAR ROYPRADHAN:
Will the Minister of TOURISM AND

1796 T&. T§.-4

CIVIL AVIATION be pleaseq to
state:

(a) whether it ig a fact that Gov-
ernment have decided not to allow
tourist and other buses to park out-
gside the Tajmahal; and

(b) if so, the reasong therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b)
With a view to eliminate congestion
at the fort-Court of the Taj Mahal,
Agra, tourist coaches are allowed to
set-down tourists in front of the
Western Gate of the monument and
park the vehicles near the shopping
arcade. Tourist coaches can be called
through a public address system to
pick up tourists.

Due to increase in the tourist traffic
it is now not possible to accommodate
Irage number of buses coming to the
Taj Maha] in front of the main gate.

Tax arrears due from various com-
panies with head offices a¢ Calcutta

6453. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of tax arrears due
from (i) M/s Hindustan Sanitary-
ware and Industrieg Ltd. (ii) M/s
Hindustan National Glass Manufac-
turing Company Ltd. (iii) M/s So-
many Pilkington Ltd.; and (iv) M/s
Somg Plumbing Fixtures Ltd.;

(b) whether all these companies
are controlled by the Somany group
and have their head officegy at Cal-
cutta: and

(c) what steps, if any, have been
taken to realise the arrear taxes or
to punish these companies for tax
evasion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (¢)
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The following amountg of Income- tax demandg were outstanding against

each of the four concerns ag on 30-6-80:
Name of the Company Demand out- Remarks.
standing

M/s Hindustan Sanitaryware and Indus— Rsg6ooo/- , Commissioner  of Tucometax

tries Ltd., (Appeals) has recently disposed
of the appeal. Action is being
taken to realise the arrear
taxes.

M/sHindustan National Glass Manufac- Rs. 52,000/ The demand was  raised

turing Company Ltd. re-assessment made ufs 147(a)

M/s Somany Pilkington Ltd.

M/s Soma Plumbing Fixtures Ltd.

of the Income Tax Act. The

appez2l is  pending before

Commissioner of Income-tax
(Appeals).

Nil No tax evasion has bcome
come to notice,

Nil No tax ecvasion has come
30 notice,

In the case of M/s Hindustan Sani-
taryware and Industries Ltd. additiong
to the Income made in itg assessment
for the assessment year 1976-77. has
been confirmed by Commissioner of
Income-tax (Appeals), but further
appeal before Income-tax Appeilate
tribunal is pending. Penalty proceed-
ings initiated u/s 271 (i)(c) of the
Income-tax Act are also pending. In
the cagse of M/s Hindustan National
Glass Manufacturing Company Ltd.,
certain additions to be declared
income were made in respect c¢f the
assessment years 1973-74 to 1975-77.
The appeals against these assessment
are pending penalty proceedings
initiated u/s 271 (a) (¢) of the
Income-tax Act.

(b) The four concerns referred to
in part(a) of the question are re-
gistered u/s 26 of the M.RT.P, Act
1969 as inter connected undertakings
but the question whether all of them
are controlled by the Company
Group ig under consideration in the
Departmente of Company Affairs. All
the four concerns have applied to that
Department for cancellation of the

Said registration on the plea that,
mter alia, they are not controlled by
any group M/s. Hindustan Sani-
taryware and Industries Ltd. has
filed g3 civil appeal 1n the Supreme
Court against the Government’s de-
cision communicated to 1t in January.
1979 whereby i1ts request of cancella-
tion of registration u/s 26(3) of the
M.R.T.P, Act was turned down, The
said appeal 1g still pending.

The registered offices of (i) M/s.
Hindustan Sanitaryward and Indus-
tries Ltd., (ii) M/s. Hindustan Na-
tional Glass Manufacturing Co. Ltd.
and (ili) M/s Somany Pilkington
Ltd. are at Calcutta. The regisiered
office of M/s. Soma Plumbing Fix-
tures Lid. ig« at Bahadurgarh
(Haryana).

Availability op yarn to industries at
reasonable price

6454. SHRI BHIKU RAM JAIN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it js a fact that the
Punjab State Government had ap-
proached the Union Government te
bring the viscose filament yarn and
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nylon yarn under control so that yarn
could be made available to industry
at reasonable prices and closure of
large scale textile factories be avoid-
ed; and

(b) if so, the detailg thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b) Punjab Government had ap-
proached Union Government in the
past for bringing pricing and distri-
bution of nylon and viscose yarn and
viscose filament yarn under control
in view of the short supply and
high prices of these yarns at that
time in Amritsar market. Punjab
Government ig reported to have
approached the Central Government
again recently on this subject sug-
gesting control of pricing and distri-
bution in view of the difficulties
being faced by the Warp Knitting
Industry in Amritsar.
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Credit facilities to smal] entrepreneurs

6456. SHRI NITYANANDA MIS-
RA: Will the Minister of FINANCE

be pleased to state:

(a) whether it is a fact that the
nationalised banks are not follow-
ing the directions issued by the Re-
serve Bank of India for jssue of cre-
dit facilities to small entrepreneurs
whose cases are recommendeq by
District Industrial centres especially
n Orissa; and

(b) if so, the steps Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.
Reserve Bank of India have reported
that they have not received any com-
plaint in thig regard from small
entrepreneurs in Orissa.

(b) Does not arise.
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Air link with Kandlg Airport

6457, DR. MAHIPATRAY M.
MEHTA: Will the Minister of
TOURISM AND CIVIL, AVIATION
be pleased to state:

(a) whether Kandla Port is delinked

by air-service since last war with
Pakistan;

(b) if so, whether Government gre
thinking to re-start it; and

(c) if not, reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Air ser-
vice to Kandla was discontinued at
the eng of 1973.

(b) No. Sir.

(¢) The present composition of
jet and turbo-prop aircraft fleet being
fully committed, Indian Airlineg has
no plang to start an air service to
Kandla. Moreover, due to close pro-
ximity of Bhuj which is connected to
Bombay via Jamnagar by a daily
Boeing 737 service, it ig felt that
Bhuj can serve as the aerial gateway
point for people travelling to and
from Kandla. However, air service
to Kandla may be considered in the
context of the Thirq Level Air Ser-
vices. a proposaj on which ig under
consideration of the Government.
Writing off of Loans given to Agricul-
turists in Maharashtra and Tamil Nadu

6458. SHRI GEORGE FER-

NANDES:

PROF. MADHU DANDA-
VATE:

SHRI RAM KRISHNA
MORE:

SHRI NITYANANDA
MISRA;

Will the Minister of FINANCE be
pleased to state:

(a) the Reserve Bank of Indiy has
expressed its unwillingness to endorse
the decision of the Maharashtra and
Tamil Nadu Governments to write off
the loans given to agriculturists;

(b) if so, avhat are the implications
of this decision; and
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(c) the attitude of the Government
of India to this situation?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
The Reserve Bank of India hag ex-
pressed reservationg regarding the
decisions of the Maharashtra and
Tamil Nadu Governments to write
off the cooperative, short-term loans
given to agriculturists The matter
hag been under discussion between
the Reserve Bank and the Govern-
ment of Maharashtra.

(b) The decision of the Maha-
rashtra and Tamil Nadu Govern-
ments has far-reaching imlications
of all-India character, such as their
impac{ on the pgeneral atmosphere
regarding repayment of loans Ly
farmers to the financing institutions,
the health of the financing institu-
tions and their ability to re-
cycle money lent by them {o the
farming sector and the ability of the
State Governments to provide such
reliefs from their own resources.

(¢) The Govevrnment of India
and the Reserve Bank are fully con-
scious of the need for debt relief to

{armerg affected by adverse weather
conditions, especially  recurrent

droughts. The Government of India
would like to carefully consider the
wider implications of the decisiong of
the Governmentgs of Maharashtra and
Tamil Nadu.

Payment of Bonus/Ex-Gratig to
Employees of Air India and Indian
Airlines

6459. SHRI MOHANLAL PATEL:

Will the Minister of TOURISM
AND CIVIL AVIATION he pleased
to state:

(a) whether Government have paid
bonus or made ex-gratia payment to
any category of employees of Air India
and/or Indian Airlines;

(b) if so, when and how much ana
the detailg thereot;

(¢) whether Government ntend 1o
give bonus or ex-gratia payment or any
mode of payment to such of the
employees in 1980, 1981 or in the near
future;
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(d) if so, the details thereof and if
not, the reasons thereof;

(e) whether Government have
received letters representations or
demands of such types of payment from
the representatives Unions, and Asso-
ciations of the employees, during ine
last five years and between 1st Febr-
uary, 1980 to 15th July, 1980; and

(f) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU
LAL CHANDRAKAR): (a) With the
approval of the Government, the
employees in Air India eligible under
the Payment of Bonug Act are paid
Productivity linked Bonusg and the
employees in Indian Airlines drawing
salary upto Rs. 1600/- p.m. are paid
Productivitiy linked Bonus ag ex-
gratia by the Corporation concerned.

(b) to (d) The payment of Bonus
in Air India and Bonus as ex-gratia
in Indian Airlines is made in terms
of settlementg signed with the recog-
nised unions and associations for the
period 1978-79 to 1980-81 and 1977-
78 to 19080-81 respectively, in pur-
suance of thig Air India has made
payment of Bonus for the year 1978-
79 at the rate of 20 per cent of wages
and Indian Airlines has made pay-
ments for the financial years 1977-78
and 1978-70 at the rate of 18 per cent
and 19.5 per cent respectively.

(e) and (f) There have been de-
mandg from the Unions/Associations
and groups of employees that Pra-
ductivity linked Bonug be also paid
to employees drawing salary/wages
above Rs. 1600/- per month. This
demand was not acceded to a3 the
Government policy ig to pay Bonus to
employees drawing salary upto
Rs. 1600/- per month only. There
has also been a demand from the
Indian Airlines Uniong for payment
of Bonug as ex-gratia for the finan-
clal year 1976-77 on the same terms

as the Productivity linkeg Bonus
approved by the Government for the
period 1977-78 to 1980-81. This was
not agreed to by the Government.

Gold and Silver Smuggling

6460. SHRI RAMJIBHAI B. MA-
VANI. Will the Minister of
FINANCE be pleaseq to state:

(a) how much gold and silver was
smuggleq into the country during the
last five years and that from 1st Feb-
ruary, 1980 to 15th July, 1980,

(b) what is the estimated value
thereof;

(c) the tetal quantity and value of
gold and silver geizeq during the above
period and the amount realiseq by
Government through auction or by
salg thereof;

(d) whether smuggling of these
items has increased or decreased with
the repeal of the Emergency and
relaxation of MISA, COFEPOSA and
such other rules, regulationg and Acts;
and

(e) whether Government are aware
that a large quantity of smuggling
business is going on in silver, gold and
other goods around the coastal routes
of Saurashtra-Kutch and Gujarat; if
so, the steps taken by Government 1o
stop it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) (b)
and (d) There ig no authoritative
estimate of the quantity and value of
gold and silver smuggled into or out
of the country. Government have also
no information whethey the smue-
gling of gold and silver has increased
or decreased consequent to the revo-
cation of the Emergency and relaxa-
tion of the MISA and COFEPOSA
Acts.

(c) The total quantity and value of
gold and silver seize@ by the Cus-
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toms authorities during the last five
years are given below:

Year  Quantity Valuc

(in Kgs*) (Rs, in
Lakhs)

Gold 1975 134 68
1976 173 85

19-977 267 162

1978 220 152

1979 134 136

1980 22 30

(Feb. to June) (approx.) (approx.)

Silver . 1975 430 5°00
1976 2253 2750

1977 110 I 30

1978 642 9-00

1979 5410 1220¢

1980 12935 39700

Feb to.x (approx.) (approx,)

June)

The information regarding the
amount realised by Government
through auction or by sale of con-
fiscated gold and silver is being
collected and will be laig on the
Table of the House.

(e) Yes, Sir. To curb smuggling
ackivities along the West Coast,
necessary anti-gmuggling measures

reinforced. The Customs
Intelligence staff
re-deployed

are being
Preventive and
have been suitably
and providedq with anti-smug-
gling equipment to detect and
intercept contraband goods. For quick
and secret relay of intelligence and
information, the West Coast has been
brought under the wirelesy com-
munication network. Vigilance is
maintained by 8ea patrolling by
means of speed boats. Shore Guard
parties have also been set up to
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check vehicular traffic along the
feeder roads to the coasts,

Increase in Number of Flights to Irag

6461, SHRY C. M. BANATWALA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there is only one flight
a week from Delhi to Baghdad opera-
ted by the Iraq Airways and another
from Bombay to Baghdad by Air
India;

(b) if so, whether in view of tho
growing demand Government con-
sider proposing to Iraq to increase th:
number of flights; and

(c) if go, the steps taken or proposed
to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Iragi
Airways is operating a weekly sc1-
vice each to Delhi and Bombay from
Baghdad with B 747 aircraft Air
India is presently operating a
weekly B 707 service to Baghdad
from Bombay and a once weekly
Cargo Service between Bombay and
Baghdad. with a leased DC 8 aircraft.

(b) and (c) The Iraqi Government
has proposed Government level dis-
cussion with a view to obtaining an
increase in frequency of Iraqi Air-
ways services .between India and
Iraq. The proposed discusSiong were
to be held in July, 1980 but the Iraqi
delegation digd not find it possible to
holg discussiong in July and hence
the talks stand postponed.

With effect from Nov. 1980. Air-
India plan to operate two gervices to
Baghdad from Bombay one of which
will be routed through Delhi.

Loans granieq by LDBI to
Private Sectors
6462. SHRI R. R. BHOLE: Will
the Minister of FINANCE be pleased
to lay a statement showing:
(a) the amount of loans granted by
Industria] Development Bank of India
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to different private sectors during the
years 1970 to 1979;

(b) the amount of soft loan granted
to the different private sectors after
the gcheme was formulated and how
much hag been recovered and if not,
the reasons therefor; and

(c) the amount of loans sanctioned
to sick mills through Industrial Re-
construction Corporation of India ana
whether the amount had in fact been
spent for the purpose for which 1t
wa; sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
Industria] Development Bank of India
(IDBI) had ganctioned direct assistance
of Rs, 653.79 crores to industrial units
in different private sectorg during the
vears 1970-71 (July—June) to 1978-79
(July~——June).

{b) Since February, 1977 when the
Soft Loan Scheme came intg opera-
tion and upto 31st July, 1979, the
IDBI had sanctioned Rs. 155.3 crores
to industrial concerns belonging to
different privatae sectors. Of this the
assistance disbursed amounted to
Rs, 38.7 crores. As on 31-3-1980, 10
companies agsisted under the Scheme
defaulteg in payment of principal
and/or interest to the extent of Rs.
71.01 lakhg (Rs. 25.00 lakhg as princi-
pal and Rs. 46.01 lakhs as interest).
Reasons for default stem from the
weak financial position of the units
sickness of the unitg labour prob-
lems. etc.

(¢) The Industrial Reconstruction
Corporation of Indig (IRCI) had as
on 31st March, 1980 sanctioned finan-
cial assistance aggregating to Rs.
79.00 crores to sick industria] units.
The IRCI keeps g close watch on the
utilisation of the disbursed funds by
the unity under the specific heads for
which the assistance ig sanctioned.

Utilisation of Loan by Engineering
Industry

6463. SHRI K. P. SINGH DEO:

Will the Minister of FINANCE bhe
pleaged to state:

(a) whether during the last four
years the engineering industry has
utilised soft loan worth Rs. 60 crores
only when the funds allotted by
Industrial Development Bank of India
was of an order of Rs, 300 crores;

(b) whether Government have tried
to find out the reasons for the huge
funds going abegging;

(c) whether the industry have made
some gsuggestiong for improving the
situation; gnd

(d) if so, whether this has been con-
sidered and the decision taken there-

on?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT). (a) and
(b) It is not true that the Indus-
trial Development Bank of Indig has
allotted funds of the order of Rs. 300
crores under the Soft Loan Scheme
for the engineering- industry. The
IDBI does not make any specific
allotment of fundg under this Scheme
for any industry exclusively, includ-
ing the engineering industry. Since
February, 1977 when the Soft Loan
Scheme came into operation and upte
31-5-1980, the Industrial Develop~
ment Bank of India (IDBI) in partl~
cipation with. the Industria) Finance
Corporation of India (IFCI and the
Industirial Credit & Investment
Corporation of India (ICICI), has
sanctioned  loansg aggregating Rs.
111.39 crores to 75 units in the engi-
neering industry under the Scheme.
Of this, 48 unity have availed of
asgistance to the extent of Rs. 33.18

crores.

(c) and (d) The question doeg not
arise gince, though the Association of
Indian Engineering Industry (AIEI)
had sent a note on certain aspects of
institutional finance relating to poli-
cies and procedures, it hag not sug-
gested any policy changeg in the
Soft Loan Scheme for improving the
availment of assistane by the
engineering industry.
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Réduction of Rainfall @ue to Industrial
Pollution

6464, §HRI S. M. KRISHNA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether increased industrial
pollution reduces rainfall and can
have a serious effect on the world’s
climate;

(b) if so, whether any experiments
have been conducted in this regard;
and

(c) if so, the facta thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (c)
Research is in progress to study the
impact of industrial pollution on
rainfall,

Offer of Fertilizerg by Bulgaria
@6465, SHRI S. M. KRISHNA:

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

SHRI P, M. SAYEED:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Bulgaria has made any
offer to India regarding fertilizers:

(b) if so, details thereof;

(¢) whether any talks were also
held with Bulgarian officials in this
regard; and

(d) if so, detailg thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRIL
PRANAB MUKHERJEE): (a) Yes,
Sir.

(by to (d) During the course of
Indo-Bulgarian Joint  Commission
talks held in New Delhi in May, 1980,
the Bulgarian Delegation offered to
supply 1,00,000 tonneg of Urca annual-
ly to India during 1981—85. The deal
i3 under finalisation.
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Letter to Commissioner of Income Tax,
Delki regarding Misuse of Departmen-
tal D.D.A. Flatg

6466. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Commissioner of
Income-tax, Delhi-1 hag received letter
No. Sangh/Misc. Corresp./Vol. VI/80-81
dated 23rd May, 1980 regarding misuse
of Departmental D.D.A. flats at Kalkaji;

(b) whether it is a fact that a gocd
number of senior employees are

awaiting their chance for allotment;
and

(c) whether any action has been
taken to evict those employees who
are misusing it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes,
Sir,

(b) Out of the 32 officials who have
applied for allotment of Departmental
Pool ‘C’ flats at Kalkaji during the
period from 1st April, 1980 to 31st
March, 1981 11 have go far been
allotted accommodation. The ramain-
ling officials are awaiting the allot.
ment of accommodation in their turn.

(¢) Yes, Sir.
Seizure of palmoloip Oil in Madras

6467. SHRI N. DENNIS: Will the
Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether Central Govern-
ment are aware of the seizure of
about 13,497 barrels of Palmoloin oil
valued at two and a half crores of
rupees from dealers at Royapuram
and Thiruveltiyur at Madras city
towards the second half of June,
1980 by the Tamil Nadu Police; and

(b) if so, the details of the action
initiated by the Central Govern-
ment to unearth hoarding of essential
food preducts in Tamil Nadu?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA): (a)
Yes, Sir. Government of Tamil Nadu
have informed that on 16-6-1980,
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Civil Supplies (CID) Madrag raided
and seized 14,497 barrels of Palmoloin
@il in Royapuram and Thiruveltiyur
for contravention of prescribed stock
limits. During investigation, gome
additional quantities of Palmoloin
were also seized. Total value of geiz-
ed goods wag Rs. 2.64 crores.

(b) The State Government are
fully empowered to enforce all Licen-
sing and anti-hoarding orderg issued
by them under the Essential Commo-
ditieg Act, 1955, As such the ques-
tion of Central Government taking
direct action for unearthing of essen-
tia} food products hoarded by  the
traders in Tami] Nadu does not arise.

Minera] based Industries in Goa

6468. SHRIMAT] SANYOGITA
RANE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it ig a fact that in
spite of the fact that important mine-
rals like iron ore and manganese
aie mined in Goa, there are no large
mineral-based industries in the Ter-
1itory;

(b) what steps Government pro-
pose 1o take to explore the possibi-
lities for industries based on the
mineral resources; and

(¢) the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) To
explore gainfully important minerals,
including iron ore and manganese ore
occurring in Goa, the following Indus-
tries have been established:

(i) Iron Ore Pelletisation Plant
with capacity of 5.5 1akh tonneg per
year gt Pale,

(ii) Iron Ore Pelletisation Plant
set up by M/s. Mandovi Pellets
Limited at Shiroda with capacity of
18 1akh tonneg per year,

(iii) Natura] Manganese Dioxide
Procesging Plant at Cortalim with
a capacity of 1000 tonneg per
annum.

(iv) Natura] Manganese Dioxide
Processing Plant at Corlim Indus-
trial Estate with a capacity of 600

tonnes per annum, )

(v) Potassium Permanganate
Plany at Curty near Ponda  with
a capacity of 750 tonnes per annum,

(vi) Processing and Pulverising
Plant of various mineralg at Corlim
Industria]l Estate with capacity of
3000 per year.

(b) and (c) The information is be-
ing collected and will be laid on the
Table of the House.

Creation and function of Budget and
Accounts Section in Department of
Tourism and Civil Aviation

6469. SHRI CHANDRA PAL SHAI-
LANI: Wil] the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to gtate:

(a} whether a Budget and Ac-
counts Section headed by an Ac-
counts Officer was created in the
Department of Tourism in 1978;

(b) if so, the date of its creation
and the functions of this Section in
the Department of Tourism;

(c) total staff sanctioned at the
time of its creation together with
their nomenclature and scale of pay
thereof; and

(d) has there been any change in
the sanctioned posts subsequently;
if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHAN-
DULAL CHANDRAKAR): (a) and
(b) Yes, Sir. The Scction was created
ag an internal administrative measure
within the sanctioned staff strength
of the Deparfment for the purpose of
rationalising distribution of work by
an order dated 7th July, 1978, The
functions gllotted to the Section are
all budget work rclating to the De-
mandg concerning the Department of
Tourism and proper watch over pro-
gresg of expenditure, disposal of audit
objectiong ete.
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(c) The staff gtrength fixed for the

Section at the time of its creation
Wag—
Post
(1) Asgsistant Directoy 1
(Rs. 650—1200)
(2) Assistang 1
(Rs. 425—800)
(3) Accountant 2
(Rs, 425—700)
(4) Lower Division Clerk 2
(Rs. 260—400)

The Loang Officer in Hotels Division
who was g SAS qualified officer from
Indian Audit and Accounts Depart-
ment was posted in charge of Budget
and Accountg Section in place of an
Assistant Director as an internal
arrangement,

(d) While there is no change in the
staff strength fixed for thig Section a
UDC is functioning at present in place
of an Acéountant for administrative
reasons.

Privale Organisation set up to assist
Building of Sarais

6470. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether a private organisa-
tion with Government assistance for
building Sarais for Tourists, Yatries
angd pilgrimgs at important places of
pilgrimage and tourist centres Thas

been set up; and

(b)Y if so, the details about the
organisation and resume of work

done by it so far?

THE MINISTER OF STATE IN
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THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHAN-
DULAL CHANDRAKAR): (a) and
(b) At the initiative of the Central
Department of Tourism g Society cal.
fed Bharatiya Yatri Avas Vikas Sa-
miti has been set up. This Society
hag been registered under the Socie-
ties Registration Act 1860. The pri-
mary objective of the Bharatiya Yatr:
Avag Vikag Samiti is to provide fin-
ancia] assistance by way of loans and
grants to institutiong and individuals
for management, maintenance and
construction of dharamshalas /sarais
musafirkhanas. The Samiti would
also construct gsuch establishments
where considered necessary. The
Samiti would receive grant from Cen-
tral agnd State Governments gnd raise
funds through donationg for imple-
mentation of its programmes.

The Memorandum of  Association,
Ruleg and Regulations of the Samiti
provides that the Samiti shal] have
an Executlve Committee with a maxi-
mum of 21 members, The first Exe-
cutive Committee which includes the
10 founder members would have a
term of three years and subsequent
such Committees a term of two years.
It has also been provided in the Rules
and Regulationg that six members on
the Executive Committee of this
Simiti shall be nominated by the
Government.

The Central Department of Tour-
ism in the year 1979-80 gave an ad-
hoc grant of Rs, 5 lakhs to the Samiti
which was based on a budget of
Rs. 15 lakhs submitted by them.
Having recevied the grant recently
the Samiti made beginning by setting
up an accommodation and assistance
camp at the recent Kumbh mela held
at Ujjain and has sanctioned a grant
of Rs. 50,000 to the Ramakrishna
Mission, Amarkantak (Madhya Pra-
desh) for construction of an accom-
modation unit for pilgrimg visiting
thig place.
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Opening of Mobile Banks in Rural
Areas

6471. PROF, NARAIN CHAND
PARASHAR: Wil] the Minister of
FINANCE be pleased to state:

(a) whether Government have a
proposal to open Mobile Banks in
the rural areas so as to cater to the
needs of people living in the interior
especially in the hilly and backward
areas of the country; and

(b) if so, the likely date by which
the scheme would be implemented?

THE DEPUTY MINISTER N THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) and (b)
Reserve Bank is already perimtting
the Commercial Banks to take re-
course to opening of mobile bank bran-
ches, wherever considered neccs-
sary, for extending banking facilities
to centres where the lack of infra-
structural {acilities or the inadequate
potentia] for businesg does not permit
opening of full-fledgeq branches,

Trade Agreements

6472. PROF. NARAIN CHAND
PARAGHAR: Will the Minister of
COMMERCE be pleased to gtate:

(a) the names of foreign countries
witr which India has entered into
trade agreements at present:

(b) whether there is a proposal
to have such trade agreementg with
other foreign countries in the near
future; and

(c) if so, the names thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) At
present India hag trade agreements
with the following countries:—

Australia, Burma Republic  of
Korea, Mongolia, Democratic Pev-
ples Republic of Korea, Thailand,
Indonesia,, Philippines, Japan, Viet-

nam, Federal Republic of Germany,
France, Italy, Sweden, Finland,
Spain, Greece, Switzerland, Aus.
tria, Portugal, Turkey, '~ Kuwait,
Iraq, Jordan, Syria, People Demo-
cratic Republic of Yemen, Arab
Republic of Egypt, Sudan, Alegeria,
Libya, Morocco, Tunisia, Cameroun,
Senegal, Iran, Sri Lanka, Nepal,

Afghanistan, Bhutan, Bangladesh,
Brazil, Chile, Colombia, Cuba,
Peru, Bulgaria, Czechoslovakia,

German Democratic Republic, Hun-
gry, Poland, Romania, Union of
Soviet Socialist Republic and Yugo-
slavia.

(b) and (c¢) There is a proposaj to
have trade agreementg with Kenyz,
Ghana, Mozambique, Liberia, Soma-
lia, Maldives and Argentina,  Trade
Agreement concluded with Pakistan
in 1975 lapsed on 22-1.1978,  Since
then efforts are continuing. A trade
agreement with Yemen Arab Repub-
lic has been initialled by the repre-
sentatives of both India and Yemen
Arab Republic but thig agreement
has yet to be formally signed.

SC/ST employees in Bailadila Iron
Project

6473. SHRI LAXMAN KARMA:
Wil] the Minister of STEEL. AND
MINES be pleased to state:

(a) the number of Scheduled
Tribe and Scheduled Caste persons
emploved in the Bailadila Iron Ore
Project, category and grade-wise so
far;

(b) the steps taken by the autho-
rity to fill up the quotas of S. T. and
S. C. in the Project;

(c) total number of casual labou-
rers employed &1 the Iron Ore; and

(d) the agency providedq for rec-
ruitranent and payment of wages fo
casual labourers?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI1
PRANAB MUKHERJEE): (a) The
number of Scheduled Tribe and
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Scheduled Caste persong employed gory and grade-wise, is ag under:—
in Bailadila Iron Ore Project -cate-

I. CATEGORY/GROUP-WISE

Category/Group Bailadila-5 Bailadila-14
“Scheduled Scheduled  Scheduled  Scheduled
Castes Tribes Castes Tribes
A . . . 3 .. 1 2
B . . . 1 1 1 2
C S 214 445 133 339
(Excludings sweepers) :
Sweepers. . . . 28 q 9
T a6 e e o343
II. GRADE/SCALE-WISE
Grade/Scale Bailadila—, Bailadila-14
‘Scheduled  Scheduled  Scheduled  Scheduled
Crstes Tribes Castes Tribes.
LORs 2aso—z7s0 . . . LT T
2. Rs. 2000—2500 . . .
3. Rse. 1800—2250
4. Rs. 1gco—aca0 . . . ’
Rs. 1300—1700 . .
6. Rs. 1100—1600 . . . .. ..
7. Rs. 700—1300 . . . 2 .- 1 2
8. Rs. 650—1200 . . . .. . .. . 1
9. Rs. 6on—09o . . . 1 1 .. 1
w.\ Rs.  90—950 . . . .. .. 1
1. Rs, noo—7064 . . . 2 2 i 1
12. Re. qbo—700 . . . 4 . 4 2
13. Rs. 415631 . . . 2 2 3 3
14. Rs. 4o0-—592 . . . vi 12 5 8
15. Rs. ;05—5353 . . . 2 4 3 ..
16. Rs. yy0—182 . . . 44 39 a3 32
17. Rs. 323435 . . . 55 101 36 65
18, Rs, 300—304 . . . 18 84 23 94
19. Rs. 200130 ] . . . 108 “ 204 44 195

s ey B, Sty et R s B B G S S P S Sy e et St e e b e ot el

ToraL . . . 246 449 144 343
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(b) The stepg taken by the Pro-
ject Authorities to fill up the gquotas
ef ST and SC communities in the
Project are given below:—

(i) Specific mention js made in
all notifications isSued to employ-
ment exchanges showing the num-
ber of posts reserveq for SC/ST
candidates,

(ii) Specific relaxations are pro-
vided in the job requirements pres-
cribed for giving maximum oppor-
tunity to the candidates belonging
to SC/ST communities.

(iii) SC/ST candidateg sponsored
¥y the employment exchanges are
paid trave] expenses to enable them
to undertake journey to the place
eof interview.

(iv) Notification of vacancieg are
also gent besideg the employment
exchanges, agencies looking after
the welfare and interest of SC and
ST. Copies of advertisements, if
and when issued to the Press, are
also sent to employment exchanges
as well as SC/ST agencies in the
country,

(v) In departmental testg pres-
cribed to acquire the requisite qua-
lification for higher pasts, SC/ST
candidates are given relaxation in
the prescribed standards,

(¢) Total number of casual labour-
ers employed in Bailadila.5 is only 5.
No casual labourer is employed in
Bailadila-14.

(d) Recruitment and payment of
wages to casual labourers is made de-
partmentally.

Foreign exchange earned from
Bailadila Iron Ore

6474. SHRI LAXMAN KARMA: Wil
the Minister of STEEL AND MINES
be pleased to state:

{a) the foreign exchange earned
“y his Ministry frem the Bailadila
iron Ore annually;

(%) the royalty received by the
lfiadh}a Pradesh Government from
the above Iron Ore, annually so far;

(¢) the money invested for the
development of tribals of that loca-
lity of the centre and that State out
of the revenue received from the
Iron Ore; and ’

(d) if not, the alternative propo-
salg therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
foreign exchange earned from the
Bailadila Iron Ore during the last 1€
years is ag under:—

(Rs. in crores)

Year Amount
1970-71 23.717
197172 25.72
1972-73 26.93
1973-74 35.10
1974-75 35.47
197576 51.26
1976-77 60.81
1977-78 76.59
1978-79 74 01
1979.8¢ 71.29

(b) The royalty receivedq by the
Madhya Pradesh Government from
the Bailadila Iron Ore Project during
the last ten yearg is as under:—

(Rs. in lakhs)

Year Amount
1970-71 49.70
1971-172 60.58
1972-73 76.82
1973.74 81.29
1974-75 77.90
1975-76 99.17 '
1976-77 104.76
1977.78 130 48
1978-79 206.26
1979-80 211.13

(¢) and (d) The information ig be-
ing collected and will be laid on the
Table of the House,

Maintenance of accounts under the
Commissioner of Income tax Delhi

6475. SHRI RAMAVATAR SHAS-
TRI: Wil] the Ministey of FINANCE
be pleased to state:

(a} whether a good number of
DODOs/IACs functioning under the
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Commissioner of Income-tax, Delhl-
1 to VI and CIT (Central) have not
properly maintained the Accounts/
Ledgers in terms of Additional Emo-
lumentg (Compulsory Deposit) Act,
1974;

(b) whether the nil bill for the
period 1-9-75 to 30-6-76 (Old) have
not been prepared and credited 1in
the G P Fung accounts of the em-

ployees;

(c) whether the interest of the
4th instalment paid in July, 1979 has
not been credited in the GP Fund
Accounts of the employees;

(d) whether the Ist, IInd instalments
of Additicnal D.A. have not been
credited so far ang statementg of de-
ductions from Old and New accounts
have not been given to the emplo-
yees of the Delhi Income-tax De-
partment; ang

(e) if <o, what are the reasons and
as to when the bills will be submit-
ted and credited in the GP Fund
accounts of the employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) By and
large, the individual ledger accounts
in terms of the Additional Emolu-
ments (Compulsory Deposit) Act,
1974, are being maintained. Every
effort is being made to update the
accounts, Repayment in respect of
old account for all the four instal-
ments have been made to all the offi-
cials/officers. Steps are under way
to make repayment of fifth instalment
in July or in August, 1980.

(b) There are no instructions of the
Government to credit amount of the
Dearnesg Allowance from 1.9-75 to
30-6-76 in the G.P. Fund account of
the employees. However, these
instructiong relate to the arrears of
Additiona] Dearness Allowance for
the period 1-10-74 to 31.8-75 This
work has already been completed.

(e) This has been done in the case
of large number of employees. How-
ever, the latest position is being as-

A
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certained from all the Drawing and
Disbursing Officers,

(d) The accountg are being main-
tained completely and correctly and
they are always available for inspee-
tion by the officials keen to  know
about it. The amount of new account
credited to the G.P. Fund Account
of the individualg alongwith interest
thereon is reflected in the annual
statement of G.P. Fund issued by the
Zonal Accounts Officer. Regarding
first ang second instalments of new
account, the position is being verified
from all the Drawing and Disbursing
Officers.

(e) The operation of the Scheme is
being implemented despite certain
difficulties and limitations. For ins-
tance, this igs an additional work for
the D.D.Os; the work of reconcilia-
tion which ig to be completeg every
year by each D.D.O,, is time consum-
ing owing to movement of officers/
officials on transfer; and the new
incumbent posted on transfer findg it
difficult to pick up the work and keep
pace with all aspects of the work.
However, the work is being done
vigorously and it is expected to he
completed by 30-9-1980.

Decline in export earning from pro-
cessed fooding

6476. SHRT JANARDHANA POO-
JARY: Will the Minister of COM-
MERCE be pleased to state:

(a; whether there was a setback
in export earning from processed
fooding during 1979-80; and

(b) if so, processed food exported
during 1978-79 and 1979-80 and the
reasong fur fall in exporis?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI): (a) The provisiona] figures
in respect of export during 1979-80
indicate a set back in export earning
ag compared to the final figureg for
1978.79. However, a cleay picture
will emerge on finalisation of export
figures for 1979-80,
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(b) Export gures are given below:

Rs, Croras
1978-79 138.01
1979-80 120.40
(Provisional)

The major constraintg in  exports
during 1979-80 were as under:—

(i) high cost of packing material
e.g. OTS cans;

(il) high cost of sugar;
(iii) power shortage;

(iv) increage in transportatign
Cost,

Development plan for major stock-
yards

6477. SHR] JANARDHANA POO-
JARY: Wil] the Minister of STEEL
AND MINES bg pleased to state:

(a) whether Government have
drawn up a development plan for
major stockyards in the country; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b)
Development of facilities at the stock-
yardg ig the responsibility of the pro-
ducers; who are expected to  keep
these under review from time 6 time.

Contacts of Liaison Officers of large
Industriai Houseg with Customs
Airport Staff at Palam

6478. SHR] R. L. P. VERMA: Will
the Minister of FINANCE be pleased
to state:

(a) whether he is gware that Liai-
son Officers of large Industria] Houses
have established contacts with the
Customs Airport Staff at Palam Air-
port, New Delhi to facilitate not only
their accompanying their principals
right inside the restricted lounges but
also facilitate their customs clearance;

(b) whether they fix in advanea
such clearances; and

(e) if so, the steps which he pro-
Poses to take to caution the Customs
Staff against such malpractices and

exercise a check at higher levels over
their functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE “(SHRI
MAGANBHAI BAROT): (a) and (b)
While the possibility of gome indivi-
dualg knowing personally some mem-
bers of the Customg staff posteq at
Palam Airport cannot be ruled out,
there are no report to indicate that
liaison officers of large industrial
houseg have gucceedeq in establishing
contacts with the customs airport
staff at Palam, which enables them 1o
enter the restricted areag of the
airport and to facilitate the clearance
of their principals’ through Customs
or to influence the clearance of their
unaccompanied baggage from the
customs warehouse or that they fix
in advance such clearance. If the
Hon’ble Member has any specific case
in view and intimates the details
known to him about it, the matter
can be looked into for appropriate
remedial or such other action as may
be warranted,

(c) As a part of the general mea-
sure to guard against any malpractices,
appropriate measures, administrative
and others, have been faken, which
provide inter-alia, for more intensive
supervision at the airportg by officers
of higher levels.

Recruitment of Guides in Trade Fairs

6479. SHRIMAT] SANYOGITA
RANE: Will the Minister of COM-
MERCE be pleased to gstate:

(a) whether it is a fact that ‘Guides’
are recruited for working in the var-
ious national and international trade
fairs and exhibitiong organised by the
Ministry and other public sector
undertakings;

(b) whether it is a fact that no pro-
per criterion exXists for the recruit-
ment of fair guides;

(c) whether it js also a fact that
during the last Trade Fair, guides
were recruited through interviews
which did not take more than a
minute or two in case of each candi-
date;
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(d) whether it is proposed to hold
written examinations, examine quali-
Acations—academic and extra-curri-
cular and prepare a panel for such
occasions in future; and

(e) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) No, sir. Proper criteria  for
recruitment of guideg are followed
which, inter alia, include educational
qualification, past experience, per-
sonality general knowledge, etc.

(c) The selection of guides during
the last Trade Fair was made by a
Commitiee through interview, the
duration of which depended on the
merit of each gpplicant,

(d) No, Sir.
(e) Doeg not arise

Arrests for smuggling jewellery

6480. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether in February, 1980 tweo
British Citizens were arresteq for
allegedly smuggling rare Jewellery
worth over Rs. 66 lakhs out of the
country;

(b) whether they were subsequent-
ly released on bail:

(¢) if so, whether they have declar-
ed to appear before the Court to face
trial:

(d) if so. what are the details of
the incident, including description of
the arrested citizens: and

(e) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (e)
Yes, Sir. On 26th February, 1980, the
Tustoms officers at Delhi Airport,
ppprehended two British nationals
namely, Nicholas Mark Sheridan and
David lachlan Forbes, bound for

Hong Rong while attempting  tof

amuggle gold bars, silver and studded
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jewellery collectively valued at about
Rs. 68.54 lakhs out of India.

Both the passengers were arrested
and remanded to judicial custody.
They were subsequently released on
bail by the Court. However, since
they jumped bail, the Court passed
orders imposing penalty of Rs. 30,000
in each case on the surety of the
accused for violating the conditions of
bail.

Further investigations are in pro-

gress.
Shortage of Vanaspati in Karnataka

6481, SHRI S. M. KRISHNA Will
the Minister of CIVIL SUPPLIES be
pleaced to state:

(a) whether Karnataka hag becn
facing shortage of vanaspatj during
the last six months;

(b) if so, whether Government
propose to allot additional quantitv
of vanaspati to States: and

(¢) if so, the quantity of vanasnatj
being allotted to Karnataka»

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA): (a)
No, Sir.

(b) and (c) There being no cen-
tralised control on the distribution fo
vanaspati, the question of allotment
of quota to the State Goverdments
does not arise. The vanaspati manu-
facturens, being in competition, are
pushing their products through-
out the country in terms of the
demand from various states, How-
ever, Karnataka Government was
offered R. B. D. Palm Oil, which is
a good wsubstitute for vanaspati and
a wholesome ccoking medium for
public distribution system, but they
did not evince any interest in it.

Holding up of Commuted pension hy
varioys Banks in Delhi

6482. SHRI CHANDRA BHAL
MANI TEWARI: Will the Minister
of FINANCE be pleased to state:

(a) is it a fact that various Banks
in Delhi/New Delhi hold up the Com-
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muled pension orders received by
thery, from the New Delhi Treasury/
Delhj Treasury @and do not release
the order to the concerned Banks
from where the pensioners have to
draw the amount;

(b) is it a fact that the money re-
leased by the Treasury for payment
to the Pensioners are usually held
up and utilised by the Bank for zelf
gain of interest; and

(c) if so, what steps Government
propose to take for early release of
orders for commuted pension and
other funds to the pensioners oy the
bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Only
one case of delay in payment, of com-
muted value of pension by a bank in
New Delhi arising from  misinter-
pretation of rules has been reported
to Government, There ig thus no
hold up of these payments as such
by various banks in Delhi/New Delhi.
Appropriate action to expedite pay-
ment in the delayed case has, how-
ever, been taken,

(b) Payments due to pensioners
are initially made by the banks from
out of their own cash balances and
these are later got reimbursed by
them through the Reserve Bank of
India. There is thus no possibility or
occasion for banks holding up money
released by the Treasury for payment
to the pensioners and utilising it for
their gain or interest.

(‘,") In view of the facts stated
against (a) and b), no further action
in the matter seems necessary.

Requirement of aluminium

6483. SHRI R. K. MHALGIL: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) is it a fact that the installed
capacity of Aluminium production of
all varietieg in the country is 3.4 lakhs
tonnes per annum;

1796 LS5

(b) whether actually the capacity
utilisation is about 60 per cent,

(¢) whether inadequate power sup-
ply is the major reason for this low
capacity utilisation;

(d) is it a fact that Hirakud smel-
ter in Orissa has had its power
supply completely closed, if so, for
how many months this situation con-
tinued;

(e) what short-term measures Gov-
ernment propose to take to fulfil the
requirement of aluminium in the
country; and

() what long-term measures Gov-
ernment propose to take to supply
adequate power to the existing and
proposed Aluminium plants in the
country?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
licensed ocapacity for production of
aluminium in the country is 321
thousand tonnes per annum.

e AP B
(b) The capacity utilisation in
1979-80 and 1980-81 (upto the end of
June) was 60 per cent and 45 per

cent respectively.

(¢) Yes, Sir.

(d) The Hirakud smelter was closed
completely from 24-9-1979 due to
100 per cent power cut. It was
reopened on 1-2-1980 with the supply
of 1|3rd of its power rquirement
and was closed again from 29-3-80
to 15-6-80 for want of power,

(e) and (f) The Minerals an
Metals Trading Corporation of India
Limited has been authorised to import
aluminium, in adequate quantities.
The concerned State Governments
have also been requested at the
highest level to accord priority to
the supply of power to the aluminium
smelters. With the onset of monsoons,
the power supply to some of the
smeltens has improved considerably.
Ag a long-term measure, Goverment
consider setting up of captive power
plant, wherever necessary and justi-
fied.
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Non-lifting of Raw Materials lying with
Minerals and Metals Trading Corpo- W*m%ﬁwmmm

ration g 2’

8484. SHRI S. M. KRISHNA: Will )
the Minister of COMMERCE be Fiforew qur geqry WX W At
pleasd to state: (%ﬁ qory ﬂw'f) : (55') .w

BT qAEr  qrEr SR & fEr

hether G th T o ]
(a) whether Governmen ave any THC gFT ﬁ‘ mﬂ?‘{f\f H’a’" g |

proposal over the non-liffting by trade

and industry of imported raw mater- 3¥ SUOET wEw H FATED ﬂT@'
fals lying with canalised agencies like < . 5 ,
the Minerals ang Metals Trading FAFY HY § B qOAEIA A AT
Corporation; EEA) (el g ,

(b) whether there jg any proposal
to cut import replenishment licences

issued to actual users; and ‘ (@) gaTHTT ‘fﬂ‘a’!ﬁ', I XMW
¥ AT TEAE & wAArL, T’
(¢) if so, facts thereof? ]IS TG AN 2 e oalEEl

! ES
THE MINISTER OF COMMERCE ] AT A F

AND STEEL AND MINES (SHRI
. PRANAB MUKHERJEE): (a) There
is no specific proposal before Govern- T %, T T T

ment about non-lifting of imported
material by the industry as these are fawre & faq aga & vwg s

commercial stocks. However, correc- ffm & ﬂf'ﬁ'ﬂ Al 97 gRT
tive action by way of increasing al- ToATE =R fm .
location and regulating inflow of T F @ fam qur gawd
material is taken whenever the in- ¥ I A O F WO Feqnr
ventory of any imported raw material saeg g g & 1« gad wfalas,
reaches high level. W W afeam W dwr A %
fow fagrr T T
(b) and (¢) There is no such pro- W fa am\ P (an })
posal under consideration at present. q 75-75 F AX T ATEN
SARA Fw Tqrfyd fRo ST vy &
TOTE AT JeEwr w faww LREALUINERIY & ‘% fog fafwar
AroAg w9Iq AT FT AIT ¢
6485 oY fagr fag : @ a@rmmaf‘qﬁﬁﬁgm FTA ¥
artfwey ot 7z qard 3w w7 faw waT oSt wEnard, wig qfwﬁr
fx - %‘rg{q%iﬁ'%fﬁt{m"{q\m

a, & ‘

(m). FAT AT qIEY IAW FY ?E‘: q:f{;iw}w? fﬂﬁ:
TATS we A T ga § {AFU F w0 w1 Ayl
@ § AT W e W a T, T WE T T W
bl Wﬂ.gqaﬁ:ﬁﬂf TTA ®F ¥ 7 gt & 0 whwmor
SrTT T g a1 AR WA ¥ o At

\(a) T @y Sehr § # gF AT AT FX A1 wE
fraq =feT &7 gr € WX @Emx geevar Wt gearx
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giway fory & fewrinr & qeem fae
TR Wt et A fe s

6486. Y TTATIATT WTEAY ¢ wqT
smifdyr w&T 3g FATA FT 39T A
5 .

(%) 7 fagrz usy e
Farg fow § gfrar fod & faomm-
T ¥ geaw fys swry w1 fqog
fagr a1

(@) afe g, av +ar «g
AT § gax fag ginfy 4@ €1;
AR

w) afe g, v TAF  FIW

FaT § 7

aifrer aar TqrA W @A HAL
(=t srorer et (%) |/ ()
fFois ¥ vx qeww fys wgrfus
A F fug i fagw @z gefeaw
FERAA FT 1973 ¥ UF HIAE-
qF AT 71 AT AT | IHFV Fgav
N 9-6—1977 TF AT AT 4T |
fom & Swgza  fadls  gedifea
I FAT F FIO AT w7 F {9y
q AodT wewar BT AT & oA
AT F TG T Feq 9T T Igwedad
ATz T e ¥ @y gy faasas,
1977 ¥ W@ W@ T Hro7-9q
WITHT BT HIAT THIGAHT 97 T
AW FTHATET A w5 F gare &
I

Production of Controlled Cloth

6487. SHRI NAVIN RAVANI: Wwill
the Minister of COMMERCE be
pleased to state:

(8) in what quantity controlled
cloth production was earmarked in
1979-80 for both private sector and

NTC mills and how much has actually
been produced by both, sector-wise;

(b) jf the private sector has pro-
duced less than stipulated what
measures Government intend to fake
in view of heavy financial burden
thrown on NTC; and

(c) whether Government had any
checking machinery to see that the
cheap cloth wag supplied to genuine
traders to sell it to weaker sections
insteaq of that cloth passing into
black-market?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b) Under the ‘Controlleq Cloth
Scheme’ as revised from October T8,
an overall production of 460 million
sq metres in the organised sector is
envisaged, bulk of which is being
gotidone through NTC mills. The
residual quantity is allotted to such
of those private sector mills which
are willing to manufacture the cloth
and whose selection is made by the
Textile Commissioner on the basis of
tenders of cost of manufacture. During
1979-80, NTC mills produced 251
million sq. metres and the private
sector mills 86 million sq. metres.
The overall shortfall hag arisen due
to constraints in production during
the year arising out of inavailability
of "power. It is not correct to say
that production o fcontroled cloth ha:
thrown a heavy financial burden on
the NTC; on the other hand the cash
losses of NTC have to some extend,
been curtailed by reimbursement to
NTC of the cost of manufacture of the
controlled cloth,

(c) Distribution of controlled cloth
is the responsibility of State Govern-
ments, The distribution is done
through cooperative agencies under
the aegiz of National Consumers Co-
operative Federation, Guidelines have
been issued to State Governments for
ensuring that the cloth reaches the
weaker sections for which it is meant,
State Government machinery has the
responsibility to ensure these objec-
tives.
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Less to Textile Mills ynder National
Textile Corporation

6488. SHRI S. B. SIDNAL: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
textile mills, working under the con-
tro} of the National Textile Corpora-
tion have shown increased losses dur-
ing the past years;

(b) the state of losses in each of
its mills, year-wise during the last
three years; and

(c) the reasong for losses and the
measures proposed to improve the
situation?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir. The overall losseg of NTC mills
have been progressively declining
during the past years. In 1879-80,
however, there was a slight reversal
of the trend due to inavailability of
power and loss of mandays due to
labour unrest.

(b) The information is being
collected and will be laid on the
Table of the House.

(¢) The main reasons for the losses
are obsolete machinery, excess labour
force, under-utilisation of plant capa-
city due to power cuts and power
trippings. Some of the measures taken
and/or being taken to improve the
working of the mills are as under:—

(i) Modernisation of the machi-
nery;

(ii) Rationalisation of work load
¥hd labour force;

(iii) Bulk procurement of raw
material on centralised basis;

(iv) Diversification in the pattern
of production; and

(v) Installation of diesel generat-
ing sets in some of the units to
overcome power shortage.
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Impory of Ferro-siicon and Ferro-
chrome

6490. DR. B. V. DESAL: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it js a fact that Gov-
ernment have decideq to import
ferro-silicon and ferro-chrome this
year on a priority basis to meet the im-
mediate requirements of the steel
plants;

(b) if so, whether the request for
the import of these alloys wag made
by the Steel Authority of India;

(¢) if so, whether Government have
agreed to their request;

(d) the total quantity of the above,
proposed to be imported; and

(e) from which country and on
what condition?

THE MINISTER OF COMMERCE
AND STYv L. AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d)
SAIL had requested the Government
for approval for import of 12000
¥onneg of ferro-silicon ang 2370 tgnnes
of different grades of ferro-chrome
during 1979-80. The Government
allowed SAIL, to import 6000 tonnes
of ferro-cilicon as a first instalment.
Another quantity of 6000 tomnes of
ferro-chrome has been in accordance
for import during 1980-81 thus making
a total of 12000 tonnes of ferro-silicon
to be imported during 1979-80 and
1980-81.

(e) SAIL had placed orders after
inviting global tenders for import of
the first lot of 6000 tonnes of ferro-
-ilicon on the following countries; —

(i) 3000 ... UK.
(ii) 3000 U.S.A.

Since the quantity of 900 tonnes of
ferro-silicon of the above quantity
were not supplied in time, SAIL
have placed orders of this quantity of
#érro-silicon, along with the second
lot of 6000 tonnes, on Norway.
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In respect of ferro-chrome, after
inviting global tendens, orders were
placed by SAIL as under:—

Type Quantity  Country
LC Ferro-Chirome 860 tonnes UK.
ELC Ferro-Chrome 200 tonnes U.S.A.
Fe-Cr-Silicon 270 tonnes U.S.A.

The import of both ferro-silicon and
ferro-chrome has been in accordance
with the normal conditions and proce-
dures followed by SAIL for such
transactions,

Air link of Coimbatore with Madural
and Trichy

6491. SHR]I ERA MOHAN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is a proposal to
connect Coimbatore with Madurai and
Trichy by air; and

(b) if not, will Government take
necessary steps to connect Coimbatore
with Madurai and Trichy by Air as
early as possible in view of the
necessity of this route?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.

{b) Due to constraints on its turbo-
prop fleet and consideration of econo-
mieg of operations, Indian Airlines is
not in a position to consider addition
of this route to its existing network.

Coanstruction of Janta Hotel at
Coimbatore

6492. SHRI ERA MOHAN: Will the
Minister of TOURISM AND CIVIL
AVIATION pe pleased to state:

(a) whether there is a proposa] to
construct a Janata Hote] at Coim-
batore to help the tourists; and

(b) if not, whether in view of the
heavy influx of tourists, steps are
proposed to be taken to construct one
at Coimbatore, the industrial city of
Tamil Nadu and also in other cities like
Madurai and Trichy?

THE MINISTER OF STATE IN
THR MINISTRY OF TOURISM
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AND CIVIL, AVIATION (SHRI
CHANDULAL CHANDRAKAR): (a)
and (b) The question of constructing
any more Yatri Niwases (Janata
Hoféls) would be considered only
after watching the operational results
for 2-3 years after commissioning of
the Delhi Ashok Yatri Niwas which
is g pilot project.

Fall in the production of Mill Cloth in
Organised Sector

6493. SHRI R. K. MHALGI: Wil
the Minister of COMMERCE be
pleaced to state:

(2) whether the share of mil} cloth
produced in organised sector to total
cleth produced in the country is con-
tinuously falling;

(b) the figures of cotton cloth pro-
duced by mills during the preceding
three years;

(c) whether the profitability of the
textile industry is comparably lower
than other industries; and

(d) whether the central excise duty
collected on cloth anq yarn in 1978-79
was about Rs. 200.07 crores which was
100 per cent more than the duty
collected in 1970-71?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir. The percentage share of mill
sector production of all cloth to total
production of cloth has come down
from 74.21 in 1951 to 39.07 in 1979.

(b) The production of cotton cloth
by the mill sector during the last
three years is as under:—

1977—3,223 million metres.
1978—3,251 million metres.
1979—3,206 million metres.

(0) The figures of profitability of
the cotton textile industry as com-
pared to other industries are available
from the year 1970-71 to 1975-76. It
Is seen therefrom that profitability of
¢otton textile industry is generally
lower as compared to other industries
except in the year 1973-T4 when it

was slightly more ag compared o othey
industries,

(d) The excise revenue collected on
cotton yarn and cotton fabrics was
Rs. 191.23 crores in 1978-79 as against
Rs. 94.73 crores in 1971-72. The per-
centage of increase in the excise
revenue for cotton yarn and fabrics
in 1978-79 over 1971-72 works out to
101.87 per cent. In addition to basic
excize duty, the cotton fabrics are
also subjected to  additional excise
duty in lieu of sale tax. Since the
details of revenue collection in respect
of additional duty in lieu of sale tax
are not available, the above figures do
not include the revenue collected from
the additional duty.

Essential Commodities allotteq to
Maharashtra

8494. SHRI R. K. MHALGI: Wil
the Minister of CIVIL, SUPPLIES be
pleased to lay a statement showing:

(a) how many metric tonnes/
litres of (1) cement (2) coal (3)
sugar (4) diesel (5) kerosene (6)
rice and (7) wheat were allotted to
Maharashtra during January to June,
1980 as against the corresponding
months of 1979;

(b) the actual requirements of
Maharashtra for these essential com-
modities; and

(c) what steps/measures were
taken to meet the shortfall?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA): (a)
and (b) A statement is annexed.

(c) The shortfall is in respect. of
wheat (for the period from March to
June, 1980) and soft coke. The allot-
ment of wheat was reduced from
90,000 tonnes to 75,000 tonnes per
month a3 the off-take of wheat for
public distribution was reported to be
less than the allotment being made.
The shortfall in the case of soft coke
is due to non-availability of Railway
Wagons for movement and the Minis-
try of Railways have been requested
to make wagong available for move-
ment of goft coke to Maharashtra,
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Bpening of branches -of Nationalised
Banks in Thana District of
Maharashirg

6495. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to state:

(a) whether there is any scheme
drawn up for opening of new branches
of the nationalised banks in the Dis-
trict of THANA (Maharashtra) during
the next two years; and

(b) if so, the details
schedule thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) and (b)
Phe banking coverage in Thana Dis-
tricy with 85 rural and 64 semi-urban
branches of commercial banks worked
out to one branch for every 13,000

and time

rural/semi-urban people as at the end
of December, 19879. It ig not, therefore,
a deficit distri® with reference to the
norm of rural/semi-urban branch for
every 20,000 rural/semi-urban people
adopted by the Reserve Bank for its
current branch licencing policy for
1980-81. The State Government have
also not suggested any centre in this
District for branch opening during
1979—81.

The Reserve Bank of India has,
however, reported that as at the end
of June, 1980, 6 licences issued to the
banks on their individual applications
were pending implementation, These
offices are expected to be opened be-
fore the end of 1981, Names of the
cenfres to which these licences relate
are set out below:—

Name of Centre Name of Allottee Bank Category of

Centre

1. Thane Bank of Maharashta Urban

2. Thlane United Commercial Bank Do.

3. Thane New Bank of India Do.

4. Vashi Turbe (Mafco) Syndicate Bank Rural

5. Kalyan Do. Semi-Urban

6. Bhivandi United Western Bank Limited Do.

Iavestment in Industrial Undertakings
of South

6496. SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

SHRI P. M. SAYEED:

SHRI GHULAM RASOOL
KOCHACK: '

Will the Minister of FINANCE be
»leased to state:

(a) whether the All India Financial
Institutions and Banks which have
ploughed public funds worth crores
of rupees into some of the larger
industrial undertakings in the South
in order tg bail them out of their
dfficulties have become increasingly
apprehengive about the safety of their
investment;

(b) if so, whether the financial
bodies proposed to initiate an inde-
pendent probe by some outside con-
sultancy firm into the working of
some of the units whose performance
has not come up to their expectation;
and

(c) if so. what are the units in
respect of which such enquiry is pro-
posed to be held?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.

(b) and (c) Do pot arise,

Melting Scrap Imvort Licemceq $o
Arc Furnaces
6497, SHRI BANWARI LAL: Will

the Minister of STEE], AND MINES
be pleased to state:
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(a) the quantity of melting scrap
import licensed to arc furnaces, unit-
wise, during the years 1977-78 and
1978-19; .

() the quantity of melting scrap
imparted, unit-wise, during 1877-78
and 1878.78: and

(¢) the quantity of melting scrap,
if any, proposed to be licenced dur-
ing 1080-817

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). (a) The in-
formation is being collected and will
be laid on the Table of the House.

(b) No import took place during
1977-78, Unit-wise import during 1978-
79 were reported as below:—

Namre of Unit Quantity in
tonnes
M/s, Tamilnadu Stecl . . 8\1 19
Ms. Brindavan Alloys . 1461
M/s, Bhoruka Steel ; . 4060
Mjs. Shimoga Stec] ) . 1461
M/s. Canara Steel . . . 1218
M/s. Mukand Iron . . . 11072
M/s. Mukand Iron . . . 12000
M/s. Mahindra Ugine | . 3250
M/s. Saaghvi Steel . . 1489
Mjs. Zenith Special Steels . 1485
M/s, Piramal Steel . . 1485
M/s. D.B. Steel Castings . 740
M/s. MP Udyog, Kanpur . 700

(¢) The quantum of import during
1930-81 will depend upon the regis-
tration of demand by the actual ysers
with the canalising agency in keeping
with the policy/procedure, and such
limited direct jmports ag are permit-
1ed under the policy.

Import of Melting Scrap under O.G L.

6493. SHRI BANWARI LAL: Will
the Miimister of STEEL AND MINES
be pleaged to state:
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(a) whether it is a fact that the
import of melting scrap is uader
O.G.L. but canaliseq throuzn the
Meta] Scrap Trade Corporation Ltd.;

(b) it so, why are furnaces were
issued individual import licences and
allowed to do direct import during
1977-78 and 1978-79; and

(c¢) whether it is proposed to foi-
low the same procedure during ine
current fiscal year treating meitng
gcrap import as decanalised for ail
practical purposes?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). (a) No,
Sir. Import of steel melting scrap of
all grades is in the canalised list for
import in terms of the policy for 1888-
81. The canalising agency, Metal Scrap
Trade Corporation Ltd, can, howevet,
import under the Open Geaeval
Licence.

(b) The electric furnace unitg 1
the country had been passing thrsugh
a difficult time and quite a few of
them had closed down. To revwe
them in the interest of national eco-
nomy, Government extended cectmin
concessions to them, One of the steps
that had tp be taken was to supple-
ment the indigenous supply of ferrous
melting scrap, which according to ce-
ports, was not adequate to sustain a
high level of production by the mini-
steel plants, To save time and in the
hope that the measure will encourage
the individual units to import limited
quantities of ferrous melting scrap,
such ad hoc permission was granted to
these units for a short period to
directly import limited quantities of
scrap. This was subsequently suppert—
ed by the recommendation of the
Committee appointed by the Govern-
ment, on which the indigenous scrap
industry was adequately represented,
to resort to imports when the preduc-
tion of liquid metal by the mini-steel
plants rises beyond 1.7 m.t,

(c) No, Sir. The procedure -bsiag
followed now does not allew-all mint-
steel plants to import ferrous melting
scrap directly. However, in the light
of the recommendation of the Csm-
mittee mentioned in (b) above, seme
direct imports are being permittes.
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Compesition of Ferrous Scrap Iron and Steel (Control) Order
Committee 1956; if s0, the reasons therefor; and

$499 SHRI BANWARI LAL: Will (c) whether it is proposed to give

L representation to the are furnaces

tee?

(a) the present composition, with THE MER
the names of persons, constituting the AND SThggf,STz%DOFMI%OE% (SH%EI:
Ferrous Scrap Committee; PRANAB MUKHERJEE): (a) The

‘{b) whether it was found necessary composition of the Ferrous Serap
to represent SAIL ang MSTC on the Committee and the names of the pre-
Ferrous Scrap Committee under the sent incumbent are ag given below:—

Composition Name of present incumbent
1. Iron & Steel Controller-Chairman . . ShriP. K. Sarkar

2. Joint Secretary to the Government of India, ShriD.D. Borwankar
Deptt. of Steel—Member.

3. Joint Secretary and Financial Adviser, Deptt. Shri Ramaswamy R. Iyer.
of Steel and Mines—Member.

1- Anomineeof Steel Authority of India Limited ShriS.K. Kashyap
—Member

5. Chairman-cum-Managing Director Metal Shri Rup Rai
Scrap Trade Corporation Limited-Member

¢b) and (c) Representation of SAIL Deposits of Fluorspar in Dungarpur,
on the Committee was considered Rajasthan
necessary as it controls most of the 6500. SHR] BHEEKHABHAI: Will

public sector steel plants who are tbe the Minister of STEEL AND MINES
main generators of ferrous scrap in be pleased to state:

the country, MSTC being the canalis-
(a) whether Government are aware

ing agent for export and import of d X
ferrous melting scrap and import of of the huge deposits of Fluorspar in
the several  hillocks of Navagaon,

old ships and also being the selling K _

agent of scrap generated by the inte- thela and Hathai in Dungarpur dis-
grated steel plants, has links with the trict (Rajasthan);
mini-steel plants as well as the scrap
collecting/processing  industry.  Its
representation on the Committee was,
therefore, also considered essential.
It was felt that it would not be

(b) whether it is a fact that no
intensive or detaileq survey has so far
been made by RIMDE or its successor
R.S.M.D.C. Ltd, Jaipur; and

possible to give representation to all (c) if so, whether Government pro-
the Othel" interests concerned or coOr- pose to depute a special team of sur-
rect to give representation to one and veyors with the latest drilling equip-

exclude others. However, the Ferrous
Scrap Committee meetg the repre-
sentatives of all interests from time THE MINISTER OF COMMERCE
to time to discuss with them their AND STEEL AND MINES (SHRI
problems and suggestion and for an PRANAB MUKHERJEE): (a) Yes,
exchange of views, Sir.

ment?
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(b) and (¢) The Department of
Mines and Geology, Government of
Rajasthan, hag carried out geological
mapping, trenching, pitting and explot
ratory drilling in the areas of Hathai
and Samotha and some parts of Kahila
aren. RSMDC proposeg to carry out
further exploration by drilling Nava-
gaon and Bhanwaria-ka-Naka depo-
sits. RSMDC hag also given specific
assignments to the Indian Bureau of
Mines and Mineral Exploration Cor-
poration for the geological mapping
of Kahila deposit and for assessment
of grade and reserves jn Kahila and
Navagaon.

Banks help to Unemployeg Persons

6501. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state:

(a) whether any target has been
fixed for individual banks and bran-
ches regarding help to young un-
employed persong every year; and

(b) if so, the details thereof dur.
ing the current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b)
Young unemployed persons approach
banks for assistance tp set yp self
employment ventures in the fieldg of
Agriculture, Small Scale Industry,
Professionl Services, Small Business,
Retail Trade, Transport etc. Govern-
ment has recognised the employment
potential of such small ventures and
these have been classified ag the ‘Prio-
rity Seclor’. Recently the public sector
banks have been advised that by 1985
their advnces to Priority Sector should

reach 40 per cent of their aggregate
advances.

The Reserve Bank of India has also
advised all the commercial banks that
they should aim at providing credit to
at least two additiona] borrowers per
branch per month particularly those
under Priority Sector, with the base
_ period of 1978,
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Replacement of Postg of Head Clerks

and Supervisors by Inspectors in
Income Tax Department

6502. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased lo state:

(a) whether it is a fact that Gov-
ernment have accepted the recom-
mendation made in para 6.44 of the
Wanchoo Committee’s Report that
posts of Head-Clerks ang Supervi-
sors should be replaced by posts of
Inspectors (Supervision and Field)
at the time of creation of Tax Assis-
tantg Cadre in the Income-tax De-
partment;

(b) if gso, whether the decision taken
by Government has been implemen-
ted; and

(c) if not, when it ig likely to be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Govern-
ment have not accepted the recom-
mendation contained in para 6.44 of
the Report of the Wanchoo Commit-
itee,

(b) and (c¢) Question does not arise.

Promotion to the Post of Income-tax
Inspectors

6503. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that mere
than 5,000 persons are awaiting their
promotion as Income_tax Inspectors
after qualifying in the Departmental
Examination for the last severa)] years
in the Income-tax Department; and

(b) if so, whether Government pro-
pose to sanction sufficient number of
posts of Income-tax Inspectors 0
that the list of qualified persons be
brought to the barest minimum?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAJI BAROT): (a) and (b)
The information is being collected
from the Commissionerg of Income-

tax and will be laid on the Table of
the House.
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Winding up of H.EE.C. Ranchi and
other Public Enterprises

6504, SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased {o state:

(a) whether the Bureau of Public
Enterprises had in 1979 recommended
winding up of Heavy Engineering
Corporation, Ranchi and 26 other pub-
lic sector enterprises; and

(b) if so, Government’s reaction
thereto with specific reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b)
The Bureau of Public Enterprises
constantly reviews the performance
of various public enterprises and the
studies cover production, profitability
and public purpose served by them
However, this Ministry did not frame
any proposal in 1979 for winding up
of Heavy Engineering Corporation,
Ranchi, or any gther public sector
enterprise,

Fabrication of Mica Componeats by
MITCO

6505, SHRI N, E. HORO: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Mica Trading Corpora-
tion hag set up a factory for fabrica-
tien of mica components and parts
outside India; i

(b) what are the components, na-
mely, cut condensers, washers and
discs, sheet strips cut etc. fabricated
by them;

(¢) what is the quantity and value
of each of the mica component fabri-
caled by MITCO exported outside
India by the Corporation in the last
five years;

(d) what percentage of tota] exports
of fabricated mica from India 13 han-
dled by MITCO; ang

(e) whether the performance of
the Corporation is poor; if so, the
reasong therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
gBANAB MUKHERJEE): (a) No,

r.

(b) MITCO is exporting a number
of fabricated mica components under

1 58

the broad categories of cut mica
blocks, condenser films, cut plates,
punched packing plates, punched
bridges, spacer, drimmers, transistor
plates, washer, disc and mica flakes/
powder.

(¢) MITCO’s overall export figures

for fabricated mica for the last four
yearg are:-—

— — e e e e e [

Year Qty.* Value
(Metric &I;akhs of
Tonnes) .
1976-77 . . . 1,16 37.22
1977-78 . . . 700, 86 3c.13
1978-79 . . . 6.53 18.8¢9
1979-80 . . . 14.02 21,00

*(Comprises a vatied niature of low value
and high value items)

(d) and (e) MITCO is exporting
about 3.5 per cent of the total exports
of fabricated mica. MITCO entered
this field in 1976 only and is gradu-
ally calching up with the long estab-
lished exporters.

Losses on Operations of Mica
Trading Corporation

6506. SHRI N. E. HORO. Will the
Minister of COMMERCE be pleased
to state-

(a) whether Government are sui-
fering losses on maintenance and
operations of the Mica Trading Clor-
poration;

(b) what is the amount of loss suf-
fered in each of the last five years
ending 31st March, 1980; and

(c) whether in view of heavy losses
suffered on running the MITCO and
negligible amount of export trade
in mica handled by the Corporation,
Government propose considering clos.
ing it down to stop heavy drain en
public funds?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir.
MITCO has not suffered any losges
since it came into being in June, 1974

(b) and (c) Do not arise,
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Recruitment of Hindi Typists/Clerks
thyough Banking Service Commission

6057. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Banking Service Commission while
inviting applicationg for Hindi Ty-
pists or Hindi Clerks, do not pres-
cribe forms and extend facilities for
answering the questions in Hindi;

(b) whether the” candidates who
have passed Matriculation or other
equivalent examinations with Hindi
are also eligible to appear in the
examination held by Banking Service
Commission;

(¢) whether the papers are also
being provided in Hindi for answer-
ing; and

(d) if not, do Government propose
considering their case and allow them
to appear and answer the questions in
Hindi?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) While
inviting applications for all posts in-
cluding those of Hindi typists or Hind;
clerks, Banking Service Recruitment
Boardg prescribed the format of the
application form in the advertisement
and the candidates are generally re-
quired to submit their application
either in Hindi or English in Hindi
speaking areas.

(b) Candidates who have passed
Matriculation or other cquivalent exa-
minations in Hindj are also eligible to
apply provided they have secured a
Division or percentage of markg as
stated in the advertisement,

{¢) and (d) All candidaleg for
clerical posts including candidates for
the post of Hindi typists and Hindi
clerks have to appear for a common
written examination consisting of—

(i) objective type test; and (ii) des-
criptive type test in English. In the
objective type test answers to the
gquestions are not to be written in any
language but only one of the alter-

AUGUST 1, 1980

Written Znswers 160

native answers is to be tick marked.
As there is no scope for replies to
the questions being given in Hindi in
the objective type test, Government
have recently issued instructions to
the Banking Service Recruitment
Boards that the question papers for
the objective type tests should be
made bilingual in Hindi-speaking
areas. The descriptive type test in
English is designed to test the know-
ledge of candidates in English and
has, therefore, to be answered in Eng-
lish only. As the work in banks is
mostly done in English, all clerical
candidates are required to have a
working knowledge of English, How-
ever, the descriptive type test in Eng-
lish is only g qualifying test and the
marks obtained by candidates in this
paper do not affect their merit rating.

Value of Plant ang Machinery instal-
led py M/s, Barmalt (I) Pvt. Ltd.,
Gurgaon

6508. SHRI VIJAY KUMAR
YADAV: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarreq Question
No. 1496 on 20th June, 1980 regarding
imposition of penalty by Central Ex-
cise authorities on Barmaly (I) Pvt.
Ltd., Gurgaon and state:

(a) whether the value of the plant
and machinery installeq by M/s.
Barmalt (I) Pvt. Ltd, Gurgaon;
tallies with the annua] balance-sheet
of the Company; and

(b) if so, will Government obtain
a copy of the balance sheet and lay
it on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT):; (a) and (b).
The information is being 'collected
and will be laid on the Table of the
House.

Utilisation of Loans from World Bank

6509. SHRI JITENDRA PRASAD:

SHR]I M. RAMGOPAL
REDDY:

Will the Minis‘cer ot FINANCE be
pleased to state:

(a) whether it is a fact that the
loan taken by the States from the
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_——
World Bank for various projectg and
schemes have not been utilized yet;
and

(b) if g0, the details thereof with
State-wise break up of the loans
taken, names of the schemes/projects
for which taken and amount utilized
during last two years?

THEg DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
World Bank Group consisting of In-
ternationa] Development Association
(IDA) and the International Bank *or
Reconstruction  and Development
(IBRD) advances credits/loans to the
Government of India and not to the
State Governmentg directly. These
funds are utiliseq according to the
termg and conditions of the loan or
credit agreements during the imple-
mentatio, of the assisted projects. In-
creasingly large number of projects
pertaining to irrigation, command
area development, agricultura! and
rural development, drinking water
supply etc. are finding place in the
Bank programme. These projects in-
volve multiplicity of agencies, wide
geographical coverage and are inhe-
rently  slow-moving. Considerable
time ig often required for initial
mobilisation of efforts, A geries of
steps have been taken to improve the
pace of implementation of the pro-
Jects and to review and monitor then
progress closely. As a result, the dis-
bursement of World Bank “Group
assistance for all projects including
the State sector projects went up
from Rs. 418.86 croreg in 1978-79 to
Rs. 566.10 crores in 1979-80 (estimate)
which shows an increase of 35.15 per
cent over the preceding year,

(b) A statement showing the requi-
site detailg of State gector projects is
laid on the Table of the House.
(Placed in Library. See No, LT-1204/
80].

Facilities of Tourism in Kumaon Hills
and Forest Region of U.P.

6510. SHRI JITENDRA PRASAD:
Will the Minister of TOURISM AND

1796 LS—0.

CIVIL AVIATION be pleased to state:

(a) what are the existing facilities
of tourism in the Kumaon Hills and
forest regions of Uttar Pradesh;

(b) whether the Centra] Govern-
ment have any concrete plan to im-
prove the existing tourism facilities
in these areas; if so the details there-
of; and

(¢) is there any fresh proposal fo
attract foreign tourists to Uttar Pra-
desh under consideration of the Gov-
ernment, if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Informa-
tion received from the Department of
Tourism U.P. is given in the state-
ment attached.

(b) No, Sir, ag the improvement teo
the existing tourist facilities ag given
in the attached statement falls with-
in the purview of the State Govern-
ment.,

(¢) Trekking in the UP Himalayas,
if developed, can attract a large num-
ber of international tourists. ~Discus-
siong in thig regarq have been held
with the State Tourist officials, and
their proposals are awaited.

Statement

Facilities available at the Hill Areas
and Forest Regions of Uttar Pradesh

I. Accommodation Facilities Beds
Youth Hostel Nainital

Log Cabin, Nainapeak
Tourist l.odge, Kathgodam
Log Cabin, Manila (Almora)

O A W N
.~ oo » X

Tourist Rest House,
Pithoragarh 24

Travellers Shed, Srinagar 158

Tourist Iodge, Gourikund 30
Travellers Rest House,
Kedarnath 72

9. Hotel Himlok, Kedarnath 10

o

o
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10.

11.
12

13.
14,

15.

16.

17.

18.
19.

20.

21.

22,
23.

24.

25,
26.

27.
28.
29,

30.

31

32.

33.

34.

Written Answers

Tourist Rest House, Badri-
nath

Hotel Devlok, Badrinath

Tourist Rest House,
Ghangharia

Travellerg Rest House

Tourist Rest House,
Nandprayag

Travellers Rest House,
Karanprayag

Tourist Res¢ House,
Gawaldam

Travellerg Shed, Muni Ki
Reti

Travellers Shed, Devprayag

Tourist Rest House,
Uttarkashi

Tourist Rest House,
Chiniasaur

Tourist Rest House, Gang.
nani

Tourist Lodge, Uttarkashj

Travellers Waiting Room,
Lanka

Tourist Rest House, Gango-
tri

Tourist Loodge, Gangotri

Tourist Rest House, Bhai-
righati

Tourist Resy House, Barkot
Tourist Lodge, Barkot

Tourist Rest House Sayana
Chatti

Tourist Rest House, Bif

Tourist Rest House,
Sahdstradhara

Tourist Lodge, Kashipur

Tourist Lodge, Dakpathar

Holiday "Home, Almora
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72
20

72

148
44

16

100

100

100

50
50
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II. Forest Areas of UP
Accommodation in forest Rest

Houses ig available jn the Corbett Na-

tional Park, Dudhwa National Park,

Rajaji Sanctuary, Govind Sanctuary,

Ranipur Sanctuary, Katarnia Ghat,

Chilla, Chandraprabha Sanctuary and
— Nanda Devi Sanctuary.

ITI. Sightseeing Facilities

The Garhwal Mandal Vikas Nigam
operates the following coach tours
from Rishikesh:—

(i) Six days tour to Yamunotri.
".

(ii) Seven dayg tour to Badrinath
and Kedarnath.

(iii) Four days tour to Badrinath.

(iv) Seven days tour to
notri.

Yamu-

The Kumaon Mandal Vikas Nigam
organises the following coach tours
from Nainital: —

(i) Two days tour to Kausani.
(ii) Four days tour to Badrinath.

(iiiy Two days tour to
National Park.

Corbett

(iv) Three days tour of Kumaon
including Kausani, Pithoragarh,
Almora, Ranikhet and Jagashwar.

Expenditure on MITCO for handling
export trade

6511, SHRI A, K. ROY: Will the
Minister of COMMERCE be pleased
to state whether it is fact that annual
expenditure on running MITCO is
Rs. 50 lakhs for handling export trade
of Rs. 4 to Rs, 5 crores and the ba-
lance of Rs. 20 crores of exports of

processeq mica is organised by big
exporters?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): No, Sir. The
establishment expenditure of MITCO
for last year was Rs, 24.76 lakhs.
MITCO exported mica worth Rs.
6.39 crores in that year. Other ex-
porters shipped mica worth about Ras.
15 croreg during the year 1979-80,
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Decline in Numbey of Actuaries

6512. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government are
aware that the number of actuaries
in India 1s declining today;

(b) if so, the total number of ac-
tuaries in India today and the gteps
Government are taking to give in-
centive to the study of this actuaries
science; and

(c) the details regarding the num-
ber of colleges or institutions, State-
wise, where thigs subject is being
taught?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT) (a) Yes, Sir.

(b) The number of actuaries with
Indian addresses, as listed in the latest
available Year Book of the Institute
of Actuaries, London was 109 Fellows
and 60 Associates on 31st July, 1979.

To meet the long-term requirements
of actuaries the Life Insurance Cor-
poration of India and the General In-
surance Corporation of India and its
subsidiaries have introduced schemes
of incentives for promotion of actuari-
al studies by their employees. In
terms of these schemes, employees
pursuing the courses of the Institute
of Actuaries are given reimbursement
of the subscription to the Institute
cost of actuarial tution course and
examination fees. The Life Insurance
Corporation of India has also formu-
lated a scheme for recruitment of
actuarial assistants with mathematical
background,

(c) The Institute’s course is not
being taught as such in any college or
institution in India. However, a few
theoretical subjects covered by the
Institute’s course, such as Probability,
Statistics, Compound Interest and
Life Contingencies are included in
certain degree courses in India though
the course content does not neces-

sarily conform to the Institute’s stan-
dards,

More Accommodation for Tourists
visiting Karnataka

6513. SHRI R, L. BHATIA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of tourists visit-
ing Karnataka both Indian and fore-
ign during the last thfee years,
year-wise, and its percentage com-
rared with other States in the coun-
try;

(b) the measures proposed for
creating more accommodation in the
State wh:ch abounds in places of his-
torical ang scenic beauty, rich in
flora and fauna and the marvelgy of
modern engineering ang technology:
and

(¢) what are the details for making
Karnataka attractive for tourists
during the Sixth Plan perlod”

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU
LAL CHANDRAKAR): (a) The sta-
tistics of foreign tourists are compiled
on an all-India basis and not on State
Centre-wise basis However, ac-
cording to the Foreign Tourist Survey
conducted during 1976-77, 8.84 per
cent of total tourist arrivals during
the survey period visited Bangalore,
while 2.77 per cent visited Mysore
Karnataka.

(b) and (c) The Tourism Plan 1s
being reviewed with a view to gear-
ing up facilities to meet a two-fold
increase in tourist arrivals in  the
next five years. Among the mea-
sures contemplated to achieve this
objective are (i) indentification and
development of travel circuits, and
(ii) provision of adequate infrastruc-
tural facilities at the centres falling
along these travel circuits, For this
purpose discussions were held with
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the State Tourist officials, Detuailed

proposals from the Department of
Tourism, Government of Karnataka
have just been received ang need de-
tailed examination.

RrE] ggs |ur famwm g
frata fawra gufedl
saraat feqt ey

6514. (AR AT TR :
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Appointment of Metal Scrap Trade
Corporation Ltd. as Sole Selling
Agents

6515. SHRI KRISHNA CHANDRA
PANDEY: W™ill the Minister of

STEEL AND MINES be pleased to
state:

(a) whether some of the steel
plants of the Steel Authority of
India Ltd. have appointed Metal
Scrap Trade Corporation Ltd. as sole
selling agenils for disposal of some
of their scrap items;

(b) if so, the reason for such ap-
pointment, the date of such appoint-
ment, the grades of scrap for which
appoinied the quantity of scrap so
disposed of and the agmount of com-
msssion paid urtodate; and

(¢) whether it ig a fact that each
steel plant has 1ts own scrap depart-
ment which had been disposing of
such scrap directly prior to appoint-
ment of Metal Scrap Trade Corpora-
llon Ltd., as sole gelling agents?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRE}
PRANAB MUKHERJEE): (a) Rour-
kela, Durgapur, Bhilai and Bokaro
Steel Plants and the Indian Iron and
Steel Comp?ny, all units ot Steel
Authority o1 India Limited, had ap-
pointed Metal Scrap Trade Corpora-
tion Ltd. as their sole selling ggent
for disposal of some of their melting
categories of scrap, which vary from
plant to plant. While the first four
rlants have renewed their contracts
this year, Indian Iron and Steel Com-
pany has still to do it.

(b) The integrated steel plants are
divisions of the Steel Authcrity of
India Ltd. (SAIL) of which the Me-
tal Scrap Trade Corporation Ltd,
(MSTC) is also a subsidiary company,
having the necessary expertise and
market information about scrap. It
is but natural for them (i.e. SAIL)
to progressively utilise MSTC% ser-
vices to their best advantage in
effecting coordination between the
various plants. The date of MSTC’s ap-
pointment as sole selling agent, the
grades of scrap and the quantity of
scrap disposed of throcugh them, and
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the commission paid are indicated as below:—

Plant Grades of Scrap Date of
appointment
I 2 3
ROURKELA STEEL PLANT .  A) Stedl Serap: R, .
i) Unprocessed Rejected Ingots
ii) Used Rejected Steel Rolls above 105
tonnes,
iii) Mill Scale
iv) Steel Skull
B) Iron Scrap:
i) Used/Rejected/Unprocessed Ingot Moulds
(Upto 15 tonnes per piece in wieght)
ii) Uused/Rejected/Unprocessed Bottom
Plates (Upto 7 tonnes per piece in
weight)
iii) Cast Iron Skull Scrap (Upto 7 tonnes
per piece in weighS
vi) Semi-broken Ingot Moulds /Bottom Plates
(Above 50 kg. to 2.5 tonnes per piece
weight)
v) Broken Ingot Moulds/(Bottom Plates (50
kg. and helow)
vi) Foundry Arigings (Upto 6 tonnes per
piece in weight)
vii) Used /Rejected Cast Iron Rolls (hoth
categories i.¢. 10 tonnes & helow and
ahove 17 tonnes per piece
C) Any other items that may be offered from
time to time.
DURGAPUR STEEL PLANT . 1. Rej. Ingot Moulds & Bottom Plates

1-4-80 (50 kg. & below size)

2. Processed Runner Scrap (Blast Furnance
& Foundry)

3. Unprocessed Runner Scrap (PCM.

4. Processed Iron Scrap (7 tonnes & below
size)

. GC.I. Ladle Steel & Mixer spounts)
6. P.C.M. Shot (C.I.I Scrap)
7. ‘E’ Grade Scrap
8, Mill Scale
9. Iron Rolls (Rejected/Broken)
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10. Steel Rolls (-do-) 10 MT and below

11. Steel Rolls (-do-) above 10 M/T

12, Roll Spils in clean bundles

13. Over sized Steel Scrap

14. Rollable Mixed Scrap (Sleeper cuttings/
billets cuttings/drawn out sleeper/
Round Gutting Sleeper etc.

15. Pig Iron Chips

16. Slag Pot,

17. Ingots (MS/OG/HC & Scrap)

18. Fluted Ingot (Rejected including full or
broken)

19. Merchant Mill Gobble /Roll Spils
20, Skelp Cobbles (From inside Mills)
21, Skelp Cobbles (outside skelp Mill)

22. Skelp Cobbles (Sheer cuttings from inside
Mill)

23. Rej. Axle & Blooms

24. Rej. Axle (Full length)

25. Rej. Broken Axles/Axles ends
26, Flood Crop. ends

BHILAI STEEL PLANT . . . 1. Runner Scrap from Blast Furnace/fPCM  1-4-78
Runner Scrap

2, Steel Skull Scrap

BOKARO STEEL PLANT . . I. Full unbroken Ingot Mould/Bottom 1-6-79
Plate Scrap

2. Rejected/Broken Ingot Moulds/Bottom
late Scrap

Unprocessed G.I. Runner Scrap
C.I. Foundry Rejects

C.L Skule

P.C.M. Shots

U A S

7. Q.1 Iron Blocks

THE INDIAN IRON & STEEL CO., 1. Steel Skull 8-5-77

LTD. 2. C.I. Skull

3. Runner Scrap
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4. Water Quenched Slag.
5. B.F. Slag.

6. Ballast & Slag Chips
2. Side Clippings of Sheets below 2”

8. M.S. Borings
9. Mill Scale

10. Flux Skimmings
11, Zinc Dross

12. Ingot Moulds

13. Cast Iron Foundry

14. Mould Splashings
15, Thimble Skull

16. Pig Machine Scrap
17. B.G, Fines (Dust)

18. Various other miscellaneous items includ-
ing used/rejected/dismantled machinery,
structural scrap

Quantity of Scrap disposed of and commission paid.

—tr

Year Qnantity of scrap and other Commission
items despatched from plants paid

1977-78 . 125406 tonnes Rs, 1,26,9;0

1978-79 . 444054 tonnes Rs, 19,72,650

1979-80 . . . . . . 438223 tonnes Rs, 35,03,006

1980-81 (April-May) 71035 tonnes

(c) Some steel plants have their the sale of imported foreign-flag

own scrap departments. . However,
MSTC has taken over the sale of only
a few items of melting scrap, and the
other categories of scrap and some
miscellaneous items are still being
handled by the plants themselves.
Besides, even in the items of scrap
handled by MSTC, considerable
amount of work within the plant has
to be done by the staff of the plant.
Profit Earned from Sale of Imported
Foreign-flag Scrap Vessels
6516, SHRI KRISHNA CHANDRA

PANDEY: WII the Minister of STEEL
AND MINES be pleased to state:

«a) the rolal profit earned from

scrap vessels during 1978-79, 1979-80
and during ‘he first two months of
1980-81;

(b) how much of thig profit was
appropriated by the canaliser to-
wards service clarge and how much
is credited to the Development Fund
for ship-breaking; and

(c) how jis the amount credited

to the Development Fund propoSed
to be utilised?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b) No profit is earned from sale of
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foreign flag vessels meant for scrap-
ping. The realisation from the sales
minus the cost of purchase and ser-
vice charges of the canalising agency,
is credited to the Development Fund.
The amounts credited to the Fund
during 1978-79 and 1979-80 were Rs.
1651 lakhs and Rs. 64.25 lakhs.
During the first two months of 1980-
81, the amount credited was Rs. 10.23
lakhs. The corresponding service
charges earned by the Metal Scrap
Trade orporation Ltd. are Rs. 2.37
lakhs, Rs. 6.70 lakhs and Rs. 168
lakhs respectively for the years 1978-
79, 1979-80 and the first two months
of 1980-81,

(c) The Development Fund, for
the present, is proposed to be utilised
to encourage creation of new {facili-
ties for ship-breaking and moderni-
sing the existing ones.

Cogt of Canalising Import of Foreign
Flag Scrap Vessel

6517. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of COM.
MERCE be pleased to state:

(a) whether jt is true that the cost
of canalising import of foreign-flag
scrap vesse]l ig comparatively more
than the cost of canalising import of
Indian-flag scrap vessel;

(b) if so, what a1¢ the comparative
costs of canalisation; and

() why a uniform service charges
of 4 per cent of the import price per-
mitted to be levied in both cases?

THE MINISTER OF COMMERCE
AND STEEI, AND MINES (SHRI
PRANAB MUKHERJEE): (a) Ac-
cording to the canalising agency, the
work involved on their part in the
canalisation of foreign flag vessels for
breaking purpose is comparatively
more.

(d) and (e) to respect of Indian
flag vessels, the service charge of the
canalising agency had been 3 per cent
since 1974. In the case of foreign flag
vessels, the cost of canalisation work-
2d out to about 3.3/4 per cent, Taking

this and other relevant factory into
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consideration, a yniform rate of 4 per
cent wWag fixed in March, 1979 a9 ser-
vice charge in respect of poth Indian
and foreign flag vessels,

Circujation of Solled, Dirdy and
Mutilated Currency Notes

6518, DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE,
be pleased to state: "

(a) whether 1t is a fact that recently
a larger number of soiled, qirty and
mutilated currency notes are found {n
circulation; '

(b) if so the reasons thereof;

(c) what are the norms of the Re-
serve Bank to withdraw such netes
from circulation; ang

(d) what steps Government propcse
to take to give redress to the harassed
public as such notes are not accepted
in the market and shops?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SL.
MAGANBHA] BAROT): (4) Yes, Sir,
recentiv a larger nuwmber of soiled
and wmutilated currency bpotes are
foung in circulation in some paits of
the country.

(b) There was insufficient supply of
fresh currency notes on account of
various reason such ag the agitatiens
in some of the Agency banks authe-
rized io issue fregh notes agitatiom
in the Reserve Bank offices, strike foi
about 3, weekg in the India Security
Pregs, Nasik, and non-availabilily of
Police Escorts for some time during
ihe recent elections

(c) The bankg have standing ins.
tructiong from the Reserve Bank ef
Indiag to gort out nuteg into issuable
and non-issuable notes which are
badly goiled, have extensive markings
or smudgings, and cannot be re-issued
for circulation, Such notes received
from public are not {0 be re-issued
for circulation but held separately n
the currency chests pending remowal
to Reserve Bank of India once in six
months against supply of fresh notes
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(d) All brancheg of Public Sector
bankg besides exchanging badly soiled
notes also gecept certain types of mu-
tilated noteg for payment under Re.
serve Bank of India (Note Refund)
Rules Also consignments of fresh
notes are rushed to areag from where
the shortages are reported.

Lomses to Indian Importerg

6519, DR, VASANT KUMAR
PANDIT: Wil} the Minister of COM-
MERCE be pleased to state:

(a) whether Indian Importers are
being put to increasing loss on im-
ports due to fraud on shipmenis by
foreign parties;

(b) if so, the estimateq losses to
the Indian Importers during the years
1978, 1979 and 1980 (June ending);
ar}

(¢) wh#t steps Government and
nationalised Banks have taken to
recove. the huge losses and give pro-
tection to the importers?

TUE MINISTER OF COMMERCE
AND STEEIL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) Gov-
ernment have no information,

(b) and (c) Do not arige,

Instructions to Executive Pilots in
Airlines to adhere to flight and duty
time limitation

6520, DR. VASANT KUMAR
PANDIT: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether the Directorate Gene-
ral of Civil Aviation issued instruc-
tions to the Executive Pilots in both
the Air Lines to strictly adherea to the

set norms of “flight ang duty time”
limitations;

(b) if so, the implementation there-
of;
(c) what are the recommendations
on this by the ICPA; and

(d) what steps have Government
taken to assure safety of aircraft and
pasgengers?

17¢

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM ANB
CIVIL AVIATION (SHRI CHANDW.
LAL CHANDRAKAR): (a) No, Sir

(b) Doeg not arise.

(c) ICPA has recommended thst
Flight and duty time limitationg ae®
applicable to Line Pilots should me
observed by Executive Ppilots,

(d) Flight time limitations are spely
out in rule 42A of Aircraft Rules, 1987.
There hag been no violation of the
prescribed limitationsg by any of the
pilots of the Air Corporations,

Promotion to the post of Head-Clerk
in Income-Tax Department

6521, DR, VASANT KUMAR
PANDIT: Will the Minister of FIN.
ANCE be pleaseq to refer to the re-
ply gwven to Unstarred Question Ne.
869 on the 13th July, 1979 regarding
promotion to posts of Head Clerks im
Income-Tax Departmenty and State:

(ay whether the Department of Per-~
sonnel and Administrative Reforms
have advised that for promotiom
to the post of Head-Clerk in the
Income-tax Department the seniority
in the Cadre of Tax Assistants  only
should be recognised;

(b) whether no discussions have
taken place so far with the Income-
tax Employees Federation in regard
to (a) above;

(¢) if so, what are the reasons for

not holding the discussion for ihe
last one year,

(d) whether Government propcse
to implement the advice given by the-
Department of Personnel; and

(e, 1f sn, from which date?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): (a) No, Sir.

(b) to (e) The matter was consider-
ed in consultation with the Depart-
ment of Personnel & Administrative
Reforms and the Income.tax Employe-
eg Federation and it has been decided
to continue the existing practice of
promoting Tax Assistanty to the grade
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of Head Clerks on the basig of their

senijority in the Upper Division Clerks’

grade,

Fact Finding Committee on Develop-
ment of Mica Industry

6522, SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government appointed
a Fact Finding Committee on the 20th
March, 1978 to make assessment of
present development of mica indus-
tries and to prepare a time bound
programme for development of mica
industries in the country so that in-
stead of raw mica known as processed
mica only mica products are exported
from the country;

(b) whether Government appoint-
ed as members of the Committee
exporters of raw mica who were not
interested in development of mica

industries; and

(c) whether Government propose
to re-constitute the Committee with
knowledgeable persons as members
to prepare this important and valu-
able report?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Gov-
ernment appointed a fact-finding
Committee on 30th March, 1978, The
Committee is to report on the deve-
lopment of mica fabrication industry
in the country and ‘formulate a time-
bound programme for the develop-
ment of other mica-baseg industries.

(b) and (c) No, Sir.

Export business entrusted to indivi-
dual firm by MITCO

6523, SHRIMAT] PRAMILA DAN-
DAVATE: Will the Minister of COM.-
MERCE be pleased to state:

(a) what is the highest value of
contracts/export orders allotted to an
individual firm of exporters acting as
agents of MITCO in 1974-75 and 1978-
79, separately;

(by what is the lowest wvalue of
contracts/export orders allotted to an
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individua] firm of exporters also act-
ing as agents of the MITCO in pach
of the years 1974-75 and 1978-79;

(c) whether the gap between the
export business entrusted to indivi-
dual firm of exporters acting as agents
of the MITCO widened in thig period;
if so, the reasons thereof; and

(d) whether any stepsg are proposed
to be taken to bridge this wide gap?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(c) Mica Trading Corporation of India
Ltd. do not allot export orders to
private exporters. The foreign buyers
are free to choose their own suppliers
from amongst about 150 registered
export houses. In this private sector
trade, the gap between the biggest
and the smallest is, of c8urse, very
wide, because of buyer’s free choice
of source of gupply.

(d) Export contracts are presently
shared in the ratio of 60:40 between
private exporters and MITCO, Pur-
chaseg for MITCO’s ghare are made
primarily from the weaker sections
Wwho are not exporters. For the quan-
tities not available with the weaker
sections, MITCO buys in the open
market from over 150 registered mica
exporters. In 1974.75, MITCO pur-
chased 873 tonneg of mica from weaker
sectiong and only 368 tonnes from the
non-weaker sections In 1978-79,
MITCO’s purchases were 2093 tonnes
of mica from weaker gections and 385
tonneg from non.weaker sections.

Assessment of black money invested
in building industry

** 6524, SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have
made any assessment of black money
invested in the building material in-
dustry in view of the shortage of
building material and high prices of
essential material like steel, cement

and wood; and
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(b) if so, the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) No, Sir.

(b) Does not arise.

Free travel facilities to employees of
Indian Airlines and Air India

6525, SHRIMATI PRAMILA DAN.
DAVATE:; Wil] the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to gtate:

(a) whether the employees of the
Indian Airlines and Air India are
allowed to travel free every month;
and

(b) whether this facility has peen
enjoyed by the relations of the em-
ployees?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.

(b) Free and rebated passage is
allowed to relationg of employees of
the two Corporations in accordance
with their respective regulations.

Supply of naphthalene to multf-
nationa) and MRTP houses

6526. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL, AND MINES
be pleased to state:

(a) whether Government are gware
that generally Steel Authority of
India has supplieg its entire produc-
tion of naphthalene to multi-national
and MRTP houses and has not sup-
plied any quantity to the co-operative
sector;

(b) if so, the details regarding dis-
tribution procedure adopted during
the last two years; and

(c) the measures Government pro-
pose to take to ensure the supply to
cooperative sector?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (e)
It is pnot a fact that Steel Authority
of India Limited has supplied its

entire production of naphthalene
to  multi-national ang MR.T.P.
houses. Naphthalene ig a  basic
raw material, for the manufac-
ture of various chemicals and inter-
mediates required by a number of in-
dugtries. It is, therefore, mostly sup-
plied to such consuming units in any
sector ag have the necessary process-
ing facilities and there ijs no bar 1o
supplieg being made to the cooperative
sector if there is a request from any
industry from that sector, In fact
during the last two years naphthalene
has been supplied alike to small scale
and DGTD unitg

As the present indigenous produc-
tion of napthalene is short of the re-
quirements, some quantities of naph-
thlene have been, and are, being im-
ported. The sale of this by-product
1s governed by the general terms and
conditiong of business for SAIL pro-
ducts. The minimum order for sup-
ply of naphthalene is 10 tonnes by
road and one wagon load by rail.

Classification of Pharmacopoeial Drugs
under Centra] Excise Tariff

6527. SHRI RATAN SINGH RAJDA
SHR1 CHANDRA BHAL
MAN] TIWARI:

Will the Minister of FINANCE be
pleased to state:

(a) whether single pharmacopoeial
drugs manufactured indigenously are
being classified under item 14(e) of
the Central Excise Tariff which covers
patent, proprietary medicines gnly;

(b) whether Government are gware
that basic drugs are not legally
covered under the definition of
medicines whether pharmacopoeial
patent or proprietary; and

(c) if so, under what provisiong of
the law, Government are still classi-
fying single pharmacopoeial basic
drugs under item 14(e) of Central
Excise Tariff?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.
However, pharmacopoeial prepara-
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tions containing gingle pharamcopoeial
agents are exempt from whole of the
excise duty leviable thereon under
item 14E of Central Excise Tariff when
thege are cleared in bulk quantity in
a form swhich is not ‘ready for use’

ie. not in a dosage form and without
a labe] or other indication of dose,
method of usage or gpplication or aay
other therapeutic information.

(b) and (c) The correct legal posi-
tion is that under Item 14E of Central
Excise Tariff all pharmacopoeial pre-
parationg marketed under brana
names or markg including manufac-
turers’ specia] marks, symbol etc. are
liable to central excise duty but the
central excise duty is levied only on
such pharmacopoeia] preparations
which do not come in the exempted
category mentioned in (a) gbovc
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“Bird Hit” Aircraft of Indian Airlines
and Air India

6530. SHR] ARIF MOHAMMAD
KHAN:
SHR1I NAWAL KISHORE
SHARMA:

Wil] the Mmister of TOURISM AND
CIVIL AVIATION be Rleased to gtate

(a) the number of “birgd hit” air-
craft of Indian Airlines and Air India,
separately during 1977-78, 1978-7¢ ang
1979-80, and total financial damage
caused thereby;

(b) what steps Government propese
to take to safeguarq the aircraft from
bird-menace; and

(c) whether Government propose to
set up airfield management com-
mittees to identify environmental
problems and take steps to ensure
cleanliness around airports?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL (HANDRAKAR), (a) Indiam
Ajrlines:

Period No. of Financial
bird hit  damage
incidence

(Rs. in lakhs)

1977-78 . . 91 64.51

1978-79 . . 107 152, 1o

1979-80 . . Iy 24 .40

Air India :

1977-78 . . . 5 Nil

1978-79 . . . 7 g8.99

197g-80 . . 11 28 45
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(b) The Government has already
taken environmental management and
dispersal techniques steps to minimise
the bird menace at and in the vicinity
.of International/Domestic airports,

(c) Yes, Sir,

Advances given by Banks recently
nationalised

6531, SHRI SATISH AGARWAL:
Will the Minigter of FINANCE be
pleased to state:

(a) whether complaints have been
received that some out of the six
banks prior to recent nationalisation
had given ‘bad advances’ i.e. without
adequate securities etc.; and

(b) if so, whether Government
have gone into such cases in respect
Of each bank and the gsteps proposed
to be taken to ensure that they do
not result in ‘bad losses’ for the Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): (a) Yes, Sir.

(b) Before nationalisation com-
p.aints against private sector banks
were taken up by the Reserve Bank
of India for making enquiries either
directly from the banks or through
their Regional  Offices. Whercver it
wag considered necessary officers were
deputeq by the Reserve Bank for
making enquiries into the allegations
and based on the findings of such en-
qQuiries the banks were advised to take
appropriate action,

The Auditors of the banks satisfy
themselves that adequate provision is
made in the balance.sheet to cover
bad debtgy in banks. After nationalisa-
tion the Reserve Bank hag carried out
a rapid scrutiny of the newly nation-
alised banks, The inspection reports
are gtil] under preparation.

Credit Planning for Tea Industry

.6532, SHRI SATISH AGARWAL:
Will the Minister of COMMERCE
be pleaseq to state.

(a) whether it is a fact that the

Tea Board had organised a meeting
of the bankers to discuss the credit
planning for the Tea Industry reeent-
ly;

(b) if so, the interestg that were
represented in this meeting;

(c) whether it is g fact that of
late the banks are dragging their feet
to pay the sanctioned loan to the Tea
Industry and this is causing hardship
to this industry; and

(d) if so, what steps are being
taken to streamline the situation?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir. Tea Board had convened a
meeting on 8-7-1980 to discuss the
credit problemg of Tea Industry.

(b) The meeting was attended by
representatives of the Tea Industry
including the North Bengal Small Tea
Growers’ Association, the Tea Trade,
Commercial] Banks, Assam Coopera-
tive Apex Bank an{d officials from the
Reserve Bank of India and Ministry
of Finance (Banking Division).

(c) Government goes not have gny
such information,

(d) Does not arise,

Financia] assistance to Delhi Fiying
Club

6533, SHR] SATISH AGARWAL:

Will the Ministey of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) the amount of assistance that
the Central Government give to the
Delhi Flying Club;

(b) whether any Government re-
presentative finds a place in the
management of this organisation and
if so, in what capacity;

(¢) whether Government have re-
ceived complaints that the manage-
ment of the club hag become lax and
as such many irregularitieg in adminis.
tration, training, discipline had
occured in the past; ang

(d) if so, what steps Government

bropoge to take to set right the
affairs of the club?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) The assist-
ance given by the Government is in
the form of subvention which is @
Rs. 148|- per hour for flying done
above 2000 hours and Rs. 139|- per
hour for flying done above 2000 hours.

(b) Yes, Sir. Two Officers of the
Civi] Aviation Department are ex-
officio Members on the Managing
Committee of the Club.

(¢) and (d) Certain allegations have
been made by some members of the
Club in a suit filed in the Delhi High
Court in regard to procedures adopted
in the recent elections of the mem-
berg of the Managing Committee and
also alleged bungling and misappro-
priation of funds. The matter is sub-
judice,

Production of a certain percentage of
Controlled Cloth by Private Sector
Mills

6534, SHRI K. A. RAJAN: Wil] the
Minister of COMMERCE be pleased
ta gtate:

(a) whether it is a fact that tne
private sector textile mills have not
come forward to make controlled cloth
under the voluntary tender system;

(b) if so, whether Government
have any plan to make compulsory
the production of a certain percent-
age of controlled cloth by the private
sector mills; and

(¢) if not, what steps are being
made to make up the differences?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir. Under the revised scheme effec-
tive from 1-10-78, NTC mill; are
required to produce the bulk of the
controlled cloth and only residual
quantitieg are allotted to private sec-
tor mills base on offers and acceptance
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through a tender gsystem by the
Textile Commissioner.

(b) and (c¢) Do not arise,

" Amount allotted to Kerala State for

development of tourism

6535, SHR]  GEORGE JOSEPH
MUNDACKAL: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) how much total amount has
been allotted to Kerala State for the
development of tourism;

(b) whether there is any proposal
to provide new hotels in Kerala con-
sidering the scenic beauty and tourist
attraction of places like Kumerakom,
Thekkady and Munnar; and

(c) whether there is any proposal
to start helicopter or small plane
services from Trivandrum and Cochin
to different tourist centres in Kerala?

THE MINISTER OF STATE N
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR):. (a) Develop-
ment of tour st centres in the Centi u
Sector is not taken up statewise .
placewise basis. The schemes are
taken up at various centres on the
basig of their potentia] to attract in-
ternationa] tourists and accordingly
amounts are earmarked schemewise.
In the current financial year (1980-81)
the Department will be incurring an
expenditure of Rs. 9.00 lakhg for the
completion of the work related to the
Beach Service Centre at Kovalam fo
which a financial sanction wag issued
in 1978-79 and an amount of Rs. 3.00
lakhs wag released ag an advance to
the India Tourism Development Coi-
poration,

(b) There are no proposals for the
present to develop facilitieg at Kume-
rakom, Thekkady and Munnar in the
Central Sector., However, in the dis-
cussions held recently with represen-
tatives of the State Tourist Organisa-
tions on regional basis, they have been
requested to draw up g blueprint of
tourism development based on the
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trave] circuit concept indicating inter-
se prioritieg in the development of
tourist centres, Thereafter responsi.
bilitieg will be assigned for the deve-
lopment of tourisy infrastructure at
cenires along the travej circuits in the
Central and State Sectors, The requi-
site proposalg from the Department of
Tourism. Government of Kerala are
awaited.

(c) No, Sir,

Sanction of Capital Subsidy for
Growers of Rubber

6537. SHRI GEORGE JOSEPH
MUNDACKAL: Wij] the Minister of
COMMERCE be pleased {o state wne-
ther Government prcpose to issue an
early sanction of the capital subsidy
for the scheme, so that the growers of
rubber coulg avai] of the benefit in
the current pianting season itself?

THE MINISTER O COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): a scheme
entitleq ‘Rubber Plantation Develop-
ment Scheme' aimeq at acccelerating
the pace of new planting and replant-
ing of Rubbey hag been proposed by
the Rubber Board for implementation
over a five year period from 1980/81
to 1984/85, The scheme is presently
under examination of the Government.

Charging of Interest by A.R.D.C. for
Long Term Agriculturaj Loans

6538. SHRI GEORGE JOSEPH
MUNDACKAL: Will the Minister of
FINANCE be pleased to ctate:

() whether Agricultural Refinance
Development Corporation ig charging
an interest of 103 o 11 per cent for
long term Agriculture loans;

(b) when World Bank is charging
only .75 per cent interest, the reasons
why ARDC. is taking a huge margin
of profit;

‘ (¢) whether for long term cultiva-
tions, like coconut, rubber, where far-
mers h_aVe to wait for 8 to 10 years
to get income, Government propose to
reduce the interest to a maximum of
¢ per cent to 5 per cent?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.
Agricultural Refinance & Development
Corporation ig a refinancing institu-
tion and it does not, directly lend to
farmers. The rates of interest at Which
it makes refinance available to banks
are as follows:

(i) I Minor Irrigation/land
Development . 6.5%

(i) Diversified Purposes:
(a) Small Farmers 6.5%

(b) others . . 7.5%

The banks retain y margin of 3 per
cent and charge 9.5 per cent and 10.5
per cent from the ultimate borrowers.

(b) Credits receiveg by the Govt
of India from the International De.
velopment Association, an affiliate of
the World Bank, carry no interest but
only a gervice charge of 3/4 of 1 per
cent per annum. Terms and conditions
of externa] ggssistance received from
several bilateral ang multi-lateral
sourceg differ considerably, Interest.
rates on loans ganctioned by the Cen-
tral Government are prescribed, tak-
ing into account the overall cost of
Central Government borrowings from
various sources, including domestic
borrowings,

(¢) There is no proposal of Banks
reducing the rate of interest on their
loang to agricultura) borrowers.
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%aw. 899, T 859 4t | sHa],
1980 ¥ 104 FHL §Ig & grzw
F gwar # 4 fg 1w 9v 0 dfw
afaf@a #9¢ a¥ ¥ §g ®"EMAT &
fag sowew ¥, zafw 1979-80
F T AgdaEr 749, 471 W
HFIAT 7T MU FERIAET,
A FUA WY qAGAEH FIEAT FT
FAm  76.3%, 78.99, #AX
63.3%, ®1 MITET ¥ AT HIFA
®7 § o@AT K1 AT GHAT E |

() wwm Fgt =3ar |

(%) fas™ d a§f & &=
waE grew gra niwd faRefy qar
1 wfw AT oo ged § ¥Feq
&% wie gfEar $ HJeT TN ART
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™ fadafy gz & ufw Ay awiy Of E —

«

25 oulE W WS RS § Eicd
grer wfsrg ¥ AETIF WME
gfear &
& YT 9T A1
i
(vqg amei %)
‘1973-78 . 79.50 283.11 362. 61
197879 . 77.15 329. 43 406. 58
1979-80 66.26 358.73 424 .99

/

Handing over of Te, Cenires Abread
te Private Oomeorns |
§541. SHRI JYOTIRMOY BOSU:

Will the Minister of COMMERCE be
pleased to state:

(&) whether the Tea Boargd is attem-
pling'40 hand over our tea ¢entres and
promefional units abroad to private
coneerns; and

(b) if so, detailg thereof?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not grise.

Appeintment of Subordinate Staff

Class-1V Empleyees in State Bank
of India, New Delhi

6542. SHRI CHANDRA PAL, SHAI-
LANI Will the Minister of FINANCE
be pleased to refer to the reply given
to USQ No. 789 on 12th June, 1980,
regarding appointment of subordinate
stal¥ class-IV employeeg in the State
Bank of India, New Delhi and state;

¢a) the complete details of the
persons showing those also who belong
to SC/ST communities brought on ihe
waiting list for appointment of sub-
ordipate staff in order of merit;

) inumber of persong belonging to
SC/ST communities who have so far
beén pffered appointment out of total
of 90; .

179 1LY—7.

(c) the date on  which the #irat
appointment has been made oug of
the waiting list;

(d) whether it is proposed to heep
the waiting list alive till all the candi-
dates are offered appointments; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN TEHR
MINISTRY OF FINANCE (SHRL
MAGANBHAI BAROT): (a) From
out of 70 candidates appointed and
the other 148 candidates wait-listed
by the Local Head Office of the State
Bank of India, New Delhi as a result
of interviewg held for the selection of
the subordinate staff, against perma-
nent vacancies, in the month of June,
1979 for pelhi and New Delhi Re-
cruitment Zones, 145 candidates be-
longed tg Scheduled Caste and Sche-
duled Tribe communities,

(b)30 candidates out of 70 who have
been offeresd appointment belonged to
Scheduled  Caste/Scheduled Tribe
communities.

(c)The dates of -first appointment
made out of the waiting list fer South
Extension Recruitment Zone is 3-11-79
and for the Chandni Chowk Zone is
18-10-78.

(d) No, sir.

(e) According to the: existing in-
structions waiting lists are kept alive
untfl the expiry of cna year from e
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date of the first appointment made
out of the waiting list or holding of
the next interview whichever is
earlier.

Grade-II Officers in State Bank of
India, New Delhi

6543. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of FINANCE
be pleased to state:

(a) total number of Grade-II
Officers in the State Bank of India,
New Delhi Circle and the number of
persong belonging to Scheduled Caste/
Scheduled Tribe communities out of
them;

(b) whether the quota reserved for
SC/ST is complete in this cadre;

(c) if not, the reasons for the back-
log; and

(d) when backlog is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The tota]
number of officers Grade II in the
New Delhi Circle of State Bank of
India, as on 31st December, 1979 was
1784 out of which 18 officers belonged
to Scheduled Caste/Scheduleq Tribe
communities.

(b) to (d) Total number of vacan-
cies reserved for Scheduled Caste and
gcheduleq Tribe communities could
not be filled up as sufficient number
of employeeg belonging to these com-
munities were not available for writ-
ing the tests.

Promotion from Clerical Cadre to
Officer Grade-II in State Bank of
India, New Delhi

6544. SHRI CHANDRA PAJI, SHAI-
LANI: Wil} the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 780 on
13th June, 1980 regarding promotion
from clerica] cadre to Officer Grade-
II in the State Bank of India, New
Delhi ang state:

| (8) the details of the main clause of
the agreemcnt emtered into between
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the State Bank of India Staff Federa-
tion ang the Management as a result
of which waiting list has been pre-

~ pared for promotion to Officer Grade-

II cadre from clerical cadre;

(b) whether the candidates who
appeared in the written test for pro-
motion to  Officer Grade-II were
informed regarding formation of such
a waiting list in advance;

(c) whether the employees brought
on waiting list will be absorbed
against the vacancies existed in the
year 1979 only; and

(d) if so, the number of vacancies
which existed in the year 1979 and
the total number of candidates declar-
ed successfu] in the interview, gnd the
reasons why the candidates placed on
panel were not absorbed at the time
of declaring the results?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
1ssue regarding waiting list of the
candidates wag discussed by the Mana-
gement of State Bank of India with
the Federation at the bipartite meet-
ing held at Madras on 29th and 30th
June, 1979. Details of the Agreement
are being obtained from the bank and
will Dbe laid on the Table of the
House.

(b) No, sir.

(c) The employees placed an the
waiting list would be absorbed
against the vacancies Sanctioneg for
1980.

(d) The Delhi Circle of State Bank
of India was sanctioned by the Head
Office to recruit/promote 348 officers
during 1979. After accounting for
recruitment of Rural Development
Officers, Trainee officers confirmed a8
officers Grade I and probationary offi-
cers confirmed as Officers Grade T,
Delhi Local Head Office had s balance
sanction of 270 officers at the time of
declaration of the result of officers
Grade II test. 410 Candidates were-
considered suitable for promotien in
the interview keeping in view the-
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provision for waiting list. 277 candi-
dateg have been promoted so far
against available vacancies.

Electric Arc Furnaces in the Country

6545. SHRI BHOLA RAUT: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) the tota]l number of electric arc
furnaceg in the country, together with
their installed and operating capacity;

(b) the production of saleable mild
steel, alloy and mild steel and alloy
stee] castings of the arc furnaces dur-
ing 1975-76, 1976-~77, 1977.78 1978-79
and 1979-80; and

(¢) their projected
1980-817

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) At
present, there are 147 licenced electric
are furnace units in the country with
an installed capacity of 3.2 million
toancs angd operating capacity of ap-
proximately 3 million tonnes per year,

(b) The electric arc furnace units

primarily produce steel in the form
of steel ingot/billets. By Way of
diversification these units have also
been permitted to produce steel cast-
ings. Saleable mild or alloy steel. as
is known in common parlance. ig not
produced by the electric arc furnaces
nor do they generally produce castings
except by way of diversification, as
mentioned above. Detailg of produc-
tion of steel ingots and liquid metal
used for steel castings, by these units
during the period 1975-76 to 1879-80
are given below:—

output during

Year T “Steclin- Steel
gots (in  castings
lakh (liquid
tonnes).  metal)

(in ‘oc00
tonnes).

1975-76. . . 7.82  17.75

1976-77. . . 9.95 13.29

1977-78. . . 11.34 17.97

199879, . . 16.57 19.50

199980, . . 1583  15.55

(c) The production by the electric
arc furnaces during 1980-81 hag been
estimated at 1.80 million tonnes of
steel ingots on the assumption that
their demand for power and. other
raw materialy would be fully met.

Import of Melting Scrap

6546. SHRI BHOLA RAUT: Wikl
the Minister of STEEL AND MINES
be pleased to state;

(a) whether the import of melling
scrap, alloy steel scrap and rerollable
scrap in the form of scrap ships and
the export of melting scrap are cana-
lised;

(b) if so, the reasons why the iinport
of rerollable scrap is not canalised;
and

(c) the reasons why the arc fur-
nace units were issueq import licences
and allowed girect import of melting
serap?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Im-
port of all grades of melting scrap
anq old ships, vessels etc. meant fer
breaking, as well as export of ferrous
melting scrap is canalised through
Metal Scrap Trade Corporation Limi-
ted. Aly grades/compositions of alloy
steel scrap, other than melting scrap-
ic in the banned list for import in
terms of the current import policy
{or 1980-81.

(b) The capacity utilisation of the
rerolling mulls, including those in the
small scale Sector, is very low. One
of the reasons for thig being the in-
adequate availability of raw material,
the current import policy provides for
import of carbon steel rerollable Scrap
under Open General Licence by the
actua] users (industrial) so that the
interested rerolling units can arrange
import of such rerolling scrap as suits
their individual requirement and thus
add to the total availability of rerol-
lable scrap within the country.

(¢) the electric furnace unit in the
country had been passing through &
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difficult time and quite a few of them
hagd closed down. To revive them in
the interest of nationa] economy,
Gevernment extended certain conces-
siens to them. One of the stepy that
had to be taken was to supplement the
indigenous supply of ferroug melting
scrap, which aecording to reports was
net adequate to sustain 3 high level
of prodiction by she minj steel plants.
To gave time and in the hope that
the measure Wwill encourage the indi-
vidual units to import limited quanti-
ties of ferrous melting scrap, such ad
hee permission was granted to these
units for a short period to directly
import limited quantities of scrap.
This was subsequently supported by
the recemmendation of the Committee
appeinted by the Government. on
which the indigenoug scrap industry
was adequately represented, to resort
to imperts: when the production of
figuid metal by the ministeel plants
rises beyond 1.7 m.t.

Censtruction of Helipads during last
two years

6547. SHRI K. PRADHANI: WwWill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of helipads con-
structed during the last two years at
various places in the country;

(b) the amount 1nvolved 1n the con-
struction of these helipads;

¢c) the specific purpose for which
these helipads were constructed; and

(d) the names of airports where
improvements have been made dur-
ing the last two years and the amount
spent on the work?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
@JVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b)
Neo helipads have been constructed
during the last two yearg by the Cen-
tral Government.

(c) Does not arise.

AUGUST 1, 1980

Weitten Answers 200

(d) Development of airports is a
continuous process. The tota; eapital
expenditure (Plan) incurred by Inter-
national Airports Authority of India
on the development of internatiemal
airports is Rs. 9.69 crores in 1878-79
and Rs. 15.70 crores in 1978-80. The
expenditure incurred by the Civil
Aviation Department on the deve-
lopment of domestic aerodrome is Ra.
8.69 crores in 1978-79 and Rs. 12.89
crores in 1979-80.

Expert of inferior quality of Geeds

6548. SHRI K. PRADHANI: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether there have been in-
stances regarding the export of infe-
riop quality goods during the Iast
three years; and

(b) if so, the names of the parties
which indulgeq in such practices and
the details of the action taken by
Government against them?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b) Some cases of export of allegedly
inferior quality goods were reported
during the last three years. The re-
ports of export of inferior goodg are
investigated and where genuine, neee-
ssary action including prosecution
taken. Four exporting firms were
prosecuted under the provisions of
Export (Quality Control and Inspec-
tion) Act. 1963 ang fined by Chief
Metropolitian Magistrate, Calcutta.
One exporting firm was prosecuted by
CB.I. Madrag with the concurrence
of the Export Inspection Council and
this firm was fined by the Chief
Metropolitian Magistrate, Madszas.
Thirty-three exporters have been fin-
ed by the Customs Department for
attempting to export sub-standerd
consignments. Further. in some cases
prosecution has been launched ard
the cases are pending with the Courts.
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Overduey of Production Loans from
Agticultural Community

654). SHRI K. PRADHNI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are aware
of the mounting everdues of predue-
tion loans from the agricultural com-
munity particularly the Adivasis;

(b if s0, the details regarding the
stepg Government propose to take o
overcome the difficulties in getting
fresh loans for productien;

(cy what are the' average rates of
interest charged at the village level
fithrough primary co.operatives o the
farmters in comparison with the leans
granted by nationalised banks girect-
ly; ahd

(d) the percentage of loans granted
by nationalised bankg 8o agTicultural
community out of the total loans of
the hationalised banks?

THE DEPUTY MINISTER OF THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
Commercial Bankg do not collect the
data as is being asked for. The per-
centage of overdues of agricultural
loang advanced by the public sector
bankg for the past three years i3 as
under:

June 1977 51.2
June 1978 49.8
June 1979 47.9

These figureg show a slight improve-
ment in recovery of these loans.

(b) The Commerical Bankg have
been advised by the Reserve Bank of
India that recovery programmes
should at all times be gufficiently flexi-
ble so as to allow easy and appro-
priate rephasing of agricultural loans
in tike case of natural calamfities and
ativerse seasonal factors Acecording-

ly, banks normally grant extension of
time for repayment/convert shert-
term loang into medium term loans.
The borrowers are not considered as
defaulters in such cages and they %e-
come eligible for fresh loans.

(c) The rates of interest charged to
the bhorrowers ag the village leevl

through Primary Cooperatives wnd
directly by the commércial banks are
as follows:—

(A) Skort term Leans

(i) Cooperatives Upto 13.5% In majority
of the States the rates
arec between 11 to 13%
In some States, there
are subsidised rates for
small farmers.

(ir) Commercial Loans upto Rs. 2500/- in
banks case of small farmuey

11% For others, maxi-

mum upto 15 or 16%.

(B) Term Loans

i) Cooperatives For medium term loaas
the rates vary generally
from 11 to 13 per comt
in most of the States.
In some States there are
subsidised rates of in-
terest for small farmers.

(ii) Commercial
banks

For term loans with nmaturity of not les
than three years

(i) Land Development/Minm

Irrigation . . 9.5%
(ii) Diversified purposes

Small farmers . 9.5 %

others . . 10.5%

(d)The percentage of agriculfucal
loang granted by Public Sector Banks
(including State Bank .of India and, its
Associates) to their total loans was
13.2 at the end of June, 1979, which
is the latest available.
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Britain’s Development Plant for
Durgapur Steel Plant

6550. SHRI MOHD. ASRAR
AHMAD: Will the Ministey of STEEL
AND MINES be pleased to state:

(a) whether a development plan is
bemg prepared by the British Steel
Corporation (Overseas) Services for
the Durgapur Steel Plant under the
technical aid programme of the British
Government;

(b) the date by which the plan will
be ready;

(¢) the full particularg of the plan
with salient features;

(d) the date by which 1t will be put
inta operation;

(e) the amount involved; and

(f) the benefits to accrue to the
Government of India?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) The plan is expected to be
ready by the end of October, 1980.

(c) to (f) These wil] be known
nly after the proposals have been

amed and submitted to the Govern-

2nt and the Government have taken
. view on them.

Service Charges for Canalisation of
Import and Export Commodities

6551. SHRI RAM SWAROOP RAM:
'Will the Minister of COMMERCE be
pleased to state:

(a) the norm for deciding service
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charge for canalisation of different
import and export commodities/items;

(b) whether shipper/actual user of

the imported goods has any say in the
matter; ang

(¢) have not Government laid down
that the service charges levieq by the
canaliser should not be in excess but

commensurate to the actual gervice by
the canaljiser?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) ServiCe
chargey for different import/export
commodities are fixed keeping in view
the services rendered and various ele-
ments of expenses/costs incurred by
the canalising agencies.

(b) No, Sir.

(c¢) The end cost of the actual user
ag well gg availability of raw material
from other sources, are taken into
consideration while fixing the service
charges which are commensurate with
the actua] services rendered by the
canalising agency.

Decline in Scrap Prices

6552, SHRI RAM SWAROOP
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government are gware
that scrap prices in the international
market have been declining in the
recent period;

(b) whethe, the domestic scrap in-
dustry sources have expressed con-
cern that the arc furnaces are likely
to import large volume of scrap om
valid import licences held by them;

¢c) whether it ig a fact that scrap
imports ih large volume by arc fur-
naces would harm domestic colleo-
tion; ang
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(d) whether Government are going
to allow free export of scrap to allow
the domestic scrap industry to main-
tain collectionp of scrap?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
international* prices of steel melting
scrap, particularly in the USA, the
main exporting country, were on the
decline for some months, However, in
the recent weeks the prices have
shown trends of firming up.

(b) No, Sir. The continuous rising
trend in the prices of indigenous
acrap also do not justify such an ap-
prehension.

(¢) No. Sir. A committee appointed
by the Government to report on the
working of the Ferrous Scrap indu-
stry, on which the scrap collecting|
processing industry wag adequately
represented, has reported that the
indigenous availability of gcrap is
just adequate for a production of 1.7
million tonnes of liquid metal by the
electric furnaces and when production
exceeds this limit, importg should be
resorted to.

(d) Government is permitting the
export of such categorieg of scrap
which are surplus to indigenous re-
quirement anq have so far ensured
that the domestic scrap industry is
nrot adversely affected.

AFTA TOTa TOd w1 SA

6553. =t Tqeawd TWI: FAT
TIA WX @ AET g8 F9E F1
T w4 fw

(®) #ar OFRA T JAT I
gfeat 1T & wIsY qafq &1 8 Wi
gfz adl, a1 ¥ F wadEy fean
gt g, A

(&) 3@ a7 9T w9 % feadr
ofw #1 faaw fear s oawr & =1s
gt F71 feaq FAIQ q9r WRAL
sriw & W 9§ F9 feqar daq7
feay wrar g 7

aiforen aar geqTa Wi a™m wan
(=t wora wef) (%) wfenemr
fate & gamrT agd I # S
e FreaE # famin 17 A
e arfys swar & fag, fean suan
a1 7 fR ZaFT 40 I T qF
facare foar smar @1 1 W9 gER
oo & fou w14 gr <8r § Wi 25
ATY TT FHAT AT HT ST LIy & |
g g9 § f5 fawior &9 *Y wofa
gag gt F wE Ag g g |
ag A AT wfew g fa famfor
HIGA F WIWRK FE T 1 GHA
% @ faat gifs g€ & o

ET (@) 31-3-1980 aF T
T FE@W X FA ¢ faaw
1758.03 FUT TIW &F  FHA
9T {  31-3-1980 FT FIEM §
FH T a1 FHATAET T g&a0
My @ g o—

FT qTF . 3,376
FHATY 36,664
40,040

a¥ 1979-80 ¥ FHAT@l &
AT AAT AWGH T 46.50
FOT &IT QT §T & |

FaIT sttt & fag <
fi) & A= &g vox et mar
A

6554. »1 A& T TAT:  FAT
e g Hel ag sma W T
o fw . :

(%) o2 qzu sl &9
Al g wgl Sfaa @ gFE T
e T § MT oS 9% §gErQ
gffeat w19 48 s @ §; <Ar
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TR ¥ fagwfy 70 Wi Y &
¥ ¥ (16 wexr 18 fwee) &=
Mnmmﬁmm

(T) w7 &7 gEwRrd N N-
Iy wfhew & warer ofage wR
W war fiekr Ay § oYt afe g A
SEET AT e @ 7

aTtafor gl st (ot faer wow
") : (F) & (71) Twg g
I AR ¥ T F g
ferow srarely & faosit 21 % wmeqw
¥ frafr s@ & fag faar s &)
afed Sfay =& gFm{ & @sde-
wifeaY & w=var waa f5d ggaaarn-
Y T FHWT T FT AW g A
wa g M & 3w & waw F
AAET TpT FTOT @ & AN
AT 927 9T W@ & STQAT |

Fie weqfer aT gq-wT sOW@T e

6555 W1 W& @y IO AAT
few st g T % Fa w3 (5

(%) zfv asfa 93 ga-%7 7
FACAT qqT o7 WYX IYY WAF qG F
faHaaT TaET A gHT AT TAT 1975-8 0
% A w1 frad safagdl § ag 1
2q« Toar wav woar age fvar s
wr ; MY

(&) wav a8 & § f& sra7 wa
A AT Agy & wiEg ylw sqxawy
wATFLIa aA B St w1 § agay
¥ aew gy § sieafe ), o
JHw aar wror § 7
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furer worrer ¥ Iwwot (Wt W
wifwrde): (%) gfv dufer T anat,
FT frgenr 7§ 1970-71 ¥ WA
waT a7 | Ty SwT AT §F W
®T qe-qTT @y fasmaer § ¢

F-fagior ag A ey ¥
1970-71 3
1971-72 33
1972-73 55
1973-74 66
1974-75 71
1975-76 91
1976-71 78
1977-98 57
1978-79 89
1979-80 47

TF 1979-80 FYua forq faut-
f<faay & ara HT 47 97 INW( KA
geqT 17277 94U |

(@) W= & arE B3 Car 3
g guaed Agy ¢ faey g fag
g1 & fx aga ¥ ¢x salxg faaw
qrg FTATET &, 2 F19 T F
9§ g% g7 ¥ of<afaw & 3y

L

qCHTT TTC W &t 1 Y WA
wr ufw

6556. oY WO IW :  FAT
faey qaT g aath ®ar G

(%) ¥ 2 % fag fea-fem
1A o A=t T fFar It @ MA@
FTTREA & & F gL qrar Ul 1 ypwara
forar @ @Y ; WT

(@) < T B FT A F =
sifecy & formwt wifaw feafy wama @
sy s T wo8) IQ@ NAATLIT
oy fag qufer g7 oafargady o)
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0% ¥ wrw WY g wOF amfe
Tl Y Yar & A wrolten fa
g
ﬁtm « Sosiht (o wrawrf
m (ic) AT a1 &, qwA
ol wdtwarTy da1 @, frr X
YU itk | ad 1976-77,
i9#9~78 WYT 1978-79 % fau
Tux fay feq awIT w7 (—

186 FUT T
214 ¥¥ ¥Q
113‘310-4’" 258 FO¥ TQ

(@) feut qurt § wW w:%
qr&qf«ﬂfﬁqz‘tm%quw
yearaw &1 Witfrs da & wrRale
ot wugrdt whrew fafg qisar & o
T AW g3 qFET FAN
sty whpsr fafa & waig s
3, fog IR Afasrwdad fEar F
sagg W & ¥ gimfas g
7w ;fagfaad %38 shaa & weea-
quf 4 fAg@aT . a0 7 MY &, &)
ggraear v faw sqaeqr agd § {am
g & & werafearqar sra Aiv g
g @l ¥ gafua g &, faa av
Fg anfradar faga g1at g 199, waar
garas fo fadt aqgar % g7 agq
TIIaFANO S, Fafaas fadfrafa
g $& g9 G AT

Diameng Exporis

6557. SHRI NAVIN RAVANI. Wil
the Minigter of COMMERCE be plea-
sed to state:

(a) what are the prospects of dia-
mongd exports in 1980-81 ang fur.per
from Indie; and

(b) what steps have been taken to
supply reugh diamonds to diamona
industry in, Guijarat, Bombay in parti-
cular?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI

197677
19Y7-78

PRANAB MUKHERJEE): (a) Reces-
sion in the world trade in diamends
is likely to have ity impact ¢n dts-
mond exports by India during the
current yesr.

Demand for Indian diamends ig ex-
pected fo  pick up in (PB4-82 and.
onwerds.

(b) :Supply of rough diamends to
diamong industries jg freely allowed
to registeref cxpertens et replepith-
ment basis. Imprest Licences ave dise
derhMMM

Diamond Tvading .Compsny, Londesn
Begides, rough diamondg ace also bm

ing supplied to Indiin dismend iadu.
strieg by Hindustan Dismend Coem-
pany Ltd. The Company is-gegulsrly
supplying rough diamend teo liveace
holderg particularly to the omall ex-
porters of diamonds, including thase
in Bombay and Gujarat. )
Curb on [nfintienrry Pcessuves

6558. SHRI NAVIN RAVANI: wul
the Minister of FINANCE he pleased
to state:

{(a) whether Government prepese
to curb the inflationary pressures ang
changes in consumption patterm due
to foreign i1emuttances, particulariy in
places like Kerala, Gujarat, Puwnjab
ete.; if so, in what way; and

(b) whether Government have any
scheme and if so, the details thereo¥?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT}: (a) As, for
some time, there is ng increase in
toreign exchange reserves of the coun-
try. the inflationary potential of
foreign remittancey, if any, would get
considerably reduced. Ag regards
changes in consumption pattern, utili-
sation of ‘foreign remittance; may
have raised the previously low can-
sumption levels, which is natucal and
to a degree desirable.

(b) Government have devised geve-
ral schemes to encourage non-resident
Indians to invest thege remitiances in
bank deposits or in indusfrial wventu-
res. For instance, , non-rgaident
Indians may invest in amy company

PR
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engaged in any'area of activity with-
'out repatriation rights for capita] in-
vested and income earned. Another
facility permits investment up to 20
per cent with repatriation rightg in
new issues of new companies in se-
ledted industries. Non-resident Indiang
may also invest up to 74 per cent with
repatriation rights in companies en-
-gaged in high priority areas aor in
export oriented ventures.

Facilities to Tourists in Tribal Areas
of Dadra and Nagar Haveli

6559. SHRI CHITTUBHAI GAMIT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what facilities have been pro-
vided for tourists in tribal area of
Padra ang Nagar Haveli within the
last three years; and

{b) whether any kind of help 1s
provided to private hoteliers and
olthers who venture to open new
facilities: if so, the details?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No facili-
ties have beefi provided in the Central
Sector in tribaj area of Dadra and
Nagar Haveli.

(b) Private hoteliers and other
entrepreneurs interested in construct-
img hotels are encouraged in their
venture through necessary incentives
being given by the Government. A
note on the incentives given is
attached.

Statement

INCENTIVES FOR HOTEL
INDUSTRY

L Priority Treatment

In accordance with an official
memorandum issued by the Govern-
ment of India the various require-
raents of the hotel industry are met
on a basis of priority. When any
member of the hotel industry recog-
nised and approved by the Govern-
ment makes g request to any agency
¥ ¢he Government at Municipal,
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State, Unjon Level or to a semi or
quasi Government body for the grant
of specia] or concessiortal treatment.
consideration is given to its request
as ig given to other industrial activi-
ties which are accorded high priority.
Such consideration inc]‘udes financial
assistance, assiStance in the procure-
ment of building materials, grant of
foreign exchange for publicity, promo-
tion and the import of essential
requirementsg etc.

II. TAX RELIEFS
(1) Tax Holidays

Subject to the fulfilment of the
conditions prescribed in thig regard.
the profits and gains derived by an
Indian Company from the business of
an approved hotel which started fune-
tioning after the first day of April
1961 are exempt from Income Tax
to the following extent:—

(i)Hotels which start fumetioaing be-
fore 1-4-1976:

(Sec. 80 J) Upto 6 per cent of the
capital (excluding long term bor-
rowings and debentures) employed
1n the hotel for a period of § years,
commencing from the year in which
the hotel starts functioning.

The dividends declare dby the
Company from such exemplej pro-
fity are also exempt from tax in the
hands of the share holders.

(ii) Hotels which start functioning
after 31-3-1976 but before 1-4-198v.

Upto 7% per cent of the capital
(excluding long term borrowing
and debentures) employed in the
hotel for a period of 5 years. com-
mencing from the year in which
the hotel starts functioning.

(2)Hotels i nBackward Areass

(Section 80 HH) Subject to the fulfil-
ment of the prescribed conditions,
where the grog total income of am
assessee includes any profits and gaing
derived from the business of a hotel
which  started functioning after
31-12-1970 in' " any‘of “ the specified
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'backward areas, there shall be allow-
ed, in computing the total income of
the assessee, a deduction from such
profits and gains of amount equal to
20 per cent thereof, for 10 assessment
‘yvearg from the establishment of the
hotey provided that in the case of a
hotel which hag started functioning
after 31-12-1970 but before 1-4-1973
the number of 10 assessment years
will be reduced by the number of
assessment years Which expired be-
fore 1-4-1974.

(3) Depreciation;

Sec. 32(i) (v)—In the case of any
new biulding the erection of which 15
completed after 31st March, 1967
where the building is owned by an
Indian company and used by such
company asg hotel and such hotel is
for the time being approved by the
Centra; Government depreciation at
the rate of 25 per cent of the actual
cost of erection of the building for
the first year hag been allowed as
imitial depreciation in respect of the
previous year in which the erection
of the building is completed or if such
building ig first brought into use as
a botel in the immediately succeeding
previous year, then in respect of that
Previous year, such initial deprecia-
tion shall not be deductible in deter-
mining the W.D.V. of building for the
purpose of calculating depreciation,
Sec. 32(1)(v). However, total de-
preciation allowable including initial
depreciation will not exceed the ori-
ginal cost.

Jn the case of plant and machinery
mstalled by the company being an
Indian company in premises used by
it as a hote] where such hotel is for
the time being approved by the Cea-
tral Government, an extra allowance
of depreciation of an amount equal to
the half of the normal allowance
shall be allowed. For this purpose
the normal allowance meang the
amount ™ of depreciation allowance
(other than the extra depreciation
allowance or extra shift depreciation
allowance) which is allowance under
the I.T. Rules [Item TIT (iii) of Part
1 Appendix I].

IIl. CENTRAL INVESTMENT SUB-
SIDY SCHEME FOR THE, INDUS-
TRIES SET UP IN BACKWARD
AREAS.

., With effect from 1-1-1977, hotels
have been made eligible for the Cen-
tral investment subsidy, The subsidy
1s calculated only on the basis of the
investment in fixed assets and not on
movable assets such as, furniture,
crockery, etc.

1IV. LAND FOR HOTEL CONSTRUC-
TION

Government owned land in Delhi
area ig leased for hotel construction
by inviting tenders on the basiz of an
annual ground rent instead of the
payment of full price of premium
of the plot.

Supply of Steel to Small Sector in
Gujarat

6560. SHRI CHHITUBHAI GAMIT:
Will the Minister of STEEL AND
MINES be pleased to state;

(a) how much quantity of saleable
stee] was supplied in the last twe
years fo concerneq institutions for
distribution to small sector in Gujarat
and what was the actual demand;
and

(b) whether there were complaints
against distribution gystem and if so,
Rhow they were dealt with?

THE MINISTER OF COMMERCE
AND STEEL AND WMINES (SHRI
PRANAB MUKHERJEE): (a) Sup-
plv of saleable steel for 1978-78 and
1979-80 for small scale sector in
Gujarat were as below:—

("tonnes)
Year Supplies
1978-79 32214
1979-80 44 559

State-wise Demand figures are nok
maintained.
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(by Complaints are referred for
appropriate corrective action where
neededl to the producers or the State

Direct Taxes, accordnig to which &
local association should not take up —
matters of all India importance am@ -

Government agencies concerned.

Memorangdum from West
Im_-,uo Tax Cilasg IV Staff Association

16561, SHRI NARAYAN CHOUBEY:
SHRI BHOGENDRA JHA:

Will the Minister of FINANCE be
pleasedl to state:

(a) whether Government have re-
ceeiveﬂ‘a memorandum from the West
Bengal Income Tax Class IV Staff
Assoc&ation dateg 25th June, 1980;

(b) if so, what are the main points
of the memorandum; ang

(cj what actiem, if any, has been
takea in this regard or what do Gov-
ernment contemplate to do in future
in thig regardg?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
West Bengal Income Tax Class IV
Employees Association submitted: a
letter dated June 23, 1980, forwarding

therewith letters signed by several
members of the Association listing as
many as 11 demands, The letter of
the Association was forwarded by
the Commissioner of Income Tax,
West Bengal, Calcutta, with his letter
dated 24-6-1980 to the Central Board
of Direct Taxes for necessary action.

(b) The demands of the members
of the Association are mainly - about
the method of promotion of Group
‘D’ te L.D.C; creation of selection
grade in Group ‘D’; advance increment
for passing Departmental Examina-
tien of Record Keepers; withdrawing
of 18 per cent cut in Group ‘D’ posts;
taking of contingent staff on regular
empioyment; etc. etc,

(cy The West Bengal Income Tax
Class 1V Employees’ Association is a
locad Association. The demands made
by the Association are of all India
impertance, There are standing ins-
tructions ef e Central Board of

Bengal *

should confine itself only to iecal
issues,  The matters of all Tndia
importance are left to be taken u@
by the recognised Federation, namefy,
Income Tax Employees’ Federation,
already functioning in the Depaté-
ment. This Federation is also “repre-
sented .in the Departmental Coungil
of the Ministry of Finance and the
National Council of the Department
of Personnel & A.Rs. In view of this
position, the Commissioner of [ncome
Tax, Calcutta, hag been informed - t6
draw the attention of the Association
to the standing instructions dates
15-2-1978 referred to above,

Demand of Indian Carpets in Foreigwn
Countries

6562, SHRI ZAINUL BASHEYL :
Wil] the Minister of COMMERCE/ "~ =

pleased to state: 4‘:

(a) whether Governmerft are géwca 2
that there is a great demang of
Indian carpets in foreign markef: and

(b) if so, the facts thereof?

THE MINISTER OF COMMER_I
AND STEEL. AND MINES (SE L
PRANAB MUKHERJEE) (a) eaai
(b) Exportg of hand-knotted weooli
carpets, rugs, etc. during the.pas
years were as under: : ?

Rs, Crare
1977-78 81.96
1978-79 99.37
1979-80 . 82.87

(Prévisienal)

More recent frend in exports is in-
dicated by the exports of the 1ast
quarter of 1979-80 (i.e, Januwavg-—
March, 1980) at Rs. 24 crores, com-
pared to the exports of Rs. 28.834
erores during the last quarter 'ef
1978-79. '

AN
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Fall in Credit Advanced by
Nationalised Banks

6564 SHRI SATISH AGARWAL:
Will the Minister of FINANCE bhLe
pieased to state:

(a) whethery it is a fact that there
has been g sharp fajl in the credil
advanced by the nationalised banks
by June, 1980 as compared to the
figures for the same period during the
previous year;

(b) if so, the extent of the fall in
advancing bank credit and the break-
up of the figure user-wise; and

(c) the reasons for the sharp fall?

THE DEPUTY MINISTER IN TuL
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No Sir,
in aggregate terms, the outstand-
ing advances of public sector
banks* increased from Rs. 17379.1
crores as on the last Friday of June
1979 to Re, 19854.7 crores as on the
last Friday of June, 1980.

(b) and (c) Does not arise.

lﬂsurance Scheme on Bank Deposits

' 656% SHR] CHHITUBHAI GAMIT:
Will the Minister of COMMERCE be
pleased to state:

(a) ig there any proposal to launch
a scheme of insurance based on bank
deposits of people; and

!

(b) if so, what are the details and
what ig the thinking of LIC in this
regard?

*Includeg 8 recently nationalised
banks.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b)
A deposit-linked insurance scheme
was introduced by the LIC in 1971
to provide term insurance cover to
the bank account-holderg aged bet-
ween 18 and 49 in respect of their
savings in the bank accounts, subject
to their maintaining in their savings
accountg a3 minimum balance of Rs.
500 in the rura) areas and Rs. 1,000
in the urban greas. The insurance
cover wag for a sum equal to twica
the balance in the savingg account up
to age 40 of the depositor and a sum
equal to the balance in the savings
account after the age of 40 of the ac-
count-holder. The scheme did not
prove popular ag the depositors pre-
ferred to place their savings in fixed
deposits in order to earn a higher
rate of interest, and the number of
persong covered by the scheme is
negligible. In the circumstances, the
LIC does not propose to introduce
any similar deposit-linked insurance
scheme at present,

Change in Caprolactum Import Policy

6566. SHRI CHHITUBHA] GAMIT:
Will the Ministey of COMMERCE be
pleased to state:

(a) whether there hag been any
repregentation made by Gujarat State
Fertiliser Company to Government
at the centre to change the Caprolac-
t'um import policy so as top save this
important plant from closing down;

(b) if so, the detailg thereof :nd
the Government stand on it;

(¢) whether 4000 tonnes of this raw
materig] valued at Rs. 10 crores I8
lying unsold because of the present
policy; and

(d) if so, the steps taken in this
regard?
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THE MINISTER CF COMMERCE
AND STEEL' AND MINES (SHARI
PRANAB MUKHERJEE): (a) and (b)
M/s. Gujarat State F¢rtiliser Co. Ltd.
havé represented that no further im-
portg of Caprolactum be allowed as
the stocks held by them and the
industry as also their estimated pro-
duction during 1980-81 would be adle-
Quate to meet domestic demand.

¢¢) and (d) According to the Com-
pany, the gtocks of Caprolactum held
by them as on 2lst July, 1980 was
4687 Metric tonnes of which the
value as per their calcuiation wowd
be around Rupees 10 crores. The
main reason for accumulation of stock
with them ig their high selling price.

Public Distribution System in North
Bengal and Delhi

6567. SHRI AMAR ROY PRADHAN:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether it ig g fact that pub-
lie distribution system had already
starteq breaking down at some places
in North Bengal and Delhi; and

(b) if g0, what gteps Central Gov-
ernment have taken to improve the
Public Distribution System in these
States?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA):
(a) and (b) No, Sir, it is not a fact
that public distribution gystem had
started breaking dqown at some places
in North Bengal ang Delhi. There
are gt present 18,005 and 2,161 fair
price shops functioning in West Ben-
gal and Delhi respectively. Despite
‘go slow’ and ‘work to rule’ tactics
adoptedq by some employeeg of the
Food Corporation of India in the last
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fortnight of June and first fortnight vt

‘July, 1980 in Delhi, necessary arran-

gements were made to keep the sys
tem functioning. No report regarding
breaking down of the Public Distri-
bution System in North Bengal has
been received.

iy

Sanction of Foreign Exchange fér
Import of Aircraft

6568. SHRI AMAR ROY PRADHAN:
Wil] the Ministey of COMMERCE be
pleased to state:

(a) the amount of foreign cx-
change sanctioned by Government for
import of aircraft by individualg and
Indian companies during the last five
years:; the names of aircraftg and the
countrieg from which these aircrafis
were imported;

(b) the names of the individuals

or companieg who were given such
permission; and

(c) the reasons for which these air-
crafts were imported?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI!
PRANAB MUKHERJEE): (a) and (b)
Particulars of all import licences and
Customt Clearance Permits are given
in the Weekly Bulletins of Import Li-
cences, Export Licences and Industrial
Licences published by the Chief
Controller of Imports & Exports.
Copies of these Bulleting are supplied
to the Parliament Library. Statistics

of actual imports are not maintained
importer-wise,

(¢) The general policy followed in
allowing import of aircrafts in guch
cases in the relevant periods was tc
faci'itate operationg of institutiong and
industrial concerns, having regard to
foreign exchange considerations.
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Consultation with States at the time
of Formulation of Export Policy
6569 SHRI CHITTA. MAHATA.

'ﬁill the Minister of COMMERCE be

eased to state:

(a) whether Chief Ministers have
asked the Centre to consult the States
while formwating the export policy;
and

(b) if so, the reaction of Goveru-
ment thereto?

THE MINISTER OF COMMERULL
AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):
(a) No such request has been re-
ceived so far from any State Chief
Minister,

(b) In view of (a), this uoes not
arise.

Writing off of Income »ax Arrears
below Rupees One Lakh

6570. SHRI CHIT1 MAHATA:
SHRI MOHD. ASRAR
AHMAD:
SHRI MANPHOOL SINGH
CHAUDHARY:

Will the Minister of FINANCE be
pleased to state: ’

(a) whether it is a fact that Gov-
ernment have decided to  write-off
income-tax arrears of tax payers who
were required to pay Rupees one
lakh and helow; and

(b) 1f s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a)
No, Sir. Howevr, jpsiructions were
issued in February, 1980 for review-
ing all entries of arrear demand up to
Rs, 200 which were outstanding on
31.3.79 for over 5 years and to write
off such entries jn ‘non-live’ cases as
a ‘one time’ operation, As of March
1880, on the basis, of provisional
figures, Rs, 1.44 crores has been
written off in such cases.

(b) Continuance of recavery pro-
ceedings in the type of cases referred
to in reply to part (a) above Was
not considered worthwhile in view of
the cost of the effort involved and the
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uncertainty of realisations in  such
Cases,

Rural Credit Survey carrieg out by
Reserve Bank

6571. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE * be
pleased to state:

(a) whether he is aware of fhe
fact that the Reserve Bank or na-
tionaliseg banks have not carried
out any rural credit survey till recent
past;

(b) wnether he is aware of the’
fact that taking advantage of lack
of banks in the rural areas of West
Bengal unscrupulous  traders specu-
latoy and hoarders are forcing the
growers to maske distress sales of
their produce; and

(c) if so, what steps have been
taken to change the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI1 BAROT): (a)
Reserve Bank conducts Rural Credit
Debt Survey every ten years. Three
such surveys have been conducted on
an All India basis with reference to
1950-51, 1960.61 zng 1970-71. Pre-
parationg for launchiﬁg a  country-
wide survey as part of the 36th Round
of National Sample Survey early in
1981 are already on hand. Detailed
plans are heing formulated by a
Working Group constituted by  the
National Sample Survey Organisa-
tion.

(b) and (¢) As regards measures for
avoiding distress sale of agricultural
produce by growers immediately fol-
lowing the harvu;h Cooperative So-
cieties issue *“Pledge Loans” to the
members to allow them to hold on to
their produce in expectation of higher
prices. Reserve Bank of India have
algo instructed commecial banks that
for loans to farmers up to Rs. 25,00,
the due date of recovery may be ex-
tended by three months from the
date of harvesting. Further, under the
New Licensing Policy for commercial
banks, plans have been and are being
drawn up in consultation with e
West Bengal Government for opening
as many as 785 additional bank offices

«
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in the rural and semi-urban areas in

the State so as to bring the average
pepulation per bank on par with the
natienal average. The State Govern-
ment have so far suggested the names
of 732 centreg for locating the addi-

tioma]l branches. Autherisations in
respecy of 426 centres have already
been issued,

Reduction of Percign RBquity Partici-
pation under FERA by WIMCO

8572, SHRI! JYOTIRMOY BOSU:
Will the Minister of FINANCE Dbe
pleased to state:

¢a) whether WIMCO is the subsi-

diary of a Multi-nationa] Corpora-
tien;
(k) if so, whether the company

has reduceg its foreign equity par-
ticipation under the provisions of
FERA;
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(c) it so, the details of its pattera
of ghareholding before dilution and
after dilution;
(d) if the answer to (b) in the
negative, what are the delails of i
present pattern of shareholdingi and

(e) the reasons why the gompany
has not reduceq its foreign eguity
shareholding under the previsions
of FERA?

THE DEPUTY MINISTER IN THR
MINISTRY OF. FINANCE (SHRI
MAGANBHAI BAROT) : ()
No, Sir. While WIMCO was a foyeign
subsidiay prior to 1877, presem#ly it
is a company in which Swedish
Match Ca of Sweden has a sharehold-
ing of 39.551 per cent omly,

(b) Yes, Sir.

(c) A statement is attached supply-
ing the information.

(d) and (e) Do not arise.
Statement
Prior to Dilution Post Dilutien
Number of A Number of 9%
shares shares
(1) Non-residents:
(a) Firms, companies and other ins-
titutions/bodies 2,47,508 50.001 33,37,580 39.551
(b) Individuals* 3,221 0.650 36,930 0.431
{2) Residents:
(a) Firms, companies and other ins-
titutions/bodies 1,30,122 26, 288 17,93,410 24,252
(b) Indiv'duals. 1,14,149 23.061 32,82,680 38.766
(3) ToraL 495,000 100.00  84,50,000 169 .00

The company brought about the dilution in the last quarter of 1977.
*Held by non-resident Indians on non-repatriation basis.

Bxzport ot Cassettes by M/s. Esquire
Videyp Services Private Ltd.

* #373. SHRI NAVIN RAVANI: will
*#he Minister of FINANCE be pleased
to gtate:

Ga) whether it is a fact that M/s
Regquire Video Services Private

Limited is refusing to ensure a price
realisation of Rs. 60 per video eas-
sette for an export consignment of
over 1900 pieces of “yoga foj- sex".

{b) if eo, the steps taken by Santa
Cruz Electronic Export Proeessing
Zone Board;

[
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(¢) whether the customs had ear-
lier cleared a consignment at Rs. 35
a piece;

(d) the reasons for asking Rs. 60
per piece more for fancy processing
charge now; and

(e) the number of cassettes this
compary had exported earlier?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a)
to (e) Under the Foreign Exchange
Regulations Act the verification of
the declaration regarding the full
export value of the goods js the res-
ponsibility of the Customs authorities.
In accordance with the agreement
with the buyer in Hong Kong for the
job work, the recording charges re-
coverable by M|s. Esquire Video Ser-
vices Ltd, were Rs. 100 per cassette
of three hour duration and Rs, 60 per
cassette of one hour duration.

In May, 1980, pending verification
of value, the customs authorities per-
mitted export of 3830 pieces of video
cassettes titled “yoga for sex’ of one
hour duration at Rs, 35 per piece pro-
visionally, after the firm executed a
bond

In June, 1980 export, of another
1978 pieces of videg cassettes titled
“yoga for sex” at Rs. 35 per piece was
disallowed by the Assistant Collector
of Customs on the ground that the
price reduction sought by the Hong
Kong firm wag only in respect of one
hour song sequences and that the
royalty chargeg amounting to Rs.
3,37,500 paid by the firm for acquir-
ing the two films on yoga had mnét
been reflected in the processing cost
of the video casseties.

Concession to Old Peasiomers

6674, SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Janata and Lok
Dal Goyernments have accorded
‘very liberal concessiong to the new
pensioners, without conceding any
1796 LS—8.

new concession to the old M-
ners; and .

(b) whether it is propoged to com-
sider the case of the old pensioners
favourably by giving some wad-hoc
increase to them go that the old and
new persons are treated alike?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT) : (2)
The various concessions given to

retiring Central Government em-
ployees between March 1977 to De-
cember 1979 are as follows:—

(i) Deduction of 2 months emo-~
luments in lieu of family pension
from death-cum-retirement gra-
tuity was done away with effect
from 22nd September, 1977.

(ii) Commutation without medi-
cal examination with effect from
26th December, 1977.

(iii) Encashment of unutilised
earned leave op the date of retire-
ment with effect from 30th Septem-
ber, 1977,

(iv) Merger of dearness allow-
ance at index level 272 in pay for
the purpose of retirement benefits
from 30.9.1977.

(v) Introduction with effect frem
the 81st March, 1979 of a Slab Sys-
tem in pension under which a large
majority of employees get pensiom
equal to half the average emolw-
ments,

(b) Pension of a retiring Goverm-
ment servant ig determined with re-
ference to the ruleg in force on the
date of retirement. The normal pe-
licy ig to relate changes/improvements
in pension rules to specified dates.
Thus, there are bound to be dispari-
tieg in the retirement benefits of per.
sons retiring on different dates, How-
ever, pre 1.1.1978 pensioners have
been allowed ad-hoc relief ranging
from Rs. 15 to Rs. 35 per month 'with
effect from 1.1.1973 and are also
allowed in addition, graded relief as
recommendeq by the Third Pay Com-
mission.
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Employoes. working in Ceatiral Mar-
keting Orgamnisation in SAIL, Calcutta

6575, SHRI RAM VILAS PASWAN:
Wil] the Minister of STEEL AND

MINES be pleased to state:

(a) the number of departmental
non-execiitive employees working
in the Central Marketing Organisa-
tion, Steel Authority of India Limit-
ed, Calcutta, that who have been pro-
moted to the cadre of Executive
(Shipping) since 1st April, 1976, year-
wise;

(b) out of the above how many
of the vacancies reserved for the
scheduled castes/tribes deparitmental
employees were filld up by promoting
these categorieg of employees;

(¢) how many of the reserved va-
cancies for the Scheduled Castes and
Scheduled Tribes were de-reserved
by the Management, Central Market-
ing Organisation, SAIL, Calcutta,
giving reasons therefor; and

(d) whethe:r in making such de-
reservations the Management has
strictly followed the procedure laid
down in the Department of Person-
nel, Office Memorandum dated the
25th September, 1976 in this regard?

" THE MINISTER OF COMMERCE
AND STEEL AND MINES

(SHRI
(a) to (d): The information is being

collected and will be laid on the
Table of the House,

Promotion of SC/ST as Assistant
Accounts Managers, MMTC

6576, SHRI RAM VILAS PASWAN:
Will the Minister ot COMMERCE be
pleased to state:

(a) the number of office Managers
(Accounts) in MMTC were promot-
ed to the cadre of Assistant Accounts
Managers since 1-4-78;

' (b) out of this how many posts
were reserved for scheduled castes/
tribes employees and how many

AUGUST 1, 1960
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‘were actua]]y promoted again
number; snd gainst this

(c) steps taken/being taken to AR
uMp the reserved vacancieg hy the

anagement of the MMTC,
Delhi? ew

THE MINISTER OF COMMERCE
AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE) :
(a) 26 Office Managerg (Accounts)
have been promoteq till date to the
cadre of Assistant Accounts Managers
since 1.4.1978.

(b) Out of these 26, 4 posts for
SC and 2 posts for ST were reserved
in accodance with Government ins-
tructions. No SC|ST employees could,
however, be promoteq against these
reserved posts ag none wag eligible
due to non-completion of three years’
service in the cadre of Office Manager
(Accounts) which is required under
rules for promotion to the cadre of
Assistant Accounts Manager,

(c) All steps are taken to ensure
that  Scheduled  Castes/Scheduled
Tribes employees are promoted as
per rules tp the various vacancies re-
served for them,

Ching entereq jute trade in World
Market

6577. SHRI K. A. RAJAN: Will
the Minister' of COMMERCE bpe
pleased to state.

(3) whether it ig a fact that China
has entered into the jute trade in the
World Market in g big scale and has
become main competitor to Indian
products; and

(b) if so, the details and what
efforts are being made to retain our
share of the world markets for.jute
products?

THE MINISTER OF COMMERCE
AND STEEL AND MINES
(SHRI PRANAB MUKHERJEE):
(a) and (b) China has been expand-
ing itg production of raw jute as well
as jute goods. Reports have been re-
ceived of China’s exports to  Sri
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(b) at what rates it has been im-
ported and distributed; and ’

(c) what is the market rate at pre-
sent prevailing in the country and
1he steps taken to reduce the prices?

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C, SHUKLA):
{a) ty (¢) The import of edible oils
have been canalised through the STC
since 2.12.1978. Apart from this
NDDB s also imparting some quan-
tity of edible oils ag gift. In addition,
some quantities of edible oils have
also been imported by private parties
against their pre-canalisation com-
nitments during the year 1979-80.

The imports by STC during the last

three years and for the period 1,2.1980
to 30.6.1980 are as under:

1977-78 .

5.63 lakh tonnes
1978-79 . . 5.7t
¥979.80 . 10,49 " -

1-2-80 to 30-6-80 5,73
The details of exports of deible

oils during the last three years is as
under:

1977-78 .

LR} sy

—————

482 tonnes
1978-79 . 2442 tonnes
1979-80 .

7997 tonnes upto
July, 1979

— —

The prices of imported oil have
Bbeen varying from time to time de-
pending upon the variety of edible
@il imported. The priceg have been
generally ranging between Rs 4100
to Rs. 5665 per tonne (taking the
cenversion rate at U.S, $1—Rs. 8.00).

Thne present issue prices of im-
ported oil supplied to States|Union

Territories for Public  Distribution
System are as under:
(Rs. PMT)
(i) Crude rapeceed oil | 6300
(ii) Refined rapeseed Onl
(in tins) | . . 8000
{iii) RBD palm oil / palmole.m
(in bulk) . . . 400
{1v) RBD Palmoil/ Palmolein
(in tins) . . . 7750

AUGUST 1, 1680
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For supply of oil to vanaspati in-

dustry, the present issue prices are
given below:

(Rs-PMT)
Soyabean oil | 7210
Rapeseed oil . 7210
Crude Palmoil . . 7060

The recent market p ices are’ 1eported to
be generally as under e

Groundnut Rs. 10.93 to Rs, 11 00
per ke,

Mustard o1l Rs. 11, 50 per kg,

Szsame o1l Rs. 12 50 per kg.

The imported edible oils are re-
leased by STC to State|UT Govern-
ments at fixed prices, who in turn
fix the end-—retail prices after mar-
ginal adjustments., The current re-
tail prices of jmported edible oils are
generally as under:

Palmolein and
RBD palm o1l  Rs. 8 25 par kg.

Refine rapesccd
o1l . . Rs.

8.50 per kg.
The steps taken to reduce market
priceg include stepping up of distribu-
tion of edible oils through  Public
Distribution System, enforcement of
Pulses, Edible Oilseeds and Edible
Oils (Storage Control) Order, 1077
and of the provisions of Essential
Commodities Act. In addition, an Ac-
tion Plan for increasing the produc-
tion of oilseeds has also been takemn
up by the Department of Agriculture.
Similarly, action is being taken to
increase the production of vanaspati.

Income Tax raidg in Gujarat

6581, SHRI MOHANLAIL PATEL:
Will tae Minister of FINANCE be
pleased to state:

(a) whether some raids of income-
tax and such other departments have
been conducted in various parts of
Gujarat very recently;
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(b) if so, the details of such raids
during 1st February, 1980 to 15th
June, 1980;

(¢) the reasong for such raids and
the outcome thereof;

¢d) the names of big industrialists,
businessmen etc. who are involved in
the same;

(e) how many persons have been
sent to jails, fined, punished so far
out of it and the details thereof;

(f) against how many persons
cases are going on and the details of
cases;

(g) whether Government are aware
that these people are using  their
influence t drop the proceedings and
revoke the punishments given to
them; and

(h) if so, the reaction of Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a)
Yes, Sir.

(b) The Income-tax Department

conducted 138 searches during the
period 1 2.1980 to 30.6.1980. The
value of assets seized during the
course of above searches amounts to
Rs. 22.50 lakhs approx.

(¢) Raids were conducted to un-
earth concealeq income|wealth which
the authorities believed could not be
detected by other means available
with the Department

(d) Considerable time and  effort
will be involved in giving details of
nameg of the assessees covered by the
searches. However, if the Hon’?)]e
Member desired to have information
abous a particular search, the same
will be furnished.

(e) and (f) Investigations in these
caseg are in progress.

(g) and (D) Action in all tl}e cases
will be taken in accordance with law.

Cut in passenger Traffic after Increase
in Fﬂil'e Rﬂ‘es ;

6582. SHRI MOHANLAL PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that there is
a reasonable cut in passenger traffic
after increase of fare rates in aero-
planes recently;

(b) it so, whether Government
have proposals to reduce the fares
keeping in view of the same;

(c) what were the passengers capa-
city in various planes on  various
routes of the country from 1st Janu-
ary, 1980 to 30th  June, 1680 and
that to after the increase of passen-
ger fares; and

(d) the details of the passengers
travelled during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
CHANDULAL CHANDRAKAR):

(a) It is too early to assess the
pattern of traffic after the levy of
the fuel surcharge by Indian Airlines.

(b) No, Sir,

(¢c) and (d) The requisite infor-
mation is ag under:-—

Period No. of System
passengers  seat fac-}
(1980) carned 1er,
(in lakhs)
January . . 4.24 65.6
Febraury . . 4.20, $7.4
March | . . 4.48 6.8
April . . 4.47 89.4
May . . . 4.69 68 5
June . . . 4.22 67.8

~New Pay Commission for Ceniral
Government Employees

6583 SHRI BAGUN SUMBRUI:
Will the Minister of FINANCE be
pleased to state:

(a) whether in view of the risimg
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trend in prices and the D.A. instal-
ment becoming due to the Govern-
ment employees after every two
tnonths, the Government propose 1o
set up a new Pay Commission to re-
view the pay scales of Central Gov-
ernment employees;

(b) if so, when; and
{c¢) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.

{b) Does not arise.

(¢) In para 16 of Chapter 55  of
their report, the Third Pay Commis-
sion had recommended that should
{¥he price level rise above the 12-
monthly average of 272 (1960—100),
Government should review the posi-
4ion and decide whether the dearness
allowance scheme should be extended
further or the pay scales themselves
should be revised. On the price level
rising above the said 1imit, the Gov-
arnment reviewed the position and
decided to continue the D.A. scheme.

©perations of Peace Corps in India

6584. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE e
pleased to state:

(a) whether any fareign  country
has taken up with the Government of
India for reintroduction the opera-
4ions of the Peace Corps in India; and

(b) if so, the names of the coun-
tries and the response of Indian
iovernment thereto?

THE DEPUTY MINISTER TN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a)
No, Sir. After the Lok Sabha Un-
starred Question No. 787 answered on
90.7.1978, there has been no further
development.

{b) Does not arise,

AUGUST 1, 1980
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gafq dara § & 2 grat & famtn
FTAT '

6585, ST TATTW W™ ¢+ T
atforem §aT ag aqra &7 gar 347 ¥

: (m‘) FT EHIT &1 9ar @ f
TR 7 AT A FHT0 T 91F Feaid ™
s 59 & fadr swifg Ara AN @
Er?f‘faﬁfaﬂfvr & fadr G e AT
ﬁlam dsa F1 safa & faar =T
gexardfag o faar aegladi &y
frafea &) o ; [

{

(¥) 7=t waaifag @mg At
3

() AT AT Kar  wiferwer
garargfagia = IFq gre - famtor
% faa fae awaia ax gEqreaT gy
@ ¥

(F) FATAAA 1979 F TH QA
1 Fauto T fear war a1 AT @
grar . fratn #1 e By aegfam w
HETAT A BT TE 47 ; AR

(2) <=a grat & fauior Y o9 -
wifaa g &aT @ ;I SWIIIT /AT
sifaswor FY a1+ BY 3qufa 3. faqy
foaar som 7 & F+fa g s
T ¥ FgF< fAuion #19 AW F@
T 5q A F WAL EATH FT A
T a foax =g wfesifal
faeg Fa1 FaTE Y (S & ?

arforsa @A eqm@ YT @MW HA
(st Sog A@STt ¢ (&) W (W)
X IX 4T A7 EF F&& F wafq
FIT & . qq OF gret - famtw o fag
wa, fa v af o difwg sfaEfa
T o . g A fAutr faam qu
qi= smaeg  aregfast & S fg=e

T AT T ST ETFAT AAT IUTT AL
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& qfw feafs A wame ¥ 1w ¥
ag farior farar oot fs s 99 arer
Wi ¥} g ILAF  gra A fawior
fwar g

(1) T SaTITT AT AT EwHy
qqr argfaz + drg o fafoas swe
fwar aar g7

(7) STes (%) aur (&) ¥
IAF! WA gu e AgY 334T |

(&) W SqTIITHAT AT HFT
§ 15T T ;N (17T g% BT AT T
R G RIE T RO et Bt
3 9% gmaw  twfa & e
159 %o @ wfus qtuq: ofxaY mar
®1 fawior £33 § 188 aTwriwriafyee
AR Sreg faar war

12 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF WOOL AND
WOOLLENS ExpPORT PROMOTION
Counci. FOrR 1977-78, NOTIFICATION
UNDER JUTE (LICENSING AND CONTROL)
OroER, 1961 AND REVIEW ON THB
WORKING OF EXPORT CREDIT AND

GUARANTEE CORPORATION LIMITED,
Bomeay ror 1978.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI): I beg to lay on the
Table:

(1) A copy of the Annual Re-
port (Hindi and English versions)
of the Wool and Woolleng Export
Promotion Council, for the year
1977-78  along with  Accounts.
[Placed in Library. See No. LT-
1191/801].
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(2) A copy of Natiﬁcatian ‘Ne.

S.0. 550 (E) (Hindi and English
versions) published in Gazette ©f

India dated the 16th July, 1980
regarding the minimum prices at
which raw jute and mesta of
dlﬂ'erent varieties and grades speci~
fied in the Schedule to the Notifica-
tion shall be purchased or sold w
the up-country markets in the
different areag during the seasom
July, 1980 to June, 1981, issued
under the Jute (Licensing -and
Control) Order, 1961. ([Placed in
Library. See No. LT-1192/808].

(3) A copy of the Review* (Hindi
and English versions) by the Gov-
ernment on the working of the Ex-
port credit and Guarantee Corpo-
ration Limited, Bombay, for the
year 1978. [Placed in Library. See
No. LT-1193/80],

st wArom "t (fee13) @ weae
wEIEY, WY aq 1WA § ) qEr
grag & swafy B HefT 9w #71 I
X gfauq @, draeas wafra war
aif gy Ty 7 F o gw cw
waR . g AT FHFTO Egrar aifig
f a1 Fr7op g1, e o 79w ¥ WY
St oAE ww o L., (W™ L
Tg TR FT HATATA 1, . (A

MR. SPEAKFR: I havg already
given my decision, S

(Interruptions)

‘,‘.
MR. SPEAKER: We will agk. -

LAk

NOTIFICATION UNDER COMPANIES AcCT

THE MINISTER OF WORKS AND
HOUSING (SHRI P ¢. SETHI): I
beg to lay on the Table a copy of the
Companies (Acceptance of Deposits)
Fourth Amendment Rules 1980
(Hindi and English versions) publish.
ed in Notification No. G.S.R. 435(E)

sAnnual Report of the Export Credit and Guarantee Corporation
Lirmted Bombay, for the year 1978 was laid on the Table on 14fh March,

1980, Rt
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]
in Gezeite of India dated the 18th
July, 1980, under sub-section (3) of
842 of the Companies Acrt,
1988. [Placed in Library. See No.
AP-1194/80.]

S TRTWRT WA ( TEAT) | WEaH
wgRy, §1 TN wearE fewr €
@ diwmeR o § adfearai
¥faze 6 AV ¥y Fwiw A
AT FET T GTAT H FHER (9 FT(
# 4 faorelt wargT wIXaA |

i wve i (wReT) e 9ga
19T | T Uo qTo wHT |

JFORT ON THE WORKING OF THE
CoMMISSION OF RATLWAY SAFETY,
Lucknow, rom 1977-78

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): I beg to 1ay on the Table
a eopy of the Report (Hindi and Eng-
lish versions) on the working of the
Cemmission of Railway Safety, Luck-
mow, for the year 1977-78. [Placed in
Libeary, See No, LT-1185/80].

0 ufes ww sew (FRTI) ¢
SAF AT FT 97 gWT ?

WS, ...

MR. SPEAKER: Question Hour is
eves. Please sit down.

st gheew gy (Mw@g7)
wia o fafassr 31, (wrwe)

MR. SPEAKER: We have taken
note of il. We will do something.

NOTIFICATIONS UNDER INCOME TAX ACT
AND CENTRAL EXCISES AND SALT ACT
AND REPORT ON THE ACCOUNTS OF
Dattas FINANCIAL CORPORATION

'THR MINISTER OF FINANCE
(BRI R. VENKATARAMAN): )}
Weg %0 lay on the Table:

(1) A copy of the Income-tax
(Fifth Amendment) Rules, 1980
(Hindi and English versions) pub-

. Bshed in Notification No. S.0. 562

AUGUST 1, 1980
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(E) In Gazette of India duted the
24th July, 1980, under seetion 296
of the Income-tax Act, 1961. [Plue-
ed in Library. See No. LT-1198/88].

(2) A copy of the Central Excise
(Seventh Amendment) Rules 1980
(Hindi and English versions) pub-
lished in Notification No. G.SR.
749 in Gazette of India daled the
19th July, 1980, under section 38 of
the Central Excises and Sali Aet,
1944, [Placed in Library. See No.
LT-1197/80.]

(3) A copy of the Audis Repert
(Hindi and English versions) on the
accounts of the Delhi Finaneial
Corporation for the year 1978-78,
under sub-section (7) of section 37
of the State Financial Corporations
Act, 1951, [Placed in Library. See
No. LT-1198/80].

CALLING ATTENTION TO MAFYFER
OF URGENT PUBLIC IMPORTANCE

REPORTED 10Ss OF LIFE AND PROFRRTY
DUE TO THE EARTHQUAKE ON 2971
JuLy, 1980

sygQw =% fag wraa (weiET) ¢
# gfgeraa N g § foafafag
fagg w1 < Ffy 7l w1 g fewiAr
|ATYAT § WIT ATEAT Fa@1 § f* ag g«
TXH T 95Ty ] -

29 AT, 1980 F1 ¥ 7

FIT W F TS WAL A

famy &7 § TR F

ot foaor 3 g€ o

" #1 AW WL

aur wwifag safsagi 1

g I F fag T

I Y T FEARY 1
PROF. MADHU DANDAVAIE
(Rajapur): Before the hon. Minister
replies, ag I am one among ihe five, I
would like to say something. Mosj of
ug had given actually the Call Atten.
tion Notice to the Minister for Seiense

and Technology. We want jo raise a
number of questions relating ‘o
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seience and technology regurding
earthquake, 1 do not know how the
Agriculture Minister is competent to
reply to thad

1385 hmy
[Mxr. Derury SPBAKER in the Chair)

gfe st gwiter  gafmafer e
(st tox g ) @ e faor
faal a1 ofiswesT 9T qET 99 |

Mo Wy T¥AA : 8F g |
I accept that you have knowledge of
all the departments.

it i fog wa : sEag A,
a1 M e fear 1 9@ & qEr 97
#Y s faar, gere fra, @ 47 S
fear, g fgady &, @ § @ g,
faseit iy @Y sETa O

W om wR W (IR)
ST T FTAT @t &1 ST 29

=t fitx fag v : g fr
T @ T AN G . . ()

PROF. MADHU DANDAVATE: 1
concede that there is collective res-
ponsibility. I have no objection.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAD): On the 28th July, 1980 an
earthquake was felt at about 8.30
pm. in Delhi The seismograph ih
the Delhi Observatory showed that
the earthquake wag of damaging
inténsity at its origin. This was
found to be near latitude 29 degree
North and longitude 81 degree
Hast in Western Nepal at a
distance of 380 kms. away
from the Capital. The earthquake
registered a magnitude of 65 on the
Richter scale. An earthquake of such
a magnitude is capable of eausing
damage around ite apicentre. This
earihquake was preceded by a few
fore-chocks, one of which was felt in

life and property 242
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Delbi at about 6.00 p.m. on the 29k
of July, 1980 and was of lesser inten-
sity. The earthquake has alsp beem
followed by a number of after-shocks
which are still continuing. These
after-shocks as usual will die away
with time. As advised by the India
Meteorological Department, the
Government of U.P. has been inform-
ed accordingly.

-~

According to available reports this
earthquake was fel{ over a wide area
extending from Amritsar, Jaipur,
Gwalior, Varanasj and Kathmandu.
On enquiry the District Magistrate,
Pithoragarh intimated on the phone
at 6.00 p.m. on the 31st July, 1980 i.e.
last night that six people have been
reported killed and thirteen injured
due to collapse of houses and more
than 300 houses damaged )

This morning we have received
another telegram from UP. With
your permission, I will read this jele-
gram which gives the latest informa-
tion received:—

From Shri N. C. Saxena, Relief
Commissioner, Uttar Pradesh,

“Reference Telephonic Conversa-
tion regarding damage by earth-
quake  Reportg receiveg go for only
from Pithorgarh and Chamoli, Dis-
trict Magistrate, Pithoragarh inform-
ed on Telephone about thirteen
deaths, forty injured and two
hundred eighty houses damaged.
Reports from Chamoli ig incompilete,
Few Houses at Badrinath and Gair-
sain destroyed. Details being collec-
ted. Assistance being provided.”

This is the latest information thai we
have received. Further reports are
awaited from the interior. The State
Government authorities are providing
gratuitous relief according to their
Bqlegmthefanﬁﬁasofmedeador
mjuregd and to those whose houses
have been damaged. The Prime
Minister has felt deeply shocked abeut
the loss of valuable jives and ordered
a turther gratuitous relief of Rs. 3,500
for each family of the deceased. The
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‘Government  expresses- itg deep
sympathy with the bereaved families,

Telephonic contacts with the Chief
Secretaries and senior officers of
Madhya Pradesh, Punjab, Haryana
and Delhi were made but no damage
or loss of life and property has been
reported from these States,

The Western Nepal-India Border
region where the earthquake took
place js a part of seismically active
Himalayan Belt. This particular area
has been more susceptible to earth-
quake in the past. Among the many
earthquakes in the previous years in
this region can be mentioned the
earthquake in Dharchula in Pithora-
garh district, on the 28th August, 1916
-of magnitude 7.5 and more recently
on the 27th June, 1966 of magnitude
6.2 on the Richter scale. Consider-
able damage was caused by these

earthquakes also,

The earthquakes in this regiop are
caused due to movement of sub-
terranean masses across weak zones
along foothills of the Himalayas, in
conjuction with a few oblique faults
near this region. From the behaviour
of these weak zones ag seen during
the last half a century this region is
likely to remain seismically active
and earthquake of slight to moderate
intensity ig likely to occur occa-
sionally.

At present, however, it ig not pos-
sible to predict the occurrence of earth-
quake in the same manner as in the
case of weather phenomenon. The
mapping of the earthquakes made by
the India Meterological Department
from the records obtained from the
Seismological Observatories has, how-
ever, enabled the demarcation of earth-
Quake prone areas ip the country.

The State Governments have issued
standing instructiong to the district
authorities for meeting situations gris-
ing out of natural calamities like cyc-
lones, floods anq earthquakes, The
Central Government has also issued
guidelines on relief manuals for deal-
Ing with natural calamities. The Home

AUGUST 1, 1980

life and
due to earthquake (CA)

Guards and the Civil Defence organi-
sations have alsp their country-wide
set-up for assisting the administration
and the people affected by natural
calamities like earthquakes. Since
earthquakes cannot be predicted the
scope of preparedness on a short run
basis ig limited. The State Govern-
ment have available with them margin
money for meeting the immediate ex-
penditure on relief and rescue opera.
tions. In case of Uttar Pradesh, the
margin money was increased recently
from Rs. 2.18 crores to Rs. 10.80
crores. The State Governments can
approach the Central Government for
financial assistance if they find their
resourceg to be inadequate to meet the
situation. In case of earthquake, the
Centra] assistance can be given a¥ on
outright non-plan grant to the extent
of 75 per cent of the expenditure over
aqd above the margin money available
with them. pNo State Governmeny has
o far approached the Central Govern-
ment for any relief assistance because
of the earthquake,

N gw ww fag taw : way
TRIZE F WA T ogF Ay Kz
Y AT I W F 45T g o )
T8 AT & g aemane 2a § i oy
T T A AL I9 1477 71 4
T WfE Fgwr wwe e a)
Dz gnE w1 TF §ifea)
T AT A9 ST T A ot gle
ST Fyea g4 ¥, 4 o sy
faeft &, % wqEmz oiw wa agor
wEe Aifedt & fog sz faar |

% T9 @ o avgar § o
SR 7 A1 AV i ¥ efrmre fy
%f*fmﬂw%m‘rﬁg@
wAlSt F I B oy ¥ swar S99
fare smar & ﬁmmgmgf‘q;
T qARET F TN 71 F) @ wrer
&7 & wadw fgmrew W quet &
AT X & TH T 9T GO T a9y
foar o @ dw & wvwer ¢
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fewrags foom & fogmy fade gfar
FE AT &, ATTT %, faemw F7T A
oz o1, g9 fow # agar g#ey
MY WY& %9 o & gad &
R mfeat #1 ww 3g § fF faarera
9E G JHT FT 91 {1 HT9q=fHF
faet § wer fgmeg & ®w &
qfeafaa gar & + Stgf aw fgareg &
FAfTAt w1 gEEY @, ATAT W Y
AT F qTT AT 39N ¥ qrar d fF
gAY ¥z waddIw ¥ B W}
SBTAE F FTT AR AT 90T
&G, T § 98 TAfAwergse @ 8, q97
MAIeE @ § 71X I 39 AT 57
) TG ¥ FTeT | AI-919 Y AR
AT H g A TN g R, AY Sy
¥ IS & AT ST By 9gy @
FAIITTEITINFAE | I7%
A FTHEAREHF 1928 F TF QWA ¥
AE § AT IqHT avig 4g 81 & v
IAHT TIAT A AT & 7 FAwedr
T 93 % § APeT gFw A @I
w3 &1 gafag ¥ gg a9y 4 @
T JTF W AT FEC F IG g2 AW
WX AT FT gise g FC o § ?
AT F FT F 97 7 T § A
W RTHT AT 1A -9 v afzar
Y TAEE H ST Ut @ 4 WAL, (AT A
Far afet &) @cdr 7 owy ondr

Yo T&go o FrA FTH  ATE
AT § 1 F FEaE o F WX 9%
Tk S & ouN sfew v
g% #1 fawrey & AT F W
9z A fAerax § | I9FT F9g @
Y-HTET AT 1 T qg W qF FICF
e T fapr  fags-faaw
w3 fgurorg =Y awge § srav F v
WE? Fgfggar o ¥ oy wvagan

= fae frormer % Frr 3w TTINTT
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w1 o Fafemagoe gdegE & v g
IGF IAHT qY GHr feAra Ay wfaw
& A Fm o Afdvw 1@
X F §gF wEAEe et aifw
T a@ & oY S F wrET AT W@
§ a® & g ?

wa raFrQ fadft § e aeer
WTEHEIT 9T FAT9gE &, o afear
F e Ee & Fha ITH) I FW
gV g &1 IAEY agwedr ¥ gg® v
qILg WEW TH FET EHT AV 6
S ¥ AT Awr [ N Tfeqt
ot & ofet A g ®1 "I A
39 9T % T g WH § WX
T FA ¥ AT AT gAAT Afeqt H
Fq\fF 7 awidr afeqt §, 37 § W@
G WL FITET AT WA AT 97 @
ag wa vz war | fafwam, gwr, aiwt
fafegtr afzar ot 9 & FgaT § W
fosaa ¥ Fraowlt &, ST 9 €T @S
Y HTEATIF TATE | FYT FGHT HrIor {v
g A fF gR sirer 9T aTedl B &N
¥, IAHT FrET § 7 SUF FOT AAGA
fgaTera &1 9T F<F §19 faead & 931X
Faar T § FA F AT H
@Y T I T 59 T0E 7 faa
= ¥ frg a% & 9a Fo & St
FY FEA § TEATAT T | AT AN,
witgr sk froy wifmgy, o
zfcee 3@ Ty &, Q@ e W IR
a7 gt ¥ aga gaere feafy dar
@ & o\ IR e I

Gay faer sy forad wgare 749 &

T-TGT ¥ T B JreaT w gy
F T FET GFTIFT P
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foman 6 sustgEgT TR
ggT o< qar. &fgar sk ez &
AT FT FH QAN T AT R,
faas fog sramamge i faewe f#7 o
¢ | oFT o D g §, ET IWIR W
g1 oY sregais Mol o ggar 0
gasT gorg O fgwmes foom sraqa e
R, 19478 T8 fodRkv # gr-
a1 F A fir Fore § argAr g, MY
I F qA H, aw § FH AT I
ATLH T 17T ¥ ot 0 T SRHTHT
sgaeifagd ¥ s arcAE # fergrna
P aqarsarigfagd g+ Ave ¥ o
agd T A Y AW FT IR 1 & F
T fgwmag from & amag w1 famer
AT RIe 1 & arar sigar g i saw
W & fa 7 3=l TR A
IR |

TN F WA-FI AT gqlaTT 43T
fenmg foa srsr e g 1 g9 W
¥ fr g wi #Y sy 7 s wfkads
Y @157 glmdw w1 Qe & fau
a1 3 g RS wrfwgfae sefa
* @ #13few Y5 99T Hamag 4139~
W W qrelTae aRERhy, aifa fgaes
fma ¥ gatacor M foed § Ty o
¥ MR qrara<r 71 g feafa ¥ ama
THY ST q 7

Y vy 4 Wfearnfwaa fmi-

¥ %1 fos famy 3 ) 9g9 O S #69
fafema s S am s AT TT 4
TR ot | IR = fear § i e
H qTHT g ma g ¥ L @ iR A
A Wt agt W swwaw frfeamm dec
sofea wt i fear g ? ag @ &t W
Frar Srar, aife agi F aR0 $Y g9
TR ¥ FETO Y A1 gy | 93T He
s wfaey 3 off oft ¥ wdwas ffe-
a7 ¥ o 9}, frdtewy fgae w:
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agi faeae, Ans W1T W@ & @
freret §, fae a3 7

zg oftar & us wfost awa &9
U & s WY afe g W ) welt wRew
ag WeT 7T B AT &k fw sA far i
uF § §F-89 5 aifd &9 § aw g,
4T gad fag SaT 983w 8 e ar
FEE TR TE WA FIIAY |

ot 9w fag v : fedt ®w g,
stat fe &7 gt e § 5 folae
* O ¥ 0 WY SN Hiq W@ | 9-
FIF 78! g wew g fo o o)
WY aFad %t awg § gHend g1 wwd
2 | gafag &Ml 1 aaam F fag N FS
WY Y wFar g, 5 fraT i @Y | AW
e § f& & goa o §
sgi el Y qEEWEA P AFATE N F
ARG AL BYEH 1T & qgHa TEL
thaaerisam g arad Ay Sog &
AT ORI T freed G AT H 27 ¥
ANYTE AT asd g, .. (seam) L.,

I don’t think so.

subject,

it witw wer feg Trem Ay Pt

s HIaiE twars 9T Y qear §)

ot Mt Ty T SRR WA §,
A F gAY fogwT g5 AR g aE
fogar gan e € QAT g @1 WIS
Y E, N awn §, sq RN
sog & e § weewdar g ¢ foe
Ty ot @1 o ag s s & g
fagar fgear @, forawr =e Y aq U
a7 fafy 9w &, for &% Fiddew
HE-HET &9 AT W S e 97
¥R 1 YR I AT Y ey
FRT AT Y S AT ASE & T Ay
DA TR A fowew & WI9g @™

It is a matter of
opinion, but I am not an expert on the

>
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g TV SaET qOg Y wRIANX Wy
darfograrda wragT {1 @@
st & garters o gurdr agd f Afa
2 fx a9 & w7 723 9 M IGET 9T
Tprarfasa d9q TTOT W SR |
g TR TG gITFRE ¥

3T AR & W fodtomg ¥ o
ZAA TF QLTS €T a9 FIT R
qAG A ¥, L (vgEET) L
gt AT g, seN # {wtaqrgar @+ @@
FTgar | fagar & aav w@r § @
g Nfwy, saer & s v =T fye
79 & fag 1 3a¥ F& qaett Frfag
oHT T8 EEF ¥ AT wrarga faew-
F €T ¢  faqoog & adfs
HERI ML GIT G 9A9T FT AT A
VR ¥ %8 war ga sirg 1 At wd
6 F2 qar BIANT Age Ffwar F
gl frrar & forg § fa 9a9d o7 9g
g AT g 1 af) it st @R
AT wT gifas agi gE 8

g T gAR AN F AFH
feq@dz v gga Tz Ewamr
T aTE § Fqr AT £I, 18 wWraA-
waed q fgaragw feaw & ovaw
FLTFTCAA Fea X gAd Ffog &
dqaRk WY wr @I wwAg af«
HTT £ FIU QAT FY A A9
7% 9T fraft @ 1

Tl 59 gfafedo W @ &
frad #T Y § 9 wea gfafadh, §,
fua-fwfasa INE0 Faiar 31 e,
%Zt Wt fogs ar & AR x5 =@
Ifrafadiw rzga ¥ fd st
&1 A SET aF % 92AT § GIHIT H
W T QU g g A afaw A
o W & vt w5 wreal &
TFAE A A frar oG
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ot gt wer feg o : & ¥
foar a1 fv & ofear & a<we
W Y @Y §, Fgi ww qig
raRfaw & KirTgad qrawe Wt i
WMt &Y agq afa ogwr Y ¥
AT gracg A IAT R T T
Nl o smadl T ¥ faw
g% | fag & qwd & AW qqA
¥ fagagt 3T Fr ag Srwew £
ot s % faw ggraar §

&t fitr fag T 0 wiAtEw
Y ¥ gwd X ow wAT  fear
WFAT | IAL HAW HIHTT FT WY
gn 537 fir 9gt o foem &7 qdam
AT IFT T F3 AT qgA, agF 37 Al
% gAwEAY 917 fx a3 gowr v *
AFTH AT |

oY ghew o fag Taw: I@
gy ¥ 99 %) agaar W1 wifs
taqr @t "EEET F ¥ X A
AT THFY |

sy Nx fog o : waEAT A
A oxr whED & fog & et A
F=4 a5E & far € aff § W<
AFE F wHE AT W W wrey
@ qNT AT THF & | AT T
AFTA 47 §FA g I A5 F Jw
AErT WY F9T oFy & AT gEnEor
| qgIgar wawi ¥ AT wEq
am ¥ o 1@ aR § &
oWl 9 WI AT AL T T

PROF. MADHU DANDAVATE: Sir,
the hon. Minister hag rightly said im
paragraph 6 thal at present it js met
possible to predict the occurrence of
earthquake in the same manner ag in
the case of weather phenomenon. That
i® the correct position. The difficulty
is, with the help of seismegraph all
that you can do is, once the earthquake
takes place, yoy are able to detect ite
intensity and with the help of that
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you are able to detect the seismic
focus and you can also find out whét
is the epicentre and which exactly is
the place where the maximum distur-
bance takes place, and therefore, in
this context I would like to know from
the hon. Minister: Has the Govern-
ment made proper survey as to how
many epicentres are there in our coun-
try today and in the vicinity of our
country where already there has been
an occurrence of earthquake jn the
past? You will be surpriseq to know
that from 1949 ypto 1980 in Delhj it-
self earthquake tremors have occurred
30 times. It is because the epicentres
are located somewhere near On 29th
July when the earthquake took place,
the epicenire was at the tri-junction
of Tibet, Nepal and Indian border, and
as a result of that, all those regions
which were in the vicinity of the epi-
centre were disturbeq g lot.

It is true that the number of deaths
is not high because in the past in dif-
ferent partg of the world there have
been earthquakes in  which 25 to 30
thousand and even 8 lakhs of people
have died, but, after all, the intensity
of a tremor 1s not mercly judged by
the number of pcople killed As ne
rightly <aid on 26th July, the inten-
sity was 6.5 on the Richter scale, and
earlier in 1960 it was 7.

So, after 1960 this is the biggest
tremor that has taken place in Delhi,
UP. and the vicinity. Therefore, 1
would like to know from the hon.
Minister whether they wilj try to have
any research, as they are trying in
some other parts of the world like
the U.S., and the USSR though they
have not yet succeeded, by which not
only the intensity of the earthquake.
can be measured once it has occurred,
but it can also be predicted before its
occurrence,

Sometimes, a false scare is created
that dque to the pressure of certain
dams, earthquakes ang tremorg take
place, but actually the earthquake
takes at 30 to 40 miles below the sur-
face of the earth where the tempera-
ture is 2200 degrees Farenheight, and *
from there they g0 on spreading in

due to earthquake (CA)

different directions. It is a fact that
where earthquakes have taken place
for the first time they could not be
predicted, For instance, when a big
earthquake took place in Japan for
the first time, it could not be predic-
ted, but once an earthquake takes
place, that place becomes vulnerble
for further earthquakes. Therefore,
a proper survey of the epicentres in
different parts of the country and its
bordérs is absolutely necessary, so
that you can mark out the regions
likely to be affected by earthquakes
and take precautionary measures.

In the earlier statement it was said
that six deaths had taken place at
Pithorgarh, but the latest Llelegram
puts it at 13. I wonld like to know
from the hon Minister whether any
rallway tracks have been disturbed,
whether there has been loss of crops
or property in the form of buildings,
and whether he will introduce crop
insurance and other forms of insurance
so that these damages can also be
covered, Ag a result of the earth-
quakes, not only this earthquake but
supposc in future, if the railway tracks
are disturbed, already the Railways
are taking the social burden, as Pandit-
ji rightly pointeq out, of the order of
Rs. 273 crores, there should not be ad-
ditional social burden which the Rail-
ways should bhe required to hft up
Therefore, that contingency fund
should also be available.

There ig one more point which 1
would like to raise, As far as this
earthquake is concerned, the preven-
tive measures cannot be taken at pre-
sent. But will it be possible to bring
out some legislation by which an ex-
clusive Department for considering the
research and facilities for the affected
areas cap be undertaken?

DR. KARAN SINGH (Udhampur):
There is already India Meteorologi-
cal Department.

PROF. MADHU DANDAVATE:
That is not sufficient. I know that. For
instance, Seismological department isa
part and parcel of Meteorological De-
partment. But what I am suggesting
is, since a number of regions in India
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have now become vulnerable for
earthquakes, will they set up a separate
department {o conduct all these sur-
veys and to try to find out what exact-
ly is the destruction of materials, crops,
buildings and al} that and try to see
that the relief measures are properly
monitored and coordinated. These are
the specific querieg that 1 have made
and I hope to get gpecific answers
from the Minister.

SHRI BIRENDRA SINGH RAO: 1
am thankful to the hon. Member, Prof

Madhy Dandavate. He has given
several good suggestions. He geems to
know quite a lot about earthquakes,

and the measures that can be taken
to prevent gamages of gerious nature
on account of earthquakes, This parti-
cular motion was only in respect of
the earthquake that gccurred on 28th
of last month. The epicentre of this
earthquake, as 1 have said, was near
Pithorgarh, only 80 kms, from Pithor-
garh.

PROF. MADHU DANDAVATE: Will
you allow 3 second intervention be-
cause I forgot to ask one additional
question that was very relevant {g this
tremor? Dr. H. M. Choudhry, Direc-
tor, Seismology, Department of Meteo-
rology, has already stated—that has
appeared in the press—that the after-
shocks of this earthquake of 29th July
are likely to continue for one full
month. That ig the statement that has
come

SHRI BIRENDRA SINGH RAO: 1
have myself slated that its effect is
likely to continue. It is only for this
purpose that three mobile units of
seismograph have already been despat-
ched to the area, only to keep track
of any future possibilities. As I said.
the epicentre was at a place, Siligari
in Nepal, which jg only 80 kms, from
Pithorgarh. There are five zones that
have been identified in the country for
earthquakes one in the centre of Dec-
can, the second, further north, along
the Aravalies, the third in Satpura
and the fourth in Kutch. But the
worst affected is the fifth zone along
the Himalayas as Mr. Rawat also
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staled. The Meteorological Depart-
ment has set up 24 permanent seis~
mological observatories gnd 16 special
observatories. 19 of these 40 are in
Himalayan region. We are already
looking after this region particularly.
The suggestion that there should be
a separate deparlment to advise as to
what type of houses should be con-
structeq will be taken into considera-
tion. I think we are already well-
equipped to advise on this subject.
Our engineers in the existing depart-
ments can do it easily., There has
been a suggestion that there might
have been some crop damage and the
railway tracks might have been dama-
ged in that area. We have received
no reports about any damage to rail-
way track so far and as the hon.
Member himself would agree, there is
very little damage to crops on account
of earthquakes. It is only large build-
ings and heavy constructions which
are generally affected. Tremors in the
earth do not affect the standing crops.

We shall certainly take into account
all (he other suggestions that the hon.
Member has made and we shall see
if we can improve upon our existing
system of monitoring and predicting
earthquakes in future,

D

APOLOGY BY MINISTER FOR AB-
SENCE DURING QUESTION HOUR

THE MINISTER OF CIVIL SUP-
PLIES (SHR1 VIDYA CHARAN
SHUKILA): Sir, I wish to tender an
unqualified apology for my absence
during the time when my Question
was called and I greatly regret the
inconvenience that was caused to the
Chair and to the hon, Members.

SHRI MANI RAM BAGRI (Hissar):
On a point of order, Sir. I have given
notice of a motion under rule 223 for
this and you have not mentioned in
the House,

MR. DEPUTY-SPEAKER: I is
under consideration. In the mean-
while he has apologised. As a gentle-
man, you should agree to his apology.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE-—contd,

REPORTED LOSS OF LIFE AND PROPERTY
DUE TO THE EARTHQUAKE ON 29TH JULY,
1980—contd.

SHR] G M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, Sir, the
hon. Minister has stated in his state-
ment.

“At present, however, it is not
possible to predict the occurrence
of earthquake in the same manner
as in the case of weather pheno-
menon.”

More than half of the area of our
country is liable to moderate or
severe earthquakes. That is the posi-
tion. This is apart from political
earthquakes that can come!

The great earthquakes of Bihar 1n
1934, Assam in 1950 and Koyna 1n
1967, are nightmares to us. We have
been further told by the hon. Minister
that the Indo-Tibet-Nepal region is
the site of frequent earthquakes. When
this is the situation, I would like to
ask the hon Minister for Agriculture
whether it is not a fact that there
were predictions of major earlhquakes
in 1980. You will remember that on
16th February, 1980, there was a solar
eclipse. It attracted worldwide atten-
tion, At that time, there were appre-
hensions of major earth tremors coin-
ciding with the solar eclipse. Fortu-
nately, such major tremors did not
occur. But then predictions were made
lhat major tremors are inevitable
Bven Dr. §, N. Shah of the Geological
Survey of India said then “that an
earthquake of a severe magnitude is
almost inevitable in the north-east
region any day from now. When this
is the situation, we must know from
the Government whether there was
any follow-up work on such major
predictions made, whether these were
taken seriously, whether any pre-
Paredness programmeg were drawn up
and whether there as any contingency
plan to mitigate any probable damage.
That is the first aspect that I would
like the hon. Minister to clarify.
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Serious inadequacies of our own
Department have come to light. These
merit attention. The entire district
about which we are talking, in U.P,
was rocked six times—the first at
6-00 p.m., then at 8-20, 8-26, 8-30 p.m.
and at 12-15 am. and 6-30 am. We
are further informed—if we are not
correct, he may please correct us—
that the earthquake was so strong
that eleven out of twelve seismo-
graphs in Delhi were nocked out of
action and only one remained; and
this lone seismograph that recorded
was alsg disturbed for fifteen minutes.

If this ig the situation, will the hon.
Minister tell the House what steps
are being taken for improvement in
and effective instrumentation of these
earthquake predictions? What steps
are being taken for further strength-
ening of the Department so that it
may be able to do its work?

I may now turn to the queslion of
relief: it is an important point. We
are told that the State Government is
looking intp it and we are thankful
alsp to our Prime Minister who has
announced a further Rs. 2,500/- aid
per family. This is ‘per family’: now,
why not have it as ‘per deceased’?
The amount is also insufficient, I
would like to draw your attention, for
the purpose of comparison, to the
landslide in Uttarkasi in U.P. some
time back where the relief, evem
though given per family, was also im
accordance with the number of mem-
bers unfortunately lost. For example,
where two members of a family were
lost, Rs. 3000/- was given per family
and where more than two members
were lost, Rs. 5000/- was given per
family. Now, the first poinl I want to
make is about thig very insufficiemt
amount. They must think about equa-
ting it with air and railway victims.
After all, why this discriminatiorn—
this point has often come up here—
in matters of human life? Secondly,
even in the case of families, you may
have it not as ‘per family’ but as ‘per
deceased’.

Another question is that of houses.
We are told that nearly 3000 houses
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have been damaged. Will the Govern-
ment come forward and give some
house subsidy for the purpose of re-
construction of these houses?

To conclude, just one word—and
that is about the attitude of the Gov-
ernment towards the whole human
tragedy. The tragedy took place on
the 29th July and we are told, in the
very first page of the statement, that
enquiries were made wilth the District
Magistrate and he intimated on the
phone at 6-00 p.Mm. on 31st July 1980.
The tragedy takes place onh the 29th
July, and the Government does not
secem to move at all. We give somc
Calling Attention Motioris or some
motions, with your kind and gracious
permission, Sir, and then the District
Magistrate is contacted on phone and
on 31st July he gives the information.
Still, much more information from the
interior parts is also not available. I
would only like that Government
should not move at a snail’s pace...

MR. DEPUTY-SPEAKER: Yo can
conclude by saying what are the
effects of the earthquake on you!
that 300 houses had been damaged..

SHRI G. M. BANATWALLA: The
entire nation is affected.

MR. DEPUTY-SPEAKER: Did you
feel the earthquake?

SHRT G. M. BANATWALLA: I re-
quest the Government to see that it
moves at a proper speed in malters
of such human tragedy.

SHRI BIRENDRA SINGH RAO:
First of all, I would like to correct
the hon. Member about the number
of houses, I had stated in the main
statement, submitled earlier to you,
that 300 houses had been damaged. ..

AN. HON. MEMBER: Not 3,000?

SHRI BIRENDRA SINGH RAO: Not
3,000. According to the telegram that
Wwe received-——I have again read the
telegram—the latest information was
that 280 houses had been damaged. ..

$HRI NARAYAN CHOUBEY (Mid-
hapore): This may not be the final
information. You have yourself gaid
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that the final informatien has yet %o
come,

SHRI BIRENDRA SINGH RAO:
Why are you afraid that the damage
will be more? I have already said that
as many as 19 observatories have been
established all along the Himalayan
region and the Government is aware
of the fact that the most earthquake-
prone area is the north-eastern region.
Some scientists in the Jorhat Obser-
vatory had predicted ag long as 1877
that there was a likelihood of an
earthquake of serious nature in this
region in the year 1880. And that has
happened. So, our scientists are quite
wel] up in the matter of research and
predictions It can be judged from this
fact. And the then Assam Government
had been warned by the Government
of India. Even in 1979 they had been
asked to prepare for any eventuality,
and certain plans were prepared to
meet any emergency, It is not that
Government hag been sleeping over jiv:
or that our scientists do not know
anything about the earthquakes. This
impression must be dispelled...

SHRI G. M, BANATWALLA: When
scientists helped you, what did you do
by way of .preparation? Why did you
nol prepare yourselves? That is the
point,

SHRI BIRENDRA SINGH RAO:
Scientisls only inform ug and then we
do everything not the geientists.

SHRI NARAYAN CHOUBEY: What
did you do?

SHRI BIRENDRA SINGH RAO: We
warned the Assam Government, A
plan ol action was prepared. But for-
tunately there has been no serious
mishap, so that we could use that
plan. We are prepared. And if there
is any likely lightning strike, I will
be prepared for another Calling Atten-
tion Motion. Why are you always try-
ing to think that Government is not
doing anything and it is only on the
demand of some Opposition Members
that Government wakes up?

Prof, Madhu Dandavate asked me
ag to how predictions were made.
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Mr, Banatwalla has also rais-
ed this question. I do not
say that I am an expert, but from
whatever information 1 have
got from experts, there are five areas
or flelds in which we try to work, so
that some advance information about
earthquakes can be known. One ig the
seismic field and the pattern of earth-
quake occurrences that has been moni-
tored in the past, That can give us
some idea, Then, the geo-physical
field, including magnetic intensity ‘and
gravity of earth currents, etc. Then,
measurement of minor earth deforma-
tions; wherever they are found, the
faults are measured and identified.
Then, there are Radon emissiong from
wells and ground water fluctuations
which® precede major earthquakes;
some predictions can be made from
these. Then, unusual animal be-
haviour and other empirical observa-
tions—because some countries like
China have tried it. You must know
that from animal behaviour they tried
to predict earthquakeg and it was once
thought that this would be a fool-
proof method but that was also found
to be not perfect because goon after
that, in 1976 there was a very severe
earthquake in China for which thev
could not prepare in advance and
millions of people have died. As I have
in my statement earlier said, it is
very difficult to know gall the secrets
of nature. Al] that we can do Is to
prepare for them.

SHRI CHINTAMANI JENA (Bala-
sore): I am very grateful {o our hon.
Prime Minister for extending her
sympathy to the bereaved families
and also for sanctioning a sum of
Rs. 2,500 as immediate relief to each
family, But in this context, I would
like to know from the hon. Minister
whether the relief measures and the
gratuitous relief will be extended to
all those who were killed ag reported
in the House. Also the Minister gaid
in his statement that further informa-
tion is being collected. So, in case
some more deaths come tg light, I
want the relief should be extended to
them also,
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Dr. H. M. Chaudhary, Director of
Seismology in the Department of
Metleorology has observed that this
type of earthquakes will be felt for
a month, Corroborating this observa-
tion, I am bringing to the notice of
our hon. Minister that to-day’s news-
papers like ‘Indian Express’ have re-
ported ithe death of gbout 100 persons
on account of earthquake jn Nepal.
The hon. Minister has said that neces-
sary measures are taken and are go-
ing to be taken, But may 1 know
whether this type of prediction
could be intimated by the Meteo-
rological Department even one hour
before or not? While enquiring
about the reason of this quake,
in the course of my discussion with
an eminent scientist—I .do not want
to mention his name because he is a
government servant—he was telling
that another major reason for earth-
quakes is the silting of our major
irrigation projecty which are uynder
water for years together. Of course, I
would request the Minister to kindly
verify whether this is gne of the rea-
sons or not If so, T would like that
the Irrigation Departmeny may be
asked to have regular dredging and

also have trees planted in the project
areas,

Prof. Madhu Dandavate asked about
crop insurance ...

MR. DEPUTY-SPEAKER: Don't re-

peat what he said. You ask your ques-
tion.

SHRI CHINTAMANI JENA:. In
his statement, the hon. Minister
has given the information ty the
House that 280 houses have collapsed.
I think none of these houses was
insured. I would request the Minister
that he may think whether the houses
in those areas which are earthquake
prone areas can be insured or not.
This may kindly be thought of.

Lastly, Sir, from my own experi-
ence, I would say that my telephone
wag out of order from that day, that
is, from 29th, Only yesterday even-
ing it was repaired. On my enquiry
from the telephone authorities, I am
told by some of the employees of the
Postal Department, that because of
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earthquake, the underground cables
got disturbed and so my telephone
along with many others was out of
order for the last three days. So, this
may also be taken note of by the hon.
Minister. Because of the intensity of
the earthquake, if all the telephones
go out of order, how can you get the
information from the interiors? So,
this aspect may kindly be looked into,

SHRI BIRENDRA SINGH RAO: As
far ag telephones are concerned, if
they have not been repaired, you will
not have to wait for after-shock.

MR. DEPUTY-SPEAKER: Mr. Min-
ister, to make our telephones out of
order, no earthquake is necessary.
(Interruptions).

SHRI BIRENDRA SINGH RAO:
The earthquake is responsible for put-
ting the telephones out of order, I
share the concern of the Member
about the relief not being adequate.
But, our difficulty is that in matters
like this, the Government of India
cannot take the liability for providing
compensation at a substantial rate.
You would also kindly agree that it
ig not possible to give full compensa-
tion for the lives. The persons have
to suffer, the family has to suffer, for
long periods. The Government is
expected to give a fair amount of
compensation only as ex gratia grants
that are needed immediately, as a
measure of government sympathy.
The Government of U.P. is doing it.
For the damaged houses also, I am
told, that Rs. 800 per house will be
given by U.P. Government, as grant.

The Government of India, on the
orders of the Prime Minister, has also
given the ex-gratic payment of
Rs. 2,500 per family. This only shows
that we have deep sympathy with the
sufferers. But to put these disasters
on par wijth the railway accidents or
alr accidents and to give compensation
according to what is paid by the Rail-
Ways, that will not be possible. After
all, the Government—is responsible 2~
for the passengers who travel in the
Government of India trains and...the
passengers who travel in the planes of

duc to earthquake(CA)

the Indian Airlines Corporation, are
in a way insured. But, for the cala-
mitjes like this, Government of India
cannot shoulder any definite respon-
sibility for compensating for the
damages and the liveg lost.

Silting of rivers, to my mind, and
afforestation, as I have already said
earlier do not have any effect upon
earthquakes. But, on large damg it
may possibly, at times, be creating
some effect. If the water seeps to a
very deep level, as Prof. Dandavate
said, for a few kilometres in the earth
crest, it is very hot-——it is all molten
metal—and, if waler comes into con-
tact with it, there may be evaporation
and it may create disturbance. And
that might be responsible for earth-
quakes in some places under certain
circumstances. But, generally, these
things do not have any effect.

It is not possible to forecast as to
whether we shall have after-shocks in
these regions; all I can say is that we
should have faith in God and hope for
the best. T hope there will be no
further calamity and the damage that
hag occurred will prohablv remain as
it is and no further suffering, God will
give to the people of thig country on
account of earthquake.

13 hrs, -

SHRI CHIRANJI LAL SHARMA
(Karnal): Sir, in view of the fact that
earthquakes are a greater challange
and earthquakeg take place in various
parts of the countiry, there have been
world conference on earthquakes. I
would like to ask only two questions.
First, whether the government would
consider the desirability of starting
earthquake engineering in the coun-
try; and secondly, whether quake
recorders would be installed on tall
buildings?

SHRI BIRENDRA SINGH RAO: Sir,
I have already informed the House
that we have as many ag forty obser-
vatories situated all over the country
and recordings are taking place. If
there iy any further need and any
area has been left uncovered the
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Departiment of Science and Teehnole-
8y will look after this,

I do not know what the hon'ble
Member means by earthquake engi-
neering. But I ghall certainly have
government look into thig aspect and
if any engineering department or any
training amengst the engineerg is
needed we shall do whatever can be
done. So far as I know in Roorkee
university, earthquake engineering is
already part of the course there. If
Roorkee does not provide sufficient
education and does not meet the
requirements of the students who
want to study earthquake engineering
this can be thought of being introduc-
ed in other universities also.

—

13 02 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir, on behalf of
Shri Bhishma Narain Singh, with
your permission, Sir, I rise to an-
nounce that Government Business in
this House during the week commenc-
ing 4th August, 1980, will consist of: —

(1) Consideration of any item of
Government Business carrieq over
from today’s Order Paper.

(2) Consideration and passing
of: —

(a) The Brahmputra Board
Bill, 1980.

(b) The Territorial Army
(Amendment) Bill, 1980.

(¢) The Dock Workers (Regu-
lation of Employment) Amend-
ment Bill, 1980,

(3) Consideration of a motion for
modification of the notification
regarding rates of Customs Duty and
baggage.
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(4) Censideration and passing
of:

(a) The Delhi Rent Control
(Amendment) Bill, 1980.

(b) The Ear Drumg and Ear
Bones (Authority for use for The-
rapeutic Purposes) Bill, 1980.

(¢) The Delhi Municipal Laws
(Amendment and Validation) Bill,
1980.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy Speaker, Sir, I
have to urge upon the government for
the need for a statement on the fast
and steadily deteriorating situation in
Kerala. Very recently also—just two
days ago—there was firing there on
the peaceful demonstrators at Malap-
puram collectorate. = There  was
demonstration there against the anti-
‘angauge, anti.Urdu ang anti-Arabic
policy of the Kerala government.
These demonstrators were fired
upon Some were killed. And a
large number of them were injured
Tho State Government’s attitude of
suppression of the right of thece
people to agitate peacefully against
its policies, is, to say the least, sub-
v~rsion of the Constitution ..

MR DEPUTY SPEAKER: The
items which you have mentioned are
very clear. You can read them.

SHRI G M. BANATWALLA: My
second point js this. I have given a
Motion under Rule 189. It is admit-
ted and it is given No. 146. 1t is to
take intg consideration 12 First
Annual Report of the Minoritiegy Com-
mission, with Memoranda of Action,
laid on the Table of the House. Gov-
ernment should come forward and
introduce a Bill without any further
delay, to confer constitutional status
on the Minoritins Commission. It is
a principle already accepted by the
Government, Therefore, there
should not be any delay with regard
to thin subject.

My next point is this: The Youth
Wing of the Janata Party has recently
announced certain programmeg and
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it, has said that it is drafting private
detectives angd gecurity consultants in
order to investigate these so-called
crimeg committed by the Police per-
sonnel. Now, Sir, this is an announce-
ment of very far-reaching consequen-
ces. 1 am ong who would not gay
that no such crime is committed by
the police. But yet the drafting of
private detectives and security comn-
sultants to investigate into crimes
committed by police hag all the pro-
babilities of politicalising crimeg and
pressurising the police. Government
must come forward with a statement
about it giving its reaction.

"MR. DEPUTY-SPEAKER: All your
five points, you have covered.

SHRI G. M. BANATWALLA: I
have given only four., The fourth
item is about Aligarh Muslim Uni-
versity, There is need for a com-
prehensive law to amend the Aligarh
Muslim University Act o that effec-
tive management is in the hands of
Muslimg and autonomy iz also given
to the university in consonance with
1ts minority character. There is a
Bill, official Bill, at present; but it is
very inadeguate in nature.

MR. DEPUTY SPEAKER: Now Mr.
Ramavatar Shastiri. Please be brief.

T TR mEdr (Tean)
JuTeReT S, WA o&nT T3 F1
& Wl 9d faer o ougar wEr
g ¢ fv Jmy aw Sw aF 59
Frafar ¥ wwwge fad & FAfar
* fa¥e uF T ¥ guaT FHF 6
afead; #1 gor w0 AR
Ta F Far fear 1 9@ damg
MIX Q0 FA F R Tt §
e frll A g w3 A1 S A
woeY w Y @Y e g fear man
WE HOA1aT TR WET H HHeai
TEMT & T § ar< fasrelt g
™ fm wmR dEdEs Wk g
TE A ) T aw oAk
NeEd g <@g ow g ww
Jeeg wew & 3 dfew ol & gt
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g gl ) ww | g faEe
§ afl a9 @ &, AR T T|T ;N
N "9 W § W g fewar gwa-
g aft wa g A @7 A )
wfrg d9gm § W 9T qFWEIL
I B

gl aF WY YT FT A §,
¥y wo Wt fas oo 91 f5 faad
IR FIE F1 THT TgFC A FQAT
WY A gEE wEew fmar wr g
ma fau fa ¥ oo 7@ o
2 | S gH AT wg ot A ger
FT AAE AT G 4 9 ANF qN
OTH SAFEE A qqT dAAT ®T fHqav |
ag aga gaar wrErn g forms
IIHTEA T o STATEL AT AFE ST A 1951
#fFarar ) afeas awT w1 gy @
afgz sre@r a1, SuFr feafa g
T FT G AT WY & | agt wEe
SET § surE e @r g sEw
I F AT T R UF AT G@IE
FT FIEET AT Ja7 §, & A9 F
gy WEM | dg WTAAT  ATgAT §
for g Fdt g 1 Afg § 7 g
fawifed & W f9aas oo gaT & f
TF qgd A gy, W oW
gadt fd 193 F oegmd wagw
ar sz fwdr faaw & aga ¥y,
A T TG T Tl wiife
QW F AT oA e
g f& gt g wE@E & oarg
W T® F I F QI 2 |

e ¥ garw feslt & ar
§ g W & gfrafed soaums
afegw @Ed9 F o™l A SwEw W
gefag § | e g™ ¥ {9
IT FTAS & BN ¥ 6 WA, 1979
F, AGT O T9G FFGET TEl Y
qTHTE o1, g auw.ar fegr a1 S|
SECEE LN IS GG
W ogwEW ¥ qT ogwr Wr
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P % frq wraTa #Y swERdT Y ST
W IR FEd gHeAnil w1 @Eye
frgren srow, fww wvft G WS
watgTw A& fRerer mar & faw
REM § S @Y W TS &
w2, gad WY 21 W€ AT OF FAL
N ox e w1 AW FEHE B
wIOH AE FET AR A AT g M
g gaa g fv oF S qU T g0
§ Mg A @ fAwed F
W IR ¥ gw ey ¢ f5 amfua
ad gy Tam J |

o qYo g5y o o FaX ¥ AT
sy fF 4 PR q® § WwH
T ¥ gufMu d WA § fF
NTATS WA AT cATE Hal, i A
¥ a8 3@ & g™l FE Y
FAE F I TEAH wL, qiw
ol & F1gT 9T $1§ @I 9T A

CARKE N

PROF. MADHU DANDAVATE
(Rajapur): I would suggest 3 items
on which the Government should
clarify their policy.

Finst, the advocates of the Allaha-
bad High Court have already expres-
sed through their resolution their
grave concern over the Union Law
Minister's statement in Parliament
relating to the resignation of Justice
Shrivastava and describing the state-
ment ag politically motivated and the
allegations contained in the statement
a3 false and baseless, casting asper-
sions on what they have described as
spotless character and judicial up-
rightnesg of Justice Shrivastava.

The second point 1 would suggest is
about the hesitation on the part of
both Houses of the United States
which has given categorical clearance
to supply nuclear fuel necessary for
Tarapur power plant, Therefore we
should like to know as to what are
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India’s independent capabilities to
rely on our own alternate sources of
fuel,

The third point is that there is an
announcement by a former M.P. and
the former Union Minister, Shri Raj
Narain, to undergo fast unto death on
the Bhagpat episode, from 3rd August,
11980 and the need to raise the issue
above party consideration. The other
day the Prime Minister has rightly
said in the House that this is an
issue which should not be made a
party issue and we should rise above
party in this particular matter. Social
organisations should take up this
issue, public opinion should be built
up and, therefore, I feel that we
should function in such a way that
Mr, Raj Narain, should not be allowed
to undergo physical torture by under-
going fast unto death. I  would
appeal from this forum to Mr. Raj
Narain that he should not act indivi-
dually and in collective co-operation
with both the Members of the Houses,
we will try to see that problems re-
garding atrogities on women are
completely stopped.

PROF. RUP CHAND PA]1, (Hoogh-
ly): Mr. Deputy-Speaker, I would
suggest the following matterg of ur-
gent importance to be taken up for
discussion in the List of Business for
the week beginning from 4th August,
1980.

’

The first item I would like this
House to take up for consideration is
the quetion of Bonus for the In-
dustrial workers and others. Because,
as you know, Sir, the annual festival
season for large sections of people of
our country is just round the corner
and there should not be any further
delay in the matter of announcement
of Government policy in regard fo
Bonus and fixation of the rate of
minimum bonus at that. Thig is
very urgent matter as any further
delay may complicate an already com-
plex situation,
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Secondly, Sir, I would like the
question of Bonus for A.LR. and T.V.
to be taken up for consideration in the
next week’s business, As you know,
the employees of A LR. and T.V. have
been agitating for a long time for the
fulfilment of their very legitimate de-
mand of Honus. Several pronounce-
mentg pertaining to the bonus for
Al1R, and T.V. employees have been
made out concrete steps have yet to
be taken towards fulfilling the just
demands of the A.LR. and T.V. em-
ployees. As has been reported in a
section of the Press today,...

MR. DEPUTY-SPEAKER: You
need not go into the details of the
bonus being granted to the AIR. 1t
is a national policy.

PROF. RUP CHAND PAL: As has
been reported in a section of the
Presg today, the employees of ALR.
and T.V. have refusgq to accept their
salary yesterday as a protest against
non-fulfilment of their demand ior
bonus. Also, as the report goes, thes>
employees have decided to intensify
their agitation 1f their demand is pot
met. This is to be taken up.

SHR!I R. K. MHALGI (Thane): 1
would like the following matter of
urgent public importince to be dis-
cussed in the next week.

MR DEPUTY-SPEAKER: Under
3777

SHRI R. K. MHALGI: No. Foreign
money ig pouring in from different
countries in the world to the North
Eastern Region of India. It appears
from various reliable sourceg that
between October 1979 and March 1980
an amount of Rs. 40 lakhs was receiv-
ed from abroad**

MR. DEPUTY-SPEAKER: You
want gome item to be included. You
cannot go into the details of this. I
will not permit you.

SHRI R. K. MHALGI: No, no.
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MR. DEPUTY-SPEAKER: You
said, Rs. 40 lakhs have been paid:
and you want an enquiry or some-
thing like that; no details., It ig not
permitted. You cannot make guch a
speech when you are asking for inclu-
sion of some item. It ig not correct.
1 will not allow, You please say, why
that item should be included and not
the details. You mentioned that gome
amount was received from some
Church and all that. It ig not correct;
it is not a discussion on any Bill.

SHRI R. K. MHALGI: There are
hardly 3-4 lines more,

MR. DEPUTY-SPEAKER: No, no,
yvou cannot give details.

SHRI R K. MHALGI. I am not
providing the details. I am’insisting
upon why that item should be in-
cluded in pext week’s business,

MR. DEPUTY.SPEAKER: You
cannot use this forum for this pur-
pose. This is only for the inclusion
of some item.

SHRI R. K. MHALGI: So many
things are being said.

MR DEPUTY-SPEAKER: You gre
making some charges.

SHRI R. K. MHALGI: No charge.
The gravity of the situation should be
brought to the notice of the House,

MR. DEPUTY-SPEAKER: 1 am
not permitting that that cannot be
placed before the House. You must
give it in writing to the Speaker.
Then only it will be considered.

Please do not make any charge. I
will not allow you. Item by item, you

read. I will not allow you to go into
details.

SHRI R. K. MHALGI: T am just
putting before the House on item
only.

MR. DEPUTY-SPEAKER: That
item you have said.

SHRI R. K. MHALGI. ¢“...The
Federa] Bank had opened a Branch
in Shillong. This was a non-official
private Bank...”

**Bxpunged as ordered by the Deputy Speaker,
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MR. DEPUTY-SPEAKER: What
item yeu want to be included?

SHRI R. K. MHALGI: The same
thing on which discussion should take
place.

MR. DEPUTY-SPEAKER: No, no,
it should be in one or two sentences.
I will not allow you to make a speech

en this.

SHRI R. K. MHALGI: I am nou
making a speech. A number of per-
song are making statements.

MR. DEPUTY-SPEAKER: Are you
net making a statement?

SHRI R. K. MHALGI: I am mak-
ing a gubmission,

MR. DEPUTY-SPEAKER. What
item you want to be included, you
pleasge tell?

SHRI R. K. MBALGI: That is what
I have told.

MR. DEPUTY-SPEAKER: Such
an item cannot be included

SHRI R. K. MHALGI: I want the
Government to make a statement in
the House next week.

MR. DEPUTY-SPEAKHR: You
please sit gown.

SHRI R. K. MEHALGI: I go pot fol-
lew why I am not unnecessarily
being opposed.

MR. DEPUTY-SPEAKER: Then
you come to the point. What item you
want te be included you please tell?

SHRI R. K. MHALGI. Last time
also, Mr. Deputy-Speaker opposed me
when I was making a particular state-
ment,

MR. DEPUTY-SPEAKER: No, ne,
this is net correct.

SHRI R. K. MHALGI: This time
also, the same thing is taking place.
1 cannot follow this,

MR, DEPUTY-SPEAKER: You
akide by the rules. (Interruptions)

I am gorry...

-y
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SHRI HARIKESH BAHADUR
(Gorakhpur): Unnecessarily, the
time jig getting wasted.

MR. DEPUTY-SPEAKER: 1 will
not permit you to read that statement

PROF MADHU DANDAVATE: I
agree with you thet there need not be
a discussion, but he may be allowed
to tell whay exactly he ..,

SHRI R. K. MHALGI: I an downg
that and that is what I am telling.

MR DEPUTY-SPEAKER. He is
reading a statemant,

SHRI R. K. MHALGI: “... There
are geparatist; and secessionist ele-
mentg which are alarmingly carrying
out their activitieg in this region.”

SHRI P. VENKATASUBBAIAH:
I do not want to interrupt members
when they say certain things. A
notice has been given that pointg have
to be mentioned so that the time of
the House may not be taken,

MR. DEPUTY-SPEAKER: That ig
what I am telling.

SHRI P. VENKATASUBBAIAH:
It should be done like that. If each
member gtarts speaking hours toge-
ther on the pointg referred to, then
where is the finality?

SHRI R. K. MHALGI: I am put-
ting only the point,

MR. DEPUTY-SPEAKER: Why I
am saying aso iy this, You are mak-
Ing some charges against somebody.
There iz no Minister to reply to that.
It will go on recerd.

SHRI R. K. MHALGI: I am not
making any charges,

MR. DEPUTY-SPEAKER. It will
go in the records of Parliament and
no Minister will be able to reply to
that, Do not bring in any charges.

SHRI R. K. MHALGI: I want & par-
ticular item to be jmcluded im the
next week’s business. That is all

P na .

2z,
- w

p— - L an )
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There are separatist and secessionist
elements which are alarmingly car-
rying out their activitieg in the north.
eastern region. The whole affair re-
quires a thorough probe.**

I therefore urge upon the govern-
ment to have a thorough and imme-
diate probe into this activity and
make a statement on the floor of the
House regarding the same, during the
course of the next week.

Last time also you stopped me; this
time also you have done so.

MR. DEPUTY-SPEAKER: 1 de
not cbject to all.

SHRI R. K. MHALGI: Then why
are you objecting to my making a
statement? That is my grievance.

SHRI NIREN GHOSH (Dum Dum):
I want Assam to be included in the
next week’s debate because whatever
statement has been given is beauti-
fully vague. 1 am not sure whether
the minorities’ rights will be protect-
ed and whether on the 1971 year, the
cut-off year that wag more or lesg the
general consensus, also there weuld
be backsliding.

If s0 there would be dangerous re-
percussions. Without going into too
many details we should have some
sort of a discussion.

Secondly, about the army structure
of our country, there should be gene-
ra] debate because til] now there are
so called martia]l races; there are
Rajput regiments, Dogra regiments,
this regiment and that regiment. If
those regiments remain, new regi-
mentg in the name of other states
shoulg also be formed; otherwise it
wil] be discriminatory. At least gome
22—30 per cent of the recruitment
comes from Punjab, Haryana and
Western U,P.—a particular part of
the country. That militates against
national integration of the country.
There shoulqd be discussion agbout it.

Then about the Jharkhand move-
ment there ghould be discussion be-
cause unless the democratic kernel of
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the movement is seen, it may turn
into another Assam. There should be
regional autonomy within the State

of Bihar ‘or something like that se
that their rightz are safeguarded.

The unemployment problem is
assuming frightening proportions; it
ig going on. They wanted ten years.
Still it is going up by leaps end
bounds. The Directive Principles and
all that are doing nothing to solve
this problem. It is ridiculous. It
shoulg be specially singleqg out.

Then there are about 10 or 12
commodities of general consumption
for 90 per cent of our people and
Mohan Dharia resigned on thig issue
long back. Ag Minister he tried to
implement it and worked out some
sort of scheme, With the present re-
gime it seems it hag been thrown
overboard. At least 16 crores of
people are involved directly; there
should be equal prices throughout the
country through fair price shops.

Flood situation ehould alse ke dis-
cussed.

N wgare fog wsaq (miwern) ¢
fe<t eNw gga, a3 IFaS Fenfam
® I WA § Ag qg9 R w6
¥ ¢ oR @R TOGX T_AT AT @
g fodww & aR ¥ gfqwT ¥
R8T 15(4) WX 16(4) ¥ M
TEEE § Iu% yarfew foeuw
TRET 9 TFHAE FANGT ¥ GOEAT
qT gl 9T 9N gy Wfge Ak @
IR # FE sxgowr @AY wifgw

W AT wg e 1fv-
el W mefEr wweT @

& wEr wfg@ 1| SwR wwd
& o qgi frawe w28 999 ATA-
& v & wifg@

WD

**RBxpungesl as grdared by the Cheil.
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[»fr stqur fag Feav)

. A% ag Y wgmm g fram
e F g &9 ¥ gew Jgar
st @ § fefstea & & Sewaw a8
o W § Afew AW IR
fg g0 ot a0 ¥ = Y faw
grar § faaw &7 ¥ g@wREE Tl
B H A1 gaear § S9H A § A
¥ Fgr I § % amt W anfiEre
Fifesy I @& fomagd

TEr werar w ¥ osgd gg
gAEATHl FT & Fh AfgArHl  qT
WETART F1 FFIX F WA TR
qITgY ST AT W & @ A
FE AT E ) TT O N AW AT
BT ST QT § %9, &uEat 9% fanw
& § s gearg WAt AT fawre
T =gy
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§ gg i wgar=.garfa mdiz
afga & ot # fardT & a9 ware
& w@r g DA - qEt aw
qrr AT @ Ty § " Tar AW
W@ sy § | gergee # 61X gEd
W X TF AFAT, T FY AED
qT WY Y A WX B fowaa &1 AFT
FEW @ STAE 1 | FgAT g fE
fggema § gt adl st 9@ "9
afaq & a7 s1c@mi § o Aeratsd
¢ W 9 3% ggafaw & @
auiiz &< A7 Fifgy 1 s faeft
T % & FqET ¢ A F D
q maw &< fgar Ny | ¢Ew TS
TET II qHEAT T FX ST |

WAFA TH@t 7 rfas 1 qaw
€ gmear dar gY A% ¥ 1 @™
zifasi & fag w7 @€ € 1 rfas
% wweEiT, 9 wdfisiame 9
sifaae ag 1 § R MO W©@
7€ & uxr aw faarfqat & afed
FI FWHEAT §, T IR WEGAAT &
gail Tl # gwenm g o fw
gEaIe 9T € 1| gl Y A ggaw
I9 WY § =SHY A AT SesiE
gF¢ § g, @0 agA & quwma g
ggxgt AOW &1 qrf@dr {9
agt faa wr € 1 g 9w o st
g =ifgd 1 ¥ & I wEY gQ
& HOAT T 4T FL@T § |

1 faorg wAT qraw (FerRT) C
SqTewE WEEA, @ T wWEETEE &
TR F 2T & fw 37 9T T g
faare faar sig |

ggel wtgew § o 30 @ A
wagT g} @ § F 1 gAwT FlAwm
dav T § |
MR. DEPUTY-SPEAKER: Some

legislation is going to come on ‘beeri’
workers,
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&t faorq Wi aray ;. sigt &) W
fafaan dfas § =gt aT wfgami &1
fafran ds 7dl fawar g 1 fomar
Faw wg &7 faaar & sawr oF fagig
Faa g7 wfgar = fgwar & 1 gad
@ a8 % fv =€ gt % av7 @
fafamm &3 1 fEsqma =&Y gor g |
fedy W1 5T ¥ N A Fr AR
&Y fear sar € 1 AH AIRE N
1€ w3\ faar st § | ST FeRAT
oz W TdHde adi g faad fF sT
Y & wara &1, afeww  wfafadis
T TFIIT ST ATHAT TT Y ;S
IAFT GAT FY WY FIE cggedl AqGL
g | gafgy i qwgdr #r #H9F
T HIT IqP AT 9T W) fa=wre AT
F7fad |

HAJEATTHT & FIX H gAT qrefr
q§ gara w7 fear § gafas zg @)
qF & aff wgAr =gar |

artadt aig 9z & fF q¥ e §
T TGT I3 4WR 9 BAT AT
g1 g A9 g arH, NY § FI7 a%
FAT AT & 1| ag HTUA WA ax
21 7 & =+ fMfaeed ¥ a=7
W & | ag qUTS AT TF agd a0
FIE T | IAFT WY WA TEATE &
THE F AT G |

s wfwsr quead @ (Fvag sH<
®ew) @ WO wrgar g f& @ awr
geatg ¥ i grEerd W & FoE
AT W g ST 9T fegrmw 49 T
gusT waae fzar smAr arfedr |

feeeft & S aft o gT3X
ax = 91 qfswsr feedisqm fawew
g 7z facger soq & war ¢ 1w
1 A Al faa eSS
faadt § g7 & = fawdhy &
T ¥ 1974 § gw R A A=
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JAT WIRIAT FATYT T | FAT W9
argy § f& s€t a@ 4T WR-
v agt WY semar oy P qd€ qiT-
feafaat mrae gwit 3w | dar & 1
g 1 mw feedY ¥ ag aga & wwar
fasr T § | q@ WY g wR A
Tga & a0 uwa § fadr § 1 Wi
A g Frs # A &9 faelt Ay
B N gz Y &1 owrat # faara
eI g1 @ € | gAlew § faaw
gy @ S R agt 9w W@ @
SHY H199 & 19§ AR B | AT
™ E ¥ aE § wigh § fw
gfest® ferdisTew fawew & Fqc gat
FTF @1 AET gEEr fzar  saAr
g |

FORTETE | 499 BHOT 1 F1a9T
gl faw g1 g zafag gt g7 dae-
f@t & W @ 9 g "G
FOSMT g 77 § AR deefwt a7
Y € € 1 gwEMaEeT faewr gae-
SE T A|r F  #weaL g faar
T 97w F sAaaiafer §F &
fag ar ot gwwm & fag saw
88 Fu9 Figwr ¥ frar war § A<
qare wfawg saaY @it F1 T
mfasr o1 Y qeiEAal g 1 afas
FTEY GFY FTAT &7 ALY faer & A
SAE AW FI@ A qGGL TSN
g€ | TH qr Wl 9gT & F7 qiwT
foaar =nfgxr |

amgT # dwd w9 Ry §
TTEF 99 W g | g3t F1ar &1 ;M-
sww fre @ € 1 gt woww E
TR gEEge a3 0% § | 99w
aR & W s=wt ®7ater fear arar
arfgd

SHRI CHITTA BASU (Barasat):
Sir, I am glad that two memberg have
already mentioned the urgency of the
two points I have written to you. The
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[Shri Chitte Basu]

House will agree sng you will alsc
agree, Sir, that the most important
subject js the situation regarding
Assam. The Home Minister made &
statement. I welcome the sgtatement
in so far as it hag reiterated the need
for a peaceful negotiated settlement.

MR. DEPUTY-SPEAKER: Do you
fee] that a giscussion on Assam in the
present circumstances is called for?

SHRI CHITTA BASU: Yes, Sir.

MR. DEPUTY-SPEAKER: T never
expected this reply from you.

SHR1 CHITTA BASU: T thave
given a motion demanding a discus-
sion on the statement made by the
Home Minister regarding Assam. The
discussion ig necessary because of the
fact that it is reported that gsome
accord has been reached between the
Manipur Chief Minijster, Mr. Doren-
drg Singh ang the leaders of the
AASU and Gana Sangram Parishad,
I have learnt from reliable gources
belonging to the Government also that
the accord includes an item in which
it hay been more or less decided that
the base year should be 1961, which
will result in the disenfranchisement
or deportation of nearly 3 million lin-
guistic minorities or religioug minori-
ties. Therefore, it would be a great
problem for the nation ag a whole.
It will disturb the cause og unity and
integrity of the country. Therefore,
having regard to all these possibilities
and the confusion which might be
created in the minds of the people
both in Assam ang outside, I feel
a full-fledged discussion regarding the
formuly in the agccord is necessary,
so that the people can understand

which is likely to be ths eonsequences
of that formula.

Secondly, there has been a near
sollapse—] am using gtrong words—
of the public distribution eystem. The
Governuient of Wet Benge; have
written to the Government of India
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that the supply of rice and other
essential commodities which are being
supplied through the public distribu-
tion system had more or lesg been
stopped, Therefore, I bring it to your
notice that the public distribution
system has reached the stage of near
collapse at a point of time when the
price of rice is rising at a galloping
rate. The Government ig interested
in curbing the price line., The hon.
Finance Minister made g statement
to that effect. The Minister of Civil
Supplies made a statement in the
other House that the proposeg to
amend certain legislationg to plug
the loopholes in the existing law.

On the one hand, the Government is
intere.ted in curbing the price line

and they have got certain proposa's
in that regard. There is near col-
lapse situation of the public distribu-
tion system. Therefore, this is also a
very important item of public im-
portance. I hope, the hon. Minister
will agree to include these two
specific items in the list of business.

1w/ AT fAy wm et (FiFEd)
Saremd wgww, ® owgwm (w ome
qAG ®1 FE-G H A3 97 79
%1 s faear sk | W @@ &
wrarw, &, fage, swe wawm,
AT, FE W FE WG S
gyafaa § | gg fafeair a1 & f%
a5 7 feafa 9T &% gar ¥ g«
g1t =fed @ik 39 fawg F1 Fr-aN
¥ @ Srfgr

FTHL FT A T T F) FAAG F7
FIE TAT FEIGATR | W9 7w & fF
gw § 9w S@TET 9T WK I
gAeaT @@y g% & | WA & faAl
1 MERT q57 fad 98, guF fag
zq fawg 93 a% q9T § wgw A
Jrfgd |

T FURWA WE gfea & uw
qE & FTTT FIH AR w e AT
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21 Wy ¥ ofeaml © aga wfsme
Wl WIAAT FLAT G G & 1 KW aArR
¥ ueg gar F qge gE & 1 g W
fo arw gar § §t 9z solew &
wynfar 9v ggg ), ofw ag @z
g wF fv gz srantwmT |y ad
gy @ 8, foay fegEt &7 qmw
gl % |

IAT 44T F qIAT FT JIT T
war &, fogd AT 9w ¥ Fafar
g adY, afew fagre ¥ y4f M afeman
FErLT % Farfaa go § 1 gufag
# wigm f& gg atg F47 zaT, 39 9T
7 T # F37 AT T;0fzgy

SHRI NARAYAN CHOUBEY
(Midnapore): I have  specifically
mentioned bonus. My friend hag also
mentioned it. We have come across
a press report and we are apprehen-
sive that the Government igq going
through a bonus scheme on an ad
hoc basis, in a piece-meal manner.
The Government is having a majority
and it is not an ad hoc Government.
They must come with a bonus scheme
on a proper basis and not in an ad
hoc manner, before the festival season.

On 18th June, when the Minister
of Finance had placed hig budget pro-
posals on the Table, there was lot of
desk thumping from the treasury
benches. But look at the situation in
Karnataka where an agitatiom is
going on against price rise and
dozens of persons have been killed. I
want this to be discussed on the flnor
of the House.

Failure of the U.S. Government to
supply nuclear fuel: This point has
already been mentioned by Prof.
Dandavate. So, I need not repeat it.

Most irregular train services IR
Sealdah division: Daily mar-peet is
going on there. Traing are not run-
ning in time. This is not# your
Madras, Sir, this ig Calcutta. Five
lakhs of people daily come to and
go out of Sealdah alone. Daily lathi
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charge and tear-gas goes on parti-
cularly om Sealdah and Nowreh
stations. Thig situation must be
discussed.

We have come acrosy press reports
that Cong (I) Party in West Bengal
hag taken a solemn pledge that from
9th August, they will launch a move-
ment demanding the Left Goverament
to go out of Bengal. On 9th August,
1942 Mahatma Gandhi had given a
call ‘The British Quit Iadia’. On 9th
August, Mr. Ajit Panja, President of
the Cong. (I) in West Bengal has
given a slogan ‘Left Governmnt Quit
Bengal’. I am apprehensive whether
the Government of India headed by
Shrimati Indira Gandhi wil} allow
such a movement to go. Thig Is a
very serious matter and this should
be discussed. i

Lastly, a very important press re-
port has come about the reported
illegal payment of 1,000 dollars inm
India by the US firm, McDonnel
Douglas to buy Government officers
so that their aircraft can be sold. I
think this should find a place in our
discussion, The lobby of the US im-
perialists is very strong. They are
trying to buy our officers so that they
can sell their aircraft.

SHRI P, VENKATASUBBAIAH:
We have a pleasant and amicable
Deputy-Speaker who keepg the
House in good humour.

AN HON. MEMBER: He is casting
an aspersion on you.

SHRI CHANDRAJIT YADAV
(Azamgarh): He is praising.

SHRI P. VENKATASUBBAIAH:
He is amicable very pleasing, always
smiling and humorous.

I will convey the feelings of the
members on the points which they
have raised to the respective Min-
istries concerned.

]
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13.42 hrs,

BUSINESS ADVISORY COMMITTEE
SEVENTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): 1 beg to move:

“Thaf thig House do agree with
the Seventh Report of the Business
Advisory Committee presented to
the House on the 31st July, 1980.”

SHRI CHANDRAJIT YADAV
(Azamgarh): I have given notice of
an amendment, I beg to move:

“that at the end of the motion
add—

(1) ‘That the Report does not
provide any time to discusg the
question of mounting upemploy-
ment of youth angq also for mak-
ing provision for unemployment
allowance;

(2) That the Report does not
allot any time to discuss the ideas
to be incorporated in the Sixth
Five Year Plan;

(3) The Houge disagrees with
the Report and refers back to the
Committee for reconsideration.”

Ag the hon. Ministe, knows, this ques-
tion has been raised many times. pre-
viously also. I would say that both
the Government and Parliament
shoulg take serioug note of this pro-
blem, because already resentment is
going on all gver the country among
the younger generation. Already 15
million educated vouth are on the
live registey of employment exchanges.
This is the figure of only those who
have got themselves registered in the
employment exchanges. Many of our
boys and girls who are living in the
villages, in the rural areas, those be-
longing to the weaker sectiong of
society, do not know even how to get
themselves registered, So my assess-
ment is that the number o; educated
unemployed youth may be round
about 28 million, if not more. T1f we
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take into account the;s uneducated
people in this country, the figure will
reach about 100 milllon. This is a
very gerious situation.

In modern times most of the coun-
iries even developed countries whe-
ther they are socialist or capitalist
countries, are taking effective mea-
sures to meet the urges and aspira-
tions of the youth. In America they
are giving unemployment allowance
because unemployment is increasing.
The socialist countries have re-orient-
ed their entire planning procegg so
that unemployment is not there. In
Europe many countrieg are providing
unemployment allowance, like the
Scandinavian countries. In UK they
are paying the equivalent of Rs. 1,200
to 1,800 per month as unemployment
allowance.

What is happening in Tripura? The
entire movement ig basically econo-
mic and is led by the tribal youths.
What is happening in Assam? The
entire movement is led by the youth,
The basic problem there ig economic
backwardness. The unemployed
youth are getting dissatisfied because
they have no hope for the future.
Thig Houge must give serious thought
to this question and discuss it.

My non-officia] motion on this issue
hag been admitted. 1| want that it
should be given priority. My pro-
posa] is that Government must sgree
to give @ minimum of \Rs. 150 per
month as unemployment allowance,
that is, Rs. 5 per day. It is not a very
big amount which the Resolution
really proposes and the Government
must find money for the millions of
youth all over the country.

- e ey,

Sir, take your owp State. In Tamil
Nadu, you know that almost every
family is having unemployed youth.
The Ruling Party, I think, about 10
years before passed a resolution in
the All-India Congress Committee
meeting—if I remember exactly, it is
Patna AICC Session—that every
family wil] have at least one employ-
ed person. And there are lakhg of
families in this country who have
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not a single employed person. This
is a serioug situatidh and therefore I
would like that thig House should
dicuss.

Secondly, there ig the questiop of
Plan. Now, where 1is planning?
Where is the Sixth Five-Year Plan, I
would like to know. The Planning
Minister jg there without a Plan. For
so many years this country is going
in a haphazard manner without any
kind of planning. 1 think the plan-
ning has beep given a good-bye in
thig country. This is a serioug situa-
tion. Pandit Jawaharlal Nehru en-
visaged that India cannot solve the
problem of poverty and unemploy-
ment, India cannot become a strong
modern country unless we go accord-
ing to a planned economy. Now, the
whole concept hag been knocked out.
We are just wandering here and
there without any king of ‘plan. I
would like to say that before the
draft is presented, this Houge must
get the opportunity to discusg what
should be the ideas incorporated in
the Plan—the plan reorientation the
allocation of money for the rural
sector, for the public sector expan-
sion, for the basic core industries, for
the eradication of unemployment, for
agriculture and on so many issues. I
think, Sir, this needs to be discussed
in thig House and therefore, I would
say that only yesterday the Planning
Minister made a statement In the
Rajya Sabha, the other House, that
310 million people are living below
the poverfy line. Now, this number
is increasing and theretore, 1 would
say that the Plan has to be discussed.
(Interruptions). This ig my amend-
ment, Mr. Sharma. Therefore, I am
speaking on the amendment.

Therefore, I am saying that this
House must discusg the ideas to be
incorporated in fthe Sixth five Year
Plap, because thisg ig the longest Ses-
sion. Before thig Session comes to
an end, if we discuss this, it will be
better. The National Development
Counci] hag met., the Finance Com-
mission has submitted itg Report. Let
the ideag of the House be known to
the Planning ~ Commission anq the
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National Development Council. When
they prepare the Draft for the disgus-
sion in this House, these ideag will
also be taken into consideration, With
these words I move.

SHRI P. VENKATASUBBAIAII:
Sir, Shri Chandrajit Yadav ig g very
knowledgeable and experienced par-
liamentarian ang he wag General
Secretary of the Congress Party also.
He knows the problems and all thece
things,

Sir, the Business Advisory Com-
mittee meets every week. It is being
represented by the representatives of
all the parties, There was no occasion
to have any divided opinion on that.
A broad consensus is being arrived.
Yesterday we all met, the repre-
sentative of Shri Chandrajit Yadav
was also present and we have
given as much time as possible to
some non-official resolution which
Shri Dhanik Lal Mandal is moving
and also Shri Madhu Dandavate, All
these factors have been taken into con-
sideration having the time factor in
mind. This is what has been done,
and it has been done wunanimously
and there was no occasion for any
difference of opinion. So, T would
only request him not to press it, and
let this Business Advisory Committee
Report be adopted.

SHRI CHANDRAJIT YADAV: Your
Business Advisory Committee is
again meeting, as I am told by the
hon. Speaker| Will you consider these
things then?

MR. DEPUTY-SPEAKER: Is it
the pleasure of the House that the
amendment be withdrawn?

SEVERAL HON. MEMBERS: Yes.

The amendment was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Seventh Report of the Business
Advisory Committee presented to
the House on the 31st July, 1980.”

The motion was adopted,
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13.59 hrs.

DELHI RENT CONTROL (AMEND-
MENT) BILL*

THBE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR] MOHAMMAD USMAN
ARIF): On behalf of Shri P. C. Sethj,
I beg to move for leave to introduce
a Bill further to amend the Delhi
Rent Control Act, 1958.

MR. DEPUTY-SPEAKER: The
question is;

“That 1save be granted to intro-
due a Bilj further to amend the
Delhi Rent Control Act 1958.”

The motion was adopted,

SHRI MOHAMMAD USMAN ARIF:
I introduce the Bill

B

EAR DRUMS AND EAR BONES
(AUTHORITY FOR USE FOR THE-
RAPEUTIC PURPOSES) BILL*

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
[ beg to move for leave to introduce
a Bill to provide for the use of ears
of deceased persons for therapeutic
purposes and for matters connected
therewith,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the use
of ears of deceased persons for
therapeutic purposes and for mat-
ters connected therewith.”

The motion was adopted.

SHRI B. SHANKARANAND: I
introduce the Bill,

*Published in the Gazette of India
Extraordinary Part II, Section 2, dat-
ed 1- 8 1980.
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13.52 hrs. ,
MATTERS UNDER RULE 377

(i) Reported threat of fast unte
death by representatives of De-

partmental .Stamp Vendors’
Union.

SHRI BAPUSAHEB PARULE-

KAR (Ratnagiri) : Departmental

stamp vendors in the country in the
P&T department have been demand-
ing all these years that stamp ven-
dors, being an independent cadre
without any promotional avenues,
may be given 20 per cent promotions
as is done in all other cadres. 'The
Union of Stamp Vendors has also
demanded revision of pay scales on
par with postal assistants, revision
of timings and direct recruitment of
the stamp vendors cadre, They were
repeatedly told by the authorities
that their problem would be gsolved
and their demand would be accepted.
As the demands were not met, the
Union observed a chain hunger pro-
test from 11-11.79 to 14-11-7% when
the Union wag assured that this pro-
blem would be solved in the near
future. But unfortunately the pro-
blem has not yet been solved.

As the problems have not been sol-
ved, the Union has now decided to
allow Union representatives to pro-
ceed on fast unto death from 4th
of August 1980, before G.P.O. Bom-
bay. The Union has accordingly in-
formed the Union Minister of Com-
munications by a representation dat-
ed 15-7-80.

1, therefore, request the Union
Minister of Communications to gettle
their just demands by negotiations at
an early date and avoid fast unto
death by the representatives of the
Union which is to commence on 4th
August, 1980.

(fi) Reporteq delay in transporation of
Bananag by Railways from Burhan-
pur to Delhi sd

=t firw g fog s (W) ¢
SyTeaE WERA, # Wik Aemw ¥
wfaeradIg TFgE § T 7 57 5%
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W #&Y AT FT TR WIHRIFEAT
LG S

L@, I "EIAR F J9q(y
fad, ¥ SeaeE @7 ¥ awar &,

AT AT (3 & 99 e I
agl ogwdt &1 I F feara) Yy Fay
U4 T3 ¥ FA  WqE fHEY

g1

(iii) Need for supply of sugar to
Drug Companies in Tamil Nadu
at the levy rates,

SHR] S. A, DORAI SEBASTIAN
(Karur): The production of syrups
and liquid formulations based on
sugar by the drug companies in Tamil
Nadu has come to a standstill be-
cause of the failure of the Govern-
ment to supply sugar at the levy
rate. The State Government had
allowed the drug units to draw sugar
from the Civil Suplies Corporation
as an interm arrangement at Rs. 5
per kg, But this has also been stop-
ped because of non-availability of
stocks of sugar with the Corporation.
The drug companies are finding it
difficult to buy sugar at Rs. 7.50 per
kg. in the open market, since they
are unable to increase the price’ of
formulations in step with the price
of sugar. The Tamil Nadu drug
industry requires 2,800 bags of sugar
per month, It is uneconomical for
them to produce formulations contain-
ing sugar when the prices of sugar
have gone up three times during the
last three months in the open market.
1355 hrs.

(SHRI SEIvTAJ V, PATIL in the Chair)

The Drug industry has made seve-
ra] representations to the Centre to
make available sugar at levy rate.
The Centre has not yet responded to
these representations. I request a
statement in this regard from the hon.
Minister of Agriculture, ~

(iv) Need for restoration of certain

railway services in Jodhpur-
Barmer Jaisalmer Sections in
Rajasthan,

1796 Ls—10.
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it afgerg % (F1edT) : awafa
wged, & fraq d@o 377 Fwewia
frmafefaa fagws *Y ST wosr samq
wrHfyad o wTgaT §—

“guwm g § dndadt &9
¥ JIIAT § YT, TYYT & AN,
FEAAT § FHYY, WT aEYT &
SaaaT #1 afg | Tl & W9
fasr i Wa A€ g1u FEE
FHI qq79 §¢ TF qearg & @< fFa
WY ¥ ATIAY, AGONT UF  S1g9R
fo $qafer 51 ag  Fw=w  oar
FIOAT FEAT 95 @I & | ITF HE1-
THA H ST g Iuftqd g @Y
g

aeEA sy g9 qfvagd fasw
¥ a9 W1 IgT FW FAdl § WX
ufd &1 g9 Fa Agr F@dr
TN FFE AT g1 74T § |

IAT 1S TT FHT F1IF HT FHY
gl g, g% ufd &;uT F1 q7- Far
§ WIT IF FFT 7 AT F §qGAL
gagAT #1 1 @Y g, fSEd #w,
IMSRT, AGART WX FHgYR fo=di 77
AT # OFI qERAT g

qT: IFT SIS U3 W9 fgwm
ey afog wfg &l &) goa
E & HITATERT FIAT FTFHAT g
T W1 ¥ faes dHEdt dE wv
W3 AT FT q@ A FL |
(v) Demand of All-India Farmers’

Association to increase the prices
of wheat, paddy, sugarcane, etc.

Nt WA wen (TAr)
gamfa s, & fagw o 377 &
g freafafes sfassdia qrF-
WEET F NTA KT HIT WOART Q0
AIFYT FaT § |
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“qrefg fRgrEl ) A" av 5
HEEY & qe WY & g@ WX
g & T F7 forwre g qzar §
Y feara grqer qw FT WE AT &Y
T qAT AT F gAET Fr fawr
v, ug wg fagrmar § 1 AT
feart w1 feafa ga@ adw g 1 a1
AGTT F 17 § W)Y HATT HIT AHES
®qA T87 FW &, THER 2 F Fo070
% 3faa gew 9F agY fawr 9ran)
@O AR T S oatEfrs gE
g § Ig 9T wqafuw A
[HIAT 93AT & | W AFHC FHAEAT w5y
gL qz Ay & 13U @IEl ;R
SI9e & geat § 4fg T g1 7
978 #IX Y qrATe w7 faar § |

TF T gF F FAS AT FATC
‘AT FT AFAA fFEAT AT EAT OB
Ffy gF Freanfos qrarar #1 #9971 &
ANy GI1E 97 T F HACTST fFHqray
FHT 5000 FE ®IC &1 wfafe
AFGTT FAT & | THF WATAT ATAIT A
FI0W, I, W3, FA, FTA Hife
TFFIT ®IAT Fr FAT w7 fRmr w7
Ia%r wrara faar s owgr &, foey
fegra oix 1 gz S1AT 1 S wA
FIG IqTF [HAAT F1 AT & fF
ITF FHT €= @7 fAgta fwar sa

Jarzd arrg & Ffg w1 @S
gu afaw wredm fFqa aqr § A
1 & f& A *1 97 140 ¥AC
{777 g1 F1 TAT 130 ®o fF3ET,
T3 @ FiAq 21 o fFvEw, T
g HARA! FT  FET 390 o
fages, Farg FY FIWT 500 Fo [
1000 %o fygeesr, grary F1 Fwa
1000 %o frgesr, A &1 1T 75
%o f¥gzar, wgre oY FIAT 75 o H
100 %o ¥fg fraze a1 arfa@as at
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FHT 1000 379 gfa goe frgifa
Fr AT

are fegral & gfq geare
SO WY gHIET g1 a1 3§ g ANl HY
ufaar @7 T a1 =fgy
14 hrs.

(v) Need to save Kharif crops in
certain districts of Rajasthan from
pest infection,

ST A G (FF) : et
7y, § faaw §0 377 & aga
freafafaa afgaradla TFagE &
37 FT T AEFT &4 WF (AT FLAT
HEAT g~

‘wETT & A%, f97, #1F,
AT, S, wagy, Wiz ey #®
FTATT HIL qFT 9 7 GOF T 7
F1 G AT ZT AT 1 A exal
7 g AG AT F FIO GIFT FHA
q7T | TG TIET § 99 ITIg F T
waa T W@l g 1 fEeEay & e
gAT g FUT g1 AXI & | aI0
fexs ¥ 5 & 7 Freq #1 gE
®AT ®T  FIALT AT GHT & 7 A
Fvar U #T7 fanr g0

HITIT FT WL F gAT 43
AR i N B - B GO °1
grz 7 frarsy &1 a9y ¥ oo
faorg o Zaas TN Tew {qErd
gt 3 | gy {wawr @ agr fgear
T AT KT F@OEA E 1 A AN
¥ wawiaswmaa, Gy gegm
F ®IA FT 37 F(S1 F (A0 FFATH
F fao oz wiv &1 & FAe frara
77 w1y g7 g & 9w fasar sirfew
FIE | AT W TFEIT 97 79647
A & owE AT FETEE KEE AT
T W FTHT BEA FFQ
o gRz AT % FT IT | TEY
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feara aqte &Y FIAA0 | qew TATIARY
qrQ gif iy ;A faogr gar e
waw srfas gz & A fyey Smm

o R @& 7 T TF AW
g5c ¥ fagy sggeqr &< feami
FN FAX IA DT FIC AT FITT

FET §

{vii) Supply of adequate quantity of
sugar, wheat, etc. in Madhya
Pradesh for Ramzan and Raksha
Bandhan festivals.

Y gea AW wfeqr (wssa) -
aYaia AGRT, g9 IIWT T WFFT
qT IAGETT TEIBT & qed AAT
73 WE | WA AR WEGA &
i & 9T wFsT Iaaeq FUAT
frrmT o= 21 FeT AWM Y FRIA
1 qwA F TFAT g A F7 fagwr
ofagtwa Fraar & 1 W T ™
fag & arg et %1 fegla 2adia &1
TaF FIIOM AT AT AZATFA T
qeata § 1 @i Aqi F AART A
AT 12 FTT WL AL FT AT 14
w7 g fvar &1 FFE w1 O®
AT § 1 AR AL AlEmat wEAT &Y
75 g

AEHFT ALER § AL E 7
THFREA A(T LTI F I 97
TEATHT WFEL FT F(aT TFTET FI
FIT qeT FIW FI AMAT 40 I
HiizF =7 WFFT FT W qqr aqO
w7 f@X aF@r & w7 ITOFIA
F1 A6 WiT 97 IAGASY FT 9T
AT & FFA 9 A qEr #71
argrr fear iy fagg sedr g%
WEME § qeq qAqT F1 T

(viii) Remunerative price for super-
ior variety of cotton produced in
Southern States.

=t &) o¥Y ofq® (F7g7) : @I
ERT, § UATZIT AIAAIT T 6

rule 377 ' 294

&1 g1 gfquri= fega sare S
W a feaml & wew & R
aEfyd &7 wWgA 1 5w &
¥ foarw “gfaa’”’ s oF wafe
feen #1 I FTHY WIEAT F oI

F@ & 9%g § F97 w9 Ao
gfemfaa sgaa =1 fowgr @ &)
fafeq gut & fr g0 9397 & afoormy-
AT FAA AR TW UF afgeare
¥ & ‘g feew & waw awan
IF AL TT AT AT I59 HY79
feaml & qr@ oW a% ¥t g€ &
w17 A&t fawy df g1 ar wrd
gg fegir sragas< zafag dar #
a1 &Y &, foma fearT aod gamas
FI FW YT 9T % foq Fre7 gy
ST | AT AL T 9T THFET
FIHT AT AT FUT TIT T gFaT

g

‘gfaa’ frew Y FUrg FT FAT
qretT g a7 afeg # dda
g TEEFIT grw fwmr owar ogr
AT 1972 # THIAANTEF THFT GdY
F0 STAY @Y & 1 FE Wi § galaw
frtw @1 FI19 HTET JET & 1 3EE
S99 ¥ ITAEF & WT v owq-
wegra uftwg ¥ gfd Farfmi &)
F1T G U gwEd o fwar
TAT F | TH FUG F @ [IRAF
gfez & 72y 798 Wy w¥ § (gew
g1 faare ST 36 IO Y
gisa fwaral &0 9T ToAT q91 @
& 1 gzt MW g% Fr S &
7% Tl qed 3q IFAqUE STl &Y
FAME F ST T JAZ TF qQATag
framal T1 gaF Soarq Qg ¥If=a
FTET ARAE | I W @z &1 faug
s wr@ # uf a5 € Alaza
-7 faator deqr a8t &, 97 IR
o0 UF A FI@EI B IF A@T
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g Tw T &1 fawaruen fagifw
w7 ¥ foay feam go g &
Jefifer Fqfdd o &5

& gradg wfq w5 ot § fAaee
Fel fF ga w@=a ¥ goprar Teq-
fawar &1 war svar sy YT gwEar
w1 fazw fasEr @@ 0 feere
afafesg aaraor § srwa s
ararar ¥ w37 ofeww w7 wod
AT IR FIAT | IAFT WG

Fa1e ¥ INT qeatwa g1, 97 AT .

Sawifaed g 1 g7 fEamat w1 ag-
fag wew frat & zfw Farfasrsr
Y ®wgal &1 SeAfavita wfagt &
S99 § SrgEw o ) ozwr gEi
WY F9rg F gem-frgivw & faqgus
wfawifr  aear wg oqifys 27
5@ WM A qradm wfr g@r st om
T AT qrigd

(ix) Reported contamination of rice
by fertilisers in F.C.I. godowns
at Taran Taran in Punjab.

=t giedm @gax (maye)
wraArg awrafa S, faaw 377 & et
§ g9 I AN FT 7T qraAg
wfawar S &7 et wrEfag FearArEaT
g1

®LE, 1976 R qIeT qre farg
FARYT35 g &893 9 s wiws
qET FT AT G F JIATIH
TIRTE | TGTTAT | 9199 3 919 A5 TE
THTE W I TR § ww fagr war
N afus O AT et & arr Fmr iy
IE R ATAI O G CF N TRy
¥ A farfaw fegreai & favtig g
TH ITEA &1 FE T IRUGT T4 g7
FgT T B T4 T FewT g7 vy
§ frrer T 18T BT 3AT Wfgn wifs
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Y TF § IeqW THI F FI NI A )Y
WA | X qE F ATAE TA, 1979
q% JATH H1 IF TR F 9@ A
Tar | af Ty e QL aIE A
g1 AT § AT TE RAST F @1 0T FF7
TEAATE | IR IFTEHY fOE v &)
FaTfas s 7T F a7 AT gs )
farg dara a e & ufgard g7 si=
FU HT IY ASHT I FOT AT Y
T | =d: WIF g ¥ sy waEy w57
AeETe gEAT FIAT F7few foady fagar
e AN R 1 @1 g 7 237 s aduie
gaufaat 1 zfeq frar smw
(x) Reported resentment in Kerala
against the language policy of
the State Government,

SHRI G. M. BANATWALLA (Pon-
nani): Sir, g serioug situation pre.
vails in the State of Kerala, There
is widespread resentment against the
language policy of the Government.
The peaceful demonstrators at the
Collectorate of Malappuram were
subjected ¢y unprovoked firing by
the police, killing some and seriously
injuring others, The educational in-
stitutions in Malappuram, Kozhikode,

Trichur and several districts have
been closed down,

The deteriorating situation and
breakdown of constitutional machin-
ery needs to be examined by the
Central Government. I urge upon
the Government for a thorough en-
quiry and statement in the House.

——

14.07 hrs.

RESOLUTION RE. RAILWAY CON-
VENTION COMMITTEE

qwiafd wgtem : agi ok frofyeq-
77, A OF DY AFT F F, S
qII-ga Y A7 §
THE MINISTER OF RAILWAYS

(SHRI KAMLAPATI TRIPATHI):
Sir, I beg to move:

“(i) That thiz House do resolve
that a Parliamentary Committee con-
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sisting of 12 members of this House,
to be nominated by the Speaker,
be appointed to review the rate of
Dividend which is at present pay-
able by the Railway Undertaking
to General Revenues as well as
other ancillary matters in connec-
tion with the Railway Finance
vis-a-vis the General Finance and
make recommendations thereon;

(ii) That this House do recom-
mend to Rajya Sabha to agree to
associate six members from Rajya
Sabha with the Parliamentary
Committee to review the rate of
dividend which is at present pay-
able by the Railway Undertaking
to General Revenues as wel] as
other ancillary matters in connec-
tion with the Railway Finance vis-
a-vis the General Finance and make
recommendations thereon and to
communicate the names of the
members so appointed, to this
House.”

Sir, ag you are aware, the inter-
relationship between General Reve-
nues and Railway Finance has been
regulated on the basis of the recom-
mendations of the successive Railway
Convention Committee ever gince Rail-
way Finance was separated from
General Revenues.

The main task of these Committees
has been to recommend the rate of
dividend payable by the Railways to
General Revenues on the capital made
available by the latter, subject to
certain specified reliefs, In the ab-
Sence of duly approved recommenda-
tions for the period beyond 1979-80,
because of the 1977 Committee be-
coming functus officio with the dis-
solution of the Lok Sabha in August
1979, the Budget for 1980-81 has been
Prepared on the same basis as recom-
mended by the Committee for the
year 1979-80 and approved by Parlia-
ment, 1t is, therefore, necessary to
set up a new Railway Convention
Committee immediately for making
recommendations in regard to pay-
ment of dividend to General Reve-
Ques and other ancillary matters for
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the entire Sixth Five Year Plan
(1980-81 to 1984-85).

With this object I commend the
Resolutions for the consideration of
the House,

MR. CHAIRMAN: Resclutiong mov-
ed:

“That this House do resolve that
a Parliamentary Committee consis-
ting of 12 members of this House,
to be nominated by the Speaker, be
appointed to review the rate of Divi-
dend which is at present payable
by the Railway TUndertaking to
General Revenues as well as other
ancillary matters in connection with
the Railway finance vis.a-vis  the
‘General Finance and make recom-
mendations thereon”,;

“That this House do recommend
to Rajya Sabha to agree to associate
six members from Rajya Sabha with
the Parliamentary Committiee to re-
view the rate of dividend which is
at present payable by the Railway
Undertaking to General Revenues as
well as other ancillary matters in
connection with the Railway Fin-
ance vis-a-vis the General Finance
and make recommendationg there-
on and to communicate the names
of the members so appointed, to
this House.”

SHRI NARAYAN CHOUBEY (Mid-
napore): Sir, I hope the respected
Hon. Minister in charge of Railways
will kindly bear with me and will
not take this as a matter of prestige.
He is one of the senior most parlia-
mentariang of the country, and hence
I put these thingg to him.

The Railway Convention Committee
should be formed: it is of very great
important and its deliberations are
very important for the Railways. But
our Railways, ag they stang today—
our Minister knows much more than
anybody else in this country—are
very, very sick. The sicknesg of the
Railways is not because it has become
old benefit iy due to neglect, and
exhaustion of the Rallways. Every~
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thing is not running well. I would
suggest—I cannot advise our Railway
Minigter—to the young Deputy Minis-
ter and the other State Minister in
charge of Railways to kindly travel
some time in the 2nd Class compart-
ment of the Jocal trains ang know
actually what ig happening in the
Railways. I should mention the piti-
able condition obtaining in the Rail-
ways in Sealdah Division. If anybody
happens to visit Sealdah around 5.00
p.m. or 6.00 pm.—any man who is
not from that region—he will be
horrified to see the number of pas-
sengers waiting to board the compart-
mentg and the number of passengers
waiting to come out. When the train
enters Sealdah or Howrah, a big clash
takes Place—a clash between those who
want to come out and those who want
to get in. It is suffocating to travel
from Sealdah to Bongaon. What we
apprehend hag actually happened.
Traing are not running in time; an-
nouncements take place that the train
wil] come to platform No. 7 instead
of No. 8, then people go to Platform
No. 8; trains are not running; there
are lathi-charges, teargasses and as-
saults. These are daily occurrences.
I would request the hon. Minister to
see that the conditions in Sealdah and
Howrah improve.

MR. CHAIRMAN: Mr. Choubey, is
it relevant?

SHRI NARAYAN CHOUBEY: The
Railways are sick. They require more
funds. We are supposed to be con-
tributing to the General Revenues,
but the present position of the Rail-
ways is such that we need to take
more funds from the General
Revenues to the Railways.

MR. CHAIRMAN: 1 would request
you to be relevant.

SHRI NARAYAN CHOUBEY: 1
would request the hon. Minister to
look into the problems of Kharagpur-
Adra Section. It is one of the most
neglected sections of the South-
Eastern Railway. At least ope fast
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train, one express train, should be
allowed to run on this section.

I had raised one question in Par-
liament and the reply hag been given
in the negative; that is, regarding
Howrah-Kharagpur section. Kharag-
pur is a junction where lines from
four directiong come: Madras-Kharag-
pur double line; Kharagpur-Bombay
double line; Kharagpur-Gomo double
line; six lineg are coming to Kharag-
pur, but between Kharagpur and
Howrah we have three lines, only
from Panskura to Howrah, angq only
two lines from XKharagpur to Pans-
kura. Thug a bottleneck ig created
between Kharagpur and Panskura.
Therefore, a third line should be con-
structed between Kharagpur and
Panskura .

MR. CHAIRMAN: 1 think, it is too
off the mark.

SHRI NARAYAN CHOUBEY: An-
other to which I want to draw the
attention of the hon. Minister ig this.
Rakeg are being kept on the wayside
stations for one month or two months
or even four months; they wait to
enter the Kharagpur Workshop; they
have no place in Kharagpur yard; so,
they wait at stationg like Balichak,
Kulgachia and Birsibpur. And all the
materials from the rakes are being
stolen away. The RPF people are 1n
trouble. The common people say
that they are being kept on the way-
side stations as a bonus to way-side
thieves. Thege things should be look-
ed into. For this reason, the capa-
city of the carriage shop in Kharag-
pur Workshop should be developed.
Otherwise, al} the rakes and wagons
which are to go to Kharagpur Work-
shop will have to wait outside the
Workshop and all the materials from
the rakes wil] be stolen away.

The next point, which is very im-
portant, is this. Ajs our hon. Railway
Minister hag said, we have got more
than 8,000 steam locos obtaining on
the Railways. The production of
steam locos hag come to a stop, and
the production of spares of steam



locos also hag come to a stop. In the
case of HM and HMS steam locos
obtaining in the South Eastern Rail-
way, even the p.o.h. has been stop-
ped. But they are being used. It is
unhealthy, unscientific and salsp un-
safe. I would suggest that, so long
as steam locos are operating on the
Railways, efforts should be made to
produce their spares, so that the
p.oh. and other repairg can be doue.
But, without these things, steam locos
are being allowed to run on the
track. That is inviting the risk of
accidents. It ig not proper.

Another point I would like to make
is regarding the condition of railway
colonies . . .

MR. CHAIRMAN: If you continue
in thig fashion . .

SHRI NARAYAN CHOUBEY: 1T
will finish in ten minutes.

MR. CHAIRMAN: Not that. If you
continue in thig fashion, the other
Members will say why I did not take
objection to this. Let it be relevant.

SHRI NARAYAN CHOUBEY: 1t is
relevant. We require more funds.

MR. CHAIRMAN: It is too off the
mark. ]

SHRI NARAYAN CHOUBEY: Sir,
the railway colonies are in total dis-
array. I speak of Kharagpur; that is
the biggest railway colony in India.
It ig in shambles. Some fundg should
be found so that this can be put in
order. You will wonder, Mr. Chair-
man, for five years the drains have
not been cleaned in the railway
colony. That ig the condition. If that
is raised, then they say that they
have no funds; they cannot employ
casual labourers to clean the drains.

Another point I would like to raise
ig this. I know, the hon. Railway
Minister will never agree to the dis-
solution of the Railway Board. Let
the Railway Board remain, but at
least let it function properly. The
red-tape in the Railway Board is so
Mmuch and disgusting—one case from
the Railway centres remaining for
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months together and no reply is com-
ing and it ig a matter of regret that
we have to approach the hon. Rail-
way Minister or the Deputy Minister
or the State Minister on all occasions.
Why is it so? It ig because of the
failure of the Railway Board and the
red-tapism in the Railway Board.

The Railway Minister has stated,
while he spoke on the Railway
Budget, that within 3 dayg of retire-
ment, the railway employee will get
his gratuity and other pension bene-
fits and hig pension will be finalised.
I have been told that it is not go and
I request that this should be kindly
looked into.

One other point I want tc make.
That is the Medical Officers’ case. The
Medical Officerg of the Railways have
been deprived compared to other offi-
cers. Though the other officers have
their scales of pay changed on 2 or 3
occasions, the poor Medical Officers
on the Railwayg are lagging behind
and although our Railway Minister
has promised that thig thing would be
looked into and that promise came as
early ag February 1980, it hag not yet
been looked into. I suggest that this
should be done.

The last point I want tq make is:
you know that there wag a Spontane-
ous strike on the Northern Railway
by the Loco Running Staff Associa-
tion people. Here, only at the inter-
vention of our hon. Railway Minister
that strike wag called off and al-
though he promised that there would
be no victimisation, of the Loco Run-
ning Staff Association people, they
are still being victimised. Not only
that, I beg to submit to our hon. Rail-
way Minister that such persons who
had no link with the strike and who
did not belong to the Loco running
department, have also heen victimised
and are still being victimised. I would
earnestly pray to the hon. Minister
to see that good and cordial relations
are maintained between the staff and
the officers ang the victimisation
withdrawn and all the promiseg made
by the Railway Minister an the floor
of the Parliament should be kept up
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and the railway men should not be
victimised and  particularly such
railwaymen who had no link with the
strike at all. Even with regard to
the strickers, the magnanimity which
he promised on the floor of the
House should be kept and victimisa-
tion should end.

With these wordg I support what
he has stated. The Railway Conven-
tion Committee should be coustituted
and they should work and they ghould
do something good to the raillways.
The railways should not only continue
to pay dividends but the sick rgil-
ways must at least for the coming
2 to 3 years not pay anything to
the General Revenues. Rather they
should get more money from the
General Revenueg so that they can
be restored to normal health and can
properly Serve the nation ang with
full health they can go on earning
profits and pay dividends to us.

SHRI KAMLAPATI TRIPATHI:
Thank you.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar); We are very grate-
ful to Pandit Kamlapati Tripathiji
undey whose leaderghip for the last 6
to 7 monthg the railways are trying
to make a lot of improvement in
various directions. The Minister has
saig that the Railway Convention
Committee will go into the details of
how the dividend should be paid
by the railways, etc. Here I just want
to put before the Railway Minister
some of the difficulties the Railways
are facing and they should be looked
into.

Now take this originating freight
traffic. Ag usual we assess the traffic
and make the investment so that the
rolling stock may improve and the
line capacity may improve and the
investment is made to see that the
originating traffic which js estimated
is carried. Here I would submit
before the hon. Minister that we go
through the figures. In 1950-51 the
originating freight trafic was 99.5
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million tonnes. In 1955-56 it was
114.0 million tonneg and in 1960-61
it went up to 154.2 million tonnes
and in 1965-66 it rose to 203.0 million
tonnes. In 1968-69 it has risen to
204.0 million tonnes. In 1966-67, it
went down fo 196.6 million tonnes.

Sir, you. will find that if we ana-
lyse the allotments made and the
actuals, as far as originating freight
traffic iy concerned, it iy not com-
mensurate with the achievement
made. Also you will find that year
before last, the originating traffic
went down by 3 million tonnes. What
I would like to submit which the
Committee might like to inquire into
is that whatever line capacity or what-
ever rolling stock we have, that
should be utilised to the fullest
extent. Whatever line capacity or
rolling stock we have, we should be
able to carry out the or.ginating
traffic from 280 million tonneg to 290
million tonnes. We can at begt carry
every year from 240 to 245 million
tonnes. OQOur investment in the rail-
ways every year comes to about
Rs. 600 crores. We are giving more
and more fundg so that we at least
have more originating traffic, thereby
wWe may increase our line capacity.
Whatever achievements are being
made, that is not commensurate with
the investment that is being made.
To that extent gt least, the railway
finance should not be overcapitalised
unnecessarily. If we have enough
rolling stock and if we have enough
line capacity to carry the originating
traffic to the extent of 280 to 290
million tonnes-—actually we are
carrying upto 245 million tonnes—
then why is that there should be
overcapitalisation in the railways.

I can understand that we shall
have to increase the facilities in the
ralways. There must also be gome
kind of rational thinking so that we
do not unnecessarily take loans from
the general revenues towards rail-
ways. The indebtednegs of the rail-
ways to the General Revenye under
the Development Fund and ReServe
Fung has increased from Rs. 208.01
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crores at the end of 1873-74 to Rs. 462
crores at the end of 76-77; in 1977-78,
it went up to Rs. 479 crores. The
time has now come when we shall
have to see that the railways should
not unnecessarily take recourse to
borrowings from the General Revenue,
It should not go.on incregsing. They
should find enough finance from their
internal sources. We go on investing
more and more. The total invest-
ment in railways is about Rs. 32,000
crores—Railways are one of the
biggest undertakings.

SHRI KAMLAPATI TRIPATHI: I
may tell you for your information
the capital-at-charge stood at Rs.
5,023 92 crores.

SHRI CHINTAMANI PANIGRAHI:
I am speaking about the tota} invest-
ment in the Railways. The Capital-
at-Charge is different from the total
investment in the assets of railways.

SHRI KAMLAPATI TRIPATHI:
At present, the contribution that we
have made to the General Revenue
ig Rs. 4,138 crores.

SHRI CHINTAMANI PANIGRAHI:
I know this. What I am submitting
is that we are having a total invest-
ment in all these assets to this extent
and capital-at-charge stood at Rs.
5,000 crores. Because of gver capitali-
safion, the Capital-at-Charge also goes
on increasing from Plan to Plan So, we
must have a fixed limit. ‘Till 2,000
AD. we have to undertake many new
things to cope up with this problem.
I know all these things. We have also
gone into the Railway Freight Enquiry
Committee Report. It i very interest-
ing to go through it. I would like to
Submit before the hon, Minister that
the raj] traffic has been going up at an
annua] rate of more than 5 per cent
In terms of ton kilometre, But, the
share of traffic in itg total volume has
declined from 81 per cent in 1950-51
to 72 per cent in 1960-61. and after
'd}at from 1961 onwards it has only sta.
bilised aroung 65 to 67 per cent. Then
you can understand from 1950-51 when
the share wag 81 per cent it has gone
down to 67 per cent which has stabi-
lised from 1961 onwards.
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Sir, I never object to giving more
funds to the railways, 1 am for giving
more fundg but since it ig not of the
biggest public undertakings its finances
have to be a little looked into. Here
we find nearly 30 million tonnes of
freight traffic being carried by road
transport on an average lead of 700
km. Sir, when there is an acute diesel
problem can we think of coal being
carried to as long a distance as 700 km
by road transport! Road transport can
carry upto sixty, seventy or hunderd
kilometreg but beyond that it must be
the responsiblility of the railways.
Thig hag to be lookeqd into. Today
consumpiion of diesel on the railways
is to the tune of 134 crores of rupees a
year. It is not 3 matter of joke.

SHRI KAMLAPAT] TRIPATHI: It
ig only 10 per ceni of the whole con-
sumption.

SHRI CHINTAMAN] PANIGRAHI:
It is 10 per cent of the fuel cost but
because fue] bil] is increasing the cost
ig increasing.

SHRI KAMLAPATI TRIPATHI: 90
per cent ig consumed by others.

SHRI CHINTAMANI PANIGRAHI:
Be cause the railways are not able to
carry this traffic so naturally it ig going
to the road transport and ag a result
thereof more diesel ig being consumed
by road transport, So, once the rail-
ways take more of long lead traffic
then the consumption of diese] on road
transport wil] be minimised. This
matter requiresg to be looked into,

Sir, I am happy that the Ralway
Ministry be algo thought of econo-
mising and have gone in for more and
more of electrification but since 1961
onwards the progresg of electric trac-
tion hag gone down. It hag been cal-
culated that average maintenance cost
for engine kilometre go far as gteam
engine is concerned in terms of rupees
comes to 3.016; in regard to diesel it i9
1.23 t0-2.04 anq in respect of electric
it comeg to 1.44 to 2.33. 1 would sug-
gest that in view of the problem of
diesel ang in view of the steam en-
gineg that we have decided to abolish
we ghall have to go in for more and

N\
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more of electric traction. Here 1 would
also pring to notice ag to how in case
of power consumption recently the
Railway Freight Enquiry Committee
which was appointed to go into this
hag said that even in power consump-
tion the consumption on Eastern Rail-
wayg is as low as 31.3 kwh whereas on
Centra] railays it is 43 kwh. They have
suggested that consumption of this
power should also be reduced and
brought down from 14 per cent to 10
per cent

Similarly, looking to the consmup-
tion of lubricating oil, the lubricating
0i] consumption jg 1.33 litreg in South
Eastern Railways whereasg it ig highest
in Eastern Railways being 2.43 litres.
They have guggested there should be
economy so far as consmuption of lub-
ricating oi] is concerned. The sugges-
tion ig that from 14 per cent of the fuel
cost, the economy should be effec-
ted, that it will be reduced to 10 per
cent of the fuel cost. The minister has
just now pointed out to the House thot
in another 20 yearg the Railwayg are
going to undertake major schemes of
development in the country. More and
more funds are needed to maintain
the efficiency of the Railways. The
have to be modernised. We have to
decide upon the present operating ratlo
which js obtaining in the different
Railway zones. It varies from 83 per
cent to 97 per cent in al] the zonss,
boring the Eastern Railway zone. It
is the Eastern Railway Zone which is
the only Zone which is giving protits.
In other Railway Zones, the operating
cost ratio goeg on increasing. With
93 per cent of the operating cost, how
the Indian Railways can expand and
attend to the developmental works
which are to be undertaken? 8o, these
are important points which have to be
gone into. The very idea that the
Railway zones. It varies from 83 per
for borrowingg from the General Re-
venueg should not continue any longer.
The Railways should organise them-
selveg in such a way that their income
wil] improve more and more so as to
finance their own developmental
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works. 1f not tomorrow, in another-
ten years’ time, we expect many im-
provements to take “place. Ag the
biggest public gectoy undertaking we
expect them to contribute more and
more to the General Revenues. Of
course when you compare the Railway
systemg of other countries of the
world, they also are not profitable.
But go far ag our Railways are con.
cerned, they have got their own social
responsibility to discharge. 1 congra-
tulate to the staff and employees of
the Railways who are trying to do
their best to improve the working
conditions of the Railways 1 congra-
tulate the hon. Minister for having
given hig gttention to all these aspects
and I am gure that he will try to re-
move the bottleneckg in the working
of the Indian Railways and he will see
that more and more economy is effect-
ed so far as railway finance are con-
cerned ang improve the working ccn-
ditiong in another 10 yearg or 15 years
so that Indian Railways can rely more
and more on their own internal
strength. With these words I conclude
my gpeech.

=t fre a1 fag s1w T (weam)
iy Y, g gudg | aEr of
q 51 qaew y¥ga fwar &, F gaFT guygq
FLTE |

b

qraAg garafa s, [ g1 EWR
TTEENE, AR FraraTg A< ark fgrgeara
T AT FT AT FIHGT QT &, Tg [
FT CF TZT AEAYY AIIT & | HIH 307
FY F2T 77 B geafg 97 A 7O 2,
T AT saar v qrafa @ wik ow
¥ gn o wwt @ & | zafag e
IT-IUHA FAT W], T Tiviw 9§ fae
7T &, TuN ¥ GTaT 9T w1 Ay g7
feat orar =1feR, T8 uF agq wgaAgy,
AIH-TAATT W THIQAT § T $T &
aa [T 7¥q &, 9% fog wavaw,
M aar & 12 qEg AT UWY
TN ¥ 6 9%y {97 g R 7¢ winfe
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g o oY FrwTw 39T A A frat , 9%
a1 ward Afaa qier o @
g

& X g oft T AU MY TZa
FATEY §-BAT TgT F I ¥ swa@ /1T
fearal & o1 g w1 4 fr w7 ¥ I
#1901 we g3 faar 91, 5as! aog faar
ST, IrgiA AT AT HT FHFTL FT
¥ 3q fre g fag-gifwar g xa& framat
FY QT agq &7 qAVFT faar &

1S 1 faw 377 % Weaqd 89 4F
qeA|IBTAT §, AT ATAAT T AAT FT
enagg A atsiaa frar g1 f¥ ¥=g
I A AR ET FH I feedAi H
ggud § WX IAET AGE ¥ FH AT
© feaMET 1 g3 star %13:1? g7 FNT A
feraml F1 27, A7 gWT 7IF FT TFATT
AT | THEINTH 10, 11 EFITETT
FEAZA & AT 20T7A AT AT E |
TH TR, FZIEGL, SANTT WL AT
g AT, AE T fHara £ 1 A9
1 19 ar@ HWIT AT A9 TG FT
AFTAEI @I 2 | H oo & "Areqw §
aF w7 § g wew 5 7 grafrag
afaafeat 51 fadta svdw 2 fie 3 &
A7 31 g9 qCIETTLIG T | H wray
F@T g o 79 a@ & fagw &y o
afgwfal w1 37 |

us 1@ & gg WY FAT F0QAT §
tw mrer g w1 faar fewe gmar &
mm‘thmm g @1 & 1 gt 3w forae
&Y AT A1y felt WY fedtoa ® 2,
A1 43 CF JG 71 %wA gr 147 § fw
FUIR S L% FTAAT A 9@ § AT Y
FHAIAT SO § AT H | AT
s femedntaamrgaRIqUanard
3 faarferzarars@ &1 Sad aIa S
T gt & dw WrAT 7rfgy wyife e
w19 @reft faar fewe avar & f w2
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A §, Y I 3 B TR T AFATH
FaamaT T asar ) FWAFr T ¥
ag wrgar w1 § v @ vadde &
W gw fafaezd & 378 a7 T & 379t
ag|d fr 3 O¥ fdw § o O Y
F f@Ag, e FTTET F1 T 71T AT
¥ S &, ¥ AT, Ew)
g7z faaT s

T% F1q MT T goR J™F *
sfacg fazmi #W\& | & saw wd
% fo & T saw §1¢ #v At aerw
g | ATAA S Fardm ey e v
sfaesT &1 ave fraT s miRaet &
st 37 T da 7z g7 wgilg, v 9T O
AME S | TR AT IZ 91 & Frowavw
AT R T TNAT XY MET @ 717 gy
av% g% (a3 %1, sifgar, & fRar g
QIR TN CFATIE T 72 & | 98 waf
FPATd g | 5w Tv7 g0 § 7 g
F1 T §, a1 FT 5147 & i FoA0 2
FHI§ | T9 A% T gWR wgh N IANT
g AT Y e & 1 e T
7 forg Fur AN\ 7R 8, B oy
% faq g g faw R § A gaR o=t
F1 g5y & o FaT wFf fawr @ F
g W A7 §IEd WG &, S AWy agi
FO @@ @ &, AT gAe ﬁ‘:rg a1 T
w1t @ fr qa auw a1 g gt W It
FY MES & AT gAY AT g7 37 FaAAN
F gFaE FT W@ & | gafaw FzrFEAT
77 & o 57 X d1 Y ATEE [ e
% AT &% fFaT oy Tl g W s agh By
saEar B iy £ 9 1 @ ¥ ag
a1 g fe s ) a s § w0
feeftequa &Y avoit® &), =} Th
I AT Hgwd B TEAS &,
F2 T Frorer A AT Y IEAE Y,
¥wT &Y F) Y w7 FT I OF AP
a%7 feear § | ST AT B wY XY
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ST, Y & aFe % HH g7 qF gL Al
FFAN § |
& Yo wef\ S @A H NG WA
% fore Paererarga WX AMEIAS AT
FTAT § #1106 gaq @rl 9 59 & @y
FraaT F6aT 47 | SF g9 a7 79 LA FT
T, AT T F T ST F JIA) Fied -
Feet % AW & F21 AT 05 g7 o F wgi
Y@T @IET AT | @A § T8 W
AT & (AU §TAT AT @R HIT
& =g Fgw f 79 ¥ T AT 8T 3HHT
FTa | & ag 980 FAT OF gq9F1 71T
g gug WL FX I AfFT awe ¥
a5 & fag a1 T FTF Fi0w e,
QT AT 12T ATOATH GG+ 9
& 57 72T 4T BIET TS aIFT LA &,
wiiFeaR e &, faaea E Mivew &
a1 &1 qT FH AT TISGAT A1 g, THAT
Fez H HUST §TFT FT FEATT AT HFIHE
w1 & fag wow! WF 292 F S7Ar
qINT, 3T AT5T STAAT &V TS | S
T AT & VAT AL AT FIAT § 18R
a1 @3AT § BIET SIFIT TF AT A
ST, ST Aeq RIS F 127
IAETFH T FH AT T 1 FLZT AT
¥ 35q awz 9 SA1ET AgT are a1
a7 | gafan qF AI5T & q99 AAT
farg ifST | 97T § oI Ao TFATT
AT &, STHT ATT L TALT I TFATZA |

garafa wgtea © arzw Am
faarm arfea g Fgar argnr e o
faqa a7 AT | @TgW &7 FHY T8 )

=t frq 7912 fag a1w% ;. Faw
THFART HT WY IRIAIT TFAIT |
I T& ¥ W SEi-eEAs  UFESy
2, SOFT SIS 9T §FATT F 3T AT
Zfsw | 35% f9T 921 #7 saar 7 argq
TR | T FB TG FII0T, 9%
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FgT 5 g0 &X AT | qF 79T @ g
AEET 9T 931 g% A< favary § fr 7
ZATLY 1T T ST A81 HIT TTF o
AT BTG 1E TZTT F3T |

Faralq wgizy, FEI T gEr agar
g, FEI FET A2 AT & | I TEI 9T
A T * fag @q B Ay wE S
ST § arfw ae § fifss e gg@ &
ST R F1 TAET GFATAT ST FF )
G 12 GIEAT T LT FAAT ST BT
&, TTF 1 S ag A T SHITAT § 3T I3 9T
fa=re £ % %18 G871 SUrF FIAT 91T
Sad & gamd &w & gg ¥ yarfag 77
18 AT At a1 Taq & A7 gTFATLT
afgFTANT wIEEr T F2 1§ ag T8
w2ar & garR et fgsrdh igas 3
g afFa um wodr s g1k qreEE
TaT FT a4l 8 | gafaw gar A g 5
TET TEATT & AT T T39ST g1 HIT
ST AT AT AFHAT § g T TJI 1

T § THTU 4-5 9T FUS 51
AHIIZIATE | SaFTew Aig® § wfg®
TITTLN 571g 92 G FT TB, ITRI
wEET F qAH AAAG q HAT DT &
TEFTE FT A FILATZ |

=t giedwm sgrar  (TER)
AT GATTET ST, T LT T Haf 1 577
F1 H aga AR for SR Td w0
FHIT TATA BT TEJTT 3T & AT 97
fFar @ | & Y1 quAT FIATE | AFT
F© q1q A qT-q1T F FZAT HIAE
qaadr £ |

AFIFT, FAT I faqmT g9 3o
F1 GT AT AEAT(TH ST § AT TAH
ST AATHT IAT & AT ATET GIAT & a8 GATR
AT 90 AFFTET FT TATIAS FLAT
¥ | zafae 3w &7 g% AUIRE g e
g fF gur W A § 7 =9 afew q
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qATR A 99 | Iwar IEf F qeE
¥ 9IY WA B & dT a9 §u 57
wR A & garer fo@mr | qdt O @
awe qw fear war ga¥w St g@mar
T § AR A g g gEd "o
¥ gt g w9 &, I amfE
TAT L & IAwT o WY Fgr far
73T E 1 TTY FAT AW F AW IR TF
SFIT & F AT § | gHH|\arg &
wag AT afgFr T ) SEF AT
Hrel ¥ AT & qg4 § qgraqr AT g |
ST GH AT FT J9S faqwar & g3
AT & AT 99 § TgN g6 78 WSTTHL
ﬁ"g&ﬁ' FTAT T HIT ITHT T&7aqT HIT
FRAFATAT FITFTATZNN | FTT I 71T
FAGTINA AT QAT ATS FTAFTIN
g9 I a9 3412 1 X AET FT qFA
7T S AT TETN Fod I | 39
I FT GH, HO @ § v g
qrATE TNy Gfed oY earA AT AT T A
T EW |

¥ £ gATT AT ATEAT § | WIT
gt mifegr a7 9T g Fadr 2l
wrfeal &1 qag § w91 giafeaa faa
STQ 1T ITH T HT GRATHRTAT A
feag fear stTo ) 398 W F gfam
FTHTHIT I | F1F JITF AT T
arfeqt § qram #1 WFFT DA AT
THAT AT § 1 zafeg A0 saAr FvAT
T & AT § 7 A9FC TF ANG
F AT § TTAT 705 FW & | IW
FTIT Y IV H FIET AT | AAT I
§ gear 71 aqfag sqgeqr g1 g at
qg qET X FW § 7aa far ) gay
W & wfg Y F fawErg agar A%
F WIAT AU AT F AAT Forad [ A1
TR AT |

fesrgma § faa 31T F1 W=
g, WU & & fv ga 3 wa) wEey
I A ATA I | 3T ARIRITHT
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g FA & forg ForadY Wit wforey wror s

Fr gy § AT Ffow rwmg @
g | gg WSTATT TTOAT qAT & AT @F
& omre AT WY H AT @ @ g
Afea Foema Froz 9T 5§ fzar sman
g f& feorg v gaorew a8 & 1 wEYaT ag
giar € fa @7 are oty ST TR €
ST 1 oo faaar agy AR aga §
FELART WLTATT F & JTAT FIAT FTZA
g forgd #os @ FRIIC WY OTiEe
AT QAT EY AT w1 wFE A
wrar &1 39 gHe feeEna § @t
ST & g WY & AT WA gaeyT
& o aias fag gY w@r g 1 39% g
AT I TELN G |
Ta ET FASI w9 Sfgaw
W3 F oadrw F Al qT oam
T2 TSI | T ATHIT [ ST T
gV AT E 3WH A qTX & | IHH WY
qZT ARTATTE | AN 91 T4 T FIATA
g1 & WX SYTET 99 FT ard g | A
sfyar 99 & faer FT sareT 491 SAHY
feam &Y Fiiaw WY F@ & FIT FHHA
WY 398 G I gTd & | I9 99 #)
ot Q71w ifere @ fed M AT
I AZTIAT e ST F ST AT RAN
Y WIOHRT [T FT AT qI€qT AAGT
EHTT HITHATE FT I AT INGIAT L TFTT
&y | weg faet

A qfadt Y 7 |0 F
gafefedmy &7 qma w8 & 1 g
Im A A Ffew g gfrar A Sow &
XTI fYR-E I3 AT W & HITLTF U
wra Fren g fE Q@ qeifagw #fead
g ag & gfwar & @ g1 oA | gET
RATYT A T70 TIAIE qUua] & a7 qrd
W Y St 9w qT wyrfE § 59
EEEHT TG TTTT I8 797 & 1 3F A8
W F gARfRITA Fr srgEFAT
fafaame &7 & gAT qras s ER gl
TEE | TW AT X9 AT WY WART 4T
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{0 arfgd WX W w0 gwear
Y qI1AT 9078F 1 399 W F gl
WRE WY T T |

I A A F AT IS AT I
FFAT ATEAT | FTUATHT § FHE YT
qF T AT AT AZA FT 1€ A7 §
FTTAT g W 8 | 3951 Al ey qU
foar s nfgq 1 g9 qww v WY
T gL AT & 1 fagR Ay aw |
faeefY mry arst Frfag) %Y seTg STg T
awg § mfeat gga7 qed & 1 3o
IAFRT  FIHT FfSarE AT & 1 ST AT
gfagr &7 & fag ag smga sy
A4 T 9T FY qET AEA Y,
FeqT ¥ FeAT WIET AT § ;S AT A
qfeafaq w3 & oAy =rfgg |« a9
AWt F gy AW A |
There are gevera] difficultieg and those
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F Y fraat st @ g% frar g
aifF aga § nrwfens woge o aga
fedt &, 39 T8 AIT ATE I AT &
FHAFIWIAR A F1 s av -
e g far o § o) TgaEe
frarsm a3 | s e 7 o eqifacea
T AIQA, I g faanit 1 g9
ITET T HIT WY AFT Hfagermw g
STAT 91T |

IAT 9T WOT § WIS AT AT
T TF § IEFT UF &7 F10 Jg g I
agt ATfa® g%¢ & AR ag Af9F %
TH ZXET THAT § T IGT 9T AZAT FT
fawrg fEgr STq HYT AW FT IEEAT
STe, gEFT &1 fawrg feor S, 9%
faearefFar g | FHFTHTT THTHHT
g WA & | T TF @ X gHEY
& & a8 w3 fF 7at AgEy S gl

difficulties will be removed only if this
line is converted from metre-gauge
inlo broad-gauge That is why, I have

wT7 % faq Ia% fawra & fag ofas &
afas @ faator & &t F1 FUF 77

been requesting the hon. Ministers for
several years. Earlier, Pro. Madhu
Dandavate wag the Railway Minister.
At that time, I also requested him. I
am repeating this to the hon Minister
of Railways, Pandit Xamlapati Tri-
pathi,
FATT 3 AITHATT 4 F T FATI
& STH qI TIHIIT T (T TIIT FIHA
arfgd | aga § Sy & fRe) @y S
# AFT 9 & T 3 ¥ e |
g1 AT TAF e AT F HIG
qF1T 91G Y { GAI!E FF Frvrat vy
gt waifar ¥ fga ¥ ol g
I T fga 39 FT FT F@AT A
AqFwaF gq@ grar g |
FSIAA TAX & IqaqIAUA &
I H ArFfers Aog & frafufaaor
& g ¥ AIATE 4@ Y &7\ g5y
W IR IgI Srgugfa @ra .« &
HIIT 37 T AINE FAT 91gqi g % 59

FaT & T AILIY &9 & fag i g
ST HT ATTTE GEIATA HT HTTLIFATET
g% fau SrITggrg 3 1 5 qragr
g faarr S s AT € 1 ag 9feq
ST E FTE GEAW FT GFI g ) ST
AW AFT A & IAT G fgeq &1
faTa IS & WIS § q9T A7 AEAT H
AT & T FW AT AWAEFAT
g 1 & rwr Fear g 5 3@ e W
fasig eqra &7

SHRI KAMLAPATI TRIPATHI:
Why should it continue till Monday.
Let us finish it today. If there are no
speakers for two hours, why should we
wait till Monday?

MR, CHAIRMAN: At 3 we have o
take up Private Members’ businesg and
there are hardly five minutes now.

SHR] KAMLAPATI TRIPATHI: I
think Mr. Banatwalla wil] not take
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more than flve minuteg and that he
will be to the point,

SHRI G, M, BANATWALLA (Pon-
nani): Under the leadership of the hon.
Minister, Pandit Kamlapati Tripathi,
sincere attempts are being made to im-
prove the performance of the Rail-
ways, I wish him well and I hope he
will have all the co-operation of the
entire nation, including the railway
employees.

The capital investment on the rail-
ways is provided by the General Ex-
chequer agnd in return the railways
give an annual dividend gzt a particular
rate. It is this which ig sought to be
done in termg of the motion moved by
the hon. Minister.  During the past
few yearsg the scope and function of
this committee had changed. It is good
that the committee now functions more
or legs as @ watchdog on the function-
ing of the entire railway administra-
tion and I hope that this will continue.
The Committee is an ad hoc committee,
1 want that it should become a stand-
ing committee.

The Committee hag a formidable
task ahead. There is the question
of deferred dividend payment liability.
We find that the rate of dividend is
fixed but the rallway is not in a posi-
tion to pay the entire amount of divi-
dend from itg revenueg every year and
So the amount jis considered ag defer-
red dividend liability. The deferred
dividend liability has increased upto
Rs. 120.21 crores in 1978-79. In the
revised estimates for 1979-80 it has
increased to Rs. 162.31 crores and
in the budget estimates for 1980-81
1t is Rs. 200.41 crores. I, therefore,
want this committee to consider this
particular affair and while fixing the
rate of dividend they should con-
sider whether the railways can meet
the necessary obligations from their
own resources. We find that the
position ig very difficult. Take the
question of receipts and revenues.
We find the net traffic receipts have
declined from Rs. 373.30 crores in
3?977-78 to Rs. 283.49 crores in 1978-
9, ' '
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14.58 hrs,

[Mr. DEPUTY-SPEARER in the Chair]
Similarly the net revenue has de-
clined from Rs. 352,79 crores in
1977-78 to Rs. 260.82 croreg in 1978-
79. The percentage of working ex-
penses tp gross earnings hag gone up
from 8298 in 1977-78 to 8754 in
1978-79. Therefore we must pay at-
tention to this. Look at electrifica-
tion. It will reduce the cost. Kerala
should be helped in this particular
matter because the government is
prepared to supply the necessary
power.,

Railways are a public utility con-
cern. There is great loss on account
of the social obligations. The 1979-
80 budget estimates placed it at Re.
243.69 crores. In West Europe and
Asia the social burden is not .ifted
by the railways, it is lifted by the
concerned governments’ general re-
venues. Therefore, I hope that this
Committee will also consider this par-
ticular fact.

I would conclude by saying: let the
committee not confing itself to matters
regarding the rate of dividenq but
examine in depth problems relating
to administration, problems relating
to labour and also problemg relating
to the users of railways.

15 hrs,

SHRI KAMLAPATI TRIPATHI:
They should not go out of their scope.
They should limit themselves to the
Railway Finances.

SHRI G. M. BANATWALLA: All
these will improve the finances. The
recommendations will go to improve
the finances of the Railways. Very
recently also . . .

SHRI KAMLAPATI TRIPATHT:
The function of this Committee will
be to fix up the dividend to be paid
to the General Revenue. At the same
time there is the question of savings
of the Railway finances. They shculd
not go out of that scope,

SHRI G. M. BANATWALLA: 1
agree with that. In order to consider
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those Railway finapces,, the various
aspects connecteq with it have to be
gone into. For example we have very
useful Fourth Report of the Com-
mittee—1977 also about the various
organisations. Such a report should
continue to come before this Hnuse.
With these words I wish well to the
Rajlway organisation which is a very
great organisation. I hope that the
various points that are raised with
respect thereto will meet with proper
and serious consideration.

1502 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SEVENTH REPORT

SHRI S. T. QUADRI (Shrimoga):
I beg to move:

“That this House do agree with
the Seventh Report of the Com-
mittee on Private Members' Bills
and Resolutiong presenteg to the
Houge on the 30th July. 1980

MR. DEPUTY SPEAKER. The
question is:

“That this House do agree with
the Seventh Report of the Com-
mittee on Private Member’'s Bills
and Resolutions presentejy to the
House on the 30th July, 1980.”

The motion was adopted,

—

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI):
What has happened t{, my Resolution?

MR. DEPUTY SPEAKER: Now we
will take that up on Monday.

SHRI KAMLAPATI TRIPATHI:

Are we to unnecessarily wait upto
Monday?

MR, DEPUTY SPEAKER: I am
sorry. At 3 P.M. we have to take up
Private Members' Business. So, we
will take up your Resolution on
Monday.

in North-East 320
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15.03 hrs,

RESOLUTION RE. SERIOUS SITUA-
TION IN NORTH-EAST INDIA—
contd,

MR, DEPUTY-SPEAKER: Shri M.
Ramgopal Reddy was on hijs legs, He
may continue.

The time allotted to this Resoclu-
tion wag four hours. We hav, already
exhausted three hours and thirtyone
minutes. Only 29 minutes are left. I
have speakers numbering about 19.
In view of the changed situation. if
the House permits, let Shri M Ram-
gopal Reddy be the 1last speaker.
Thereafter the Minister can inter=
vene and then the Mover wil} reply.

SEVERAL HON. MEMBERS: Yes,
yes.

SHR1 BAPUSAHEB PARULEKAR
(Ratnagiri): Other Resolutiong are
also equally important which are on
the agenda to-day.

MR. DEPUTY-SPEAKER; Yes yes.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFTAJIRS
(SHRI YOGENDRA MAKWANA):
The second Resolution is much more
ircportant.

MR. DEPUTY-SPEAKER. We will
take up that also.

Now Shri M, Ramgopal Reddy may
continue.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, since the last
discussion there has been g, sea-
change in the atmosphere of Assam
and other States in that region. No
problem is insoluble or can evade
solution with Madam Gandhi. Madam
Gandhi has put in effort and asolu-
tion is in sight. The only problem
with these States ig backwardness.
They have got a genuine feeling that
some people who are more clever and
more efficient are exploiting them, I
request the Minister that all those
people who are exploiting the local
people should not be allowed to do so.
The industries and other thingg that
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they are having must be taken over
by the Government of India so that
the local people may have the feeling
that after all, nobody is exploiting
them and it is all going to the nétional
exchequer and they will get a fair
deal. Unless anq until all these
things are taken over by the Govern-
ment this picture will continue, We
had a violent agitation in Telangana
in Andhra. There were agitations by
Shiv Sena. Madam Gandhi solved all
those problems and she will solve this
also. The people of this area have
got full faith in Madam Gandhi. The
people of the north-eastern region
are as patriotic as we are. There is
no secessionist movement, To pre-
sume that there is such a movement
there is wrong. In every place, there
are one or two persons who try to
create some trouble, but it is not go-
ing to have any effect. I am very
glad that all those people have agreed
to have talks with the Government.
The young Minister may be new to
the Ministry, but he is having a lot
of experience of the people and he is
doing very good work. I wish him
success. A day will soon come when
we will have no problem in the
north-eastern region. The people
who have come from outside and who
are looting the local people must be
stopped from doing so. All the lands
in Assam must be cultivated by those
very people. We should pass such a
legislation as we have done in the
case of Kashmir. In XKashmir no
outsider can purchase any land,. A
similar law should be passed in the
case of Assam and other States in
the north-eastern region. Why
should these poor people’s lands be
purchased by other people? If the
Government of India agrees to this,
I think most of the problems will be
solved and very soon there will be
normalcy there as before. I hop.
those days are very near and we will
have very good relations with thcm.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, T am thankful to all the hon.
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members who have participated in
the discussion on this vital jssue.
Nearly 15 members have participated
and many members have made very
good and constructive suggestions also.
I am thankful to all the hon. Mem-
bers, particularly to those who
favoured a political solution of the

problem and those who made very
constructive  suggestions especially
Mr. Chandrajit Yadav, Mr. Ram

Gopal Reddy and many others, The
list is lengthy; I am thankful to all
the hon. members.

The situation in the north-east has
been widely discussed in this House
on several occasions and no facts are
unknown to hon. members of this
House. Every detail of the north-
eastern situation is known to all the
members of this House. So, I shail
nkip over the details and just discuss
the situation in the enlire north-
eastern region.

An era of peace was ushered in
Mizoram this midnight. It was agreed
by Shri Laldenga on behalf of MNF,
to stop all wviolent activities. The
Government also suspended operations
by security forces. Of course, this
suspension would not apply to clan-
destine crossing of international bor-
ders and to normal law and order.

The problem in Manipur is two-
fold. Onme is the activity of . small
group of Meitei extremists who wein
trained abroad and who have been
indulging in violence mainly in the
Imphal valley. The surrounding hill
areas of Manipur have been unafiec-
ted. The other is the activities of
students who have apparently been
inspired by developments in Assam.
Manipur has a representative Gov-
ernment. Adequate security forces
have been made available to the State
by the Centre. The State Govern-
ment has been advised to take firm
steps in order to put down violence

and provide security to law-abiding
citizens.

In Tripura where holocaust of the
waorst, naturg occurred in June, 1680
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all assistance was provided by the
Central Government. Security forces
were rushed in for helping the State
administration to restore law and
arder. Essential supplies and money
were made available for relief and
rehabilitation of victims of violence,
A Central Committee under the Chair-
manship of Shri Dinesh Singh, Men.-
ber of Parliament, visited Tripura
recently to suggest measures for re-
storation of normalcy, for relief and
rehabilitation of victims of violence
and to bring gbout harmonioug rela-
tions among different section; of
population. This Committee is likely
to submit its report shortly. Another
official Committee was also sen! to
make an assessment of requircment
for relief and rehabilitation.  These
recommendations are also expected
very soon. While law and order is a
State subject, the Centre has given all
possible help to the State in this
matter.

The situation in Nagaland has been,
by and large, peaceful since the sign-
ing of the Shillong Agreement in
1975. The ex-undergcound leaders
have been making efforts to irvolve
all sections, including those outride
the country, in consolidating geacc.
We have always been with those who
are for peace and development in the
State,

The local versus non-local distur-
bances that occurred in Meghulaya
last year were brought under control
by firm action by the State Govern-
ment. We hope that the State Gov-
ernment would continue to take steps
to ensure that the peace prevailing
in the State is not disturbed.

So far as Arunacaal Pradesh s
concerned it remained peacefui
throughout and there 1s no disturb-
ance or violance in the State,

Az the Members are aware, Gov-
ernment have been most arxious to
bring about a satisfactory solut.wm tc
the problem of foreigners i1 As.am.
Time and again, it has been made
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clear that Government was not rigid
in its approach and have beci and
are willing for talks. On 30th July,
1980, the Home Minister n.ade a
statement in the House and aanounced

.a number of steps to pave ithe way

for an early restoration of harmony
and normalcy in Assam. Govern-
ment expect cooperation fiom all
sections so that talks 4o fina a satis-
factory solution to all concerned can
commence soon,

Even since the present Guvernment
assumed office, the probiems of Nerth
Eastern region have been receiving
the highest priority. The Prime Mini-
ster has discussed the Aasam situalion
with the leader of the Opprosition and
taken their views into account. Fresh
initiatives were tak2n in Mizoram,
which have brought about peace in
the territory. Special ineasures have
been taken to strengthen vigilance at
the border to prevent c.andestine in-
flux. All help hag been given to
Governments of States and Union
territories in the region to maintain
law and order. Anti.national, anti-
social, chauvinistic elements which
have raised their ugly heads during
the past two years are being brought
under control. Government is aware
of the existence of scme misguided
elements in the region, wko have
taken to violence. Appropriate mea-
sures are in hand to d=al with them
in an effective manner.

Government are aware of the feel-
ings of the various groups of people
in the North-eastern region and their
desire to preserve their cultural iden-
tities, as also the need fcr econumic
development of the region, In fact,
the Prime Minister has recenlty set
up a Committee of Ministers, of
which I am the Convener, and other
officia] level Committees to accelerate
the pace of development in the region
in a manner suited {0 the resources
and needs of the region,

While no efforts would be spared
to .rec}ress the genuine gricvance; of
this region, I may reiterate the Gov-
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ernment’s resolve to deal with the
misguided and extremist elements in
an effective manner. This, in short, is
the situation at present in {he entire
north-eastern region, As the House
knows, the Prime Minister has taken
many steps right from the_beginning
and negotiated with the students and
the other leaders of the north-eastern
region anq a broad settlement has
been arrived at.

In view of all this I would request
the hon. Member to withdraw his Re-
solution,

SHR1 BAPUSAHEB PARULEKAR:
Sir, in my speech I had suggested that
taking into consideration the position
of the north-east, they should have
a special Ministry dealing with that
region. That region has many pro-
blemg which are now being dealt with
by different Ministries. They could
all 'be considered by one Ministry so
that the condition of that region
could be speedily improved,

SHRI YOGENDRA MAKWANA:
There is no need for 3 separate Min-
istry for this region. At present it is
dealt with by the Home Ministry,
where there are three Ministers, two
State Ministers and one Cabinet Min-
ister, The work of the north-eastern
region is looked after very well. There
is no pecessity for creating a new
Ministry for this purpose.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Deputy-
Speaker, I am thankful to all the hon.
Members who have participated in the
discussion, 16 in all including the hon.
Minister. When on the 4th of July
I moved g Resolution,

“to take guitable steps for g poli-
tical settlement of the question of
foreigners and to pay special atten-
tion for resolving the genuine
problemsg of the people of the North-
Easterp States”.

the situation was not very happy.
Now when I am replying to the de-
bate there is an atmosphere of settle-
ment, From tomorrow, the 2nd of
August, the agitation is to be with-
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drawn. I do not know whether it
would actually be withdrawn.

MR. DEPUTY-SPEAKER: I think
you moved this Resolution at an aus-
picioug time.

SHRI CHITTA BASU (Barasat):
Yes, it was very timely.

SHRI BAPUSAHEB PARULEKAR:
It is because of his Resolution that
the situation hag improved.

SHRI KRISHNA CHANDRA HAL-
DER: I am also thinking that thig is
the first time that this sort of a non-
officia] Resolution wags placed before
the House ang there ig some light of
settlement. Thig is the success of my
moving the Resolution,

SHRI''BAPUSAHEB PARULEKAR:
Congratulations to you.

SHRI KRISHNA CHANDRA HAL-
DER: 1 also thank all the Members
who have participated. Most of them
have supported my Resolution barring
one or two Members.

Sir, I congratulate Mr. Chandrajit
Yadav, Mr. Bhogendrg Jha, Mr.
Chitta Basu, Mr. Banatwalla and
other Members of the Ruling Party.
Most of them gupporteg my Resolu-
tion.

I am sorry my good friend  Mr.
Ram Gopal Reddy, said that it is like
censuring the Government in an in-
direct way. I am sorry to say that he
has misunderstood my Resolution. He
has not perhaps read the Resolution
properly,

SHRI M. RAM GOPAL REDDY: Now,
I agree with you.

SHRI KRISHNA CHANDRA HAL-
DER: Sir. Mr. G. S, Reddi is pot here
today. He said: ‘Do not bplame all
the missionarieg of our céuntry’. But
I want to say that we do not want to
blame 311 the missionaries. What I
want to say is that one can embrace
Christianity or Islam. It is his perso-
nal will but you know, gpecially in
the North-East region there are some
missionaries who are using all me-
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thods. They are inciting the mecessio-
nist movement, they are working
against our country ang we are against
that section of the missionaries. We do
not say that all the missionaries or
Christians are active in anti-national
activities,

Mr. Daga, who is not here now, men-
tioneg that ‘you talk o'f‘socialism, but
what you have done for the tribals
of Tripura? 1 want to,say that our
Government, the Left Front Gov-
ernment, iy the first government in
Tripura which hag amendeq the Land
Reform Act of Tripura for the better-
ment of tribals. Our Government laid
down the land policy that after 1969
all the tribal 1ands which have been
transferred ¢p mon-tribals will again
be transferred to the tribaly and suit-
able compensation for the return of
Jang to the tribals woulq be given to
the non-tribals.

In Tripura, our Left Front Gowvern-
ment is the first Government what
worked for the betterment of tribals.
They declared the tribal majority area
an autonomoug district and the elec-
tion wag going to be held. Bug at that
time disturbance was there. For that
reason, the election was stopped. This
shows that the Government there is
waorking for their cultura] improve-
ment ang for their improvement in
all respects. The Kokborak language
js now the official language of Tri-
pura. In this way the left front Gov-
ernment is doing their bes; for the
uplift of the tribal people. Y cam zay
that during 30 years of Congress rule
§n Tripura, they -"aia practically
nothing for the uplift of the tribals.
During their regime, tribal lands were
transferred to non-tribals.

SHRI N. B. HORO (Khunti): A law
was passed in 1960 for the restoration
of lands alienated from the tribals,
end there were 13,000 applications for
restoration of tribal lands, What
about that?

SHRI KRISHNA CHANDRA HAL-
DER: The applicationy were given to
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the previous Government. It was the
duty of the previous Government to
dispose of them.

MR. DEPUTY-SPEAKER: There-
fore, this Government did it in conti-

nuation of what that Government did
in 1960,

SHRI KRISHNA CHANDRA HAL-
DER: Yes, it is implementing that
law,

MR. DEPUTY-SPEAKER:
fore, the work started in 1960,

There-

SHRI KRISHNA CHANDRA HAL-
DER:. The law wag passeq in 1960
and 13,000 applications were filed, but
those applications were not disposed
of by the then Government. It is our
Government which ig trying its best
to return the tribal lands. So, ip this
way our Government ig trying their
best.

Last year I visited Tripura, Megha-
laya and Nagaland. My impression
ig that there is a good reaction to this
programme of the left-front Govern-
men of Tripura opn the other States
and their influence wag spreading in
different parts of the north.eastern re-
gion, So, vested interests and other
people wanted to vilify the left-front
Government. A conspiracy was hat-
ched and, ag you know, some gections
of the tribals, under the influence of
the Tripura Upjati Juba Samiti, with
the help of underground Mizo rebels,
attacked othery people. Our Govern-
ment sent information to the Centre
that something was going to happen,
but I will not go into all these details
because now there ig a good atmos-
phere in Assam, Manipur, WMizoram
and Tripura also. I am happy that
the discussion between Mr. Laldenga
and the Prime Minister hags become
fruitful and from yesterday night,
MNF has announceq thai the armed
struggle would be stopped. Peace is
restored in Mizoram, In Manipur
also, the armeq struggle is stopped.

On 30th July, the hon. Home Min-
ister announced in his statement the
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policy of the Central Governmeng in
regard to Assam issue angd also re-
garding the negotiations between Mr.
Dorendra Singh, Chief Minister of
Manipur and AASU and Assam Gana
Sangram Parishad. But 1 am not
clear as to what would be the basis
of the negotiation. The Hon. Prime
Minister has stated many times that
we want to negotiate and that for the
purpose of detection of foreigners,
1971 will be the cut-off year. I want
to know from the Minister whether
that gstand of the Central Government
still standg or they are going to com-
promise on taking 1961 as the cut-off
year. At the time of moving the re-
solution, I stressed that 1971 will have
to be taken ag the cut-off year. On
the basjs of Nehru—Liaquat ract and
Indira—Mujib Agreement, the two
international agreements and under,
the Constitution the foreigners issue
should pe settled. You can gtart nego-
tiationg with AASU and AGSP. But
I demand that the Central Govern-
ment should discusg the problems with
the linguistic minority organisations
ang religious minority organisations
and alsp the organisation of the Plain
Tribals so that an agreement can be
reached to the satisfaction of all the
parties concerned. We have to pro-
ceed in thig way.

While moving the resolution I also
stressed and Mr. Makwana also agreed
and the members were also unani-
mous in that the main reason behind
the problem in the north-eastern re-
gion 1is the total backwardness,
poverty, under-development practi-
cally no industrial development, no
reilway net work and no roads in that
region. So, I demand that there must
be pne separate Planning Board ex-
clusively for the north-eastern region
under the Planning Commission so
that the Planning Board can go into
all the problems, problemg of Iland,
educatiOn, development of culture, in-
dustrialisation, railway network and
roads, of that region, in depth, which
woulg ultimately leag to the uplift-
men¢ of the people of that region and
put an end to thejr exploitation. I
know that sp long as this type of so-
ciety remains, and unless we have a
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socialist Government we cannof
achieve tota]l development and poverty
cannot be eliminated. We have to
fight against exploitation and work
for the betterment of the north-~eastern
region, and, at the same time, we
have to fight against anti-national
activities of the foreign elements. We
have to organise democratic move-
ment in that area.

Sir, I do not want to take much of
your time. I want a categorical assur-
ance from the Government. There is
now an atmosphere of conciliation.
Discussion across the table will begin.
I welcome it. I have already wel-
comed peace in Mizoram and Mani-
pur. I am gure, the ruling party will
give proper instructions to the Tri-
pura unit not to lend their hands to
anti-nationa] elementg like Amra Ben-
gali or Tripura Upajati Juba Samiti
and tg organise movement against the
Left Front Government op Tripura. I
am happy that there is coordination
between, the Cenfre anq the Tripura
State Government in the matter of
relief and rehabilitation of the wic-
tims of Tripura communal riots.

This ig what I have mentioned in my
resolution: y

to sirengthen further the gecu-
rity of the borders of the North-East
India with neighbouring countries
in order to prevent the intrusion
of the foreignerg and infiltration of
the armed gangs;

to take stern action against those
who are actively behind the geces-
sionist activities; and

to rouse the public opinion in the
country in favour of preserving the

| national wunity and assuring full

freedom %o all linguistic nationali-
ties and ethnic groups to preserve
their separate independent identi-
ties and for full socio-gconomic
development according to their
desires by strengthening the real
federalism in our State structure.”
It will not be possible for the State
Governments to guard their boumn-
daries and to stop the intrusion of
foreign elements. You have to give
sufficient help to the State Govern-
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mentg of the north-eastern region to
guard the borders, Unlesg the borders
are guarded properly, the intrusions
cannot be stopped.

As I stated in my earlier speech,
more powerg should be given to the
States so that the States and the lin-
guistic nationalities can develop their
languages, culture and their socio-
economic life. "Then only the federal
structure can be strengthened. In this
way, India can become strong and
united. In this way alone, we can
check the secessionist meovement—it
may be in the north-eastern region or
it may be in the western region or
some elements may be trying to
fompent the mowvementg like Uttar-
khand in West Benga] or Jharkhand,
etc. We shall be able to check all
these elements So, I want an answer
from the hon. Minister.

MR. DEPUTY SPEAKER: The
Minister has already intervened.

SHRI KRISHNA CHANDRA HAL-
DER: Somehow or other, Govern-
ment will have to say whether 1971
will be taken as the cut-off year.

MR. DEPUTY-SPEAKER: When
discussions are going on and negotia-
tions are going on, you should not
compel the Government to*make a
categorical statement: it is not
proper.

SHRI KRISHNA CHANDRA HAL-
DER: Lastely, I would say that I
am rather happy that thig new at-
mosphere has been created in the
north-eastern area. In this way, I
am successful in the purpose of my
bringing up the Resolution in this
House, and I woulg appea] to the Hon.
Minister and the ruling Party to sup-
port my Resolution and adopt my Re-
solution unanimously and cYeate his-
tory in the life of Parliament.

With these words, 1 conelude,

MR. DEPUTY-SPEAKER: Is the
mover withdrawing his Resolution in
view of what the Minister has already
said?

SHRI BAPUSAHEB PARULEKAR:
Sir, may I appeal to the mover to
withdraw it in view of the fact that
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if the Resolution is not accepted by
the House, it will have very serious
repercussions there?

SHRI KRISHNA CHANDRA HAL-
DER: 1 just wanted to know the
reaction of the Government and the
ruling Party,

SHRI YOGENDRA MAKWANA:
Sir, there is no practice of the reply
of the mover being replied to by the
Minister, but in view of the prevail-
ing situation I would like to clarify
certain points raised by the hon. Mem-
ber. From the beginning he is insisting
that the cut-year should be given.
Everyone in the House knows that
negotiations are going on and there is
a very good atmosphere of good-will
At this time, we should not vitiate the
atmosphere by giving any date or any
thing here.

The Hon. Member has said that
the Assam students’ Union, the tribals,
the Minorities and everybody should
be taken into confidence. Thig Prime
Minister js, from the beginning, of
the opinion that the mind of the Op-
position should be known, the mind of
the students anq other sectiong of soci-
ety should be known. Our endeavour is
that we should try to accommodate
all the views and opinions expressed
by members of the Opposition as well
as by the students and other agitators.
Everything will be taken into con-
sideration when negotiationg are held:
when we sit at the table a]] these as-
pects will be considereq and ] can
assure this qugust House, through youl,
that all the views expresseq here by
this august House will be taken into
consideration while negotiating,

SHRI G. M BANATWALL (Pon-
nani): Including those in the ymend-
ments?

SHRI YOGENDRA MAKWANA:
Everything. 1 am at one with
the Hon. Member when he says that
the borders should be guarded pro-
perly. Government is quite vigilant
and all necessary steps are being

taken to guard our international
borders.

The Hon. Member has appealed that
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moreé powers to the States should be
provided. But ours is a federal struc-
ture and, under the Constitution, the
powers of the Stateg as well as of the
Centre are specifically defined, and
there is no necessity of reiterating
the same thing here again.

In view of this, I would appeal to
the Hon. Member to withdraw his
Resolution.

SHRI KRISHNA CHANDRA HAL-
DER: The final reply ...

MR, DEPUTY-SPEAKER. N final
reply please.

SHRI YOGENDRA MAKWANA:
I have not replied to the Hon. Mem-
ber; I have merely given certain ex-
planation,

SHRI KRISHNA CHANDRA HAL-
DER: I am saying that what he has
stated just now about the Centre-State

relationship. ..

SHRI YOGENDRA MAKWANA:
I am not debating; I have simply pro-
vided certain clarifications.

SHRI KRISHNA CHANDRA HAL-
DER: Yes, Sir, I am withdrawing my
resolution.

MR. DEPUTY-SPEAKER: Is Mr.
Banatwalla withdrawing his amend-
ment?

SHRI G. M. BANATWALLA: In
view of the fact, that the mover has
stated that he is withdrawing his Res-
solution, and hoping that 3ll the points
mentioned by me in my speech as also
in my amendment will be properly
considered and there will be no com-
promise on this issue by this Govern-
ment. I seek the leave of the House
to withdraw my amendment,

MR. DEPUTY-SPEAKER: Is it the
Pleasure of the House that the amend-
ment moved by Shri G. M. Banatwalla
be withdrawn?

Amendment No. 2 was, by leave
withdrawn.
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MR. DEPUSY-SPEAKER: Mr.
Mool Chand Daga is not here, I will
put his amendment to vote of the

House.

Amendment No. 3 was put and
negatived.

MR. DEPUTY-SPEAKER: Igit the
pleasure of the House that the Reso-
lution moved by Shri Krishna Chan-
dra Halder be withdrawn?

SEVERAL HON. MEMBERS: Yes.

The Resolution was, by leave, with-
drawn.

1545 hrs.

RESOLUTION RE. IMPLEMENTA-

TION OF POLICIES AND PROGRAM-

MES FOR TRIBAL AREAS AND
SCHEDULED CASTES

SHRI GIRDHAR GOMANGO
(Koraput): Sir, I beg to move:

“This House urges upon the Gov-
ernment to take immediate steps to
implement the policies and program-
meg adopted in Sub-Plan for tribal
areas and the Component plan for
Scheduled Castes of the country for
socio-economic upliftment of n~
people and also to ask the States
and Union Territories to execute
the same vigorously so that the
growing unrest and disconsentment
among the Adviasis due tn the ex-
ploitation by the vested i~terestg and
the atrocities committed on Harijans
is checked and their interests are
protected in the larger interests of
the nation ag a whole.”

I beg to move my amendment to my
Resolution also:

“That in the resolution.—
after “of the people” insert—

“by creating separate depart-
mentg in the Ministry of Home
Affairs—one for Scheduled Tribes
and another for Scheduleg Castes
under the charge of Minister of
State in the Ministry ¢f Home
Affairs whose responsibility will
include implementation of re-
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commendations of different Com-
mittees/Comnmussions  constituied
for Scheduled Castes and Schedul-
ed Tribes, implementation of the
provisions of Fifth and Sixth
ocheduses and alsp Other pruvi-
sions relating to the Scheduled
Castes and Scheduled Tribes and
to coordinate with the Central
Ministries and Departments res-
ponsible tor work of Sub-plan and
Component plan”,

After moving these, I wish to draw
the attention of the Government and
of the hon, Members of this House to
the fact that it is for the first time that
We have got the opportunily of discus-
sing about the Sub-Plan and the Com-
pounent Plan for the iribalg and e
Harijans. My Resolution 15 in diffe-
rent parts. the first part 1is, how
check the growing unrest and discon-
tent among the tribalg and the atroci-
ties committed on the Harijans. We
have adopted thig policy of reservation,
reservation in services, and aiso poli-
tical reservation which has been un-
plemented by the Government. But

due to some reason, the discontent is

still growing. We have got the Fifth
Schedule and the Sixth Schedule in
our Constitution; the Fiftk Schedule
relates to the other States and the
Sixth Schedule relates to Assaum
and the North-Eastern States. We
fdave discussed about the p.oblems of
the North-Egstern region. Now, we
are discussing about the ifth Sche-
dule. This is the appropriate wume 1or
us to give a complete pictu.e about
the problems of the tribals ard the
Harjans. I would request th. hon.
Members to give their concrete sug-
gesuons, so that for the Sixth Plan
which is under preparation, they will
be aware of the problems. Of course,
they know the problems. But the
views of the representatives of those
people should also be considered; our
voice should be counted. When we
give suggestions, they should not be
treated as reactions. If sumebody,
other than tribal representatives,
makes a suggestion, then that is consi-
dered as g suggestion, but if the tri-
hals make the same suggestion, it is
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treated as a reaction. [ urge upon
all the political parties that they
should give their coucrete suggestions.
They may criticise, but they should
also give their concrete guggestions by
which the problems which are being
taceq by those people can be solved
by the Government,

I will show you the plant strategy
which has been adopted by the Gov-
ernment of India. In the Fiith Plan,
we adopted the new strategy of tribal
sub-plan. Now, what has nappened?
in 1977, and 1979, i these three years,
much has been left behind, The rea-
son is that, whatever plan they have
adopted, they have not gone inwo {he
detailg the 1IDP reports which are
the project reports of the sub-plan
have not yet been submitted fully; 180
broposals were to be submitted, but
only 129 were submitted. This is the
situation here. Then what atout com-
ponent plan? The componeng plan
has not been prepared by the States.
The Government of India had given
Rs. 100 crores for the compepent plan
for the Scheduled Castes and only
Rs. 70 crores for the Scheduled Tribes,
The Government of India, the Minis-
try of Home Affairs, have given spe-
cial Central assistance of Rs. 70 crores
in 1978 and 1979, and if the same ’is
to continue for 1980 also, it will not be
proper because when the area and the
population have increased, the assis-
tance also should be increased accor-
d%ngiy. I would like you to hear our
view-point again. s

What js a sub-plan? We have to
understand this first. Sub-plan jy a
plan within the State Plan and a plan
within the Central Plan, Tixg is the
concept of the sub-plan. The State
sub-plan hag been Prepared; they have
earmarked the money for that. Byt
what about the Central sub-plan? I
ask this specific question  because,
when we have accepted in principle
that this is the concept of the sub-plan,
why have the Government of India not
prepared the sub-plan for the tribal
areas? That means, the Central Min-
istries should earmark fundg for the
tribal areas. The hon. Prime Minister
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hag also written a letter to the diffe-

rent Central Ministries to earmark.
funds in 1975 and in 1980. In between

the Ministry of Home Affairs and the

Home Minister also wrote letterg to

different Ministriegs but they have not

done anything. So, Sir, this is the
opportune time for us that when we

are thinking of the development of

this area and the development of
these people, each individual Central

Ministry should earmark funds for
the Sub-Plan as well ag the Compo-
nent Plan. The special Central assis-

tance which has to come for the Tribal

Sub-Plan has to come from the Minis-

try of Home Affairs. It is only Rs. 70

croreg but it ghould be increased.
Another component for the resources

1s the insututional finance. That
comes under the Ministry of Finance.

There is the Harijan Development

Corporation. Like that there will pbe a

Development Corporation for the

Scheduled Tribeg also by which the

institutional finance can be giveh to

these people. There should be special

centrally sponsored gchemesg and spe-

cial central projects in the Sub-Plan

areas. Previously 50 per cent used to

be given by the Centre angd the States

will have to find the balauce 50 per

cent. This should not be repeated.

When we accepted in principle that

the Government of India will .give

central assistance in full, why is this

matching grant? The matching

grant principle we have given up in

the Fifth Plan. Why ghould it be in

the Sixth Sub-Plan? ‘Thig ghould be

abandoned.

There are a number of centrally
sponsored schemes which have to be
extended to those areas. 1f you talk
of Hill areas, the tribal areas will be
covered. If you talk about backward
areas, there also the tribal areas are
covered. If you speak about the back-
wardnesg of the people, even then
most of the Scheduled Casies and
Scheduled Tribes will be recovered.
Whether you talk of the main plan or
the sub-plan or the component plan,
these are the areas and these are the

& S.Cs (Res.),

people where all your schemes and
all the initiatives by the Centre and
States should be covered. The Se-
venth Finance Commission has recom-
mended raising the central assistance
to this area. -Under 275.1 the funds
will be provided by the Centre to
these areas for strengthening the ad-
manystration.

I will now go into details gs to what
should be done about the administra-
tion. I would like ito iel]l the hon.
Minister that his Ministry has got only.
a Division and not a Department 1n
charge of this affair. S0, in my
amendment, I have gsuggested  that
there should be a separate department
for Scheduled Castes and Scheduled
Tribes in the Home Ministry under the
charge of a Minister of State. That
should not be attached io any other
Ministry because, although ihey are
important Ministries, they are not so
poweriul like the Home Minisry. Or
it should be attached to the Prime
Minister so that all the Central Minis-
tries which are responsible in this re-
gard should come forward with the
tunds and plans. So my amendment
10 the resolution will be served.

b

When we are discussing about the
problems, there is always the alloca-
tion problem. All these ate mentioned
in my resolution. There are a num-
ber of suggestions made in thig regard
by the Planning Commission and the
Ministry of Home Affairs also knows
what ig to be done under thiz s¢heme.
But there is a lacuna? Four things are
necessary in the Plan and also in the
Sub~Plan. One is allocation. How
much allocation will you provide for
the scheme or the Plan? Wiat should
be the administrative ser up to im-
plement the scheme or to iavest the
money? What will be the attitude of
the officials who are executing the
scheme? What is the attitude
of the government—whether this
Party government or that party
government—towards ths area and
?owa\rds the people? The fourth one
is: what is the achievement—achie-
vement in termg of physical achieve-
ment and not how much you have in-
vested in this area. Lastly, if these
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four things are necessary for the main
Plan, why not for the tribal sub-plan?
These are the problems which we are
facing. Another thing /s that there
are a number of regions where aliena-
tion of land has taken place. Aliena-
tion of tribal lands creates discon-
tentment among the tribals. It is the
money-lenders, the vested interests
wha exploit the tribals. The
tribals are also evicted from the
forest area. There jig no proper
implementation done in regard to
tribal areas. There is imposition of
language on them; their tradi-
tion and culture, are not preserved.
There is some defect in the implemen-
tation of the policy. There i3 latk of
understanding of their problems
shown by the officials. These are the
factors responsible for the discontent
among the tribals. My resolution
seeks the Government to mplement
these things.

16 hrs.

I may also mention that if you go
through 25 reports of the Commissio-
ner so far gsubmitted you will find in
how many of them Action Taken Re-
ports have been submitted by Govern-
ment, The responsibility for submit-
ting the administrative report on tri-
bals rests on the Goveraors. They are
to submit these reports to the Presi-
dent. So, the administration of the tri-
bal greas is that of the Centre as well
as the States. The responsibility for
the administration is more with the
Centre thap the States,

Therefore, I would urge upcn  the
Government to do one thing. There
are three lists—one is the State List,
the other is the Union List and the
third is the Concurrent., List in the
Seventh Schedule of the Constitution.
May I asked a question of the Minis-
ter? Why not mention in the Cons-
titution itself as to in which List you
are showing ftribal development?
Otherwise what will happen ig that
the State will shift its responsibility
to the Centre and the Centre will
shift its responsibility to the States.
If they do like that what will happen

AUGUST 1, 1980
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to the tribals? We wlil be nowhere.
That is why I say that you fix this
responsibility by mentioning that in
the Constitution and make a provision
in the List itself as to what you want
to do for the tribals. We have made
special provision under Article 371, for
Maharashtra, Gujarat and Andktra
Pradesh. Why not do the same thing
so far as tribals are concerned? Under
Art. 371 of the Constitution, more
powers can be given to the Govern-
ors. But we have gwen powers to
the Governors under the Fifth Sche-
dule of the Constitution. More powers
should be given to the Governors
under article 371 , So that the admi-
nistrative reports are submitted by the
Governor to the Fresident in time.
Here I would like to make some sug-
gestions which, I hope, the Minister
will accept. The Execution power no
rests with the States. When you al-
locate money, how wil]l you know
that it has been spent properly or not.
Recently, Auditor General's Report
for 1978-79 wag received. There
has been a mention in that re-
port regarding the achievement of
T.D.AS. The T.D.A. started function-
ing in 1971-72 which was set up by
the Ministry of Rural Reconstruction.
The report says that the money which
hag been allocated for the tribal pro-
ject has not been propzrly spent and
no reason for the same is given by the
T.D.A.S. The intention of the pro-
ject was to check the Naxalite activity
in that area. If thig iz the type of
implementation of the projects, then
how will you end the unrest growing
there? * I want that the defects
should not be repeated in the tribal
sub-plan. The 1973-73 Comptroller
and Auditor General; report says that’
the same thing shoulg not be repeated
in the tribal development projects in
future.

I would only conclude by saying
or three things. The following are the
problems which are not yet fully
solved:

1, Script;
2. Language and cultural disparity:



341 Implementation of SRAVANA 10, 1802 (SAKA) for Tribal areas 342

policies & programmes
3. Deprivation of lands;
4. Equality of opportunity;

5. Inter-ethnic disparity ang rela-
tion;

6, Religion;
7. Impact of urbanisation;

8. Ecology, consequence of defores-
tation;

9. Exploitation by liquor vending;

T&-Impac? of‘ir—xdustrlalisation of
tribals; .

11, Brain washing and image build-
ing;
12. Border conflicts and psychologi-
cal war-fare;

13. Craft policy; and
14. Constitution provision.

These are the problems of the tribals
which have not yet been attended to
fully and sympathetically;

In conclusion 1 would like to say
that the basic needs of the tribals
have to be seen and protective mea-
sures given in the Constitution and
rules and regulationg of different
State; should be amended. Agricultu-
ral and allied sector and marketing
have also to be looked into; Indust-
rial and allied sector hag alsp to be
looked into.

Sir, Central Ministry-wige the funds
should have been earmarked but that
has not been done. In each annual
report there should be a mention of
what has been done. It is not there
except In the case of a few ministries.
If this iz the attitude then my ques-
tion ijs: How will you gsk the States
to earmark funds from the develop
ment sector of the State, Please gee
that the project head is given for
tribals and harijang in the main bud-
get and annual report should cover
what amount they have gllocated and
Spent in the year. When Maharashtra
and one or two other States have
pPrepared separate budgets for tribal

& S.C.s (Res)

sub-plan why not the other Siates
prepare separate budgets for the sub-
plans. Otherwise the fundg earmar-
ked will lapse. It will remain only
on paper and there will be no actual
spending.

This is the opportune time for the
hon'ble Members representing tribals
and harijans to contribute the sug-
gestions because the Sixth Plan which
is under process of making will be
a good report by which our intention
and motive and interest will be ger-
ved.

I urge upon the Government to
accept my Resolution with my amend-
ment gso that the intention of the
Resolution is reflected in the Sixth
Plan.

1 have done, Sir. Thank you.

MR. DEPUTY SPEAKER: Resols.
tion moved:

“This House urges upon the
Government to take immediate
steps to implement the policies and
programmesg adopted in Sub-plan
for tribal areas and the Component
plan for Scheduled Castes of the
country for socio-economic up-
liftment of the people and also to
azk the States and Union Tarritories
to execute the same vigorously so
that the growing unrest and dis-
contentment among the Adivasis
due to the exploitation by the vested
interests and the atrocities com-
mitted on Harijans is checked and
their interests are protected in tne
larger interests of the nation as a
whole.”

He has moved the following amend-
ment also:—

“That in the resolution—

after “of the people” insert—

‘by creating separate departments
in the Ministry of Home Affairs—
one for Scheduled Tribes and ano-
ther for Scheduled Castes under
the charge of Minister of State in
the Ministry of Home Affairs whose
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responsibility will include imple-
mentation of recommendations uf
different Committees/Commissions
constituted for Scheduled Casteas
and Scheduled Tribes, implemenia-
tion of the provisions of Fifth and
Sixth Schedules and also other pro-
visions relating to the Scheduled
Casteg and Scheduled Tribes gnd
to coordinate with the Central
Ministries and Departments res-
ponsible for work of Sub-plan and
Component plan.”

There are certain other amendments
which may be moved.
Shri Ramavatar Shastri
(Patna): I beg to move:
That in the resolution,— '
add at the end—

“and this House further urges
upon the Government to take
stringent action against those who
are found guilty of committing
atrocities on Adivasis and Hari-
jans for their vesteq interests.”
09 e

SHRI MOOL CHAND DAGA
(Pali): I beg to move:
That in the resolution:—

(i) After ‘same vigorously’ in.
sert within a definite time’

(ii) add at the end—

“and the country is saved
from the imminent explosive
situation™ (2)

SHRI BHEEKHABHAI (Bans-
wara): I beg to move:
That in the resolution —
after “tribal areas”
inserte

“in general and scheduled
areas in particular” (3)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): 1 beg to move:

“That in the resolution —
add at the end—

“That and this House ig also
of the opinion that although
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for Tribal areds 344
& S.C.s (Res.)

the approach and strategy of
the sub-plan were clearly work-
ed out in the Fifth Plarr itself,
the achievements have not been
in tune with the priorities men-
tioned in the plan and, there-
fore, this House recommends to

* the Government to direct the
concerned State Governmentg to
gear up the machinery and
prepare the necessary projects
without losing any further
time.”

st oiieT WTg : Ty WA § Y
A7 gishe fuar § ag aga &
wEeags & | w owgeEnd §oag X
Famar Frgar § 1 s gfeer &
ga feg qwg & gor ? dfaga &
T NG ufar w1 gaa e
T | TTHES WIS qfaar &y
A WTh ifeaT O & s
qael uREedfes ufar s gFe-
safee qgfar  #g J@rar | gwIY
dfqur faafary 7 3o d@fe &
q=Y  gafasz frar | w3gse afan
¥ wagfsa sfen sfen 1 fa=
F1 QANCEAES HT IT@T 4T, AFA
ar 1| "fqura & @R ¥ F g
ATFRE IS M JE G @A AR
AN B T qgE O @ W
qFIS HEAT X AT AW ¥ AT o
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gad @t EAmAF AR @
qIOAMA ¥ | 2w ¥ Al A
wggw fear fs g1 €39ww A
g3, TG F & GqTF WN
ZAFT EER U gy Afgy ag  wiwar
crac cll CHER - (-1 B
15. 14 hrs.

(Shri Gulsher Ahmed ia the Chair)
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Wt §6 F1F gwr | 9%y A @A
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g fa 7 miFT g7 f@i ® fafore
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difzn gat  H rifesE w2,
afwa o qua @1 gy 2z & gy
97 agd wes! famiaw 25 g, wawag
® geTaT W AT R ¥ Ag 0%
9T Y W ATF | u1T wFT A8
T §HA A1 HIIT H FiT o, WIT oY
fafwed & =7 art 97 v g
AR, AR B Afzw Tarwy,
o q8F ¥ WrTEATgrE YA FY wE @
ag Fal 9% THIAT W F——
T Al A @ | AT BF A
TRAIAEAR ARG @Y W@r & A qawA
Far =ifgn | JTaF "o g7 Fw
A #E7 gAY AF §O W A
T 1 AYARATT FAT TIGT ATOH
Trzaeq ¥ o w@r &, NS JFT FT7EH
¥ fau Wt gs a1 Dar——ng o
W du1 R Swar W wrar A
qTgIAT |
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o qrq & WYTHgAT ATRAT £
st gfwa siw ffefar § foasl
ywsert ¥ faw w9 Taar 9ar ¥ @
$ ya¥ saraT qar OF W & Ore
ar gr & Mfe 3aF Ned &1 3D
Hred I7 97 W GFT §3 AT &
N T AT AT AL @A )
G WIYFT IR A AT TEIE
zresw & fag grew wize A
Farar Afea & oAl FEETET
¥ wa1 91, #9 ar f5 gwus wiw
¥ oY o7 AT W §, A€IeT WIS
AT FRYACT ZIET ¥, AEY AW FATRT
T AN & wI¥ ATy o, gy S
¥ qTH 97, HO4 qZ HIT @ F
a1 9T ;T foaq «F ara S ¥
foaar &Y TRATg Agr & AW
g13q drzea agt fadr @ 1 zafag
efvsa gizfafes & 1 a0 o
? gAs fag @mgete a9 FYIEE

g f

T g ¥ H4A @ @ v wg
FE NAF IAT R F, FIT IFIHL-
focg T @ 2 HawEw wrefrag
2 g g wfea =a® ot fesfr
v g s & @ fgaar arfer
weg zreeeq g, faara oY oo aeens
T @ - TR HF WT ¥V I ©
g afFa Far # e, faa @
®! g @= fawar g gawr T
fasr 4 wied Seswa s foafas
Uzg gaz gaigl § afwq gear agr
FelErewa g1 QT g—-IH HA
TIT g 1sET ag A A dw@r &
gazyfafaet %1 Jeg wav dhw
te 1 aifanq <@r g Afwa o=t
gazafaf=Er & awt @@ o9 6l
Wl WA TIEE FT W] § AT
feT femg @ & ohrar o § wifa-
ST % AT FIIE § 7 wuAr
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we # 43 awma Jg 43 @ ?
araFl A feigee & qqr Ad
@y g Agt Y w1 WY ¥ ?oaAgi
gaz3fifaet & g9 ¥« W@ ¥ a1
§ TF AT | T47 AT g9 IS
T WAFT A& F@r§ | @ 4@
FI& A7 q0i&T I"Ar qifgg 1 A9
sraveafen wifeee qearge wTH
#az AT 93 § AfeT ag 36 9@
AN AN WL Qua BE &
wifasts wear § AfeT AIA H30 9T
WA B2 qar§ § 7 Wi 92T H
T fefgaee & avfaiadr waw
¥ fag qraga w1 qarf af
TAN e g AT AT SE@ A g |
€ atx & wF O w1 AqTafa-
faet #3sr a1 gad wrifedte § 5l
FIUA TFAT JFT JACE T gHdT
grara oW & T faaql & graN
foar &, Afsa gal e & gaar
givaT afl fear & 1 AU Oy
fraza & v afe ga¥ =g & o
FART STATAT ET A &1 A48T g |

AT FiF AMATIAA  THTA
IATE | FHATAT qag W& AT
FAT , a1 43757 (1 . T arFer
AANTTG 747 § 7 7 qar v
A & fF T g YA § oar
I aft st I ®E 1 un a9l
AT IT AT H7 2T &7 gk A
fear Y w1 et dar a1 @ & fw
T A gfRaq ¥ AT4 9 w1 @@
SIS sl EERE 8
g {5 w17 gq 9T g1y ggewy 7

oa 153 fave w¥Tee e
¥ A F FAT QA § | AETwa
gd & A I F g4t wrdf &
1796 T Tqo~=12

& S.Ca (Rep.)

W ¥ Sfea T arr an-fed-
faqa, q7 Rqed, wETAA AW,
iy, fawrew, fagur sfe &,
80-90 fgmx &W@r 1 TT WA
B sgqeqrT ¥ fAT AN qRT qATEq
¥ foslleguA 9% W g gQ #3r 97
fs 39 cftw & TdsE 7 fwar
Q| gafag 98 qGT HT AT
gt ar wfugT #T @Aear g, 4§
faw sTnfas wqwads T I &
g A W) A gi 2
f& IT «rt F wSTewT &7 aH8 ¥,
SRAG F AW §, g AT WIF
dfeg € T MT AT AT 7 F
faw g8 s F@ o1 wifrw I
W@ & A1 78 wear wifge ) Ffwa
AT IF § AN FA-H § TEp A1¢
ATE, 99 % AGAA AT oA
AL FT avd § | & SIRT 9@
FHT THS ATTT TATRY, TG I

Trv sarar & SART TEEAT TATEY |

qR A4-5e 22q § T FT AT
faar a7 1| #7 720 AGT o agt AN
FTFH AT &, ST =77 7 a1 der Ferperant
21T gT w9 gER WW FET N
2 qgiF AT R QT ¥ W@ G A
HEAFARTFET A8 AT S
ELTH AMFgw & § 1w
T ¥ ARSI w1 @ § A1 O
AT 9T qgr F qrfaer g &, Sifaae
TR E

oY AEeA AP TS AY
an fgrgears & wrargaT § ) ag @ ¥4
FET § * '

ot qRo WEQA(TIAN Ty : 3% T,
afpr Bz ag § fv & o gwvATRaw
AT TR E | 99 O -
EATAITFEAH T | AT Y AT
QAT 7 AE X FITAT R E, ¥ WY
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5T @ ¥ i oo a5 Madaw gy
¥ 7ff WY, a9 aw AT dEeAde
T g wwa @ W ey agt aX on-
2w qY @I ] | ¥ FE ﬁ'ﬁmgm‘(
FY A I 97 G §, 9 Tav
NAIT 7w g=F fag o Jg, ar &
qeaq g fF ag s grm

W FATA IPN : AT QWS WG
qrET {1 ¥ FY gF A %fwvf
T FQ@ Q| W AT G A
I3TE &, g AT FAT A §

oY T wFy  EEAT . WINT FA
¥ fag sy

®Y THo AATNGW Y : FEHIT H
XA srEar ATOA @A @, s A
SIACAT JATH, A WA2 ITFT THFAIAF
TAATHT FN I | 3 T ¥ sqaeT

I wgge Ffw agifomfradimg
Tn g S §, F @ E g I

MmaT 2 |

fafa =17 wilT wv Y w1 WA
(%t dvo frg wiw) : zEE Hew
Tt 7 T gFY §

ot gwo geaATEY vy : UF qrT
W TAATAT ATEAT § | A AT *
e § g N 7@ T IR F 9400 &,
g 4T FreeR M deqes grew ¥
AT AT A A AT E 1 gW 9041 100
wiowa A ¥ e feard 1 AR A
®Y Ao & g agt i ¥ 43§
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gafag garQt T § f& ew oo
feafas #1 w0 &t

V TaweE § v e §1of gig g
F@T E |

*SHRI HARIHAR SOREN (Keon-
jhar): Mr. Chairman, Sir, 1 rise ¥
support the resolution moved by my
friend Girdhar Gomango. The Sche-
duled Castes and Tribes are facing
myriads of problems. I am sure God
would not be so unjust as to create
such problems for them; it ig the ad-
ministration which is responsible for
most of them.

When we became free our national
leaders decided to improve the lot of
the Harijans and the Tribals. Spetial
provisions were made in our Constitu-
tion to ensure their development se
that they could come upto the level of
the rest society. Funds were allocated
in the various plans for the upliftment
of these unfortunate classes, Tribals
sub plans and component plang and
what not were formulateq ang crores
of rupees were spent on their imple-
mentation but the lot of the Scheduleg
Castgs and Tribes has not improved.

The reason why it happened was
the lack of honest implementationg of
the plans, Those who should have
put those plans into action remainet
impervious to the misery of these
people and continued to exploit them.
How could the plans prepared by tBe
bureaucrats who have no sympaiRy
for these unfortunate human beings
succeed?

The Scheduleq Castes and Tribes af
the country have implicit faith in ewr
leader Shrimati Indira Gandhi, That
is why they gave her a massive mean-
date in the 1980 elections. She ie
their last hope If she also fails %o
improve their lot no other Govers-
ment would ever succeed in pulling
these down-trodden people from #e
morass of misery.

.

*The original speech was delivered in Oriya,
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Mere preparation of plans, howso-
ever good they might be, cannot help
them. nor stop the spread of dissatis-
faction among them, It is implemen-
tation in which we have been lacking
and the Government should see to it
that the plans are honestly implemen-
ted and the funds allocated for the
upliftment of the Scheduled Castes
and Tribes are spent on the purposes
for which they are meant.

Sir, 75 per cent of the population
of our country lives below the poverty
line and the majority of them belong
to the Scheduled Castes and Tribes.
They are the havenots. The haves
are leading comfortable lives but the
poor Harijans and Adivasis are steep-
ed in misery. They are exploited
neglected, suppressed, and therefore,
they continue to remain backward.
Most of them do not have even a full
meal in a day. How can you expect
peace and discipline to remain invio-
late in our country in these circums-
tances? The Government should en-
sure that the administration changes
its ways and honestly implement the
schemes for the betterment of these
unfortunate people.

Sir, we make laws but they give
protection only to the rich who are
opportunistic and get all the benefits
meant for all and sundry, The enact-
ments do not help the people belong-
ing to the Scheduled Castes and
Tribes. We must see that they and
their interests are protecteq through
special enactments.

A word about the agricultural la-
bour. There are people in our coun-
fry whose monthly income iz more
than Rs. 15,000, but an agricultural
worker ig lucky if he gets Rs. 4'—
per day ag wages, That is the mini-
mum wage fixed in the State of
Orissa. How can a person exist on a
mere pittance of four rupees? There
are people who spend more than that
on smoking alone in a day. What is
the good of our plans, sub plans and
component plang if an agricultural
worker is unable to feed himself, not
to speak of his family with what he
earns in a day? The plans are unable
to halt the spread of poverty,
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The development and progress of
the country depend on the uplittment
of the Harijans and the Adivasis, If
the Government ig really interested
in deing any good to these communi-
ties it should ensure that the plans
meant for them are sincerely and
speedily implemented.

About land reforms. may I submit
that most of the Harijans and Adiva-
sis, if they possess any land, are small
and marginal farmers. The small
holdings are their mainstay since they
have no capital to invest in anything
else. Non have they the money to
get higher education. The only way
they can supplement their meagre in-
come from land is to take up work
as agricultural labourers on somebody
elses land. On the other hand, the
former landlords have managed to
keep large holdings in various fictiti-
ous names. The Scheduled Castes
and Tribes who till their holdings
have 1o contend with a wage of Rs, 4].
per day. Justice demands that the
real tillers become the owners of the
lands they till.

And finally, a word about the land
ceilings enactments. The surplus lands
are supposed to be distributed among
the landless but even where they
have been distributed, the size of the
holdings is so small to support their
families. The cost of cultivation is
sometimes much more than the value
of the harvest they manage to get.
More lands should, therefore, be
distributed among them.

In the end. I would like to make a
few suggestiong to improve the living
standards of the Scheduled Castes
and Tribes. The component plans
and other vroiects for the welfare of
these classes should be allocated to
spread education among them. Third-
v the Wariians and the Adidvasis
should be recruited in larger and
larger numbers on the proiects which
are heing imolemented in their areas.
Officerg  from these communities
should be made responsible for the
implementation of the plans meant
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for their benefit. That would help
them to improve their economic con-

ditions,

ot AEew I (T1ET)  qg @A
qEgeAqui AeATR | Fqgdar § fr g
FTTER UFFeE & foC | FHEF
qET FL VT FZ, T EE F fgq7 AT o
... (vogEm™) .

ewrqfer wglay s g fag
7 qiw faz g dfag

ot g oy (Freeix) @ ag aga
T AEaT g 1 & @7 1946
YROTAo To FAT AT FI § WX FHY
BT AE &TE 1V 9 A AT AT ) & oy
FY qqT A1 F18AT § 5 ag o1 gy #r
RIATE, Ag T3] § fragaq R ag
¥ qE AT gmars A1 § 5 ug
Ay frg e § ) Ao Ry ae T fer o
7 g THo Yo IT M | AT WY
TRESTET AT gHI A1 | oATT AT
FO & far e 37 & A ghoai
FIE BT 74 A & 1 & 59w
T qaA fag T a1 q@qET g, AN
=1, fafreze ¥ & 1951 %Y Ira Fa
g 1957 FN AT FLATE | a8 F18
FAA 7E wqU g7 gfeadt w1 A v
&Y % ¥ar ar f& gheaat w1 orerr 7
3§ X ST 7Y g fear av f qm
FIAT AT FTJTT AT AT | 3T F T
w78 F TF Afer g, N ¥ ow
wrgdT ARHT agi By fear ) 9@ ¥
IR FETfEF A § wg g
ANEATN R g aff 3N g1 &
qfq ©7"E uFg  aqT oA
Y TATEIATT Ig& T HEar 47 A<
g AU WIT T | IT F T9E A
gheaqt &1 9T fast & 0 & A 3g

FRAT1E F 2718 ¥ g 3T & qrar srey g,

AT, A AR A aFA § | T
gt QA, A A agf N 1 Aoy
fag 37 Y Nz af T TAv )
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SATRTT) AT agT grore § Wi At dee
¥ Y fipar 197 FY e TGF TA 4w
AT AR 30 AT ¥ G AT @Y
oTY 7 gheaat ¥ gaat arha T8 I
f& g AYATIIE TTT R WIHEF AT T
dvg foemt w@t w1 gafae qARATA
2 fe o oo g% faq § #@ivd
o @Y &7 7 feee g f AR ER
AT ATE TTAT @ KT a9 &
AR fafreex ar s § | K g §
fo ora Ry & Sudw 9T AW AL
FL4 & | wgTeRT AT A Fgr

“I do not want to be re-born. If I
have to be born again I should he
born as an untouchable so that I may
share their sorrows and sufferings
afflicted upon them. I, therefore, pray
that if I have to be born again, I
should not do so as a Brahmin or a
Kshtriya or a Vaish or a Sudra but
‘ati sudra’.”

ug &Y WETCHT T #1919 g W
% wgaT wgar g fv % amw § oen
FET a—

AT wee T A= g, T  wfa A
A% AT =7 gy, 97 FSF § F74T
9,

faad 19 garfad e aaT qa
TEIT |

T Y FER E WY I2T § 7 gesl
9XTA WE I ATARE AFG At
T FF § T I9-T9 Farfeai o7 a9
&, FSB-UG FIE g4 & T AW
TS FY ATE S oAt gy 4] |
AMFT FN 9A1F F 52 F) 9f7 0T3S
AR gfearat w14 aY agdfeq T8
AT AEE FT ao1g @ gicora &1 Faeft o7 o
I8 FHIT TR Faratag &7 a9g & g
ey o7 1 & Y 1Y Tl F grora @
FLFIEIEAPATE 1 7 Fory wreew
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g dva g, wgw &, afoy § @it §
& w9y "reer gofas aame § 1 &
v 9 Eifgde @ § 1 & gifae
e F 92 § 1 X vt gaR fad
T F g5q ¢ ! g Qar Al &
Y [T FL AT

As long as millions live in hunger
and ignorance, I hold every man as
a traitor who hag been educated at
their expense and pays not the least
Jeeqd to them.

g AT gw | At A Ffaw farnlt
fegary &, Prerenw foad agm &
¥ gfiet & dearg A £ ¥ AW
vk fog wYE oAl TR 8

gfcs wreat ¥ w5 ag § TR
A sfa ot & #A1fF g qeaTww
afg 1 &W Tl fw gFT q@o o,
gAR WTEo Yo gT e ¥ g1 fx
I EF A gRATRT R | TR A T
FATE W @Y 9 MG | ¥ I
w1 fF AT A A 7 ¥ T, faw
¥ 2 e fis gardy M AT |
¥ Y gar wFATaT grga fafveeT ¥
AFG T FT AT § | gH AT ST AR
Ao Fradr g ¥ o gw A3 )

FafAq & &t a1 FgAT g 1 W
T TrAa § {5 ¥ F1E &g o9 T8
&1 & g e ATt qarar g—

‘Ne men can get his right by re-
quest. Righty are. wrested from uan-
willing hands. (Swami Vivekqmnd)'

e foag w1 o W F IR
% qrody FEar g e & aq fae faedi fear
R AT AT AT W Q e
a1 BN wY A v d, AT
ot 3 7t &1 & wrfr @Y s -
F afge o
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g T AreAT §, g T wiE
g Faaa g & sowt sararg—

Knowledge without character Is power
for evil only as is seen in go many
instances—talented thieves and gen-
tlemen rascals in the world, (MK
Gandhi) N

¥ iftrare w1y, ¥ gw 7Y O-
e FA e | Hag T s F QU g
fr & 79 «ff v § | wARATH &
T & ST o 5 e gt g S T
w7 T & ? agh g ot A e §
At T g ed € sk feqie #
2 ¥ &ferr 9w T e e A e @,
AR A FE FEas g g g | e
B &, IqF qTE FTH AT I Aqi ¢ |

afag drr N § F ARk’ Y a
Ay E ) NI agr E T FNE
FaraT St ol & 75 W g R 1 X
Y ATIHT o G q@ § I W
gt =rfge

g e & ey cenfer w1 e
TATAT A1 | SEH o "@ew w1 faa
TAT ] ) qE AT IS NIWTH 4T | I
faar w9 &Y FO TG T AW, WeR
&Y ¢, B TN GO 1 g Wy A
T & AT gaer ag af @ fr oo
AT FTT 4T F@ 9 SMAT @ "%
Y e F G AT W AT qg ST
qQw Freadl @ 1 9 19 sl efaa
FIRAWMFE 70 anm & g mr
T & 1 g &) faar dw foges &
TR T g1 Gt @

e fo 1 @@ & fau seer
faerar &, fo %1 g9 & e ooey
frrerar & 4 -a3 dFwT AT ¥ &
AEWEAT A 7 FFT 97 T I/, FO
WrET | T F FF WAGTT ey s
T B WY AAS FEAT TOfgy

Frez faeen &1 s gy @ T
wifed | wwi, 3R, w9 wfaai §
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T |T FY AU GH  FAT A0 )
X TFT I ATIHY FTT FASAT FLAT

arfed

1937 § & Fea¢ a1 W7 W § !
A BT TR 77 fafreetgarw €1
3G 51 fw gw WY 9vd A F WY
NGO FATAT 1 FH A IT Y, gAF
TAR I FIE 7ET | "I GATT TG
& AR & FgaT AT

7 o Faeit 1 SFT GEAT TG AT
¥ AL qwwr g 5 7T AT Ag wraw
T F57 § -1 FT FH AT AL S|
g gartg @) w faw #1 gwmEr
TE wraraz gg gfrar sadr g
g g ar zad wifas § A W
F AT ¥ wE qMT A "I
9T 3 AT HT TR W ATAC 4T
5T g ag & foaasr f FTEm &
HTAT AT HTAT )

& 977 7 aft sz 9 § fF
AR WY Y o177 g 9, o9 uq 9@,
A€ S wifz @ o2t qr d3r T qu &R
g IR AFH FIQAT R, F19 g AT
(AT AZT QAT & |

57 WAl F w9 § Ay w@1 g
AT FIYHT geqaTe ’aT §

SHRI BAPUSAHEB PARULEKAR:
Mr. Chairman I stand to support this
Resolution. At the same time, I have
moved an amendment which suggests
that though the Government has
made plans and has spent a large
amount over it, the implementation
has not been properly made. I will
not read my amendment inasmuch as
it ig cireulated and the time at my
disposal is very short.

I would submit to Shri Makwana
and Shri Shiv Shankar that the pro-
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blem of the tribals and Harijans can-
not be solved only by economic up-
liftment and by passing these Resolu-
tions. You will be surprised if I tell
you as to how the so-called untouch-
ables, now called hrijans, are treated
in my part of the country. If in s
crowd a Savarna gets the touch of an
untouchable, in order to purify him-
self he embraces a cow; he hugs a
cow, Then he feels that he ig puri-
fied. How are you going to solve it?

PROF. N. G. RANGA (Guntur):
What is that wonderful district?

SHRI BAPUSAHEB PARULEKAR:
Sangli town in Maharashtra from
where your Vasant Dada Patil comes.
This is the position in Sangli, Satara
and other areas.

In our parts the  harijan
ladies  manufacture cane baskets
and when they come to sell
them. they stand in the corner
of the court-yard. Suppose the
sale is struck and the price is Rs. 1.50.
If she is given Rs. 2|- she returng 50
paise. He takes-.that 50 paise coin
and puts it in his dhothi the sacred
dhoti which he wears at the time of
the puja. But that cane basket is
not taken into the house. The do-
mestic servant pours a bucket of water
on the cane basket, which is the
first purification. Then it goes into
the first room of the house. Then
Go mootra is poured over it and then
it goes to the middle room. After
some days It ig supposed to be com-
pletely purified and the women in the
house start using it. How are you
going to improve this? Kindly consi-
der the plight of the mind of the
Harijan wompn, 'Who is seeing all
thig that the 8-anna piece which is
given by the Harijan goeg straight
into God’s room it goes in his poe-
ket, but that particular cane-box
which she prepared spending nights
over it requires months to be used in
this particular area. There are many
instances, but T will not take the time
of the House with them. By these
resolutions. by these lip sympathies,
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these problems are not going to be
solved and therefore, about the later
part of the Resolution, if thig iz not
done, the effect would be what we are
seeing in the North-East ang there-
fore we have to take into considera-
tion certain things very seriously,

We find, as for 1971 census, the tri-
bal population wags 380 lakhs, that is,
7 per cent of the total population.
Ang after removal of area restrictiong
in 1976. it is 4.11 lakhs, that is, 7.5
per cent, So, it has increased. And
as we find that they are at widely
different stages of social as well as
economic developments the problems
differ from area to area and therefore,
though elaborate infra-structure is
prepared because of the failure of the
implementation of all these plans,
though the money is spent, we are not
getting any results out of it.

Now, Sir, for the information of the
hon. Members of this august House
I would like to state that ni all
Rs. 859.93 crores have been spent
only as far as tribals are concerned
from the First to the Fifth Plan, as
the figures go. And what is the re-
sult of it? As I have said. the main
difficulty is that of implementation.
Who goes to implement this? The
high officers, the bureaucrats sitting
in the air-conditioned rooms in Delhi
cannot solve the problemg of tribals.

The other day, my learned friend,
Mr. Rajda, suggested to the hon.
Minister for Information the incident
of Pandit Jawaharlal Nehru. That was
a gesture, When Pandit Nehru went
to the tribals, he wore their dress,
joined the folk dances and tried to be
one among those tribals. But, Sir,
we have our Government servanis.
they go in complete suit, the ladies go
with the good styles of hair-dos and
minig and biknis when tribal, women
are scared and run away when they
go there. So, unless and until we try
to educate the tribals by trying to
impress upon them by creating a sense
of feeling that we are one among
them, this particular problem cannot
be selved,
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The problems of the tribalg have
as much to do with the attitude and
educetion of the so-called civilised
and sophisticated people, to which &
have just now aluded as with the de-
velopment of {ribals themselves.

One more suggestion I would like
to make and it is this. These sophis-
ticated people have to be taught two
things the virtue of tribal way of life
which our people do not know.
We go with the money, with the
schemes, but we do not know the cus-
toms of the tribals, we do not know
how to behave with the tribals. We
feel that we have gone there to tell
them that we are god-sent men and
we have to uplift them. They have
their honour and they feel hurt. they
feel dishonoured Angd therefore, a
suggestion is made in this particular
Fitth Plan, which I would like to
quote:

“In this way, the sophisticated,
the educated and the elite of the
cities have to be taught th& virtue
of tribal way of life, the sense of
honour of the tribals to be respect-
ed, and their culture to be under-
stood in a participatory rather than
in a patronising or in a scholarly
way.”

This is the way in which this pro-
blem has to be approached.

Secondly, we have to see whether
we have stopped exploitation. This
very Plan mentions:

“The Arst step should be to save
him from the multitude of exploi-
tative processes which tend to get
strengthened as developmental pro-
grammes are initiated in tribal
areas.”

But, though we have spent about
Rs. 900 crores, we are not getting re_-‘
sults.

17 hrs

May I cite an instance? 1f a tribal
comes to Delhi to get hig problems
solved. if he goes to an office in his
tribal dress, he will not be allowed
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inside. But one who goes there in
a sophisticated dresg readily gets ad-
mission. So, you should try to create
a cadre of real social workers who
understand the problems, life, style,
language and customs of the tribals.
Such people should be recruited. Only
then this problem can be solved.

I invite the attention of the hon.
Minister to the Report of the Com-
migsioner for 1977-78, wherein he has
stated:

“It is observed that the concept
that tribal development is the res-
ponsibilitity of all the development-
al departments took sufficient time
to be realised. The Tribal Develop-
ment Departments are not still
headed by senior officers in all the
States. Similarly, at ITDP level in
most of the cases, project adminis-
irators have not been appointed.
There has also been observed a
considerable lag in the delegation of
administrative and financial powers®
to the project authorities.”

It is this situation which is mainly
responsible for our not getting results.
Therefore I have suggested an amend.
ment that the States should be direc-
ted that what is mentioned here
should be comnsidered seriously. Apart
from that, try to do something so that
the honour of the tribals is respected.

SHRI SUDHIR GIRI (Contai): I
support this resolution. It is some-
shing, better than nothing, to me, The
syggestions made in the resolution
will not solve the real problems of
#he tribals and scheduled castes. They
should not be differentiated from
ether backward people.

The main reason for their sufferings
is that they have to work in the field,
¥hey are engaged by other people
who have big land holdings, they are
sybgervient. So, only making some
woposals will not serve the purpose.

The resolution mentiong four things.
First of all, the resolution states
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that the Sub-Plan for the tribal peo-
ple and the component Plan for the
Scheduled Castes should be imple-
mented by the State Governments and
the Centre immediately. Secondly it
refers to the policies and programrmes
adopted in the Sub-Plan and the Com-
ponent Plan for the upliftment of the
socio-economic conditions of the peo-
ple. Thirdly, there is discontent
and unrest among the Harijans and
Adhivasis due to exploitation, In order
to meet these points, I have some sug-
gestions to make.

First of all, there are plans and sub-
plang and the Fifth Five Year Plan
has dealt with them elaborately And
#he Planning Commission has come
to the conclusion that the Intergra-
fed Rural Development Programme
should be there and under that, cer-
tain areas where the number of Sche-
duled Castes goes above 20 per cent
and where thefe is a concentration of
tribals should be identified and such
areas should be taken into considera-
tion for the implementation of the
Plans and Sub-Plans. There are three
suggestions made in the Fifth Five
Year Plan. There should be primary
sector, secondary sector and tertiary
sector. In fRe primary sector, we will
have agriculture, fisheries animal
husbandry and forestry. Th, Plan sti-
pulates that these should be intensi-
fled and enlarged. In the secondary
sector, the village and cottage indus-
trieg should be expanded. small geale
industries, skill formation and sup-
porting services should be expanded.
In the tertiary sector organised mar-
Reting, processing and allieqd activities
should be expanded. These things
include the establishment of educa-
tional institutions ang digeing of
wells, tubewells and building some
hospitals ete. After we achieved free.
dom and since our Constitution came
into force in 1950, we have seen that
so many plans and programmes have
been chalked out. But what has been
done to the real poor? In 1971, the
present Prime Minister, who wag the
Prime Minister at that time also, de-
clared and raised a slogan that the
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poverty would be removed from the
gountry, But when she was removed
from power in 1977, the number of
the people living below the poverty
line had increased from 40 to 65 or 70
per cent and the number has been
increasing day by day. What is being
done?

I congratulate Mr. Soran, who said
elaborately in Oriya that he expects
that under the leadership of the Prime
Minister, all the problems will be
solved. But I would
these problems cannot be solved so
long as the power restg in the hands
of bourgeois, big landholders, and so
Jong as the monetary power, adminis-
trative power and the policy-making
power lie with the imperialistic multi-
nationals. So. I make some proposals.
If the Government ig really willling
to solve the problems of the back-
ward people also, apart from solving
the problems of the Scheduled Castes
and Scheduled Tribes, because the
Scheduled Castes and Scheduled Trib-
eg are also poor people and there are
poor people among caste Hindus also,
we have to do something. Bven if the
recommendations of the Planning
Commission are aceepted in toto and
are implemented, there will be ex-
ploitation, blackmarketeers, money-
lenders, masg unemployment and
bonded labour. Minimum basic needs
will remain unsatisfied, bureaucracy
will have no elastic attitude towards
social welfare programmes mass illi-
teracy will be there; superstition will
remain there and production system
will remain he same. If he produc-
tion system and production relations
remain the same, how can we change
the lot of the poor masses? So, the
production system and production re-
Jation must be changed. In order to
do all these things, a social change
has to be brought about. In order to
bring about a social change. we have
to think in terms of total land re--
form. Those who do not cultivate the
Iand must be divested of the posses-
sion of the land and the surplus land
should be distributed among the back-
ward people, not only among the

tell him that’
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Scheduled Caste bui also among Sche-
duled Tribe people, free of cost.

One practical suggestion ig- that
there are so many organisations, tri-
bal welfare organisations or Scheduleq
Caste welfare grganisations. But these
organisations have no self-reliant ma-
chinery. They have to depend upon
the State Governments and, so they
cannot function properly. A seolf-
reliant machinery must be there te
see that the money flowing from the
Central Government and the State
Governmentg is utilised for the wel-
fare of tribal people ang Scheduled
Caste people.

The right to land distributed to
these people must be recorded. The
land ceiling should be reduced, Every
man and woman should be ensured =z
square meal a day. They should be
ensured their clothing, they should be
given education. We find in India.
at the present stage, 67 per cent of
people remain illiterate. They are
not conscious of their rights they are
not conscious of the rights of other
people, they do not know amenties te
be provided in the villages. So, I
thing, to bring about a socia] change,
radical policies must be adopted. T
congratulate the Finance Minister who
said the other day that his Govern-
ment’s policies differ from radical
policies. I congratulate him on this
account because he has confessed it.
These people forming the Govern-
ment, when they go to people I say
that they are the friends of the poor.
But when they come to power, they
do not deal with them properly, They
neglect them. They forget thems.

I would conclude wmy speech after
referring to a Speech made by
Mahatma Gandhi. Mahatma Gandhi in
his writings said:

“Whenever you are in doubf, er
when the self becomes too much
with you, apply the following test.
Recall the face of the poorest amd
the weakest man whom you way
have seen, and ask yourself if the
step you cOntemplate ig going to be



371 Implementation of
policies & programmes

of any use to him. Will he gain
anything by it? Will it restore him
to a control over his destiny?”

1 request and appeal to all those
people who wear Gandhi caps to show
respect for Mahatma Gandhi, to search
in their hearts if they are actually
looking to the faces of the poorest
people of this country. T think, they

do not do so.

I just refer to Jawaharlal Nehru.
In 1936, he made a Presidential Ad-
dress in Lucknow, He said:

“] am convinced that the only
key to the solution of the world’s
problems and of India’s problems
lieg in socialism and when I use this
word I do so, not in a vague hu-
manitarian way but in the scientific.
economic sense.... I See no way
of ending the poverty, the vast un-
employment of the Indian people
except through socialism.”
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PROF, N. G. RANGA: Ramakrishna
Misgion is one of the best Miammioms.
Why do you mix it up with the ether
Missions? Keep it geparate from the
ether Missions.
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17.3¢ hrs.
HALF-AN-HOUR DISCUSSION

MARKETING OF CARDAMOM

MR. CHAIRMAN: Now we take up
the half-an-hour discussion. Shri M,
V. Chandrashakara Murthy.

SHRI M. V. CHANDRASHEKARA
MURTHY (Kanakapura): I geek
your permission to raise a discussion
on the points arising out of the ans-
wer given by the Minister on 11tk
July, 1980 in reply to Starred question
No. 504 regarding marketing of carda-
mom.

The current worlg production of
the cardamom is of the order of 7,000
tonnes out of which oup country con-
tributes 57 per cent, the remaining
33 per cent by Guatemala and the
remaining 4 per cent by Sri Lanka.

Sir, the Cardamom Board was cons-
tituted in 1965 with some objectives,

I may be permitted to read the ob-
jectives;

“(1) For rendering financia] amd
other  assistance to cardamom
planters and for increasing carda-
mom production ang ensuring re-
munerative returns to growers”.

This is the most important gne. Bvea
after the lapse of 15 years. they have
not yet achieved anything and the
Cardamom Boarg is sleeping over the
matter.

The other Is:

“Securing better working comdi-
tions for the cardamom workers.”

This they are not doing Now, I
come to the point about the regulatiaa
of sales and exporis ef cardamom, Ba
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this, I am sorry to say that the Carda-
mom Board is functioning like a pri-
vate limited company propagating the
interests of some traderg ang expor-
ters who have some vested interests
in the sale of cardamom. The sale of
cardamom and marketing of it throu-
ghout the country is entirely control-
led by these vested interests. These
people are doing underinvoicing and
also cheatifig the Government thereby
amassing wealth and depositing the
same in the foreign Banks.

The poor growers are at the mercy
of these people. In 19873 Cardamom
Board discussed elaborately and de-
cided to introduce a pool and market-
ing system on the pattern of Coffee
Board. They have ‘sent the proposal
to the Government of India for ap-
proval with some observations which
I may be permitted to read:

“To eliminate numerous middle-
men in the Cardamom Board, thus
ensuring return to the cardamom
growers’.

This is the most important part of
it. The highest value realised through
export for the cardamom in 1879-80
was Rs. 203)- per k.g. The most im-
portant ang unfortunate part of it is
that this is not the real price. What-
ever the growers receive, that is the
price at which the traders and export-
e€ng receive, they are actually the
middlemen. By this you can imagine
how our growers, poor farmers are
being exploited by these fellows.

Next is to check evasion of tax,
smuggling and propaganda in regard
to marketing. That they are not do-
ing. The other one is to have a better
understanding with the other export-
ing countries so as not to do suicidal
act in regard to sales. The important
objective is to achieve price stability.
It is not happening in any of these
five years. The other objective is to
streamline the' assistance given for
the growers,

Actually. ag I said earlier, the Board
was constituted for some specific pur-
pome. Here the Cardamon Board is
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not at all looking after the growers
or the small farmers interests, They
are interested in only traders and the
middlemen ang exporters. The pro-
posal was turned down by the Gov-
ernment by making some observa-
tions which 1 would like to quote:

“There would be inardinate delay
in the small growers’ getting their
due price for the cardamom supplied
to the Board.”

I do not agree with this. I would like
to quote an instance. In Karnataka,
Coffee can even be sold by the small
grower to the Board. The Board are
taking the coffee from them and they
are getting their payments The Gov-
ernment says that the quality gets
deteriorated. It is also stated that
this system would eliminate all incen-
tives for production of better quality
of cardamom. This ig not true. We
can keep and preserve cardamom
more than coffee. We can keep it in
an air-tight containers. Then it is
said:

“The administrative cost of pool-
ing would be quite high and eat
away substantial percentage of the
income of the growers...”

Thig ig one of the reasons where the
Cardamom Board is not permitted to
market on a pozliny system. In the
latter part of the observation they
say:

“In arriving at the above conclu-
sion, the Government have the
benefit of the advice of ‘he State
Government of Kerala where 70 per
cent of the cacrdamom lands are
situated.”

This is most ridiculous. For your in-
formation we in Karnataka produce
75 per cent of the total production of
coffee in India and only the remain-
ing 25 per cent is produced in Kerala
and Tamil Nadu yet we are not dic-
tating any terms. Our government
is not gdictating terms. All the coffee
growerg whether in Karnataka, Tamil
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Nzlu or Keraia are geiting the uni-
fc2m price.

In view of all these facts may I
know from the Minister as to What
prevents the Government from re-
considering the pooling and market-
ing system on the pattern of coffee
board or why the Government think
of tagging this cardamom Dboard,
which is a useless one, to coffee board
which iy doing commendably well in
the export market:

Secondly, whether the government
is prepared to have a thorough probe
for the mal-functioning of the
Board during the last 15 years and to
streamline administration so that the
interestg of the small growers can be
protected.

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): Mr. Chair-
man, Sir, the hon’ble Member has
made two queries. Firstly, why the
pooling system which was contemp-
lated once on the pattern of coffee
cannot be introduced in cage of carda-
mom angd the reasons he himself has
quoted. Apart from the two reasons
he hag given 1 would like to add one
more. So far ag the production is
concerned it may vary. For instance,
last year the production was 4,500
tonnes, and the year before, it was
roughly of the order of 4,000 tonnes.
It we presume that the production
will be of the order of 4,000 to 4,500
tonnes, naturally, the overhead cost
of pooling the small quantum Wwould
be more as compared to coffee. This
is one of the reasons why pooling
system was not introduced in the case
of cardamom apart from the two
reasons cited by the hon’ble Member
himself.

Secondly, it is true—I am not going
to the rationality of the objection—
the Kerala Government qbjecteq to
Fhis idea and as the hon’ble Member
13 aware of the fact that nearly 70
per cent of the cardamom is coming
from Kerala and more so as far as
our exports are concerned the size-
able quantity is Kerala cardamom.
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Ag a result of that, when they raised
serious objections Government had to
look into it. We cannot simply brugh
aside any objection raised by a ma;:or
producing State. But I do agree with
the hon. Member that we must try
to help the growers. The question is,
how we can do it. That is the ques-
tjon. One of the objectives of the
Cardamom Board which the hon.
Member might have noticed ig this.
It is to control the market. So far as
Kerala and Tamil Nadu is concerned,
it is controlled by the Central rule.
That means, the growers are¢ encour-
aged to participate in the auctioning.
But, go far ag Karnataka is concern-
ed, there is dual control. Apart from
the Central rule there is the State
rule which is also there. It is found
that a sizeable number of the people
who purchase from the growerg also
take part in these auctionings and as
a result the benefit does not pass on
to the growers. We have taken up
this matter with the Karnataka Gov-
ernment and I hope it will be possible
for us to arrive at a solution where-
by a uniform system could be intro-
duced.

Apart from that, another major
area where we must pay attention is
to make these cardamoms popular in
certain other areas. So far as our
major exporting area ig concerned,
it is known to the hon. Member, it i%
mainly the middle-east; 90 to 91 per
cent of our total exports go there.
And they have a fancy for the Allep-
pey green variety. They don't have
a fancy for the Coorg green variety
and that type of cardamom only is
being produced in Karnataka. But
recently a delegation which we sent
there also studied some markets and
we are exploring the possibilities of
other markets. If we make these
varieties popular in other markets it
will be easier for us to enhance the
share of Karnataka so far as export
market is concerned. If the quantum
of our export increases, naturally, the
growers would get the benefit.

I.fn regard to pricing, Sir, I can
quite only the prices which are avail-
able from the auction centres. It s
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not possible for us to indicate how
much growers are getting. There is
no minimum price recommendeg for
Cardamom. But that matter can
be looked into and we can examine
it and try to evolve a mechanism
through which we can ensure that
growers get their due share.

We have got some figures. So far
as last year is concerned, that is,
1979-80, in Karnatiaka the price was
Rs. 120 per kilo. It was more or less
the same as the previous auction.
Thig ig the figure which I have got.
These are collected from the auction
centres. The national average is 135;
Keralg 142, Tamilnadu, 114. 1 think
these gre the two pointg which the
hon. Membey raised ang I think I
have covered those points.

SHRI M. V. CHANDRASHEKARA
MURTHY: I raised a question about
probe.

SHRI PRANAB MUKHERJEE: In
regard to probe, if there are any
serious allegations they can be
brought to our notice and we can
look into them. From these figures
themselves, you will find out that
exports are increasing. Even in the
cage of Karnataka you will find that
they are increasing. In 1976-77 it was
74 tonnes. In 1977-78 it was 139 ton-
nes. In 1978-79 it came down to 78
tonnes angd in 1979-80 it picked up a
little; it is 107 tonnes. Therefore
it is picking up. This improvement
has taken place and we will try to
do our best. But if any specific sug-
gestions come from the hon. Member,
we can consider them. If he 13 inter-
ested in figures of total priduction I
ean give these figureg also. In 1975-76,
the total production wag 3,000 tonnes.
The import was 1941 tonnes. In
1979-80 the production was 4508
tennes. The export wag 2671 {onnes.

ot T fererrer qreET ('SR
watafa wgey, 46 mdeT A ¥ U
SteFua & avaey ¥ oF 17 4 AT
I &7 s fe=rom gon sl oY A=
TET T WATT W17 IH 487 7Y Faeman
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war fa Frez wrw w.&09 faa &)
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ga(y a1 ag § for ot w17 wwe
2 gl g oY &1 ¥ @ § 9 fgrgeaa
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#7 & ——ag § STAT FRATE |

F7 MG FIE f2@ FiTvg F) § @i
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fad st g m araar @ § arfe godt
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ofwg T faq w% 7
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SHRI H. N. NANJE GOWDA of cardamom. For the kind informa-

(Hassan): Mr. Chairman, Sir, I have
to bring to the notice of the Govern-
ment the drawbacks in the Cardamom
policy. Then only the hon. Minister
will be able to rectify them. Now,
Sir, they depend on the report of the
Cardamom Board whoge statistics are
absolutely incorrect. We cannot de-
pend on their statistics because they
have not conducted any survey so
far to collect statistics. There are
about 31 auctioners, 111 exporters-and
400 big growers and about a lakh
and odd small and marginal growers.
The hon. Minister is aware* that our
policieg and programmes are lo help
these small and marginal farmers.
But what is happening here? These
31 auctioners, 111 exporters and about
400 big growerg are exploiting Lhese
lakh and odd small and marginal
arowers. If the Government ig ear-
nest to helping these smal; and
marginal farmers, it must change its
opinion about the Cardamom Board.
The Board ig exploiting these small
and marginal farmers, who are not
getting a fair dea) at their hands. The
Board’s function ig only to issue
licences to auctioners, dealers and
exporters. Nothing else. They them-
selveg have admitted that 95 per
cent. of the Cardamom growers are
small and marginaj growers. What i3
happening to them? The hon. Minis-
ter was telling ug that if thig business
was to be done like the Coffee Board,
it would become 3 top-heavy admi-
nistration. We are exporting about
70 to 80 thousang tonnes of coffee to
get Rs. 140 or Rs. 150 crores. But we
are exporting only less than 3,000
tonnes of cardamom and are getting
more than Rs. 50 crores. We are
getting that without anybody’y efforts.
The exporters are having under-in-
voicing. I am aware of the fact thatg
the actual rate at which they are
selling is more than Rs. 300 per kg.;
the unit value of coffee ig in terms
of 100 kg. whereas the unit value of
cardamom ig in terms of 1 kg But
because there is under-invoicing, we
are getting only Rs. 50 crores by way
of exporting less than 3,000 tonnes
1796 LS—13.

tion of the Minister, the cardamom: in
Kerala is calleq Mysore cardamnm.
If he is not aware, let him collect the
information. Why I am telling is
because the officers, the bureaucracy
and the Board are all misleading the
Government. They are happy because
they are siding with the exporters,
who have monopolised the business.
They can have very good partieg in
big and five-star hotels at the cost of
those exporters at Bombay, Delhi and
other places. Let these dutieg be
attached to the Coffee Board, let them
look after cardamom also, ang the
expenditure will go down very much.

There is another important factor
and I do not know whether the hon.
Minister is aware of it. They are also
cheating the Government by way of
avoiding sales-tax, income-tax and
excise duty. Usually, the big coffee
growers are also big growers of
cardamom. They do not give the
account. A big grower may grow one
thousand kg. of cardamom and may
sel) in the black market. What 13 the
rate that a poor grower gets? On no

occasion, in Karnataka, a small
grower or marginal grower has
secured more than Rs. 90 per

kg. maximum. He will bring the

cardamom he produces to the
market because he is in need
of money, he is in debts. If one acre

of new land is brought under coffee
cultivation, he will get Rs. 1000 as
subsidy in addition to Rs. 5000 of
loan. What is the subsidy that you
are giving to the cardamom grower?
What is the value of cardamom in the
international market. We are con-
tributing to the international market
70 per cent of the tota] commodity
and with all that we can control them.
Can they not dictate the international
market about the prices? And we are
pleading helplessness. This is al} be-
cause of the inefficiency of the Board.
The Board is not serving any pur-
pose except catering to the needs of
the smugglerg and cheats, whg want
to exploit this small holder. I would
earnestly request the hon. Minister to
consider this. I want a categorical

1
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[Shri H, N. Nanje Gowda]

angwer; heavens are not going to
fall on us. The hon. Minister can
see the change within five years. The
figures about the production of
cardamom as given are wrong. So
much of cardamom is smuggled out-
side the country and inside the coun-
try. It is anywhere 10 to 12 thousand
tonneg a year. They are not giving
correct figures. This is happening
under the very nose of the Cardamom
Board and they are the partners. I
would appeal to the Minister, let him
not sit on—prestige, let him face
facts, realise the truth and scrap this
Board and entrust the functiong to
the Coffee Board.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, I was also asso-
ciated with the Cardamom Boarg for
some time and as pointed out by Shri
Chandrashekhara Murthy, the Board
hag not been able to achieve its objec-
tives for the last so many years. I
have got personal experience because
1 was a Member of the Board. The
entire Board ig controlled not by the
members of the Board, but it i1s con-
trolled by outside forces like expor-
ters and traders, and the people who
are manipulating trade in export.,
Even the Chairman and the Director
are sometimeg susceptible to pres-
sure. Then how can this Cardamom
Board in Kerala function? I would
like to say that the concept of Com-
modit Board, its composition, its
objectiveg and reasens and its loca-
tion has to be changed, because there
is an agitation going on in Karnataka.
The participation of the growers who
are there at present, the people who
are interested in growing carda-
mom and the people who are con-
tributing to the Cardamom Board
and are participating in the adminis-
tration, first, they all should be wip-
ed out from the Cardamom Board.

There is discrimingtion even with
regard to recruitment and promotion
and jt should be changed. According
to the statistics, we grow 25 per cent,
but it is more than that. Still, we are
not participating in thig Board. 1
woulg like to know how many boards
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you want to Jocate in Kerala, Even

‘the Coconut Board should also be

located there. It is not possible on
the basig of what we grow, as far as
participation is concerned. A number
of boards are located there. Even the
growers are not properly represented
in the Cardamom Board. They say
that the quality of cardamom in
Karnataka is not even fit for export,
but it ig not so. I know it. The Car-
damom Board and its functions are
completely not within the purview of
the objectives and reasons; and 1t is
absolutely an irrelevant Board. I can
say that., Unless we take into consi-
deration all the factors, this serious
situation cannot be improved. Accord-
ing to the objectiveg of the Cardamom
Board and the export system provid-
ed, more representatives are [rom
the export side. They are also called
growers. They say, they are all big
growers. All the members were tliere
when I was there. I was the only
Member of Parliament. We cannot
exercise any control over their over-
seas activities. When we passed a
resolution, I insisted that there should
be a polling system. But the Direc-
tor, the Chairman and even the offi-
cers and these monopoly houses of
cardamom exporters, they came to-
gether and saw that the polling sys-
tem should be prevented. It is the
only system where we can exercise
control over them. It 15 obvious that
you have quoted two reasons. The
third reason is in favour of 1% lakh
growers. The polling system hag to
be applied. Otherwise, we cannot
break the monopoly houses and the
exporters and their manipulations,
because in, doing things, they are
manipulating, doing under-invoicing,
over invoicing. Therefore, what facts
have been furnishedq by the Board
are not correct: it is not 3 correct
picture. Even the statistics are not
correct.

I know that we get cardamom at
Rs. 30, Rs. 40, and Rs. 50 per kg. in
Karnataka and they are selling it at
the rate of Rs. 2560, Rs. 300 to Rs. 400
ver kg. to other countries, Then what
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is a grower gatting? The Board has
no controj to take over the entire
stock from the agents, what they
grow, distribute and get prices for
the farmers. Only the middle men are
exploiting. We have passed a reso-
lution saying that there should be an
equitable representation and the office
should function in research and Jeve-
lopment. As far as exercising control
is concerned, it is one of the dirtiest
diseases which is killing all the far-
mers. I told them that an office
shoub be gpened in Bangalore. They
have opened one office there, but the
officers have not been posted, because
all officers there gre preventing parti-
cipation from the Karnataky side. 1

am not saying that we should have,

“sons of the soil theory.”

This 1s the letter I have received.
1 will submit it to you. You will see
how discrimination has been going on
in the administrative matters. There-
fore, 1 suggest this giving thig reply
will not suffice. I would like to ask
a straight question, whether the non.
Minister would find out the realities
of the situation ang streamline the
entire administration and the com-
position of the committee and the
powers of the board of directors.
Otherwise, it ig better to scrap it and
it should be tagged on to the Coffee
Board, because wherever coffee grows,
cardamom grows; there need not be
any separate board with all top heavy
administration and other things.
There is a director who is sitting
there for so many years in Kerala,
This kind of administration cannot
run for ever. Commodity boards are
meant for export and we get more
foreign exchange earnings. But we
are losing: the farmers are Josing. I
suggest that the hon. Minister should
have a full probe and structural
change in the administration and this
board should be scrapped; pooling
system should be agreed to ag per the
resolution; Bangalore office should be
there and ¥ should be streamlined
and promotion should be given to
officers.

SRAVANA 10, 1802 (SAKA)

Cardamom 3§o
(HaH Dis.)

SHRI JANARDHANA POOJARY
(Mangalore): I fully share the feel-
ings expressed by the previous
speakers. We have to widen the ex-
port market and we have to improve
the quality and even exporters have
to fing out a market for better qualiity.
In foreign market; we have found
Guatemala emerging as a country
which is selling cardamom at lower
rates. They are practically under-
getting the Indian price. I may go to
the extent of saying that at amounts
to a declaration of war. Why? Be-
cause, unless we find out a solution
and unless we come to an understand-
ing with that country, we will pot
find any market for our products.
Therefore, it is our duty and the duty
of the government. Therefore, I am
asking the hon. Minister whether the
Govermment of India js going to have
an uynderstanding with that country
on cardamom price. What stepg have
been taken to improve the quality o
our cardamom? :

Further, there is discrimination so
far as Karnataka is concerned. From
the reply given by the hon. Minister
on the floor of the House on 11 July,

. 1980 it is seen that thcre was discri-

mination done by the cardamom
board. According to his statement on
11th July, the growers of Karnataka
are realising a lower price. The hon.
Minister has clearly stateq that so
far as export is concerned, Kerala 1s
contributing 70 per cent. Why? Be-
cause there is no proper representa-
tion from that area, including Kar-
nataka.

SHRI G. M. BANATWALLA,
(Ponnani): There are two types; the
cardamom of Kerala js different from
that of Karnataka.

SHRI JANARDHANA POOJARY:
There are middlemen angq they are
supporting smugglerg from Kerala.
Cardamom is being smuggled to
foreign countries, including the
Arabian countries. What stepg have
been taken to prevent smuggling
from Kerala? 1 hope the hon. Minis-
ter’s reply wil] cover all these points.
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SHRI PRANAB MUKHERJEE: 1
would start from the questiong of the
last Member who participated—whe-
ther we are going to have any dis-
cussion with Guatemala which ig the
other major producing country, in
order to see that we do not under cut
each other’s interest? This sometinmes
happens in international trade. But
it i35 always our effort to arrive at
some sort of understanding and in
respect of this item also we are try-
ing to have understanding with
Guatemala. But it is not always very
easy to arrive at. It ig not merely in
case of Cardamom but in case of
other commodities too we are finding
difficulties. Hon. Members are aware
of the difficulties that we have in
cage of'iron ore, tea, jute, etc. So,
this is the problem. But I agree witn
him that we should explore the pos-
sibilities of reaching better under-
standing with other producing and
exporting countries.

In regarq to the representation of
Karnataka in the Board, it has been
mentioned by most of the members,
I may mention, so far as the present
composition of the Board is concern-
ed, there are two ex-officio Members.
Three representatives ‘are of three
State Governments which are produc-
ing Cardampm-—Tamilnadu, Karna-
taka ang Kerala; six are growers’
representatives and three are Central
Government representatives. That
means every producing State will
have minimum two representatives—
One representing the Government and
one representing the grower. Two
officers are there—Chairman, Carda-
mom Board,—the Director and two
labour representatives, three Mem-
bers of Parliament, one of consumer
interest and one representing others.
This is more or less the composition.
Therefore, it cannot hgppen that in
any Board so composed, it will have
at least two, two. So, far as the pre-
sent Boarq is concerned, Karnataka
has three representatives. Last time 1t
hag four, because Mr. Lakkappa...

SHRI K. LAKKAPPA. No powers
also. (Interruptions)
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SHRI PRANAB MUKHERJEE: I
am coming to that.
(Interruptions)

SHRI PRANAB MUKHERJEE: 1
am grateful to Shri Lakkappa, from
his experience on serving in the
Board he has come to the conclusion
that the Board has no powers, and he
wants ug either to enhance the power
or to scrap the Board. I am coming
to that part.

In regard to location, for ious
reasons it is located in Kerala. Even
if you look at the production and if
you look at the export figure, it is a
major producing area, apart from

Jvariety. It dependg upon the taste

ot the purchaser. After all, I am not
going to consume. If they prefer
Alleppey green and if they do not
like so much of Coorg varieties, after
all we have to sell our production in
certain other markets. Therefore, that
exercise ig being made.

In regard to the possibilities, how
we can help the small growers, Shri
Nanje Gowda made an eloquent
speech, I tried to get some facts from
him. One basic fact which he has
mentioneq is that nearly 1 lakh small
growers are there in Karnataka.
(Interruptions). The total production
ig 4,500 tonnes. Apart from that, 400
big growers have also some share.
What would be the actual ghare of
these small growerg in 4,500 tonnes?
That is to be looked into. We want
to help the small growers. One of
the difficulties which we are facing,
particu]arly in Karnatakg is that in -
the present arrangement of auction-
ing, a middleman can take part. We
are trying to bring uniformity by
extending the Central rule which we
should do and legally we are compe-
tent to do. We have taken yp with
Karnataka and it would be possible
for us to remove the existence of the
middleman. If the growers can
participate directly in the auction
centres, at least they will get a little
more than what they are getting now.
In regard to research, it ag already
been decided to establish one pesearch
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centre. The alternative ig either tu
diversify the market or to diversify
e end-use. For that, we have al-
ready taken certain steps and we are
exploring the possibilities. In fhe
first reply, 1 have gaid that in the
various study teams which were gent
to different parts, there too there was
one representative from Karnataka,
who is presently a member of the
Board. We thought we must have a
representative of the growers or of
the exporters. But if you have a large
number of growers and if they are
not organiged in any forum, it ig not
very easy to select a particular
grower for inclusion in the study
team. But there was one member
represented in the group which was
sent last May to visit various coun-
tries and explore the possibilitieg of
getting new market. Therefore, we
are trying to do that.

In regard to the functioning of
the Board, even on 1lth July I said,
I am prepared to discusg with the
hon. memberg if they have any sug-
gestions. It is no use saying, scrap
the Board. It is no use saying, there
should be a thorough probe. Thorough
probe on what account? Thorough
probe in what area? If you find that
these people are doing some under-
invoicing or indulging in some sort
of racketeering, definitely I am pre-
pared to look into it. Definitely I am
prepared to send the matter {o an
investigating agency to fing out
whether there is any substance or
truth in it or not. But T must have
certain positive allegations instead
of saying merely that they are
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not functioning all right. I hon.
members have any specific informa-
tion, if they feej that this ig the area
where investigation should take place
or a probe should take place and if
hon. members come forward with a
suggestion saying. “Let ug look into
to what extent they have contributed
in building up research or in helping
in marketing” etc.,, I am prepared to
examine that. That is why I sought
the cooperation of the hon. members
and said that any specific suggestion
received from them wily welcome
and I can discuss il with them. But it
is no use saying, a thorough probe
should be there. Thorough probe for
what? You give me some informa-
tion whether there was under-invoic-
ing or give some indication. Then I
am prepared to send it to the investi-
gating agency, so that they can find
out. It iz not my job to investigate.
If you find that they are colluding

© with the exporters or with the big

growers in order to deprive the small
growers, if you can give some indica- °
tion, then we can send it to certain
agencieg who can investigate and find
out. ]I am prepared to do that. I am
prepared to consider any suggestion
which the hon. members can give for
improving the situation and extend-
ing help to small growers.

MR. CHAIRMAN: The House stands
adjourned till 11 AM. on Monday.
15 hrs.

The Lok Sabha then adjourn-
ed till Eleven of the Clock
on Monday, August 4, 1980,
Sravana 13, 1902 (Saka).
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